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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, April 18, 1990lChaitra 28, 
1912 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaii] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Delhi Rent Control Act 

+ 
*493. SHRI BALASAHEB VIKHE 

PATIL: 
SHRI MULLAPPALL Y RAMA-

CHANDRAN: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the attention 01 Union 
Government has been drawn to the news-
items captioned "Rent Control Act abolition 
urged" appearing in the "Hindustan Times" 
dated the 25 March, 1990: and 

(b) if so, the reaction of Government 
thereto regarding abolition of the Delhi Rent 
Control Act? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 

The Government are aware of the news 
item. 

(b) There is no proposal to repeal the 
Delhi Rent Control Act, 1958. 

[ Trans/ationl 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker, Sir, questions in this regard have 
been put several times. A large number of 
people are in difficulty. It is necessary to pay 
attention to this. This law was enacted in 
1952 and thereafter amendments in the law 
have been made from time to time. But I 
would like to know as to when the rules were 
framed? If the rules have not so far been 
framed, what are the reasons for delay in 
framing the rules and by what time they are 
likely to be framed? In the absence of rules, 
as many as 1900 cases are pending in High 
Courts and more than 4000 cases are pend-
ing in district courts. This is what was said in 
the Rajya Sabha in 1988. After 10 years 
when the rent is frozen, neither it is beneficial 
to the landlord nor to the tenant. Why does 
not the Government think in terms of setting 
up a co-operative society and becoming the 
owner of the society thus set up? 

[English] 

They can build their own building and 
the land-lord can be compensated equally. 

SHRJ MURASOLI MARAN: Regarding 
the first question, I am very sorry to say that 
the rules are not ready so far. Our Ministry 
had sent them to the Law Ministry. 

SHRJ BALASAHEB VIKHE PATIL: In 
1952. 
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SHRIMURASOLIMARAN: Now I am 
talkIng about the Act as amended in 1988. At 
the same time, the rules are to provide for the 
procedure of evaluation of the property in 
dispute by the Rent Controller. The evalu-
ation of a property by the Rent Controller is 
a matter of his discretion. Therefore, delay in 
the framing of the rules IS not resuning In any 
delay in disposal of the cases by the Rent 
Controller. I assure the han. member that the 
rules will be ready V&-:y soon and they will be 
laid on the Table of the House. He has also 
raised a point about freezing of the cut -off 
amount, that is a rent of Rs. 3,5001-. He has 
also said that It has caused a lot of harm It 
is a very controversial issue. For example, 
the Jha Commission has said that a rent of 
Rs. 10001- or the area should be fixed as the 
norm. The National Commission on Urbani-
zation has said that the plinth area should be 
the norm. There is no limit to it. We have to 
apply a reasonable standard. So, we are 
waiting and watching the effectiveness of 
the recent amendment made in 1988. So, 
after evaluating the same, we Will have to 
reconsider the matter, if necessary. 

[ Translation] 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker, Sir, I would like 10 know one thmg 
because it has been stated in the memoran-
dum: 

[Eng/ish] 

"Implementation of agreement by a Regis-
trar of the courts under whose Junsdict;on the 
terms and conditions should be drawn be-
tween the tenants and the landlords." 

[ T fans/alion] 

A large number of cases are pending. 
Due to this, It has become a den of corrup-
tion People who have since retIred from 
servICe and have no house In Deihl are not 
gettIng any house. The reason IS that due to 
non-Imp:ementatlon of Land Reforms Act, 
the land whICh was likely to be made avail-
able In Deihl was not available. Tne land 

which might have become available has 
been allocated to landless people and the 
jhuggi dwellers for house construdion. The 
retired armed force personnel enjoy some 
legal benefits in this regard. But corruption 
and bungling is rampant in the system. Will 
the Government take steps, at least, to pro-
vide houses to retired Government employ-
ees who do not own a house in Delhi? 

[English) 

SHRI MURASOU MARAN: This is about 
the Rent Control Act. Regarding giving land 
to landless I require notice. He has raised the 
question about retired Army officials being 
given houses. Under the Act there is a pro-
VISion that retired or retiring Army officials 
should, before retiring withm a year, send a 
notice and they can get possession of their 
own house before retiring. That has been 
prOVided for in the Act itself. 

SHRI MULLAPALLY RAMACHAN-
DRAN: The rules relating to tenancy as we" 
as rent control in Delhi are so complex that 
they pave the way tor unscrupulous tenants 
to sub-let theIr premises to sub-tenants. The 
poor sub-tenants do not have any sense of 
security as such, although they pay enormous 
rent to those tenants. Under these circum-
stances may I know from the han. Minister 
whether the Government of India will con-
sider bnnging about a comprehenSive legis-
latIOn to do away With these unscrupulous 
tenants? The han. Minister has already made 
It clear that the rules have not yet been 
framed. So, it IS my request that comprehen-
sIve legislation may be brought out. 

SHRI MURASOLi MARAN: This pres-
ent amendment was made by the previous 
Government after receiving the recommen-
dations 01 vanous commissions and the 
Petitions Committee of the Rajya Sabha. 

SHRI MULLAPALLY RAMACHAN-
DRAN: You cannot shirk your responsibility 
like that by blaming the previous Govern-
ment. 

MR. SPEAKER: Let him conclude. 
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SHRI MURASOIl ~ I amtelling 
you. With good intentions only the amend-
ment was brought in. It was passed just one 
and a half years ago. We are watching the 
performance. We feeJ that this new amend-
ment shouJd be given a fair trial and in the 
mean~ile as the hon. member has stated 
the sharing of houses is prevafent, not only 
here in Delhi but in the other metropoUtan 
cities also. Every city has its own pattern 
regarding rental housing. So, the Mtnistry of 
Urban Development has requested Human 
Settlement Management institute to under-
take studies regarding the mechanism of 
rent control and land in Delhi and to suggest 
specific amendments which will stimulate 
the rental housing and will protect the inter-
ests of both the landlords and the tenants. 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir. at the time of passing the Rent 
Control Act by the Parliament, views of Delhi 
and other points were taken Into considera 
tion and the form in which it was passed was 
quite the opposite of what was passed by the 
Metropolitan Council, which had constituted 
a Select Committee for this purpose. As you 
said just now that you have held consu~a
tions with all concerned parties, but it is 
against the wishes of the Delhites. The Act 
which has been passed here is just the 
opposite of the proposal which was received 
from the Metropolitan Council. Does the 
Central Government propose to amend the 
Act suitably? 

[English] 

SHRI MURASOLI MARAN: I have al-
ready told the honourable House that we are 
already evaluating the system. We want to 
give a fair trial to the amendment of 1988. 
The han. member's suggest\on w\ll a\so be 
taken into account and as I have already 
stated the Human Settlement Management 
Institute is now undertaking a study. Natu-
rally all these Ideas will be taken IOto account 
by us. 

SHRI H.K.L. BHAGAT: I would like to 

reqoest the HoIl. Minister Ihat he should 
consult the Members of Partiament from 
DeJhj before brirving any amendment to the 
Rent Control Ad. It is a matter of grat 
importance for a very large number 01 tan-
ants who number about nine million.. lis very 
easytctalk about abolition of the RentConbd 
Act. It js very easy for somebodJtocome and 
say, abolish it. Some people who represent 
the landlord Jobbias easily talk about ab0li-
tion of the Rent Control Act, which provjdes 
action. A balance has to be stl\ld(. We tried 
to strike a balance. Mr. Khurana. J do not 
want to enter into an argument w;(h you. AI 
his assertions are totally false. We tried 10 
strike a balance. When you bring forward 
any proposal, will you kindly care to mnsult 
Delhi MPs? 

SHRI MURASOLI MARAN: We wiN 
definitely consult them. Without consufting 
Delhi MPs, how can we bring any legislation 
regarding Delhi. 

SHRI SONTOSH MOHAN DEV: The 
hon. Minister has very rightly said that as per 
one of the provisions of this Act, the Govern-
ment servants and Army personnel, one 
year before they retire, can give notice for 
vacation. To my knowledge, when I was in 
the Delhi AdministrationlMinistry, hundreds 
of applications came. I want to know whether 
you are going to implement this part of the 
clause immediately. Otherwise, people retir-
ing from their service cannot enter their 
homes. 

SHRI MURASOLI MARAI'4: There are 
about 58 cases pending in the High Court 
and the Supreme Court, all regarding Sec-
tion 14 (b) (c) (d), that is, immediate posses-
sion of occupation by the retired or retiring 
Army personnel, Central Government ser-
vants, servants of the Delhi Administration 
and their widows. So, very soon, we hope if 
decision is received from the Supreme Court, 
it will be helpful to the retired military person-
nel or retiring military personnel and other 
officers. 

SHRI K.S. RAO: Sir, already housing is 
a problem in t~ country, particularly in Delhi. 
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With the prevailing Rent Control Act, I under-
stand, several of the house owners are 
keeping their houses under lock and key 
instead of giving them on rent. So, it adds to 
the problem; also escalation in prices, and 
so on and so forth. Keeping the impact of the 
'Rent Control Act, will the Minister not lose 
any more time in making the rules or amend 
the Ad. ff necessary taking into account the 
woes of the tenants as well as the owners. 

SHRI MURASOLI MARAN: It is very 
simple to say, 'take into account the interests 
of the owners as well as the tenants· ... 
(I nterruptions) 

SHRI K.S. RAO: The Government has 
to do it. 

SHRI MURASOLI MARAN: We htlveto 
do It. That is why, an experiment has been 
initiated by the previous Government. It is 
gOing on. We are watching the situation. We 
will evaluate it. What the han. Member has 
said is correct. It is not only in regard to Delhi, 
but also in regard to Bombay, Calcutta and 
other cities. 

Anyway, it is a game. But at the same 
time we cannot simply abolish the Rent 
Control Act. We have to give due protection 
to the tenants also. At the same time we have 
to encourage the rental housing system. So, 
as you have put it, we have to find a vla-
media, a balance has to be struck. We are 
watching the situation. We will bring a Bill, if 
necessary, very soon. 

National Policy on Construction Labour 

* 494. SHRI BASUDEB ACHARIA: 
SHRICHIRANJILALSHARMA: 

Will the MI n ister of LABOUR be please-d 
to state: 

(a) whether Government propose to 
evolve a national policy on construction 
labour: and 

(b) if so, when it is to be announced~ 

IT rans/ation] 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Government is examining vari-
ous proposals for bringing forth suitable 
legislation for providing certain protections 
to workers in building and construction ac-
tivities. 

SHRI BASUDEB ACHARIA: Mr. 
Speaker, Sir, my question was as to whether 
the Government propose to evolve a na-
tional policy on labourers engaged in build-
ing and construction activities. But the reply 
that has been given is that the Government 
is considering various proposals for bringing 
forward a suitable legislation for providing 
some protection to building and construction 
workers. There is a vast difference between 
national policy and legislation. More than 50 
lakh labourers are engaged in building and 
cO,nstruction work. But no concrete steps 
have been taken for them. Besides, there is 
provision in the rules which ensures pay-
ment of minimum wages to labourers, be-
cause they are still not getting minimum 
wages to labourers, because they are still 
not getting minimum wages. They do not get 
bonus. The benefits of social security scheme 
are also not available to them despite the 
fact that maximum accidents take place in 
the construction industry. The number is 
three times more than in other places. A fews 
days ago a seminar was held on this subject 
and some suggestions were put forward. 
There is also a National Campaign Commit-
tee on construction workers which had pre-
pared a draft bill and made some sugges-
tions. I would like to know from the han. 
Minister as to what suggestions were made 
by the Trade Unions in the seminar? I would 
also like to know as to whether the Govern-
ment will constitute a board comprising of 
representatives of labourers, builders, em-
ployers and the Government and look into 
the matter of providing minimum wages and 
social security to the labourers and solve 
their problems? 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, there are no two opinions that 
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the question raised up by the hon. Member, 
Shri Basudeb Acharia is very important. The 
construction workers are being exploited 
everywhere whether ~ is the case of pay-
ment of minimum wages, providing them 
social security or the payment of compensa-
tioh to accident victims. Their names are not 
shown in the pay rolls. These are very seri-
ous problems. The hon. Member made a 
reference to the seminar. Yes, a seminar 
was organised in Delhi on 12th February 
1990 which was attended by representa-
tives of labourers, Government officials and 
the building association. A number of good 
suggestions came before the Government in 
the seminar and the Government is consid-
ering them. The National Campaign Com-
mittee was Constituted under the Chairman-
ship of Justice Krishna Iyer. The said com-
mittee made a number of suggestions. one 
of which suggests for constituting a board 
which would look into the labourers' prob-
lems. viz; providing guarantee to their en-
gagement, deciding labourers' contribution 
to the board. registering their engagement 
and their recruitment through the above 
board. It is a good suggestion and the Gov-
ernment is considering it. Last year I.e. In 
1989, a Bill was introduced in the Ralya 
Sabha about the National Campaign Com-
mittee and a discussion was about to take 
place on the said Bill. In the meantime. a 
memorandum was presented to the han. 
Prime Minister through the Petition Commit-
tee with the request to consider the pOints 
given in the memorandum. The Bill is pend-
ing in the Rajya Sabha now. What I want to 
say is that the Government is considering 
the above suggestions and the question of 
constituting the board is also under consid-
eration of the Government. 

SHRI BASUDEB ACHARIA: Mr. 
Speaker. Sir. the biggest problem is that of 
the uncertainly being faced by the labourers. 
As soon as the work on some project is 
completed. the labourers are retrenched and 
they do not get some other work Immedi-
ately. Will the Government consider a pro-
posal under which a definite percentage of 
labourers-say 30 or 40 per cent-will be 
transferred to some other Government or 

private projects or will be recruited by such 
projects as soon as a project work, they are 
engaged in, is completed whether it is a 
public sector undertaking project or a Gov-
ernment project? For example, certain States 
have made such arrangements. In West 
Bengal, the Government has taken such a 
decision. The West Bengal Electricity Board 
has also taken the decision that out of the 
labourers working under them, a definite 
percentage will be given the status of perma-
nent employees and they will be employed in 
some other work. Is the Central Government 
considering any such proposal? 

SHRI RAM VILAS PASWAN: At pres-
ent there is no such proposal before the 
Government. But while bringing forward a 
legislation on this subject, proposals which 
will come up with the general consensus of 
the House will be taken into consideration. 

SHRIDAUDAYALJOSHI: Mr. Speaker, 
Sir, of the total labour force in Delhi, 61akh 
labourers are the natives of Rajasthan and 
most of them belong to Scheduled Castes 
and Scheduled Tribes. Through you, I would 
like to know from the hon. Minister whether 
a proposal to issue identity cards to labour-
ers coming from other States is under con-
sideration of t~.e Government? There have 
been instances in which labourers while on 
work meet with accidents and die. Gener-
ally, most of the labourers work under con-
tractors. In the event of death of a labourer, 
the contractor bluntly denies the fact that the 
accident victims was working under him. If 
he says yes, he will have to pay compensa-
tion. For the above reason, the condition of 
casual labourers have become very deplor-
able. Keeping in view the about facts, will the 
hon. Minister consider the suggestion for 
issuing identity cards to all labourers? A 
large number of construction workers com-
Ing trom other States are working in Delhi. 
They are engaged in the job of beautifying 
Delhi. Will identity cards be issued to all 
labourers, viz., permanent, temporary and 
casual? 

SHRI RAM VILAS PASWAN: When a 
Bill in connection with the labourers is brought 
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forwaId in the House, the question of issuing 
identity cards wilt atso be examined. It is a 
fad that i the labourer does not possess an 
identity card the Labour Commissioner 
cannot do anything for him. Therefore. suet 
a provision is essential. We propose to pro-
vide 10r constitution of a board in the Bill and 
it is under consideration. It is also quite but 
natunIt .. at the labourer will register his 
name will the board and the board will 
JAaintain the detailed particulars of the la-
bourer and also have the record of hi~ 

emplorer and ihe si1e of work. The labourel 
Mfttake up the walk only with the permission 
~ the boaId. The 1abourer also will have to 
make some oontriblftbn to 'this effect so that 
he cou1d be assjsted at the time of an eme,,-
gency. Therefore, When the BiD is brought 
forwaro in the House~ a detailed discussion 
with regard to issuing ~ cards will also 
be held. 

[English] 

SHRIMATI MAlINI BHATTACHARYA: 
Mr. Speaker, Sir, there are now between four 
thousand to five thousand construction 
workers building the first phase of the Metro 
rail Projed in Calartta and once this project 
is completed, they are going to be at a loose 
end, without any security or any future op-
portunities for employmeneOf these, there 
are 250 tunnel workers whose heahh has 
:leen ruined. They are suffering from all 
'(inds of diseases like deafness, rupture of 
=:>Iood-vessels, arthr~is and impotency. So, 
my question to the hon. Minister is that when 
this Board for construction workers is consti-
tuted, when this Bill IS enacted, will the 
Ministry consider the case of these workers 
who have been risking their life and health on 
a national project. In fact. they are mostly 
employed by sub-contractors under the 
Hindustan Construction Company. Now they 
are na ghar lea na ghat ka No one wants to 
take fheir responsibility. So, will the Ministry 
do something about them? 

I Translation) 

SHRI RAM VILAS PASWAN: Sir, on 
the 20th, we have convened a Conierence of 

Labour Ministers of States here in Delhi. 
There is a conference of the Inlemationaf 
Labour Orgapisation (I.LO.) on 21st and 
22nd. As"lo the question raised by him, I 
have already said that the Board which w~1 
be constituted will have to guarantee perma-
nent employment to registered labour. The 
Board will be accountable for this. 

[English1 

SHRIK.V. THOMAS: Sir, f welcome the 
suggestions of the hon. Minister that a Tri-
partite Committee can be constituted to look 
Inlo these problems. But my apprehension is 
whether this Tripartite Committee will have 
the same fate of the Tripartite Committee 
which looked into the D.A. and when that 
Tripartite Committee were going into the 
entire structure, Government unilaterally 
declared D.A. Sir, there is one major prob-
lem, that is, the insurance coverage. Sir, 
already there are some of the Union which 
are functioning in this area with the help of 
the Insurance Company in the country. Now. 
they have started their own insurance policy. 
I would like toknowwhetherthe Government 
will give direction to the Insurance Compa-
nies that they should encourage the insur-
ance system which can functIOn both by way 
of financial help to the workers and also ask 
the contractors who make use of their servo 
ices. 

[ Translation] 

SHRI RAM VILAS PASWAN: Sir, the 
hon. Member's second question relates to 
Insurance. This is not relevant here. In reply 
to the first question, I want to state that the 
Board will not playa merely advisory role, 
but it will also have the necessary powers. 

SHRI RAM NAIK: Sir, the labourers 
who work under labour contracts, face prob-
lems, but there is another aspect to this 
matter. Registration is done in case of small-
scale industries. Does the Government have 
any policy which necessitates the registra-
tion of the new business comm unity of build-
ers and contractors? These people exploit 
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labour8fS and do not pay them even the 
minimum wages. 

SHRI RAM VILAS PASWAN: Sir, as I 
have already said, when the proposed Board 
is cpnstiMed, a provision will be made to 
ensure that buitders win first have to take 
permission before starting construction wOrk. 

fEnglishJ 

DR. VENKATESH KAHDE: Sir. the 
construction workers are at the mercy of the 
contractors or the middlemen who are mak-
ing aff the money. h is a sort of capitalist 
system. There is no consideration for the 
welfare of the labour. h is a good idea that the 
Minister is considering some reform in this 
dIrection. However, my question to the hon. 
Minister is whether in the interim period. the 
existing State machinery or the Central 
Government machinery could be used for 
making random checks at the construction 
site to see that the minimum wages are paid 
to the labourers, they are insured as also to 
see that there is no question of inequality in 
wages between men and women. There IS a 
great deal of difference. I would like to know 
whether these matters could be checked by 
the existing State machinery or the Central 
Government machinery. 

[ Translation] 

SHRI RAM VILAS PASWAN: SIr, the 

laws are still in force and there is no iady .In 
tact, it is the duty of State Gowmment offI-
cials to ensure that minimum wages are paid 
and other labour laws are enforced. When-
ever I get time, I shaH also look into it. 

[English) 

Training to Orphans 

• 495. SHRI BHAKTA CHARAN DAS: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the approximate number af orphans 
living in orphanages in various States. State-
wise: 

(b) whether training is being given to 
them in technical skills under different tech-
nical trades to enable them to earn liveli-
hood: 

(c) if so, the details thereof and if not, 
the reasons therefor; and 

(d) whether any guidelines have been 
issued by the Centre to provide necessary 
training to the orphans? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VIlAS PASWAN): 
(a) to (d). A statement is laid on the Table of 
the House. 

STATEMENT 

(a) The ·Central Government is implementing a Centrally sponsored Scheme for the 
Welfare of Children in Need of Care and Protection through which assistance is being provided 
to voluntary organizations for the maintenance of orphaned and destitute children in 
Children'S Homes. The State-wise number of children covered under this Scheme are given 
below:-

51. No. 5tateAJ. T. No. of Children 
covered ueto 31.3.90 

2 3 

1. Andhra Pradesh 3125 

2. Assam • 1020 
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2 3 

3. Bihar 1450 

4. Gujarat 1218 

5. Haryana 540 

6. Himachal Pradesh 82 

7. Karnataka 4690 

8. Kerala 1200 

9. Madhya Pradesh 875 

10. Maharashtra 3045 

11. Manipur 175 

'.2. Meghalaya 525 

13. Nagaland 425 

14. Onssa 2853 

'5. Punjab 260 

16. Rajasthan 2850 

17. Sikkim 100 

18. Tamil Nadu 10493 

19. Tripura 475 

20. Uttar Pradesh 3142 

21. West Bengal 5285 

22. Andaman & Nicobar Islands 100 

23 Arunachal Pradesh 145 

24. Delhi 1134 

25. Goa 375 

26. Mizoram 25 

27. Pondicherry 350 

TotE'1 ~5'157 
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However, information regarding the 
number of orphans living in orphanages in 
the States which are assisted directly by the 
State Governments or orphanages which 
are not receiving any assistance either from 
the Central or State Governments is not 
availabl~. 

(b) to (d). The objective of the Scheme 
for the Welfare of Children in Need of Care 
and Protection is to rehabilitate orphaned 
and destitute children in the community 
through a range of ameliorative services. 
One of the main objectives of thiS Scheme is 
to provide vocational training and vocational 
guidance to the children being maintained in 
the Children's Homes. These include train-
ing in occupations like, tailoring, carpentry, 
radio mechanics, printing, book binding etc. 
In addition, education is also provided to the 
children in schools either within or outside 
the institution. The guidelines which have 
been Issued under the Scheme mention that 
non-formal vocational training, espeCially 
through apprenticeship qnd expansion of 
vocational training facilities in the form of 
service and repair centres and production-
cum-training centres should be major plank 
for enabling such children to earn an honour-
able hVlng. 

SHRI BHAKTA CHARAN DAS: Sir, in 
the statement of the han. Minister, he has not 
mentioned the list of orphan Homes and 
Voluntary Organisations dealing with the 
orphan children. Sir, millions of orphaned 
and destitute children are in the country and 
the assistance and subsidy given to them 
are very meagre. Therefore, I would like to 
knowfrom the Hon'ble Ministerwhether a list 
of welfare measures sent by the Orissa 
Government for extension of Orphanages 
and construction of buildings is pending 
before the Central Government. 

[ Translation) 

SHRIRAMVILASPASWAN: Ihavethe 
list with me. h includes the details regarding 
Orissa also. The list prepared by us has two 
heads. One is that of children staying in 
orphanages which are given assistance by 

the Central Governmsnt. Assistance is given 
at three levels. 45% assistance is given by 
the Central Government, 45% by the State 
Governments and 10% by voluntary organi-
sations. A list of organisations which receive 
Central Government assistance is attached. 
Apart from this the State Governments and 
private organisations also give assistance 
but ttl at list is not available with me. So far as 
Orissa is concerned there are 51 organisa-
tions which are functioning as orphanages in 
the State. 

[Englishj 

SHRI BHAKTA CHARAN DAS: Mr. 
Speaker, Sir, my second question is whether 
the hon. Minister is aware of the fact that 
there have been large-scale irregularities in 
most of the orphanages in Orissa, and also 
I would like to know whether the roster-wise 
study has been made on the outgoing chil-
dren of the orphanages or not because in the 
case of rehabilitation, economic rehabilita-
tion and vocational education are neglected 
very much. So, I would like to know how 
many orphan children coming out of these 
orphanages has been rehabilitated so far. 

[ Translation) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, the question asked by the hon. 
Member is very important. We have received 
complaints and action has also been taken 
but the steps taken are not adequate. In 
1989-90, a grant of Rs. 3.7 crores was given 
to voluntary organisations. In 1990-91, a 
grant of As. 5 crores is proposed to be given. 
This amount is meagre considering the 
number of orphan children. An orphanage 
spends As. 250 on each of its inmates. Rs. 
125 is paid by the State Government and Rs. 
125 by the Central Government. Previously 
this amount was As. 150, but after I joined 
the cabinet, I increased the amount to Rs. 
250. Previously Rs. 6,000 was given to or-
phan homes but now this amount has been 
increased to Rs. 10,000. But it is surprising 
that though money is being spent on orphan 
children there is no machinery to monitor it. 
Such organisations are granted funds ac-
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cording to the provisions made forthis. When 
the Ministry was asked to supply information 
on how the orphanages were looking atter 
orphans and the steps being taken by these 
homes to rehabilitate the orphan children 
neither the Ministry nor the State Govern-
ment could supply this information. The 
Centre will monitor this process in futu re and 
organisations which receive funds directly 
from the Centre will be asked to explain as to 
what action they take for the welfare of 
orphans. 

[English] 

SHRI S. BENJAMIN: Sir, there are 
certain voluntary organisations and indiVIdu-
als who have taken up the issue of these 
orphans. But at the State level there IS no 
machinery to extend the concessions an-
nounced here by the Minister. So, I would 
like to know whether a machinery can be 
evolved to take up this responSibility of 
enumeration and extension of benefits. 

[T ransiation] 

SHRI RAM VILAS PASWAN: Sir, my 
reply pertains to a" States and not Orissa 
alone. Now we are trying to extend the 
facilities being given to orphans to street 
children and other children also. 

SHRI DASAI CHOWDHARY: The offi-
cials of orphanages in Bihar misuse the 
funds received by the orphanages from the 
Central and State Governments. With the 
result that orphans do not get the facilities 
that they should get. Have any directives 
been issued by the High Court inthis regard? 

SHRI RAM VILAS PASWAN: Actua"y, 
the question does not relate to each State 
individually but to all States taken together. 
So far as Bihar IS concerned I shall get the 
information and place it before the House 
and shall pass on the same to the hon. 
Member as wen. At present there are 45,957 
children in the orphanages. As you are aware, 
these are not orphanages; they are Beggars' 
Homes. I have personaUy looked mto this 
matter Hon. Shri Khurana also raised this 

matter a few days back and had said that 
there was corruption in the running of these 
Homes. I agree that corruption is tflere. We 
are trying to make surprise visits. In this we 
need the cooperation of all hon. Members 
and I urge them to personally conduct sur-
prise checks in beggars homes. The com-
plaints received by them should be commu-
nicated to us. We shall certainly take tollow-
up action. 

SHRI BABANRAO DHAKNE: Mr. 
Speaker,Sir, till what age are orphans per-
mitted to stay in orphanages? 

SHRI RAM VILAS PASWAN: Sir, or-
phans stay in the orphanages till they are 18 
years of age. But the law provides that or-
phans can stay on in the orphanages and 
avail of all facil~ies if they do not become 
seM-dependent even after 18 years of age. 

[Eng/ish] 

Environment Monitoring Committee 

+ 
·496. SHRI BANWARI LAL PURO-

HIT: 
SHRI D.M. PUTTE GOWDA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether Government have consti-
tuted an Environment Monitoring Commit-
tee to ensure effective implementation of 
environmental safeguards in irrigation, muni-
purpose and flood control projects; 

(b) if so, thecompositionoftheCommit-
tee; 

(c) whether Government have asked 
the Committee to submit reports in the mat-
ter from time to time; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). Yes,Sir. 
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The composition and the terms of reference 
of the Committee are given in the Statement 
placed on the Table of the House. 

prepare and submit an annual report on the 
status of environmental management of dif-
ferent projects in various river basins. 

(c) and (d). Yes, Sir. The Committee will 

COMPOSITION 

(i) Member (WP), Central Water Commission Chairman 

(ii) Joint Commissioner (PP), Ministry of Water Resources Member 

(iii) Principal Scientific Officer, Ministry of Environment Member 
and Forests 

(IV) Dy. Adviser (I&CAD), Planning Commission Member 

(v) Subject Matter Specialist, Ministry of Agriculture and Member 
Cooperation 

(vI) Director, Ministry of Welfare Member 

(vii) Chief Engineer, Basin Planning and Management Member 
Organisations Central Water Commission 

(VIII) Chief Engineer (Monitoring), Central Water Commission Member 

(IX) Director (Environment), Central Water Commission Member-
Secretary 

TERMS TO REFERENCE: of Environment and Forests impor-
tant cases of defauH. which may 

(I) To oversee the implementation of lead to the review of the projects 
the environmental safeguards stipu- clearance or the funding arrange-
lated by Ministry of Environment ments. Such cases where there is 
and Forests at the stage of clear- default in implementation of reha-
ance of irrigation, mUltipurpose and bilitation schemes for displaced 
flood control projects. tribals, will be brought to the notice 

of the Ministry of Welfare also. 
(Ii) To review the mechanism estab-

lished by the project authorities to [ Translation] 
monitor the ecology of the project 
areas, Irrigation command areas SHRI BANWARI LAL PUROHIT: Mr. 
and the catchment areas. Speaker, Sir, many irregularities are being 

committed in regard to the clearance of 
(Iii) To suggest additional compensa- irrigation projects. Agitations in support as 

tory measureslfacilities wherever well as against such clearances are being 
necessary. launched at various places. We want that 

whatever rules have been framed in this 
(IV) To bring to the notice of the Plan- regard, these should be enforced strictly. 

ning Commission, t~e Ministry of This is essential. Take Narmada project for 
Water Resources and the Ministry instance. Just now, in his reply, the hon. 
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Minister has stated about ... lerms of refer-
ence of the Monitoring Comminee: 

[English] 

to review the mechanism established by the 
project authorrties to monitor the ecology of 
the project areas, irrigation command areas 
and the catchment areas. 

[ Translation] 

So these are the functions assigned to it. I 
would like to give you the example of Sardar 
Sarovar project. What was the basIs on 
which the capacity of the project was fixed? 
Did the department assess the quantum of 
water that flowed there? It took your depart-
ment 42 years to determine the flow of water 
at Gardeshwar which they put at 24 M.A.F. 
But the proposed height of the dam has been 
fixed on the basis of 28 M.A.F. In the first 
place, you are not going to get this much of 
water. Secondly, it is likely to ruin numerous 
people. Hthe height of the dam is fixed onthe 
basis of 24 M.A.F. of water, it will result in full 
use of water besides avoiding displacement 
of people. Therefore, I would suggest that 
you should finalize the project after giving 
due consideration to the report of your de-
partment. so that the funds do not go waste. 

MR. SPEAKER: You put your question. 
You have two questions to ask. 

SHRI BANWARI LAL PUROHIT: My 
question is simple. I want to know whether 
there is any gauge in Gardeshwar as per the 
latest report? Is it a fact that the reading of 
the last 42 years is 24 M.A.F.? H so, whether 
the Government propose to recast it on that 
basis so as to scale down its height to the 
level of the quantum of water? Secondly, 
T ehri Dam has raised a big controversy in 
the country. The committee has submitted 
its appraisal report recently. However the 
Government has been reluctant to present 
the report in the House. I had raised this 
issue under Rule 3n also. Why has it been 
suppressed and why is it being kept secret 
from the people and the Parliament? The 
Government must admit at least this much 

that where the environmental report is nega-
tive ...... 

MR. SPEAKER: It is over. You have two 
questions. ask the first one. 

SHRIBANWARILALPUROHIT: lwould 
like to know whether the Government would 
consider the project of Tehri Dam in accor-
dance with the environment report? I would 
also like to know whether the report on Tehri 
Dam will be presented in the House? 

SHRI MANUBHAI KOTADIA: Sir, this is 
not related to the main question. The main 
question was whether the committee has 
been constituted; if so, what is its composi-
tion and what are its terms of reference. So 
far as the hon. Member's concern in regard 
to Sardar Sarovar Project is concerned, I 
would like to tell him that similar concern 
might have been expressed elsewhere also 
and that is why this committee has been 
constituted. This committee will go into all 
these aspects and submit its report. So tar as 
the question of Sardar Sarovar is concerned, 
Narmada Control Authority (NCA) has formed 
a separate committee for the purpose. 

SHRI BANWARI LAL PUROHIT: Iwant 
specific reply to my specific question, I do not 
agree with what the han. Minister says. I 
have read out the reply given by the hon. 
Minister and my supplimentary emanates 
from has reply, he cannot say that this is not 
a supplementary question. 

MR. SPEAKER: Now you put your 
second supplementary question. 

SHRI BANWARI LAL PUROHIT: I am 
asking spec~ically whether it is not a fact that 
the project has been designed on the basis 
of 28 M.A.F., but the reading for the last 42 
years has been 24 MAF? 

MR. SPEAKER: He is saying that a 
committee has been set up. 

SHRI BANWARI LAL PUROHIT: But 
do you agree with him?' want your protec-
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tion. My straight question is that what is all MR. SPEAKER: It may be that.. .... 
this? (/nt9rruptions) 

MR. SPEAKER: Put your second sup-
plementary question. 

SHRI BANWARI LAL PUROHIT: Sec-
ondly, the appraisal report of the Environ· 
ment Committee is considered before the 
clearance is given. Clearance cannot be 
given without that. Let me read it out. 

MR. SPEAKER: Do not read it in detail. 
( Interruptions) 

SHRI BANWARI LAL PUROHIT: The 
report concluded that T ehri Dam has not 
been given clearance. Then how was it that 
about As. 300 crores were spent on the 
proJect; how the work is continuing without 
getting clearance? 

MR. SPEAKER: Your question is over. 

( Interruptions) 

MR. SPEAKER: Please sit down. 

SHRI MANUBHAI KOTADIA: MI. 
Speaker, Sir, as I have already submitted 
that in order to understand and find solution 
to the controversy relating to Sardar Sarovar 
Project, this committee has been consti-
tUled. Sofar as Tehri Dam is concerned, that 
project does not come under my depart-
ment. It is the concern of the Department of 
Environment. 

SHRI BANWARI LAL PUROHIT: Sir, I 
want your protection, this is not a proper 
reply. I had submitted my question to the 
Ministry of Environment and they should 
have replied to it. This question had been 
admitted last time also, but somehow It got 
transferred. My question should have been 
sent to the Ministry of Environment. The first 
thing is that as the question was related to 
the Ministry of Environment, the concerned 
Minister Shrimati Maneka Gandhi was to 
reply to it. But I do not know how it was 
transferred to some other date. I seek your 
protection, this is my right. 

SHRI BANWARI LAL PUROHIT: My 
question relates to environment and I want to 
get its reply. Otherwise I must be given 
another chance to ask the question. 

MR. SPEAKER: His submission is that 
it would be better if you put the question to 
Shrimati Maneka Gandhi. 

( Interruptions) 

[English] 

SHRI KAMAL CHAUDHRY: It has been 
transferred. Why? 

SHRI AJITPANJA: This question should 
be again answered. 

SHRI A. CHARLES: There is no Gov-
ernment here. (Interruptions) 

[ Translation] 

MR. SPEAKER: It is just possible that 
afterwards you may get reply from the Min-
istry of Environment too. 

SHRI BANWARI LAL PUROHIT: What 
should I do? .. (Interruptions) ... 

MR. SPEAKER: So far as reply to this 
question is concerned, the matter was dis-
cussed with the Ministry and h was decided 
that the Ministry of Water Resources would 
reply to it. 

( Interruptions) 

[English] 

SHRI MANUBHAI KOTADIA: I could 
not know what exactly they want. 

[ Translation] 

MR. SPEAKER: The question is as to 
why the report was not laid on the Table of 
the House? 
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SHRI MANUBHAI KOTADIA: Mr. 
Speaker. Sir. as I have already stated, Tehri 
Projed is not the concem of my Ministry: ~ is 
a power project ... '" (Interruptions) 

[English] 

SHRI MULLAPALL Y RAMACHAN-
DRAN. Why has the han. Minister not re-
plied? The han. Minister has to answer. 

MR. SPEAKER: I will tell the hon. 
Minister that because he has accepted the 
responsibility of replying to the question, it is 
expected of him to give the reply to you 
afterwards. 

[ Translation] 

SHRI SATYNARAYAN JATIYA: Mr. 
Speaker, Sir, the irrigation projects which 
are subm~ed by the States to get environ-
mental clearance and no objection certiii-
cates from Central Government are kept 
pending for years together. Due to thIS rea-
son. irrigation projects cannot be executed. 
This leads to another problem--escalatlOn 
of cost. Through you, I would like to Know 
trom the hon. Minister whether there is any 
time-schedule 10r issuing objection certifi-
cates for the irrigation projects submitted by 
the States? 

SHRI MANUBHAI KOTADIA: Mr. 
Speaker, Sir, the han. Member has asked a 
good question. I would like to inform the 
House that earlier the projects were not 
being cleared even in ten to fifteen years. But 
as per the latest information, the duration of 
14 months for major and multi-purpose proj-
ect and seven months for medium project 
has been fixed. 

SHRI ARVIND NETAM: The Monrtor-
mg Committee relates to environment. I would 
like to know whether it will go Into the ques-
tiGn of rehabil~ation too? If not, whether a 
separate monitoring committee will be con-
stituted for this purpose? 

SHRt MANUBHAI KOTAOIA: This 
committee relates to environment. As the 

han. Member has submitted, there is no 
compulsion in this regard. 

[English] 

SHRI A.N. SINGH DEO: Sir, as the 
Minister knows, the Ministry of Environment 
is hokiing up clearance of so many projects, 
especially the irrigation projects in a back-
ward State like Orissa where only about 20 
per cent of the irrigation is available now, 
from the environment angle. So, this Com-
mittee has been formed. This Committee's 
report happens to be under the Ministry of 
Water Resources. Therefore, if the Commit-
tee gives clearance, will tt affect the Ministry 
of Environment also? Will the clearance be 
given by the Ministry of Environment auto-
matically? 

[ Translation] 

SHRI MANUBHAI KOTADtA: It is with 
this purpose that this committee has been 
set up. 11 was set up on 22nd February. 

[English] 

Unemployment Allowance 

+ 
"479. SHRI NATHU SINGH: 

SHRI GANGA CHARAN 
I.oOHI: 

Will theMinister of LABOUR be pleased 
to state: 

(a) whether Government are consider-
ing to give unemployment allowance to the 
unemployed youths; and 

(b) if so, the details thereof? 

[ Translation] 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). A proposal to provide some kind 
of an employment guarantee to all citizens is 
under examination but the details have yat to 
be worked out. 
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SHAI NATHU SINGH: The hon. Minis-
ter has said in his reply that a proposal is 
under examination. He may be aware that 
the hon. Prime Minister has given a state-
ment in this regard and our hon. Finance 
Minister ras also stated that a Cabinet Sub-
Committee has been constituted and it will 
subm~ its report shortly. I would like to know 
what are the terms of reference of this 
committee and by when this committee will 
submit its report. 

SHRI RAM VILAS PASWAN: It relates 
to the internal working of the Government. 
We cannot disclose in the House as to when 
the Cabinet Sub-Committee will submit its 
report. But the Government has resolved to 
include the right to work in the Fundamental 
Rights of the Constitution and is conSidering 
tha issue seriously. Your question IS related 
to the unemployment allowance. The Gov-
ernment is serious about including the right 
to work in the Constitution as a Fundamental 
Right. 

SHRI NATHU SINGH: Until thiS com-
mittee gives its report and the right to work is 
included in the Constitution as a Fundamen-
tal Right. will the Government direct those 
State Governments to remove the ban on 
employment, where it is existing at present? 
In Rajasthan, this ban has been imposed 
from 1982. Secondly will directions be given 
to provide travel facilities to the unemployed 
youths, who are called for interviews. as the 
Haryana Government has done by providing 
free passes to those youths, who are called 
for interviews? Will the system of taking 
postal orders from them, when most of them 
do not necessarily get the job, be stopped 
though it is a means of incometotheGovern-
ment? 

SHRI RAM VILAS PASWAN: It IS for 
the Cabinet Sub-Committee to consider this 
question raised by the hon. Member. All 
State Governments have their own rules. In 
many States, unemployment allowance and 
similar other facilities are provided. We want 
to include the right to work in the Fundamen-
tal Rights and it is under serious considera-
tion of the Government. While considering 

this issue, a" these questions will also be 
borne in mind. As regard the reference by 
the hon. Member to the ban on employment 
in several States, the Governments have 
already changed in those Sfates. (Interrup-
tions) 

SHRI NATHU SINGH: Mr. Speaker, 
Sir, my question has not been replied. This 
does not concern only one State. This ban is 
there in Union territories also. When will the 
Government take action to lift this ban. Until 
this is done will Government provide travel-
ling facilities to the unemployed youths called 
for interviews. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, please help me. His question 
was whetherthe Government is considering 
to provide unemployment allowance to the 
unemployed and the details thereof. But ths 
supplementary is not related to unemploy-
ment allowance. I do not have any particular 
information about lifting the ban. (Interrup-
tions) 

SHRI GANGA CHARAN LODHI: Mr. 
Speaker, Sir, a mention has been made 
about the right to work. It is true that the 
Government's intention and policy about 
providing employment to every youth of this 
country is very clear, but I would likethe hon. 
Minister to define what he means by work. 
What is the definition of work? Is washing 
utensils in a hotel, selling groundnuts on a 
bus starlCJ or polishing the shoes fermed as 
work. The hon. Minister should define what 
he ~i1ean by work. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, work means work. (Interrup-
tions) I will only say that right to work is right 
to work and not right to employment only. 
( Interruptions) 

[English] 

SHRI AJIT PANJA: Government have 
formed several committees. A Cabinet sub-
committee has been formed regarding un-
employed youth. Before the Cabinet sub-
committee gives its decision, would the hon. 
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Minister, who looks after so well the labou(. 
Department-at least from the newspaper 
speeches I have found Hind out a way to 
give some ad hoc allowance to these unem-
ployed youths, because during the last 13 
years, in West Bengal alone, the number of 
registered unemployed youth has gone up 
from 181akhs to 48lakhs? Would he, there-
fore, kindly consider giving this ad hoc allow-
ance to the unemployed youths? 

[ Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, so far as the qUdstion of unem-
ployment is concerned, the hon. Member 
has put the problem in right respective. In 
1952, the number of unemployed youths 
was 3 lakhs, wh-ich has now gone up to ~ 
crores. Under these circumstances no Gov-
ernment and forthat matter no sensible party 
would say that everyone should be provided 
right to employment. So, I have said that 
when rightto work becomes justiciable, those 
who will not be provided with employment, 
will have the right to get the ad hoc allow-
ance. (Interruptions) 

SHAI GABHAJI MANGAJI THAKORE: 
Mr. Speaker, Sir, there are near-about three 
and half to fourcrore unemployed persons in 
the country. Until they are provided with 
employment and available man-power is 
utilised, the country cannot progress. I would 
like to know how many sittings of the Cabinet 
Sub-Committee have been held so far, and 
when is the report likely to be submitted to 
the House. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, the Government is thinking 
over it seriously and soon we will come With 
some concrete proposals. 

( lnt9ffuptions) 

SHORT NOTICE QUESTION 

[English) 

Hike In Prices of Vanaspatl and Edible 
oils 

S.N.Q.1. PROF. K.V. THOMAS: Will 
the Minister of FOOD AND CIVil SUPPLIES 
be pteased to state: 

(a) whether the prices of vanaspati and 
edible oils have increased conside~ after 
the general budget; and 

(b) if so, the action taken to bring down 
the prices of vanaspati and edible oils? 

THE MINISTER OF FOOD AND CIVil 
SUPPLIES (SHRI NA THU RAM MIRDHA): 
(a) and (b). A statement is laid on the Table 
of the House. 

STATEMENT 

The Hon'ble Member has wanted to 
know whether the price of vanaspati and 
edible oils have increased considerably after 
the General Budget. He has also desired to 
know action taken by the Government to 
bring down the prices. 

There has been a rising trend in the 
prices of edible oils including vanaspati mainly 
since the last week of December, 1989. 
While durrng the month of January, 1990, the 
increase in Wholesale Price Index (WPI) of 
edible oils over the preceding month was to 
the extent of 2.4 per cent, this increase came 
to be 4.8 per cent by the end of February, 
1990. By the end of March, the increase was 
6.3 per cent over December ending prices. 

From the third week of March till the end 
of the month (between 17.3.1990 and 
31.3.1990), Wholesale Price Index (WPI) for 
edible oil rose by 0.3%. During the first part 
of April, while groundnut oil price showed a 
marginal decline, some other oils exhib~ed a 
marginal to modest increase. 

While there has been a rising trend in 
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the oil prices in the recent months, ~ would 
not be correct to say that there has been any 
substantial rise in the oil prices after the 
General Budget was presented 0,.. 19th 
March, 1990. The Wholesale Price Index 
(WPI) of edible oils including vanaspati reg-
istered an increase of 0.3% on 31.3.1990 
over the prices obtaining on 17.3.1990. 
During the corresponding period in the last 
year there was almost a similar increase of 
0.3%. Coming to specific oils, there is an 
increase of 0.1% in rapeseed and mustard 
oil during this period as against a marginal 
decline of 1.3% in the preceding year. In 
case of groundnut oil, there is a marginal 
decline of 0.8% during this period, as against 
a marginal rise of 1.9% during the preceding 
year. The prices of vanaspatl were steady 
overthefortnight mentioned above as against 
a marginal rise of 0.6% during the preceding 
year. 

The main reason for increase In oil 
pnces during the current year is the expecta-
tion of a loweroilseedsproduction. As against 
the actual production of 178.9 lakh tonnes 
during the last year, the present estimation 
of oilseeds crop is placed at the level of 169 
lakh tonnes only. Reduced supplies In the 
market following lower crop estimation 
coupled with reduced allocation of imported 
oil supplied through PDS have affected the 
market sentiments. There has also been a 
seasonal increase in the demand of vanas-
pati on account of current marriage and 
festival season. The increase in the prices of 
sesame seed oil and other oils permitted for 
manufacture of vanaspati also exercised an 
upward pressure on vanaspati prices. 

Members are aware that while present-
Ing the Budget proposals for the year' 990-
91, the Finance Minister has already an-
nounced some concessions which are ex-
pE'cted to have a moderating :)ffect on the 
prices of edible oils. Excise duty on refined 
rapeseed oil and mustard oil has been 
completely exempted. The credit of money 
scheme already available in case of vanas-
pati has been extended to minor oils used in 
the manufacture of margarine. Solvent ex-
tracted sesame oil and salseed fat have 

been included in the list of inputs for vanas-
pati eligible for the benefH underthescheme. 

With a view to curb the rising trend in 
edible oil prices, the Government have 
stepped up oil supplies through PDS since 
March, 1990. While 35,200 tonnes were 
allocated during March, 1990, 40.000 ton-
nes have been allocated during April, 1990. 
Government have also taken a decision to 
import edible oil to augment indigenous 
availability of edible oils. Use of mustard oil 
upto 20% has been perm~ted in the manu-
facture of vanaspati which is likely to have a 
sobering effect on vanaspati prices. Govern-
ment have also ordered lowering of stock 
limits of oils and are intensifying de-hoarding 
operations. Constant touch with the State 
Governments is also being maintained. 

PROF. K.V. THOMAS: When the 
Budget was presented in the House the hon. 
Finance Minister declared some conces-
sions to these Vanaspati and Edible Oil 
Companies, so that the price of edible oil will 
come down. This was the assurance given· 
by the hon. Finance Minister. He announced 
a number of concessions given by the Gov-
ernment. What has actually happened is that 
in January ff the whole-sale price index had 
gone up by 2.4% compared to December, 
after giving these concessions in the Budget 
~ has gone up to 6.3% by March end. That is, 
per tin of Vanaspati the price has gone up by 
Rs. 60. The ordinary people cannot afford it. 
It is only because of the wrong policies of the 
Budget. 

What steps you are taking now to see 
that at least the price will be brought down iO 
the level prevailing before the Budget. 

[ Translation] 

SHRI NATHU RAM MIRDHA: Mr. 
Speaker, Sir, whatever the hon. Member 
said before asking the supplementary is far 
from true. He said that there has been 6% 
increase in the whole-sale price index. This 
is wrong. There has been only 3% increase 
in the edible oil price index. (Interruptions) 



35 Oral Answers 

[English] 

APRIL 18,1990 

[English) 

Oral Answers 36 

I have circulated a note. It is not my note; 
it is a statement of facts. I will read out the 
relevant paragraph: 

"From the third week of March till the 
end of the month (between 17.3 1990 
and 31.3.1990), Wholesale Price In-
dex (WPI) for edible oil rose by 0.3%. 
During the first part of April. while 
groundnut oil price showed a marginal 
decline, some other oils exhibited a 
marginal to modest increase." (Inter-
ruptions) 

I am giving the facts. If they do not want to 
hear, I have nothing to say ...... (Interrup-
tions) ... .. . 

"While there has been a rising trend in 
the oil prices in the recent months, It 
would not be correct to say that there 
has been any substantial rise in the oil 
prices after the General Budget was 
presented on 19th March. 1990. The 
Wholesale Price Index (WPI) of edible 
oils including Vanaspati registered in 
increase of 0.3% on 31.3.1990 over 
the prices obtaining on 17.3.1990." 

I am giving the figures of before and after the 
Budget. 

"During the corresponding period in 
the last year there was almost a similar 
increase of 0.3%. Coming to specific 
oils, there is an increase of 0.1% in 
rapeseed and mustard 011 during this 
period as against a marginal decline of 
1.3% in the preceding year. ~ (interrup-
tions) 

Are you going to challenge statisticS? I 
get these prices from the market. (Interrup-
tions) I am not telling anything. These are the 
det'lils. "nterruptions) 

{ Trans/ation1 

I have not prepared these figures. (Interrup-
tions) Please listen to me first. 

In case of groundnut oil, there is a 
marginal decline of 0.8 per cent during this 
period, as against a marginal rise of 1.9 par 
cent during the preceding year. The prices of 
vanaspati were steady over the fortnight 
mentioned above as against a marginal rise 
of 0.6 per cent during the preceding year. 

So, these are the figures. I am talking of 
the position during the same year, before 
and after the presentation of the Budget. 
(Interruptions) Whatever price rise was there, 
I have indicated. (Interruptions) 

MR. SPEAKER: Please take your seats. 

(Interruptions) 

( Translation] 

SHRI JANARDAN TIWARI: This will 
not do. Give us the correct reply. 

MR. SPEAKER: Please sit down. 

(InterrUptions) 

MR. SPEAKER: Joshiji, please take 
your seat. 

( Interruptions) 

[English] 

PROF. K.V. THOMAS: Sir, if you read 
the last paragraph of the reply given by the 
han. Minister, you yourse~ will get convinced 
that there is a rise in prices of vanaspati and 
edible oil. In his reply, the han. Minister has 
stated. "While 35,200 tonnes were allocated 
during March 1990, 40,000 lonnes have 
been allocated during April 1990". So, there 
has been an increase in the allocation of oil. 
But the pnces are going up. I would like to 
know where is the oil going. Has this Govern-
ment been purchased by those manufactur-
ers of vanaspati and edible oil? Sir, it is the 
responsibility of the Minister to see this. 
( Interruptions) 
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SHRI PRAKASH KOKO 
BRAHMBHATI: Is ~ a fact that the Civil 
Supplies Minister of Gujarat had come here 
to request the Centre that as there is short-
age of groundnut oil in Gujarat, the people 
are facing lot of hardships and therefore 
groundnUt oil in bulk quantity should be 
released from the central pool. The Chief 
Minister himself wanted to come, but as the 
law and order situation was not good he was 
unable to come. The Gujarat Government 
had also requested that one lakh \onnes 01 
palmolineoil and three lakh tonnes of ground-
nutoil should be provided from the N.D.D.O. 
Otherwise there may be an agitation there. 
Our Government is not like the previous 
Government that it will not help the people 
out there. We do not want edible oil for 
blackmarketing, but we want it for actual 
consumers. 

SHRI NATHU RAM MIRDHA: GUjarat 
is the largest producer of groundnut oil. But 
the production of groundnut has gone down 
this year resulting in sudden increase in the 
price of this oil there. I have spoken to the 
Chief Minister and also to the concerned 
Minister in Gujarat in this regard. They will be 
given more quota of the imported oil and this 
will have its effect on the prices. Since ground-
nut oil is not being imported, they will be 
given other edible oils that are imported. As 
a matter of fact, this issue concerns the 
Ministry of Agriculture. A meeting was re-
cently held in which the stock of edible oil 
lying with N.D.D.B. was taken into account. 

Delhi 

7th January 353-370 

14th January 350 

21 st January 356-370 

A committee will be set up to monitor the 
release of edible oil in the open market. 

SHRI YADVENDRA DA TT: The figures 
that have been given are of wholesale price 
Index. Dalda Ghee has gone up by Rs. 5 to 
7 per Kg. in the retail market. The hon. 
Minister should kindly tell as to why did the 
prices increase and also give the retail prices. 
(Interruptions) 

MR. SPEAKER: Order please, what is 
all this? 

SHRI NATHU RAM MIRDHA: I am 
giving you the figures, the price of 15 kg 
tin ..... , 

SOME HON. MEMBERS: Kindly tell 
the price of one kilo. (Interruptions) 

[English] 

SHRIYADVENDRADATT: Idon'twant 
the price 10r 15 kgs. But I want to know the 
price for one kilo. (Interruptions) 

SHRI NATHU RAM MIRDHA: You can 
divide it by 15. h is a very simple procedure ... 
(Interruptions) 

f Translation) 

••......• 1 am giving you the rates for the month 
of January 1990. Price of a 15 kg tin was as 
follows:-

Calcutta Madras 

2 3 

380-386 395 

380--385 400 

385-390 390-400 
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Now I come to the month of April. I have 
already mentioned the rates prevailing in 
January. I am giving it weekwise and the 
rates in Delhi were: 

7th Apr~ 425-445 

14th April 432-462 

17th Aprft 435-466 

Ouring the month of April, the price of 15 
kg. tin was between As. 425 and Rs. 445 in 
Delhi. (/ntemlptions) 

SHRI BANWARILAL PUROHIT: Kindly 
tell us the increase in percentage. (Inte"up-
tions) 

MR. SPEAKER: Take your seat please. 
Listen to the Minister first. 

(Interruptions) 

SHRI NATHU RAM MIRDHA: Kindly 
listen to the rates in Calcutta too. It was As. 
380 to 386 per tin during January which rose 
to Rs. 455 to 458 in April. (Interruptions) 

MR. SPEAKER: Listen patiently. the 
Minister is coming to per kilo rates. 

(Interruptions) 

SHRI DAU DA YALJOSHI: Mr. Speaker, 
Sir, there should be a full half an hour discus-
sion on it. (Interruptions) 

MR. SPEAKEA: He is ready with all 
types of answer. Please sit down and listen. 

( Interruptions) 

ShRI NATHU RAM MIADHA: I will tell 
you everything that you wish to know. 

MR. SPEAKER: This question con-
Lerns you and the entire nation. Let him 
speak. Please take your seat. 

( Interruptions) 

SHRI NATHU RAM MIRDHA: Now 

listen to the per kilo rates. It is As. 28 in 
Guntur, As. 29 in Kumoof, As. 30 in Chittoor, 
As. 29 in Hyderabad and As. 29.50 in 
Vishakhapattanam. (Interruptions) 

Have I to tell you now as to where 
Guntur is? (Interruptions) I am coming to 
Delhi as well. Please listen to me. (Interrup-
tions) It is Rs. 30 in Silchar, Assam, As. 29 in 
Ranchi and Rs. 28 per kg. in Dhanbad in 
Bihar. Now, coming to Goa, it is Rs. 29 in 
Panaji. (Interruptions) It is Rs. 27 per kg. in 
Gandhinagar Gujarat and Rs. 28 both in 
Surat and Vadodra 

SHRI KASHIRAM CHHABILDAS 
RANA: Mr. Speaker. Sir, absolutely wrong. 
I doubt whether he is giving the up-to-date 
and the latest figures. (Interruptions) 

SHRI NATHU RAM MIRDHA: In Hissar 
and Karnal in Haryana, it is Rs. 29 and Rs. 28 
respectively, Rs. 28 per kg. in Himachal 
Pradesh and Jammu and Kashmir. Coming 
to Karnataka, it is Rs. 29 in Bijapur and Rs. 
30 per kg. in Chikmaglur. Rs. 29 per kg. in 
Bhilai and Durg in Madhya Pradesh. Again 
Rs. 29 in Nagpur, Bombay, Aurangabad and 
Pune. In Mizoram, it is Rs. 32 per kg. (Inter-
ruptions) I have with me the figures from all 
the States and I am giving you all the figures. 
(Interruptions) I have got the old figures as 
well. 

MR. SPEAKER: Shri Mitra Sen Yadav. 

SHRI MITRA SEN YADAV: Mr. 
Speaker. Sir, there is a village called Raipur 
in District Basti of Uttar Pradesh where, due 
to food poisoning, 300 men ...... 

MR. SPEAKER: No, not yet. Discus-
sion on short notice question is still going on. 

SHRI MITRA SEN YADAV: Hon. 
Speaker, Sir, I was submitting that there has 
been an enormous increase in the prices of 
the day-to-day mass consumption goods 
and essential commodities. The prices of 
most essential items like the sugar and the 
salt have doubled. The prices of kerosene oil 
have increased and those of pulses have 
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also doubled. The prices of edible oils have 
increased from 20 to 25 percent. Thus, the 
prices of aU the essential commodittes of 
daily use have risen not only in a particular 
area but in the who1e counny. Vegetables 
are no -excepticm This is a matter of serious 
concern and the most important question 
about ~hich the whole nation is worried 
because everybody is affected. I would, 
therefore, like to ask the hon. Minister whet her 
he is ready to hold discussion on the issue of 
c,,,ntaining this trend of pricerise so as the 
voice of the nation is heard in this House 
through this motion and whether the Gov-
ern ment contemplate on taking steps 10 check 
and control price rise? 

SHAt NATHU RAM MIRDHA: Hon. 
Speaker, Sir, the question was related to 
'Vanaspati Ghee' and I have given all the 
rates thereof. Now, he is talking about the 
general price rise. Many hon. members have 
expressed their concern about it. Another 
motion regarding this is coming soon. You 
can have a full-fledged discussion then. I 
have replied to your short notice question. A 
discussion will be held on your motion of 
price nse also and I will answer to that as 
well. 

MR. SPEAKER: This is a very impor-
tant question. A discussion on price rise will 
be held next week but I see that people are 
very much worried and concerned about thiS 
edible oil. So, we will have a half an hour 
dIscussion on this issue too. I can under-
stand your anxiety. All of you are raising your 
hands. Therefore, we will have a Half-an-
Hour discussion on this issue. Now we con-
clude the question hour here. You can send 
your notices for participating in the half-an-
hour discussion on edible oils Immediately. 

WRIDEN ANSWERS TO QUESTIONS 

[ Translation] 

Import of pulses 

*498. SHRI GOPAL PACHERWAL: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether the prices of pulses have 
registered fifteen to twenty per cent increase 
during the last one year in spite of bumper 
production of pulses trus year; 

(b) whether Government have formu-
lated any scheme to sell pulses at conces-
sional rates to the consumers; 

(c) whether Governmen1 propose to 
import putses also; if so, the quantity thereof; 

(d) the quantity .of pulses likely to be 
made available to Rajasthan; and 

(e) the cost of imported pulses thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Available information indicates that the 
wholesale price index of pulses has gone up 
from 187.9 as on 25.3.1989 to 206.6 as on 
24.3.1990 registering a percentage increase 
of about 10.0. 

(b) No, Sir. 

(c) No, Sir. However, import of pulses 
continues to be allowed under Open Gen-
eral Licence 

(d) The Government do not maintain 
stocks of pulses in Central Pool for distribu-
tion to consumers through Public Distribu-
tion System by the State Governments. 

(e) During 1989-90 (upto December, 
1989) an estimated quantity of 2.51 lakh 
tonnes of pulses was imported at an esti-
mated value of Rs. 128.08 crores. 

[English] 
Inclusion of Orissa Communities in SCI 

ST Lists 

*499. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of WELFARE be pleased to 
state: 



43 Written Answers APRIL 18, 1990 Written Answers 44 

(a) whether Government of Orissa has 
sent a proposal for inclusion of some com-
munities in the list of Scheduled Castes and 
Scheduled Tribes; 

(b) n so, the details of the proposals 
received from State Government during 
1989-90; and 

(c) the steps taken in this regard? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) The contents of the communication 
received from the State Government cannot 
be disclosed in public interest. 

(c) A Cabinet note on the comprehen-
sive revision of the lists of Scheduled Castes 
and Scheduled Tribes was prepared and 
submitted to the Cabinet of the previous 
Government for their consideration. The 
cabinet in its meeting held on 26.12.88 had 
deferred the matter. The present Govern-
ment are examining afresh all the proposals, 
recommendations, suggestions, etc., re-
ceived in this regard. In view of Articles 
341 (2) and 342(2) of the Constitution, any 
amendment to the existing lists of Sched-
uled Castes and Scheduled Tribes have to 
be made only through an Act of Parliament. 

[ Translation1 

Central Clearance to MP Irrigation 
Projects 

*500. SHRI RAMESHWAR PATIDAR: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the reasons for delay in according 
approval to the irrigation projects of Madhya 
Pradesh pending clearance w~h Union 
Government; and 

(b) the steps being taken to grant ap-
proval to thesa projects? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). Out of 
10 major and 5 medium projects on the list of 
Central Water Commission by December, 
1989, 4 major and 4 medium projects have 
been appraised by the Central Water Com-
mission and were found techno-economi-
cally acceptable but environment and/or 
Forest clearances are not received in the 
case of 2 major and 4 medium projects, 
revised cost estimates not received tor one 
major project and Resettlement plan for 
oustees not yet settled in another major 
project. State has to send the compliance of 
the appraisal agencies' remarks in the rest of 
the cases. 

[ Translation] 

Conference of Housing Ministers at 
Guwahati 

*501. SHRIMATI BASAVARAJES-
WARI: 

SHRIG.S.BASAVARAJ: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Union Government organ-
ised a two days Conference of Housing 
Ministers of North Eastern States at Guwahati 
in March,.1990; 

(b) if so, the names of Ministers from the 
States who attended the Conference; and 

(c) the details of subjects discussed 
and outcome thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. A Regional Meeting of Housing and 
Urban Development Ministers of North 
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Eastern States and Sikkim was held in 
Guwahati on 2nd and 3rd March, 1990, 
under the Chairmanship of the Union Minis-
ter for·Union Development. 

(b) The names of the Chief Ministers 
and Ministers who participated in the Con-
ference, Statewise is given below:-

51. No. State Name of the Chief Ministers and Ministers 

2 

1. Assam 

2. Meghalaya 

3. Mizoram 

4. Sikkim 

5. Tripura 

3 

Shri P. K. Mahanta, Chief Minister 

Shn Atul Bora, Minister of TCP & PWD. 

Shri S. Alam Chaudhary, Minister for MAD and PHE. 

Shn K Kalita, Minister of State for Health. 

Shri P. A.lSangma, Chief MinistAr 

Shri A. Marak, Minister for Housing. 

Shri Zalawma, Minister (LAD & Revenue) 

Shri K. N. Upreti. Minister (LSG, Housing, Food and 
Civil Supplies). 

Maharani B. Devi, Minister (LSG & Revenue). 

(c) The meeting discussed issues per-
taining to augmentation of housing and infra-
structure, urban development strategy. the 
development of a housing finance system 
and problems of materials and manpower, 
with reference to the specific needs of the 
region and Sikkim. The major follow up ac-
tions identijied at the end of the Conference 
were:-

(ii) To initiate steps for the creation 
of an exclusive Housing and 
Urban Development Finance 
Institution for the Region and 
Sikkim to be set up jointly by the 
participating States and the 
Government of India which can 
respt'nd fleXibly to the special 
needs of the region. 

(i) HUDCO and TCPO would set up 
a Cell under the North-Eastern 
Council (NEC)to assistthe States 
in the region and Sikkim in the 
formulation and implementation 
of housing and urban develop-
ment. 

(iii) HUDCO will henceforth finance 
construction of pucca plinth 
houses in the areas prone to 
floods which will help the benefi-
ciaries to raise the superstruc-
ture after the floods. 
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Public Distribution System 

*502. SHRI RAM BAHAOUR SINGH: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether any deficiencies have been 
noticed in the Public Distribution System; 

(b) whether the States have pointed out 
any difficulties in rts working; and 

(c) if so, the details thereof and the 
corrective measures taken or contemplated? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHAI NATHU AAM MIADHA): 
(a) to (c). The Public distribution System 
(PDS) plays a Significant role in providing 
key essential commodities at reasonable 
prices with a view to keep a check on infla-
tion. Some of the deficiencies noticed in the 
operation of Public Distribution System in-
clude non-availability of some commodities 
at certain points of time, lack of viability of fair 
prtces shops in certain areas and inade-
quate in frastructure in remote areas. Apart 
from these, States have pointed out difficul-
ties like inadequate allocation of PDS items 
during certain periods. 

The strengthening and streamlining of 
the functioning of the PDS is a continual 
process. The State GovernmentslUT Ad-
ministrations with whome the implementa-
tion of PDS rests, have been advised from 
time to time to improve the delivery systems 
and the viability of the Fair Price Shops, set 
up consumer AdvisoryNigilance Comm~
tees, tighten enforcement and inspection 
arrangements, and give special attention to 
strengthening infrastructure in remote ar· 
eas. Steps are being taken by them on a 
continual basis. 

[ Translation] 

Budget for the National institute of 
Fashion Technology 

*503. SHRI RAM PRASAD 
CHAUDHARY: 

SHAI JANARDAN TIWARI: 

Will the Ministerof TEXTilES be pleased 
to state: 

(a) whether Government have reduced 
allocations for the National Institute of Fash-
ion Technology; and 

(b) if so, reasons therefor? 

THE MINISTER OF TEXTILES AND 
FOOD PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Yes, Sir. 

(b) The reasons, inter alia, include 

(i) Constraints of overall availability 
of plan funds; 

(il) To ressess various components 
of on going and proposed activi-
ties in order to effect all possible 
economies and reduce expendi-
ture; 

(iii) To minimise budgetary support 
and alter the situation of heavy 
dependence on Government: 

Ov) To respond better to specific 
programme requirements of in· 
dustry; 

(v) To identify alternative options of 
funding from the apparel/gar-
mentltextile \ industry and other 
organisations related to this field. 
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[English} 

Children export Racket 

"S'04. SHRI MADHAVRAO 
SCINDIA:WiII the Minister of LABOUR be 
pleased to state: 

(a) the modus-operandi adopted in the 
recently unearthed racket involving export of 
children to Gulf countries for being used in 
connection with camel races; and 

(b) the steps taken or contemplated to 
check recurrence of such rackets In future? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The cases that have come to 
notice reveal the taking of children by a 
parent or a falsely claimed parentage/guardi-
anship on the basis of forged passport or 
forged endorsement made thereon. The 
Children were subsequently used as Camel 
riders. The Concerned Indian MIssIOn had 
suitably intervened to arrange repatriation 
back to India of children so employed and 
criminal cases have also been Instituted in 
India against the persons lnvolved. All Indian 
agencies concerned with emigration have 
been alerted to exercise due circumspection 
in the scrutiny of cases where minor children 
are sought to be accompanied on a passport 
before granting the requisite clearance. 

Freezing of Yarn Prices 

"506. SHRI SHANTIl . .Al PUAUSHOT-
TAM DAS PATEL: Will the Minister of TEX-
TILES be pleased to state: 

(a) whether powerloom and handloom 
sectors have requested Government to put a 
price freeze on the prices of Viscose Fila-
ment Yarn (VFY) and Nylon Filament Yarn 
(NFY); and 

(b) if so, the action Government have 

taken to control the rising prices of viscose 
filament yarn and nylon filament yarn? 

THE MINISTEA OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHAAAD YADAV): (a) 
Representations from various segments of 
the weaving sector have been received in 
Government for price stabilization of Vis-
cose Filament Yarn (VFY) and Nylon Fila-
ment Yarn (NFY). 

(b) Government have been constantly 
reviewing and monitoring the prices of these 
yarns and have periodically convened meet-
Ings between "Spinners and Weavers with a 
view to ensure reasonable prices of these 
yarns. In line with the agreement between 
Spinners and Weavers reached in Novem-
ber, 1989, the prices of Viscose Filament 
Yarn have declined from As. 139 in Novem-
ber, 1989 to As. 127 per kg. in March, 1990 
a decline of 9.4%. Further consultations With 
both Spinners and Weavers are continuing. 
Regarding Nylon Filament Yarn, in order to 
balance the demand and supply, Govern-
ment have continued the import of most 
Nylon Filament Yarn varities on O.G.L., and 
have also reduced the import duty from 
130% to 100% in 1990-91 Budget. 

Protection to Aged and Handicapped 

*507. SHRI N. DENNIS: Will the Minis-
ter of WELFARE be pleased to state: 

(a) the steps taken by Government to 
provide protection to the poor who are old 
and physically handicapped; and 

(b) the criteria adopted for providing 
them protection? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) All State Governments and Union Terri-
tories are providing pensions to the destitute 
and poor, aged and the physically handi-
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capped people. 

(b) The criteria adopted for eligibility, 
and the rate of pension, differ from State to 
State. The subject falls within the purview of 
State Governments. According to informa-
tion available, in many States, the pension is 
admissible to destitute and poor aged women 
of age 60 and handicapped are also subject 
to certain specified age-limits in some States. 
The pension provided ranges between Rs. 
30/- and Rs. 100/- per month. 

Facilities In AIMS and other Hospita Is 
in Delhi 

*508. SHRI MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the causes ident~ied for growing 
number of patients at the All India Institute of 
Medical Sciences, New Delhi; 

(b) the steps taken to reduce the num-
ber of patients at the All India Institute of 
Medical Sciences as to limit them to referral 
and serious diseases treatment; 

(c) whether any steps have been taken 
or are contemplated to provide modern fa-
cilities in other Government hospitals In Delhi; 
and 

(d) if so, the details thereof including the 
budget allocation and actual expenditure 
during the last three years for each Govern-

ment hospital? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (d). Better diagnostic and 
therapeutic facilities available at AIIMS and 
the reputation it enjoys as an Institute of 
national importance are the main causes for 
the rush of patients. Besides, some super-
speciality treatment provided by the Institute 
is not available or available only to a limited 
extent in other hospitals in the country. The 
over-crowding in AIIMS can be reduced only 
if similar hospitals come up in other parts of 
the country. The question of making AIIMS 
mamly a referral hospital has been exam-
ined in the past. A simu~aneous two pronged 
approach seems necessary, viz. arrange-
ments to screen OPDlClinic patients at AIIMS 
and planned increase in the level of clinical 
care in general hospitals in and around Delhi. 
Proposals on both counts will form part of the 
Eighth Five Year Plan of the Central Govern-
ment, Delhi Adm inistration and State plans 
concerned. Appropriate specialities and sub-
specialities are developed in major Govern-
ment hospitals in Delhi according to need 
and subject to resource constraint. A num-
ber of new hospitals are also planned for the 
peripheral areas around Delhi with a view to 
reduce over-crowding in AIIMS and other 
major Government hospitals in Delhi. State-
ment - I shows the location of such new 
hospitals and funds ear-marked. The budget 
allocation and actual expenditure during the 
last three years for each Central Govern-
ment hosp~al is at Statement - II. 

STATEMENT-I 

Location and Funds Earmarked for the New Hospitals. 

S.No. Name of the Hospital Location 

1 2 3 

1. 100 bedded Sanjay GandhiMangolpuri 
Memorial Hospital 

Outlay (1990-91) 
(Rs. in Lakhs) 

4 

100.00 
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2 3 4 

2. 100 bedded Rao Tula RamJaffarpur 120.00 
Hospital 

3. 100 bedded hospital Khichripur 85.00 

4. 100 bedded hospital Jahangirpufl 100.00 

5. 100 bedded hospital Maidangarhi 10.00 

6 100 bedded hospital Pooth Khurd 2.00 

7. 100 bedded hospital Slraspur 2.00 

8. 100 bedded hospitaiRaghbir Nagar 2.00 

9. 500 bedded hospital Rohini 2.00 
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[ Trans/ation] 

Greater Gangau Dam Project Dispute 

*509. SHRI RAM SAJIWAN: Will the 
Minister 01 WATER RESOURCES be 
pleased to state: 

(a) whether the jomt studies under-
taken by Uttar Pradesh and Madhya Pradesh 
Governments regarding the availability of 
water in Greater Gangau Dam Project have 
been finalised; 

(b) if not, the reasons therefor: 

(c) since when the dispute on the proj-
ect IS pending and the reasons therefor: and 

(d) the steps taken by Government to 
resolve this dispute? 

THE MINISTER OF STATE IN THE: 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a)to (d). The Issue 
was first brought up before the 15th meeting 
of the Central Zonal Council in 1985. The 
National Water Development Agency was 
lnereafter entrusted with the study of water 
availability. On the basis 01 the comrnents 
from the States on National Water Develop-
ment Agency's studies and the subsequent 
discussions held by the Central Water 
Commission, National Water Development 
Agency has been requested in November, 
1989 to finalise their report on the water 
availability in the Ken River at the Greater 
Gangau Dam site. 

[English] 

Ultra Sound and CAT Scan Equipment 
in Safdarjung Hospital 

·510. SHRIRAMESHCHENNITHALA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Department of Radiol-
ogy in Safdarjung Hospital have ultra sound 
and CAT Scan equipments; 

(b) if not, the reasons therefor and the 
arrangements made for the patients particu-
larly the poor ones to get these tests done; 
and 

(c) whether Government propose to 
instal ultra sound and CAT Scan equipments 
in Safdarjung Hospital and if so, by when? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) No, Sir. 

(b) Whenever reqUired, patients are 
bei"9 referred to Dr. Ram Manohar Lohia 
Hospital and All India Institute of Medical 
Sciences where these diagnostic equipment 
are available. 

(c) An Ultra-sound unit in Radiology 
Department has already been procured and 
is expected to be installed within a period of 
2 months. Arrangements have also been 
made tor obtaining the CAT SCAN machine 
under a Government of Japan Aid Pro-
gramme and the machine is expected to be 
Installed in 1991. 

( Trans/ation] 

Spread of Bacillary Dysentery in Bastar 
District 

*511. SHRI SUKHENDRA SINGH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government are aware of 
the spread of the bacillary dysentery disease 
in Baster district of Madhya Pradesh for the 
last five years; 

(b) whether any medical team from 
Centre was sent there last year to find out the 
causes of the disease and if so, the findings 
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of the said team; 

(c) whether medical team had cau-
tioned Union Government that if effective 
and permanent remedial measures were not 
taken in time, the death figures of adivasis 
will multiply in the coming years; 

(d) the number of persons affected and 
died during the last three years. years-wise; 
and 

(e) the remedial measures taken by 
Government so far for the prevention of this 
deadly disease and measures Government 
propose to take to remedy the situation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (e). The Government is 
aware of the incidence of Bacillary Dystn-
tery In Bastar di?trict of Madhya Pradesh. 

The teams from the Nationallnstitu1e of 
Communicable Diseases (NICD) had visited 
Baster District in April and September, 1989. 
The Important findings of the teams are as 
under' 

i) During 1989, three Villages In two 
Primary Health Centres were af-
fected. The number of cases and 
deaths were 18 and 12 res pec-

tively during the period April-June, 
1989. 

ii) The case fatality was due to the fact 
that the local population did not 
report cases to the Health authori-
ties for treatment and depended on 
traditional medicines. 

iii) The disease was caused by con-
taminated water and food. 

The teams recommended argumenta-
tion of surveillance, adequate treatment 
facilities, health education and provision of 
safe drinking water. 

The Government of Madhya Pradesh 
has stated that efforts are being made to 
ensure availability of safe drinking water by 
the bleaching of water sources and distribu-
tion of chlorine tablets to the population 
exposed to risk of infection. Steps are also 
being taken to provide safe drinking water by 
sinking bore-wells with hand-pumps on a 
large scale. In the tribal areas, mass educa-
tion activities regarding preventive meas-
r Ires are being undertaken. 

According to the information furnished 
by the State Government, the number of 
cases/deaths in Bastar District during the 
last 3 years are as under: 

Year No. of eases No. of deaths 

1987-88 

1988-89 

1989-90 
(Provisional) 

3240 

95 

100 

The tong term measures necessary for 
preventIng morbidity and mortality are 

a) Provision of safe drinking water; 

278 

22 

8 

b) Safe disposal of sewage; 

C) Improvement of general environ-
mental sanitation; and 
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d) Health and Nutritional education of 
the population. 

The Central Government haS been 
assisting the State Government by deputing 
medical teams to the affected areas for in-
vestigation and recommending remedial 
measures. The State Government has also 
been sending medical teams to the affected 
Primary Health Centres (PHCs) for purposes 
of case detection, treatment and supply of 
medicines, Oral Rehydration Sa~ (ORS) and 
Chlorine tablets. 

[English] 

Working of Social Welfare Institutions 
In Deihl 

*512. PROF. VIJAY KUMAR 
MALHOTRA: 

SHRI RAM SAGAR (Saldpur): 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether Government have received 
complaints about the working of various socia! 
welfare institutions in Delhi: 

(b) if so, whether any probe has been 
ordered into the working of these institu-
tions: 

(c) if so, the outcome thereof: and 

(d) the remedial measures taken or 
contemplated to imprOVf-l the working of 
these institutions? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) to (d). Appropriate action has been 
takenlinitiated. 

New Drug for Rare Disease Among 
Kids 

*513. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news-item 
appearing in the Indian Express dated 25 
March, 1990 stating that new drug approved 
by U.S. Food and Drug Administration would 
Improve the lives of children born with a rare 
disease that makes them unable to fight 
infection: 

(b) if so, whether Gov~rnment have 
studied the efficacy of the drug: and 

(c) the steps Government proposed to 
take to ensure the benefit of this new drug to 
those children who are affected by the rare 
disease? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes, Sir. 

to) and (c). Conaenital Immuno-Defi-
ciency Syndrome is a rare disease. Many 
types of intervention have been tried in the 
past (introduction of foreign proteins, intro-
duction of immunoglobulins). The new drug 
mentioned in the news item is yet to be 
evaluated under Indian conditions. 

[ Trans/ation] 

Revision of Pay Scales of CGHS 
Doctors 

5255. SHRI BHAGEY GOBARDHAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a tact that while revising 
the pay scales of CGHS doctors, instead of 
giving high scales their pay scales have 
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been down-graded during 1988; 

(b) if so, the details thereof and the 
reasons therefor, and 

(c) the steps Government propose to 
take to rectify the situation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) No, Sir. 

(b) and (c). Does not arise in view of 
answer to (a) above. 

[English] 

Modernisation of Sugar Industry 

5256. SHRI MANORANJAN BHAKTA: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Government propose to 
improve the working of sugar industry by 
way of modernisation: 

(b) If so, the details the~of 

(c) whether the main sugar producing 
States have given some suggestions for the 
purpose; and 

(d) if so, the broad features thereof? 

THE MINISTER OF FOOD AND CIVil 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) to (d). Modernisation is a continuous 
process and is the responsibility of individual 
sugar factories. However, to enable the sugar 

factories to undertake modernisation, finan-
cial assistance is provided from the Sugar 
Development Fund at concessional rate of 
interest to meet the shortfall in promoters' 
contribution. The Central Financial Institu-
tions are also providing loans to sugar facto-
ries for their modernisation/rehabilitationl 
expansion to viable capacity on soft terms. 

Capacity Utilisation of Hlndustan Lever 
limited 

5257. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to refer to the reply 
gIven on 21 March, 1988 to Unstarred 
Question No. 4021 regarding excess pro-
duction of vanaspati and State: 

(a) whether The vanaspati production 
capacities granted to Hindustan Lever lim-
ited. Shamnagar in West Bengal and Bom-
bay in Maharashtra are not being fully util-
ised: and 

(b) if so, the extent of utilisation of its 
installed capacity for vanaspali by the said 
company and the unit-wise tonnages of 
imported oils granted to the company during 
the oil years 1987 to 1990, year-wise? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Yes, Sir. 

(b) The extent of utilisation of the in-
stalled capacity for manufacture of van as-
pati by Hindustan Lever Limited, Shamnagar 
and Bombay and the imported oils allocation 
to the company during the oil year 1987 to 
1990 is as under. 

Name of the Unit Capacity Utilisation (%) 

Mis. Hindustan Lever ltd. 
Shamnagar. West Bengal 

1987-88 

24.3 

1988-89 1989-90 

20.8 21.5 
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Name of the Unit Capacity Utilisation (%) 

1987-88 1988-89 1989-90 

Mis. Hindustan Lever Ltd. 
Bombay 5.7 0.1 Nil 

Name of the Unit Allocation of Imported Oil in MTs 

1987-88 

Mis. Hindustan Lever Ltd. 
Shamnagar, West Bengal 9.062 

Mis Hindustan Lever Ltd. 
Bombay 5.915 

Lepers in Maharashtra 

5258. SHRI VASANT SATHE: Wd' the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the number of lepers in Maharashtra and 
the number out of them cured and rehabilI-
tated by the Government/voluntary organi-
sations during the last 3 years in the State 
and Virlharbha region in particular: 

(b) the total amount spent on the lep-

YEARS 

1987-88 

Cases discharges as cured 574598 

There are 2 LRPUs (Leprosy Rehabili-
tation Promotion Units) and II Reconstruc-
tive Surgery Units in Maharashtra prOViding 
rehabilitation service to leprosy patIents. As 
per Information available 3860 persons have 
been medically rehabilitated and 5290 per-
sons have bep.n vocationally rehabilitaterl in 
the State. 

1988-89 1989-90 

1,876 Nil 

~Jil Nil 

rosy eradication programme during the last 
3 years in Maharashtra State and Vidarbha 
region separately: and 

(C) the details of the schemes proposed 
with financial outlays for the year 1990-91 ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) 25,87,564 cases are on 
record in the State of Maharashtra as on 
March, 1990. The cases discharged as cured 
during the last 3 years is given below: 

1988-89 1989-90 

605302 592276 

Separate fjgures of Vidharbha are not 
available. 

(b) The amount spent under the Na-
tional Leprosy Eradication Programme in 
Maharashtra during the last 3 years is as 
under: 
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Year 

Cash 

1987-88 35.00 

1988-89 35.00 

1989-90 30.00 

The information In respect of Vidharba 
region is not available 

(c) The National Leprosy Eradication 
Programme would continue the same activi-
ties which includes' 

i) early detection of cases and their 
treatment, 

ii) identification of endemic areas in 
the country, 

Iii) t:-eatment of leprosy ca.c;es WIth a 
comb,nat,on of drugs, 

IV) identificatIon of Heaijh Education 
activities, and 

v) rehabIlitation for cured leprosy 
patients. 

For 1990-91 Rs. 90.00 lakhs ha~e been 
allocated forthe State of Maharashtra under 
the Programme 

Medicinal Herbs in Garhwal 

5259. SHRI C.M. NEGI: Will the MiniS-
ter of HEALTH AND F AMIL Y WELFARE be 
pleased to state: 

(a) whether Government are aware of 
tremendous potential for exploiting mediCI· 
nal herbs in Garhwal region of Uttar Pradesh: 

Amount Spent (Rs. in lakhs) 

Kind Total 

30.00 65.00 

50.00 85.00 

35.63 65.63 

(b) if so, the steps being taken to exploit 
these herbs for benefit of ailing public; 

(c) whether Government proposed to 
open a branch of Natural Institute of Ayurve-
die In Chamoli/Pauri Garhwal: and 

(d) if so, the details thereof? 

THE MINISTER OF HEAL TH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes, Sir. 

(b) The Botanical Survey of India and 
Survey Units of Central Council for Research 
in Ayurveda and Siddha have conducted 
ethonobotanical survey of the various locali-
ties of the Garhwal from time to time. The 
Ministry of Environment and Forests have 
taken the following steps for protection of 
endangered species of Medicinal Plants 
used/marketed in Garhwal: 

(I) Captive breeding in the gardens of 
BS!. 

(il) All India Coordinated Scheme of 
tissue culture under which some 
gravely threatened plants are taken 
up for multiplication. 

(iii) Creation of public awareness. 

(e) No, Sir. 

(d) Does not arise. 
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Import of Edible Oils 

5260. SHRI M.M. PALLAM RAJU: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the quality of edible oils imported 
during the last three years and the foreign 
exchange spend on imports, year-wise; 

(b) the names of the countries from 
where imports were made during the above 

period; 

(c) whether the imports are likely to rise 
despite our indigenous edible oil production 
programme; and 

(d) if so, the action taken thereon? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHAI NATHU RAM MIRDHA): 
(a) The quantity of edible oil imported during 
the last three years and the amount spent on 
Imports, yearwise are as under: 

Year Quantity (Lakh MTs) Value (elF) 
(Rs. in crores) 

1987-88 1967 947.77 

1988-89 10.89 765.16 

1989-90 2.94 165.78 

(unaudited Provisional) 

The above imported quantity is inclUSIVe of purchases made against payment in rupees and 
gitVaid imports. 

(b) The countries from where the above imports were made, oil wise, are the following: 

Crude Soyabean Oil 

Crude Rapeseed Oil 

Sunflower Oil 

Neutralised Palm Oil 

Refined ~Ieacned 
Deodrised Palmoil 

Refined BJeached 
Deodrised Palmolien 

Argentina, Belgium, Brazil, France, Netherlands, Pra-
guay, Spain, U.S.A. 

BelgIum, Canada, France, Germany (FRG) , Nether-
lands, Sweden, U.K. 

Argentina, France, U.S.A. 

Malaysia. 

Malaysia, Indonesia. 

IndoneSia, Malaysia. 
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(c) and (d). Edible oil is imported to 
bridge the gap between demand and supply, 
subject to availability of foreign exchange for 
this purpose. The future import of edible oil 
will thus, depend on the above. 

Provision of Fund to States for Preven-

1 

Tamil Nadu 

Uttar Pradesh 

2 

44.21 

104.37 

tion and Control of Encephalitis West Bengal 60.76 

5261. SHRI PARAS RAM BHARAO- Nagaland 1.00 
WAJ: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: Orissa 1.00 

(a) whether Government propose to 
provide funds to State for prevention and 
control of encephalitis; and 

(b) the amount likely to be allocated to 
each State during the current financial year 
along with the criteria for allotment of money? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). The Planning 
Commission have approved a total central 
Outlay of Rs. 4 crores for the current finan-
cial yearforthis purpose. The tentative allo-
cation of this amount to Japanese Encepha-
litis affected states is as under: 

State Rupees in lakhs 

2 

Andhra Pradesh 52.06 

Assam 75.26 

Bihar 6.33 

Goa 5.65 

Karnataka 38.78 

Manipur 9.58 

Tripura 1.00 

Total 400.00 

The criteria for this tentative allocation 
are based on the past incidence and popula-
tion at high risk. However, the allocations are 
purely tentative and will be ultimately final-
ised with each of the State Governments. 
The State Governments will have to provide 
a matching contribution. 

Homoeopathic Education 

5262. SHRI SRIKANTHA DAnA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government propose to 
promote and expand homoeopathic medical 
education in the country and thereby open-
ing new avenues for homoeopathy treat-
ment; 

(b) If so, the details thereof; and 

(c) the schemes drawn up for the pur-
pose during the Eighth Plan? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). Medical education 
is primarily a State subject. However, it is 
proposed to introduce Post Graduate edu-
cation in homoeopathy in selected colleges 
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for which the Central Council of Homoeopa- THE MINISTER OF HEAL TH AND 
thy has notified the necessary Regulations FAMILY WELFARE (SHRI NILAMANI 
in 1989. ROUTRAY): (a) Only one Research Officer 

committed suicide on 19th September, 1987. 
(c) It is proposed to develop and up-

grad~ homoeopathy colleges to achieve 
minimum standards of education and for 
Post Graduate training and research. 

White paper on Textile Policy 

(b) Yes, Sir. 

(c) From the findings of the Inquiry Offi-
cer as well as investigations made by the 
Police, it was found that Dr. R.K. Saxena, 
Research Officer committed suicide. His 

5263. SHRI RAMDAS SINGH: Will the action for committing suicide had nothing to 
Mmister of TEXTILES be pleased to state: do with his professional life at the Institute of 

Pathology, New Delhi. 
(a) whether Government propose to 

Issue a white paper on "Textile Policy" Cancellation of DDA Flats Allotted to 

(b) if so, by when; and 

(c) if not, the reasons therefor? 

THE MINISTER FOR TEXTILES AND 
MINIS!ER OF FOOD PROCESSING IN-
DUSTRIES (SHRt SHARAD YADAV): (a) 
No, Sir. 

(b) and (c). Government had apPOinted 
the Abid Hussain Committee to review the 
progress of implementation of textile policy 
of June, 1985. The Committee has submit-
ted its report, which is under examination. 

Suicide by Young Scientists/Research 
Students 

5264. SHRI HANNAN MOLLAH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of young scientlsts/ 
research students who committed suicide in 
various research organisations of the ~iinis
try during the last three years: 

_ (b) whether any investigation was made 
in each case; and 

(c) if so, the findings of each case. 

Scheduled Castes 

5265. SHRI PRAKASH V. PATIL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development 
Authority has received representations since 
September, 1989 regarding cancellation of 
DDA flats allotted to the persons belonging 
to Scheduled Castes and othergeneral cate-
gories: 

(b) H so, the details thereof; and 

(c) the steps taken or proposed by DDA 
to expedite restoration of such allotments to 
all people: especially people belonging to 
scheduled castes? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Delhi Development Authority has 
reported that 121 representations including 
, 9 from persons belonging to Scheduled 
Caste/Scheduled Tribes category have been 
received. 44 cases have since been de-
cided. This is an ongoing process and each 
case is examined on its merits in the light of 
policy guidelines laid down in this regard. 
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{ Translation] 

Alcohol in Gripe Water 

5266. SHRI RAMESHWAR PRASAD: 
W:II the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the percentage of alcohol in the 
gripe water meant for children; 

(b) whether it is injurious for the hea~h 
of children; and 

(c) if so, whether Government propose 
to ban the use of it? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). The gripe mixture 
contains 9% elthyl alcohol. The gastnc se-
cretIOn evoked by this quantity of alcohol IS 

rich In acid, normal in pepsin content and 
there is no interference with peptiC digestion. 
The other ingredients present In It are either 
carminative or antacid. Gripe mixture IS not 
inJUriOUs for health of children. Government 
does not have proposal to ban 11. 

[English] 

Sugar Production 

5267. SHRI K. PRADHANI: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the annual sugar production. Stale-
wise. 

(b) by what percentage It falls short of 
the Installed capacity; 

(c) the impact of restnctlons on the 
movement of sugarcane from one area of a 
State to another and diversion of sugarcane 
to Khandsari units on the shortfall of sugar: 

(d) whether Government propose to 
remove the restrictions on the movement of 
sugarcane; 

(e) if so, the steps taken in this direction: 
and 

(f) the strategy formulated to boost 
sugar production in the country and to re-
duce dependence on import? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHAI NATHU AAM MIRDHA): 
(a) and (b). A statement giving State-wise 
production of sugar, installed capacity and 
percentage capacity utilisation during the 
last 3 seasons is attached. 

(c) to (e). As would be seen from the 
statement referred to above, capacity utiliza-
tion on all-India basis has been more than 
100%. In order to ensure regular and ade-
quate supplies of sugarcane to sugar facto-
nes, the State Governments are required to 
reserve areas for drawal of sugarcane by 
respective factories and the factories are not 
generally expected to go beyond their re-
served areas before the bonded case has 
been crushed. However, in case of surplus 
cane availability, State Governments can 
allow movement of cane from one area of the 
State to another. The percentage utilization 
of sugarcane by sugar factories has been 
fluctuating year to year and depends on 
various factors like sugarcane production, 
prices of alternative sweeteners etc. and 
variation in capacity utilization cannot be 
quantified separately for each cause. 

(f) Government has been taking vari-
ous measures to augment indigenous sugar 
production some of the measures adopted 
are given below: 

1) Statutory minimum price of sugar-
cane for 1989-90 season has been 
fixed at Rs. 22.00 per quintal, linked 
to a recovery of 8.5% with propor-
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tionate premium for higher recov-
eries. For 1988-89 the price was 
As. 19.50 pert quintal. 

2) For 1990-91, a still higher price of 
~s. 23.00 per quintal linked to a 
recovery of 8.5% has been an-
nounced. 

3) Additional freesale quota of sugar 
was allowed to sugar mills on ex-
cess production during the period 
1 st October 1989 to 15th Novem-
ber, 1989. Under this scheme, free 
sale quota on excess production 
during the period 1 st October, to 
15th November, 1989, over the 
average production achieved by 
the sugar mill dunng the corre-
sponding period In the preceding 
three years was allowed at 80% as 
against normal freesale entitlement 
of 55%. 

4) LicenSing of new capacity com-
mensurate with the internal require-
ment of sugar is being allowed. 

5) Financial assistance on easy terms 
IS being granted to sugar mIlls out 
of the Sugar Development Fund for 
development of sugarcane In their 

areas of operation and also for 
modernisation of the units. 

6) The ratio of levy: freesale has been 
changed in the last few years to 
improve the economic viability of 
the sugar industry, enabling them 
to pay a good price to fanners. In 
1 984-85 the levy: freesale ratio was 
65:35. In 1985-86 it was changed 
to 55:45 in 1986-87 to 50:50 and in 
1988-89 to 45:55. 

7) It has been decided to give higher 
freesale quota @ 80% instead of 
normal 55% on sugar produced 
during the period 1 st May, 1990 to 
31 st July, 1990 which is in excess 
of the production during the corre-
sponding period of last seasons. 

8) Further, higher free sale quota 
would also be alloweci !orthe sugar 
produced during the period 
16.11.1989 to 30.4.1990 out of the 
sugarcane transported by sugar 
mills from areas outside their re-
served areas under orders from the 
State Government, subjed to limit 
of excess production during the 
period overthe production achieved 
during the corresponding period in 
the last season. 
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S.Uing up of CGHS Dispensaries in 
Orissa 

5268. SHRI BHAJAUAN BEHERA: 
SHRI ANADI CHARAN DAS: 

Will the Minister of HEALTH AND 
FAUll Y WELFARE be pleased to state: 

(a) whether Government are aware that 
there have been a growth of Central and 
State Government Officeslindustries at 
Bhubaneswar, Cuttack, Dhenkanal Districts 
and Jaipur Sub Division of Orissa: and 

(b) d so, action taken/proposed to be 
taken to set-up CGHS dispensaries along 
with the criteria laid down for the same? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes, Sir. 

(b) A basic concentration of 7500 or 
more Central Government employees are 
rpqUlred for extension of CGHS facilities to a 
new city. CGHS facilities will be extended to 
cities in Orissa after the norm is fulfilled. 

Registration 01 Homoeopaths 

5269. SHRI LOKANATH CH-
OUDHARY: Will the Minister of HEALTH 
AND FAUlL Y WELFARE be pleased to 
state: 

(a4 whether as per provision of Delhi 
Hornoeopathic Ad. 1956, the homoeopathic 
Practitioners are required to r'egister them-
selves with the Board of Homoeopathic 
System of Medicines and pay requisite fee 
towards memberships which is renewed 
every year; 

(b) if so, how many such valid members 
were on register of the Board as on June 15, 
1989; 

Cc) whether it is a fact that elections 
were held to elect the members of the Board 
recently; 

(d) if so. when and whether many of the 
practitioners contested and voted had not 
renewed their membership as per the pr0vi-
sion of the Act; 

(e) if so, whether Government propose 
to declare illegal the newly Constituted Board; 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) to (f). The information is 
being collected and will be laid on the Table 
of the Sabha. 

Sites to Oustees 01 Chandigarh 

5270. SABA SUCHA SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether there is any scheme to allot 
sites to the oustees of Chandigarh. Pan-
chqula and Mohali; and 

(b) n so, the details thereof? 

THE MINISTER OF URBAN DEVEL· 
OPMENT (SHRI MURASOlI MARAN): Ca} 
and (b). The information is being collected 
and will be laid on the Table of the Sabha. 

( Translation) 

Food Processing industries In Punjab 

5271. S. ATiNDER PAl SINGH: Wdl 
the Minister 01 FOOD PROCESSING IN-
DUSTRIES be pleased to state' 

(a) whether Govemment have pre-
pared a study report for the Possibililies of 
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setting up of food processing industries in (b) ~ so, the details thereof? 
Punjab: 

THE MINISTER OF FOOD AND CIVIL 
(b) if so, the details thereof; SUPPLIES (SHRI NA THU RAM MIRDHA): 

(a) Govemment has no such proposal at 
(c) the steps being taken by Govern- present. 

ment to implement the same; 

(d) whether Punjab Government has 
also submitted some proposals therefor: 

(e) if so, the details thereof: 

(f) whether the Punjab AgrICulture UnI-
vers~y has also conducted any such study 
and submitted their recommendatIOns to 
Government; 

(g) if so, the details thereof: 

(h) the steps taken to implement the 
report so far: and 

(i) if not, the reasons for the same? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). The Ministry of Food Processing Indus-
tries have not prepared any study report for 
setting up food processing industries in 
Punjab. 

(d) to (i). The information is being col-
lected and will be laid on the Table of the 
House. 

[English] 

Proposal to set up nursing University in 
Karala 

5272. SHRI T. BASHEER: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether there is any proposal to set 
up a Nursing University in Karala: and 

(b) Question does not arise. 

Transfer Posts in CPWD 

5273. SHRI M. SELVARASU: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether regular transfer category 
post of CPWD are sanctioned on All India 
basis and allocated to different regions of 
CPWD: and 

(b) if so, the steps taken to allocate 
these posts of Madras Region (Region)? 

THE MINISTER OF .URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The information is being collected 
and will be laid on the table of the Sabha 

[ Trans/ation] 

Demolition of LP.G. Godowns by 
D.D.A. 

5274. SHRI GOV1NDA CHANDRA 
rv1UNDA: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether Delhi Development Author-
ity has recently received representations in 
connection with demolition of godowns and 
showrooms of L.P.G. distributors In eastern 
part of Delhi; 

(b) if so, the details thereof; 

(c) whether there is any proposal to allot 
any land to them; and 
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(d) if SO, the oetaliS mereof and if not the 
reasons therefor? 

THE MINISTER OF URBAN DEVEl-
OPMENT (SHRI MURASOll MARAN): (a) 
to (d). According to DDA, no representation 
in this connection have been received since 
no such godown/showroom has been de-
molished by DDA recently. 

Allotment of land for shifting of such 
godownsl showrooms are eligible for alter-
nate site, is considp.red by DDA. 

applications for the setting up of units for the 
manufacture of diversified products. 

[English] 

Outdated Textile Units 

5276. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether most of the textile units in 
the country are outdated; 

Jute Millin Bihar (b) the steps taken to replace the out-
dated equipment and machinery and mod-

5275. SHRI RAMEN ORA KUMAR ernisation of textile units in the country; 
YADAV RAVI: Will the Minister of TEXTilES 
be pleased to state: 

(a) whether Government propose to set 
up a jute mill in Madhepura district of Bihar: 

(b) if so, the details thereof; and 

(c) ~ not, the reasons therefor? 

THE MINISTER FOR TEXTilES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
No, Sir. 

(b) Does not arise. 

(c) In the Jute Sector, there already 
exists within the country sufficient capacity 
for manufacture of traditional jute goods. 
There is a supply and demand imbalance in 
both the export and local markets. The Jute 
Sector is also facing the export and local 
markets. The Jute Sector is also facing.a stiff 
competition from synthetic substitutes. There 
is, therefore, no scope for establishing a new 
Jute mill in the country including Madhepura 
District, for the manufacture of traditional 
jute products. However, as part of the diver-
sification programme for the Jute Sector I the 
Government ispreparedtoconsideron merits 

(c) whether the schemes have been 
drawn up for the purpose; and 

(d) the steps taken in this direction? 

THE MINISTER FOR TEXTilES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. ~ has been estimated that about 
63% of the spindles and 82% of the looms 
Installed in the industry are more than 15 
years old. 

(b) to (d). A Textile Modernisation Fund 
with a corpus of As.750 crores was set up on 
1.8.86 for 5 years to meet the modernisation 
requirements of the textile industry. A part of 
the Fund has been earmarked for providing 
special loans to weak but viable units to meet 
a major part (upto 80%) of the promoter's 
contribution. 

[ Translation] 

Vacant Land in Metia Khan 

5277. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 
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(a) the details of area of D.D.A's vacant 
land in Malia Khan Karol Bagh area sepa-
rately; 

(b) whether vacant D.D.A land has 
been illegally occupied in Motia Khan; 

(c) d not, who is charging the rent on 
godowns and sheds built on vacant land 
near Government quarters; 

(d) the area of vacant land two years 
back and the area of vacant land at present; 

(e) the partICulars of the persons who 
have illegally OCCUPIed vacant land of D.D.A. 
there since March, 1985; 

(f) the basis on which damage has been 
charged from iHegal occupants of Govern-
ment land extent of illegal transport compa-
nies operating therefrom; and 

(g) steps taken to get the land vacated 
by the iUegal occupants? 

THE MINISTER OF URBAN DEVEL-
0pMENT (SHRI MURASOLI MARAN): (a) 
and (b). Malia Khan-Approx imately five acres 
Karol Bagh-Nil. 

(b) About three acres of land is under 
encroachment. 

(c) One unauthorised occupant has 
been assessed for damages by the Delhi 
Development Authority under the Public 
Premises (E:iction of Unauthorised Occu-
pants) /Id., 1971. 

(e) Delhi Development Authority has 
reported that no encroachment has taken 
place since March. 1985. 

(f) Damages are assessed in accor-
dance with the provisions of Public Premises 
(Eviction of Unauthorised Occupants) Act, 
1971. five illegal transport companies are 

operating in Malia Khan. 

(9) T we cases are subjudice and in the 
remaining three cases removal action has 
been initiated by the Delhi Development 
Authority. 

Grants to Voluntary Organisations for 
heaHh and Family Welfare in Rajasthan 

5279. SHRI NANDLAL MEENA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the names of voluntary organisa-
tion/institutions which have been provided 
grants during 1989-90 for health and family 
weHare programmes in tribal sub-plan areas 
of Rajasthan and the details of grants given 
to them; and 

(b) the criteria for sanctioning grants to 
them? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (StiRI NILAMANI 
ROUTRAY): (a) As far as this Ministry is 
concerned, a grant-in-aid of Rs. 3.88 lakhs 
and Rs. 1.10 lakhs has been released during 
1988·89 and 1989-90 respectively out of the 
total outlay of Rs. 10.11 lakhs sanctioned for 
the Voluntary Organisation 'National Fed-
eratIOn of Fisherman's Cooperative Ltd., Unit-
8, Saket, New Delhi to implement the project 
"Health Care and Family WeHare for mem-
bers of Fishery Cooperative" in Udaipur, 
Banswara and Ooongarpur Districts of Ra-
jasthan. The Districts of Banswara and 
Ooongarpur are fully covered and the Dis-
trict of Udaipur is partially covered in Tribal 
Sub-Plan Areas of Rajasthan. 

(b) Grants are given to Organisation! 
Institutions which are registered under the 
societies F1egistration Ad,1860 ",. other 
Statutes and which are Voluntary in Charac-
ter and Non-Profit making and also fulfil the 
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Criteria. and laid down in the General Finan-
cial Rules. 

[English) 

Scholarships to SCslSTs 

5280. SHRI K.S. RAO: Will the Minister 
of WELFARE be pleased to state: 

(a) the present amount of scholarship 
for graduates. post graduates medical and 
engineering Scheduled Castes and Sched-
uled Tribes students and the enhancement 
asked for; and 

(b) Government's reaction thereto? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The question of revIsion of rates 
of scholarship, etc. under the Centrally 
Sponsored Scheme of Post Matric Scholar-
ship for students belonging to Scheduled 
Castes and Scheduled Trrbes was under 
consideration 01 the Government of India tor 
quije some time, and the same were reVised 
with effect from 1.7.1989. The old and the 
new rates of Scholarships for Scheduled 
Caste and Scheduled Tribe Students pursu-
109 Groups 'A' courses, which Include Medi-
cal and Engineering, are given below: 

(In Rupees) 

Old Rates New Rates 

Hostellers 185 280 

Day Scholars 100 125 

Setting up of Medical Research Centre 
at Calcutta 

5281. SHRI SATYAGOPAL MISRA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Union Government pro-
pose to set up a Mtdical research centre at 
Calcutta; 

(b) ~ so, the details thereof; and 

(c) ~ not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) No, Sir. 

(b) The question does not arise. 

(c) The ICMR has already following two 
research establishments in Calcutta: 

1. National Institute of Cholera and 
Enteric Diseases. 

2. Regional Occupational Health 
Centre. 

ReqUisitions for Election of Coopera-
tive Group Housing Societies 

5282. SHRI KAMAL CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any of the Cooperative 
Group Housing Societies in Delhi were 
issued Requisitions u/s 30(1 ) of Delhi Coop-
erative Societies Act by Registrar Coopera-
tive Societies during 1986 and 1987; 

(b) if so, the details thereof With dates of 
reqUisitions and dates of elections held by 
the said societies; 

(c) the details of the societies which 
defied the above requisitions and action 
taken against each of erring society; 

(d) whetherthere were societies against 
whom no actIOn was taken for defying the 
above requisitions; and 
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<e) if so, the details thereof and the 
reasons for not taking any action against 
them? 

THE MINISTER OF URBAN DEVEL-
0pMENT (SHRI MURASOlI MARAN): (a) 
Yes, Sir. 

(b) and (e). The details are given in 
Statement 'A' and 18' attached. 

(d) No, Sir. 

(e) Does not arise in view of reply to (d) 
above. 
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Construction of Meridian Hote' By 
Foreign Company 

5283. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether it is a fact that the meridian 
Hotel in New Delhi was constructed by a 
foreign company in collaboration with an 
Indian firm; 

(~ whether It has come to the notice of 
Government that the said firm of Deihl has 
turned out to be a fictitlons one; 

(c) if so, the details In this regard; and 

(d) the action taken by Government In 

the matter? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (a) 
No, Sir. 

(b) to (d). Do not anse. 

Sugar Year Production Imports 
(October (/akh tonnes) (Lakh 
to September) tonnes) 

2 3 

1986-87 85.02 9.51 

1987-88 91 10 0.71 

1988-89 
(Provisional) 87.52 

1989-90 
(Upto 31.3.90) 81.69 2.42 

Production Consumption and Import of 
Sugar 

5284. DR. A.K. PATEL: 
SHRI PYARELAl KHANDEL-

WAL: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the production per capita consump-
tion requirement and import of sugar in each 
of the last three years and the current year; 

(b) the average sugar prices in Febru-
ary 1983, 1989 in October and February 
1990; 

(c) the sugarcane arrears of farmers to 
be paid in each of the last three years and 
current year; year-wise; 

(d) the new action plan to eliminate 
sugarcane arrears, sugar shortage and to 
bring down the sugar prices to the minimum; 
and 

• 
(e) the modus operandi of the new ac-' 

tlon plan, if any? 
THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) The information is as under:-

Internal Per capita 
consumption a vai/ability 
(/akh tonnes) Kg.lAnnum 

4 5 

87.75 11.4 

93.33 11.7 

99.19 12.1 

49.61 
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(b) The retaiJ prices of sugar in the five Bombay and Madras have been as under:-
principal marMts of Delhi. Kanpuf. Calcutta, 

Year Range of retail pIit»s (Rs.lKg) 

February, 88 As. 6.25 to Rs. 6.90 

February, 89 Rs. 6.20 to As. 7.50 

October, 89 Rs. 8.70 to As. 10.50 

February, 90 As. 8.00 to As. 9.10 

(c) The amount of cane price arrears as the earlier seasons have been as under:...t-
on 15th March during the current season and 

Season Position Total Total 
as on price price 

payable paid 

2 3 4 

1989-90 15.3.90 2339.01 2052.34 

1988-89 15.3.89 1669.81 1474.10 

1987-88 15.3.88 1537.34 1349.61 

1986-87 15.3.87 1369.68 1215.52 

(d) and (e). Government have already 
initiated various short term, as also lOng· 
term measures, In this regard. These are as 
under:-

(i) State Governments/Chief Minister 
have been advised to ensure 
prompt payment of cane price ar-
rears to growers. 

(ii) The Statutory Minimum Price of 
sugarcane for the season 1989-90 
was increased from As. 19.50 to 
Rs. 22.00 per quintal. 

Rs. in crores) 

Arrears Percentage of 
a"ears 

5 6 

286.67 12.3 

195.71 11.7 

187.73 12.2 

154.16 11.3 

(iii) Advance announcement of Statu· 
tory Minimum Price for 1990-91 at 
Rs. 23,00 per qUintal of sugarcane. 

(iv) Incentive in the form of additional 
frees ale quota to the sugar facto· 
ries for undertaking early and late 
crushing for the current 1989-90 
season. 

(v) Incentive In the form of additional 
fraesala quota to such sugar facto-
ries which are required to transport 
sugarcane from outside their ra-
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served areas on the orders ~ 'the 
State Govemment. 

(vi) Licensing of adequate capac~y for 
setting up of new sugar factories 
and the expansion of the eKisting 
capacities. 

(vii) Financial assistance on soft term 
basis from the Sugar Oevelopmem 
Fund for development of sugar-
cane in their reserved areas of the 
sugar factones and also for under-
taking expanWn-cum-modernlsa-
tion of the existing sugar factories. 

(viii) Incentive Scheme for new facto-
ries as a1so the factOries which are 
undertaking expansion upto the 
minimum economic size. I.e., upto 
2500 TCD. 

(ix) Adequate availability of sugar is 
being maintained through monthly 
releases of freesale sugar to keep 
the prices at reasonable levels. 

Conversion of Minorities Commission 
as Human Rights Commission 

5285. SHRI ARVIND NETAM: Will the 
Minister of WELFARE be pleased to state: 

(a) whether there is a proposal to con-
vert the Minorities Commission Into a Hu-
man Rights Commission; and 

(b) If so, the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

Export of Cotton 
5286. SHAI KADAMBUR M.R. JAN-

ARDHANAN: Will the Minister of TEXTILES 
be pleased to state: 

(a) 1he estimate of CX7tton crop for 1990-
9~ seasons; 

(b) whEdhertheex.portof cotton b; based 
on staple len~h of cotton~ if SO, 1he detaits 
thereof; 

(c) whether J-34 variety of cot1on was 
exported by Cotton Corporation of India: 

(d) if so, the rate at which1he expol1 was 
made~ and 

(e) the extent to which export policy has 
helped the ootton growers fn getting remu-
nerative price than what they received last 
year? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
The Cotton Advisory Board has estimated 
the production of 122.00 lakh bales of cotton 
during the 1989-90 cotton season. The esti-
mate for 1990-9~ season has not yet been 
made. 

(b) Quotas for export of cotton are allo-
cated on the basis of staple length of fibre 
viz. above 24.5 mm, above 28.0 mm, above 
34.5 mm etc. 

(C) and (d). Yes, Sir. CCI has so far 
registered contracts for the export of 1.49 
lakh bales of J-34 cotton during the current 
cotton season at prices ranging from 142.20 
US Cents per Kg. F.O.B. to 160.94 US Cants 
per Kg. F.O.B. 

( e) Release of export quotas have helped 
check the decline in kapas prices which, 
even when prevailing at levels below last 
season's prices have ruled above minimum 
support level throughout the 1989-90 sea-
son, Minimum Support Prices are consid-
ered to be remunerative since they provide a 
reasonable return to farmers after covering 
cost of inputs. 
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{Translation] 

Narmada and Sardar Sarovar Project 

5287. SHRI RAM AWADH: 
DR. BANGAll SINGH: 
SHRI SHIV SHARAN VARMA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether attention of Government 
has been drawn to the news item appearing 
in the Hindi daily Janasatta dated 22 March, 
1990 under the caption "Narmada was Sar-
dar Sarovar ki Bajai Chhote Project Shuru 
Kame Ki appeal": 

(b) if so, the reaction of Government 
thereto; 

(c) whether Government have con-
ducted any survey in this regard; 

(d) if so, the details thereof; and 

(e) if not, the reason therefor? 

THE MINISTER OF 5T ATE IN THE 
MINISTRY OFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Government is 
aware of the news-item. 

(b) to (e). To attain the ultimate irrigation 
potential of 113.5 m. ha. the country needs 
extensive surface irrigation development 
through both large and small irrigation proj-
ects. The appropriateness of the size of 
hydraulic structureres is determined by a 
number of factors, like, hydrology, topogra-
phy, geological conditions, demand for wa-
ter, environmental considerations and the 
economic viability of the project and the 
decisions are location specrtic. All these 
factors are taken into account betore a proj-
ect is cleared for implementation. 

[English] 

Renaming of Parliament Stre.t, New 
Deihl 

5288. SHRI C.P. MUDALAGIRI-
YAPPA: 

SHRI V. KRISHNA RAO: 

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether there is a demand from 
several organisations to rename Parliament 
Street. New Delhi after Chaudhary Charan 
Singh: and 

(b) if so, the reaction of Union Govern-
ment thereto? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The Delhi Administration has reported that 
no such demand has been received. 

(b) In view of reply to (a) above, ques-
tion does not arise. 

Expenditure on Sardar Sarovar Project 

5289. DR. VENKATESH KABDE: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the details of expenditure likely to be 
incurred on Sardar Sarovar and the amount 
to be spent during 1990-91; 

(b) whether any external assistance is 
likely to be obtained for the purpose; and 

(c) ~ so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTAOIA): (a) The revised 
estimated cost of Sardar Sarovar Project is 
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Rs. 6406.04 crores and proposed outlay for 
1990-91 is Rs. 364.76 crores, including the 
share of other three concerned States. 

(b) and (c). Yes, Sir. External assis-
tance from the World Bank Group to the tune 
of US $ 450 million and DECF assistance 
amounting to 2850 Million yen for Turbines 
for Power House has been obtained. 

[ Translation] 

Kailo River Projects of M.P. 

5290. SHRI NANDA KUMAR SAl: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) when the construction work on the 
Kailo River Project at Raigarh In Madhya 
Pradesh was started; 

(b) the time by which It IS likely to be 
completed; and 

(c) the initial estimated cost and the 
present cost of the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Works on this 
project was not started dUring VII Plan. It IS 
not an approved project. 

(b) Details of the 8th Plan are not yet 
finalised, hence it is not clear as to what 
extent this project will stand included In the 
8th Plan of the State. 

(c) Project report sent to the Centre in 
May, 1988 indicated the estimated cost to be 
Rs. 57.88 crores. The latest estimated cost 
indicated by the State is Rs. 67.60 crores. 

[English] 

Action Plan for Rural Labour Force 

5291. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Government propose to 
prepare an action plan 10r improving speed-
ily the lot of the rural labour force, if so, the 
details thereof; 

(b) whether it included the reordering of 
Investment and allocation of resources in 
favour of rural section; 

(c) if so, the extent to which it will be 
affecting the rural poor, particularly those 
belonging to Scheduled Castes/Scheduled 
Tribes; and 

(d) whether Government also propose 
to set up minoring cells to watch the progress 
made underthe proposed scheme; if so, the 
composition of the said cell? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). A number of schemes for provid-
Ing employment to the rural workers are 
being implemented by the Central Govern-
ment with the help of the State Govern-
ments. The Government of India propose to 
strengthen these schemes to provide work 
opportunities to the rural labour. The Gov-
ernment has also decided to progressively 
Increase the resources allocated to the rural 
sector. 

(c) As the rural landless people largely 
comprise of Scheduled Castes and Sched-
uled Tribes it is expected that these pro-
grammes would cover all the rural poor 
Scheduled Castes and Scheduled Tribes. 

(d) Various schemes under employment 
generation, anti-poverty programmes etc. 
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are being monitored regularly by the con-
cerned agencies. 

""_tsm In Research institutes 

5292. SHR1 BRLJ BHUSHAN TIWARI: 
Will the 'Minister of HEAlTH AND FAMtl Y 
WELFARE be pleased to state: 

{a) Whether Government are aware of 
the large incidence of plagiarism in scientific 
researdt institutes and laboratories; 

(b) whether the Jndian Council of MedI-
cal Researd1 has issued any guidelines in 
this regard and if so, the details of the guide-
tines issued~ and 

(e) the measures Government aTe con-
templating to check plagiarism jn scientifIC 
research institutes and laboratories? 

THE MlNISTER Of HEAlTH AND 
FAMilY WELFARE (SHRI NILAMANl 
ROUTRAY): (a) Govt. is aware of the possi-
bility of plagiarism in scientific research insti-
tutions and laboratories. However, it IS diffi-
cult assess the magnitude of plagiarism In 

the country. 

(b) and (c). Yes, Sir. The attention of all 
scientists of the tCMA has been drawn to 
Rule 3 of the Central Civil Services (Con-
duct) Rules; 1964. It has further been stated 
by the Council that plagiarism, fraud, cook-
ing of data, etc. is covered by the conduct 
rules as it amounts to both viz. lack of devo-
tion to duty and an act which is unbecoming 
of a Government servant. Subsequently, 
any scientist found guilty of scientific mis-

conduct win be dealt with as having commit-
ted an act unbecoming of a Governrntnt 
servant and lacking of devotion to duties. 
Under the Conduct Rules, every Govern-
ment servant shall at all times:-

(1) Maintain absolute integrity; 

(2) Maintain devotion to duty; and 

(3) 00 nothing which is unbecoming of 
a Government servant. 

Sugar Mills In Tamil Hadu 

5293. SHRI E.S.M. PAKEEA 
MOHMED: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the number of applications received 
from Tamil Nadu for grant of licences to set 
up sugar mills during the last three years; 

(b) the number of licences issued for 
setting up sugar mills in Tamil Nadu during 
the last three years; and 

(c) the annual capacity and location of 
such sugar mills? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIADHA): 
(a) 22 applications have been received for 
grant of licences for setting up of new sugar 
factories during the last three years viz; 
1986-87 to 1988-89 from the State of Tamil 
Nadu. 

(b) and (c). The position is given in the 
attached statement. 
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ConsIr\Ictlon of Check Dam at Galkund 

5294. SHRI PRAKASH KOKO 
BRAHMBHt. IT: 

SHRI SHANTllAl PU-
RUSHOTTAM DAS 
PATEL: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether Gujarat Government has 
submitted a proposal for the construction of 
a check dam at Galkund to Union Govern-
ment: 

(b) if so, the details thereof: 

(c) at what time it was forwarded to 
Union Government; 

(d) the reasons for delay in taking a 
deCision thereon.: 

(e) the action taken by Union Govern-
ment in this regard so far: and 

(f) the time by which it is likely to be 
cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWATER RESOURCES (SHRI 
rv1ANUBHAI KOTADIA): (a) Yes. Sir. 

(b) While the scheme has been found 
technically acceptable, a proposal for re-
lease of 1.58 hectares of reserved forest for 
construction of Check Dam across Shegu 
Riverfor providing drinking water supply to 7 
villages of Dangs District has also been 
received at the Centre. 

(c) December, 1988. 

(d) .to (f). After examination, additional 
Information has been sought from the State 
Government by the Ministry of Environment 
and Forests In April, 1990. 

Sugar Mills In __ dar and Nagar Havell 

5295. SHRI D.B. SHINGADA: 
SHRI MANIKRAO HODlYA 

GAVIT: 
SHRI R.N. RAKESH: 

Will the Minister of FOOD AND CIVIL 
SUPPUES be pleased to state: 

(a) whether Government propose to 
grant letter of intent/industrial licence for 
setting up sugar Mills at Say ali, Dadar and 
Nagar Havell (Union Territory) 

(b) if so, the details thereof; and 

(c) the time by which sugar mills are 
likely to start functioning? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). A letter of intent has been issued 
on 29.03.1988 for establishment of a new 
sugar factory of 2500 TCD at Sayali, Teh. 
Silvassa, District Dadar and Nagar Haveli. 

(c) It takes 3-4 years to establish a new 
sugar factory after the grant of Letter of 
Intentll ndustrial Licence. 

[ Translation] 

Construction of Kichhau Dam 

5296. SHRI RAMLAL RAHI: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government pro-
pose to construct Kichhau Dam to utilise 
total power generation capacity of Jamna 
Project; 

(b) if so, whether Government have 
conducted any survey in this regard; 

(c) H so, the details thereof; and 
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(d) the time by which the construction of 
the dam is likely be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WAlER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (d). The State 
Government has, formulated a Kishau Mu~i
purpose Dam Project, with an installed ca-
pacity of 600 MW and also to provide irriga-
tion benefit to an area of 2. 11 lakhs hectares. 
The State Government has been requested 
to modify the project to include flood protec-
tion and drinking water supply components. 
The project is not yet approved. 8th Pial! 
proposals are also not finali~. 

[English] 

Schedule 'Y' of Drugs and Cosmetics 
Act 

5297. SHRI JAI PRAKASH AGAR-
WAL: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware of 
the impact of Schedule 'V' tinder the Drugs 
and Cosmetics Act on the small scale phar-
maceuticals formulators; 

(b) whether in the long run Schedule 'V' 
can possible create a monopoly market for 
the multinational formulators; and 

(c) if so, the over all impact of the 
provisions of Schedule 'V' on the pricing of 
medicines and the introduction of new drugs 
in the country? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) to (c). The objective of 
introducing schedui& 'Y' under the Drugs & 
Cosmetics Rules is to ensure that formula-
tions manufactured by big and small-scale 
companies are safe, effective and bio-Iogi-
cally available in the system. Another pbjec-
live was also to bring uniformity throughout 

the country in terms of manufacturing and 
marketing of new drugs of quality with proven 
safety, efficacy and bio-availability. The effi-
cacy and safety parameters given in sched-
ule "V' do not disaiminate one class of phar-
maceutical unit from another and as such do 
not encourage any monopolistic pattern in 
pharmaceutical marketing. 

Schedule "V' does not have any relation 
to pricing of medicines and prices are regu-
lated under the Drugs (Price Control) order 
1967. 

Scheme to Introduce Sky Train In Deihl 

5298. SHRI P.M. SAYEED: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether a scheme to introduce sky-
train or sub-way Metro in Defhi was consid-
ered by Government in order to solve mass 
transportation problem in the capital; 

(b) if so, the reasons for delay in imple-
menting ~; 

(c) whether Government propose to 
expedite such alternative to the road trans-
port in Delhi; and 

(d) if so, the details of steps taken in this 
regard and if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEl-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). A number of studies have been carl!ied 
out to suggest alternatives for the introduc-
tion of a suitable Mass Transit System tor 
Delhi with specific reference to alignment. 
technology and related matters from time to 
time. There were many suggestions for 
consldqring systems like ~-BAHN. under-
ground railway and so on. In order to estab-
lish a suitable multi-modal integrated net-
work for Delhi, MIs Rail India Technical & 
Economic Services Ltd. (RITES) have been 
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entrusted by Delhi Administration with the 
task of preparing a detailed feasibility report 
for a Mass Transit System for Delhi. The 
report is due by May, 1990. 

Dispensaries In Dethl 

5299. SHRI RAWI LAL SUMAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whetherthe numberofdispensaries 
of India System of Medicine and Homoeopa-
thy are less as compared to allopathic dis-
pensaries for CGHS beneficiaries in the 
country; 

(b) if so, the reasons therefor; 

(c) the nu~r of locations of dlspensa-
nes of Indian ~tem of medicme & Homoe-
apathy opened during Seventh plan period 
In DelhilNew Deihl; and 

(d) the number of CGHS dispensaries 
of Indian System of Medicine and Homoe-
apathy proposed to be opened in the Capital 
during Eighth Plan? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NlLAMANI 
ROUTRAY): (a) Yes Sir. 

(b) CGHS was introduced in Delhi in 
1954 by opening allopathic dispensaries. 
Thereafter, on the demand of CGHS benefi-
ciaries, ISM and homoeopathic System was 
also introduced from time to time as indi-
cated below: 

Name of the System Date of Introduction 

2 

Ayurvedlc 1963 

Homoeopathy 1967-68 

Unanl 1974-75 

Siddha 1980-81 

Smce ISM and Homoeopathic System 
of medicine was introduced in CGHS subse-
quently, the number of service institutions of 
these systems are less as compared to 
allopathic system of medicine. 

(c) The information is as under: 

Name of the System Number of Units Opened Location 

i) Ayurvedic Unit 

ii) Unani Unit 

iii) Homoeopathic Unit 

(d) Eighth Five Year Plan outlays are 
yet to be finalised. 

Eye Donations 

5300. SHR\ P .R.S. VENKA TESAN: 

2 3 

Paschim Vihar 

South Avenue 

2 Dakshin Puri, 
R.K.Puram. 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government are aware that 
2 million out of 8 million blinds can be helped 
through eye donat\ons; 
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(b) how m~ny people have pledged 
.donation of their eyes after death during the 
last three years, State-wise; 

(c~ whether voluntary organisations 
eng~ed in the task are being helped finan-
cially by Government; and 

~d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) As per the results of the 
latest survey, out of total 11 million blind In 
the country, 2 lakhs are corneal blind on 
account of damage to the Carnes. 

(b) About 21akhs people have pledged 
to donate their eyes after death during the 
last 3 years. State-wise break-up is not 
available. 

(C) and (d). Some voluntary organisa-
tions have set UP eye banks. The Govern-
ment of India gives a grant of Rs. 1.40 lakhs 
of which Rs. 1.25 lakhs is one time assis-
tance (Non-recurring) and Rs. 0.15 lakhs is 
recurring assistance. 

[Trans/ation] . 

Research and Development Work of 
NIA, Jaipur 

5301. SHRI DAU DAYAL JOSHI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the important inventions made by 
the National Ayurvedic Institute, Jaipur in the 
field of ayurveda during las three years; 

(b) whether Government have moni-
tored its progress and carried out inspection 
of the institute; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) The National Institute of 
Ayurveda, Jaipur is primarily a teaching 
institution and research is carried alongwith 
post-Graduate and Post Doctoral teaching 
activities. Some of the research studies 
carried out by National Institute of Ayurveda, 
Jaipur in the field of Ayurveda during 1986-
87 to 1988-89 are as under: 

1 . Prevention of ageing defects by 
use of 'Sarpiguda'. 

2. Prevention of coronary artery dis-
ease by 'Hridayarnavrasa' and 
Haritaki Churna. 

3. Effect of 'Rason Guggulu' in hyper-
tension. 

4. Effect of Van Palandu in Chronic 
heart failure. 

5. Effect of 'Palandubeej' indiabetes 
mellitus. 

6. Effect of Vacha, Chitrak, Kasis in 
vitiligo. 

7. A historical literacy discovery of 
Rudra Yamal Parad Kalp-Ancient 
treatise. 

8. Effect of Uday Aditya Ras in Vitil-
igo. 

9. Effect of 'Sonitargala Ras' in 
Dysmenorrhoea. 

10. Effect of Vrihannayika Churna in 
Amoebiasis. 

(b) and (c). It is an autonomous body 
and its progress of scientific work is as-
sessed by the Scientific AdvisoryCommittee 
and the Governing body. Annual Report of 
the Institute is laid before the Parliament. 
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[English1 

Increase In Liver Disease 

5302. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of HEALTH AND 
F AMll Y WELFARE be pleased to state: 

Ca) whether Government are aware that 
fatal liver disease are affecting large number 
of population as revealed by a medical audit 
in a leading hospital at Jaipur; 

(b) whether Government propose to 
Issue guidelines to carry out similar audit In 

other public hospitals all over the country; 
and 

(c) whether Government are planning 
10 take some preventive steps and If so, 
details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN)· (a) 
to (c). Information is being collected and will 
be laid on the Table of the House. 

Food Processing Industries in Small 
Scale Sector 

5303. SHRI UTIAM RATHOD: 
SHRI KALP NATH RAI: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) the products bemg produced and 
marketed by food processing industries In 

small-scale sector: 

(b) the steps being taken to encourage 
food processing industries in the small scale 
sector; 

(c) whether rt is a fact that the products 
so far produced are highly priced and cater 
to the needs of the upper middle classes 
only: and 

(d) ~ so, the steps being take to reduce 
the price of these products so as to cater the 
needs of lower middle classes also? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): {a) 
There are 19 food and allied industries items 
presently reserved by the Government for 
exclusive development in the small scale 
sector as per statement attached. 

(b) Government is extending facilities, 
such as fiscal incentives to encourage the 
development of small scale mdustries, which 
are also available to the food processing 
industries in the small scale sector. 

(c) and (d). The food products produced 
by the small scale scale sector are compara-
tively cheaper and cater to the needs of all 
segments of the society. 

STATEMENT 

List of Food and Allied Industries Items 
Reserved for Exclusive Manufacture in 

Small Scale Sector 

sr. No. Name of the product 

2 

1. Ice Cream 

2 Pickles & Chutneys 

3. Vinegar 

4. 

5. Dal Milling 

6. Bread 

7. BiSCUits 

8. ,. Pastry 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

2 

Confectionery (Excluding 
Chocolates, tofees and 
Chewing-gums) 

Rapeseed oil except Sol-
vent Extracted 

Mustard oil except Sol-
vent Extracted 

Sesame all except Sol-
vent Extracted 

Ground-nut all except 
Solvent Extracted 

Sweetened Cashew-nut 
products 

Paultry Feed except in 
pallet form 

Ground and processed 
spicesthan spices, oil and 
oleo resin spices 

Tapioca Sago 

TapIoca floor 

Synthetic Syrups 

HUDCO Loans to Andhra Pradesh 

5304. SHRI BASAVAPUNNAIAH 
SINGAM: Will the Minister 01 URBAN DE-
VELOPMENT be pleased to state: 

(a) the amount of loans extended to 
Andhra Pradesh by the HUDCO during the 
last three years, year-wise; 

(b) the amount of loans repaid so far; 
and 

(c) the number of schemes received 

from the Government of Andhra Pradesh 
so far and still pending w~h HUDeO for 
clearance with reasons for delay? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): 

(Rs. in crores) 

(a) Year Loans sanctioned 

1987-88 43.00 

1988-89 50.00 

1989-90 52.00 

(Rs. in crores) 

(b) Year Loan repaid 

, 987-88 16.00 

1988-89 21.00 

1989-90 15.00 

(Upto Dec. '89) 

However, Andhra Pradesh Govern-
ment has so far repaid Rs. 106.01 erores to 
HUDCO upto 31.3.90 as against the actual 
loans release of Rs. 242.76 erores. 

(e) HUDCO has safar sanctioned 887 
schemes in the State upto 31.3.90. These 
schemes are worth Rs. 559 crores for which 
HUDCO loan commitment is of Rs. 356 
crcres. 177 schemes are under process in 
HUDCO or technical appraisal and other 
requirements prior to sanction. 

[ Translation] 
Export-Import of Cotton 

5305. SHRI RAM PUJAN PATEL: Will 
the Minister ot TEXTILES be pleased to 
state: 
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(a) the details of export-import of cotton DUSiRIES (SHRI SHARAD YADAV): (a) A 
during the last three years; statement is attached. 

(b) whether weavers have been ren-
dered jobless due to export of cotton and 
also prices of cotton cloth have also gone up; 
and 

(c) if so, the reasons for exporting 
cotton? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-

(b) It would not be correct to say that 
weavers have been rendered jobless or 
prices of cotton cloth have gone up due to 
export of cotton as exportable surplus and 
domestic prices are being kept in view while 
permitting exports. 

(c) Exports of cotton is being made w~h 
a view to secure to the growers the benefit of 
higher international prices and to earn valu-
able foreign exchange. 

STATEMENT 

Details of export and import of cotton during the period 1986-87 to 1988-89 

Year Export Oty. Value 

2 3 

1986-87 13.67 246.61 

1987-88 0.44 21.73 

1988-89 0.77 71.64 

[English] 

Primary Health Centres in Andhra 
Pradesh 

5306. SHRt RAJAMOHANA REDDY: 
Will the Minister of HEALTH AND FAMtL Y 
WELFARE be pleased to state' 

(a) the number of Primary Health 
Centres set up In Andhra Pradesh at pres-

Oty in lakh bales 
Value Rs. in crores 

Import Ofy. Value 

4 5 

Nil Nil 

0.52 13.21 

2.25 73.21 

to meet the requirement of medical facilities; 

(c) ~ not, the number of new Primary 
Health Centres likely to be set up in Andhra 
Pradesh during the current year and places 
where they are likely to be set up? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) According to information 
available from the State Government the 

ert: total number of Primary Health Centres 
functioning in Andhra Pradesh as on 31. 12.89 

(b) whether these centres are adequate is 1283. 
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(b) and (c). Total number of PHCs 
required or the State of Andhra Pradesh, 
worked out by the Planning Commission in 
consu~ation with the State Government is 
1705, including the Primary Health Centres 
to be set up in tribal. hilly and difficu~ areas. 
There is a backlog in establishment of PHCs 
in Andhra Pradesh. During the year 1990-
91 , a target of 60 PHCs has been fixed by the 
Planning Commission, in consultation with 
the State Government of Andhra Pradesh. 
The names of places where these PHCs are 
to be set up. are to be decided by the State 
Government. 

ILO Assistance for Vocational Training 

5307. SHRI NARSINGRAO SURYA-
WANSHI: Will the Minister of LABOUR be 
pleased to state: 

(a) whether UQlon Government has 
approached the International Labour Organi-
sation (ILO) to allocate more resources on 
programmes concerning employment pro-
motion in rural areas and informal sectors on 
tnfrastructural development and training 
particularly vocational training. and 

(b) If so, the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAI'l): 
(a) At various ILO meetings, in particular 01 
the Government Body, and also during dis-
cussions with the senior officials of the ILO, 
the Government of India delegates have 
heen emphasising the need for ILO allocat· 
wIg more resources to rts technical coopera-
tion activities in developing countries like 
India, especially In the fields 01 promotion of 
employment in rural areas and Informal 
sectors and training. 

(b) Some of the import technical coop-
eration projects undertaken in India during 
1989 by ILO, either out of its own budgetary 
resources or with the 1unding by UNDP, 

UNFPA and other multi-biJaieraJ agencies 
are: (i) Training of trainers: advanoed voca-
tional training schemes programme; (I) 
Management consultancy development 
(Phase Ill); (iiij Establishment of computer-
ised numerical control (NCICNC) training 
facilities and programme at Advanced Train-
ing Institutes of Bombay and Kanpur; and 
(iv) Modernisation of hotel and catering insti-
tutes. Besides, a project entitled "Strategic 
approaches towards empJoyment promo-
tion" was undertaken by the ILO for the 
countries in the Asian Region. 

[ Translation] 

Sugar Quota to States 

5308. SHRIISHWAR CHAUDHARY: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether sugar quota of many States 
has been reduced during the last 3ix months: 
and 

(b) if so, the names of such States: 

(c) the reasons for such reduction and 
whether original quota has been restored; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) No, Sir. 

(b) to (d). Question do not arise. 

Setting up of Institute Like AIIMS to 
U_P. 

5309. SHRI KALPNATH SONKAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government propose to set 
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up a hospital h1<e the AU ,~ mstitllte ~ 
Medical Sciences at any suitab1e place m 
Uttar Pradesh to provide better medical 
facilities to the people of the State: 

(b) if so, the detaDs thereof: and 

(c) if oot, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAUlL Y WELFARE (SHRf NJLAMANI 
ROUTRAy): (a) No, Sir. 

(b) Does not arise. 

(c) The Government have recently 
decided to set up a Regional Institute of 
Postgraduate Medical Education and Re-
search at Shillong on the pattern of All India 
institute of Medical Sciences. The Uttar 
Pradesh Government have already estab-
lished a Postgraduate Insmuts at Lucknow, 
which will provide specialised treatment 
facilities for people of that State. 

[English] 

Lifllrrigation Potential of Madhya 
Pradesh 

5310. SHRI LOKENDRA SINGH: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the total lift irrigation potentials in 
Madhya Pradesh and how much have been 
exploited so far; and 

(b) the efforts being made in the State 
of Madhya Pradesh to harness the balance 
lift irrigation potential and whether Union 
Government propose to provide additional 
funds to Madhya Pradesh to quickly harness 
the balance potentials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) The total sur-

jace water minor irrigation schemes poten-
tial iACluding lilt irrigation is 221akh ha out of 
which about 10 lakh ha. is expected 10 be 
exploited by VH Pan end. 

(b) Increased plan aJtocatioos are being 
made each year by the State Government 
for surface water mtnor irrigation schemes 
muding lift irrigation. The Union Govern-
ment has also given an advance plan assis-
tance under SpeciaJ Food Production Pro-
gramme of Rs. 6.4 crores in 1988-89 and Rs. 
1.36 crOfes in 1989-90 or oompleting the 0n-

going schemes. 

Facilities for cancer Treatment in 
Orissa 

5311. SHRI ANADI CHARAN DAS: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the extent of facilities available for 
detection and treatment of cancer in Orissa; 
and 

(b) whether these facilities are ade-
quate for treatment of cancer patients; ~ so, 
the reasons as to why an increasing number 
of cancer cases are being referred to New 
Delhi and elsewhere in the country? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). There is a Regional 
Cancer Centre, viz., Regional Centre for 
Cancer Research and T reatm ent Society, 
Cuttack which provides modern facilities for 
detection and treatment of cancer in Orissa, 
Moreover, in the following institutions in 
Orissa modern cancer treatment facilities 
are available: 

1. M.K.C.G. Medical Conege Hospi-
tal, Berhampur, 

2. V.S.S. Medical College Hospital, 
Burla. 
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No survey has been conducted by this 
Ministry regarding the number of cancer 
cases being referred to New Delhi or else-
where in the country. 

IT ransiation) 

Cancer Patients and Cancer Institutes 

5312. PROF. RASA SINGH RAWAT: 
Will the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) the number of cancer patients at 
present in the country, state-wise: 

(b) the names of Government institutes 
in the country engaged exclusively in the 
eradication of cancer: 

(c) whether Government have any 
scheme to apprise the people of the dangers 
of this fatal disease; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NllAMANI 
ROUTRAY): (a) The State-wise number of 
cancer patients in the country is not avail-
able. However, it is estimated that there are 
about 1.5 to 2 million cancer patients in the 
country and almost half a million new cases 
occur every year. 

(b) A Statement of the Central/State 
Government's institutions in the country 
having Teletherapy Units required for treat-
ment of cancer is enclosed. 

(c) and (d). The Government IS trying to 
create awareness among the masses 
through various health education pro-
grammes about the seven danger slngals of 
cancer and the importance of prevention 
and early detection of cancer. 

STATEMENT 

List of CentraVState Government Institu-
tions having Teletherapy Units Required 

for Treatment of Cancer 

s. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10 

11. 

Name of the Institution 

2 

Assam Medical College Hospital 
Dibrugarh, Assam. 

Dr. B. Barooah Cancer Institute 
Guwahati, Assam. 

Patna Medical College Hospital 
Patna, Bihar. 

M.K.C.G. Medical college Hos-
pital Behrampur, Orissa. 

V.S.S. Medical College Hospital 
Burla (Sambalpur), Orissa. 

Regional Centre for Cancer 
Research & Treatment Sec, 
Cuttack, Orissa. 

Cancer Hospital, Agartala, 
Tripura. 

S.N.M.C. Hospital, Agra, Uttar 
Pradesh. 

J.N. Medical College & Hospital 
Aligarh Muslim University, Ali-
garh, Uttar Pradesh. 

K.G. Medical College & Hospital, 
lucknow, Uttar Pradesh. 

Institute of Medical Sciences, 
Banaras Hindu University, Uttar 
Pradesh. 
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12. 

13. 

2 

Indian Railway Cancer Institute 
& Research Centre, Varanasi, 
Uttar Pradesh. 

B.S. Medical College Hospital, 
Bankura, West Bengal. 

14. S.S.K.M. & P.G. Institute, Cal-
cutta, West Bengal. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Chittaranjan Cancer Hospital, 
Calcutta, West Bengal. 

Medical College Hospital, Cal-
cutta, West Bengat 

R.G. Kar Medical College HospI-
tal, Calcutta, West Bengal 

N.R.S. Medical College HospI-
tal, Calcutta, West Bengal. 

Post Graduate Inst. of Medical 
Education & Res. Chandigarh, 
Chandigarh. 

Lok Nayak Jai Prakash Naraln 
Hospital, Deihl. 

Inst. of Nuclear Med. & Alhed 
Sciences, Delhi. 

SafdarJung Hospital, New Deihl. 

Institute Rotary Cancer Hospital, 
(All India Inst. of Med. SCiences) 
Ansari Nagar, New Delhi. 

Medical College Hospital, 
Rohtak, Haryana. 

Gandhi Medical College, Hospi-
tal Simla, Himachal Pradesh. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

2 

Govt. Medical College & 
S.M. M.S. Hospital, Srinagar, 
Jammu & Kashmir. 

Scher-I-Kashmir Instt. of Med. 
Sciences, Srinagar, Jammu & 
Kashmir. 

Gandhi Medical College & Ka-
midia Hospital, Bhopal, Madhya 
Pradesh. 

Govt. Medical College & Cancer 
Hospital, Jabalpur, Madhya 
Pradesh. 

Pt. J.N.M. College & H~spital, 
Raipur, Madhya Pradesh. 

S.P.M.C. & P.B.M.G. Hospital, 
Bikaner, Rajasthan. 

S.M.S. Hospital Jaipur, Rajast-
han. 

S.N.M.C. Hospital, Shastri 
Nagar, Jodhpur, Rajasthan. 

34. R.N.T.M.C. & A.G. Hospital, 
Udaipur, Rajasthan. 

35. 

36. 

37. 

38. 

M.N.J. Cancer Hospital & Ra-
dium Janus Institute, Hydera-
bad, Andhra Pradesh. 

Govt.General Hospital Kakin-
ada, Andhra Pradesh. 

Government General Hospital, 
Kurnool, Andhra Pradesh. 

King George 
Vishakapatanam, 
Pradesh. 

Hospital, 
Andhra 
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39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

2 

Victoria Hospital, Bangalore, 
'Karn~taka. 

Kldwai Memorial Institute of 
On co loey , Bangalore, Karna-
taka. 

Kasturba Memoral Hosp Lta I , 
~, Karnataka. 

Jawaharlal Nehru InstItute for 
Post Graduate MedLCaI Educa-
tion & ReseaTCh. Pcndicherry. 

Govt. Arignaf Anna Memorial 
Hospital, Kancne~puram, 

Tamilnadu. 

Govt. Stanley Hosprtal, Madras, 
Tamil Nadu. 

Govt. General Hospital, Madras, 
Tamil Nadu. 

Govt. Hospital for Women & 
Children, Egmore, Madras, Tamil 
Nadu. 

Govt Royapettah Hospital, 
Royapettah High Road, Madras, 
Tamil Nadu. 

Govt. Rajaji Hospital, Madural, 
Tamil Nadu. 

Gujart Cancer & Research Insti-
tute, Mew Civil Hospital Com-
pound, Asarwa, Ahmedabad, 
GUjara1. 

50. Medical College Hospital, Call-
cut, Kerala. 

51. Governmet College Hospital, 

52. 

53. 

54. 

55. 

56. 

57. 

2 

Emakulam, Kerala. 

Medical College Hospital, 
Gandhinagar, Kottayam, Kerala. 

Regional Cancer Centre, Medi-
cal College Campus, Trivan-
drum, Kerala. 

Medical College Hospital, Aru-
angabady Maharashtra. 

T ata Memorial Hospital, Ernest 
Borges Marg, Parel, Bombay, 
Mabarashtra. 

Bhaba Atomic Research Centre, 
Bombay, Maharashtra. 

Govt. Medical College & Hospi-
tal, Nagpur. Maharashtra. 

58. Malignant Disease Treatment 
Centre, Command Hospital (SC) 
Pune, Maharashtra. 

National Policy for Displaced Trlbals 

5313. SHRl RAMESH BAIS: 
SHRI BALESHWAR YADAV: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether Government have formu-
lated the proposed national policy for dis-
placed tribals; 

(b) if so, when and the details in regard 
thereto; and 

(c) If not, the steps proposed to be taken 
by Government to pay compensation and to 
provIde rehabilitation facilities to the dis-
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placed tribals without any delay? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). A draft National Policy for rehabilI-
tation of Scheduled Tribes displaced under 
d'?veloPlTlent projects is under 3ctlve formu-
lillion with the Government of India. 

[English} 

Priority List of Plots under 
Rohinl Scheme 

5314. SHRI R l.P. VERMA: Will the 
Minister of URBAN DEVELOPMENT be 
p!c3sed to state: 

(a) whether DDA has drawn up a prior-
Ity Itst for allotment of plots to persons regls-
t0red under the Rohmi Scheme: and 

(b) if so, the Priority number upto which 
t!l P mglstrants under each category have 
been allotted plots? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, SIr. 

(b) Requisite information IS as under. 

Category Priority 
No. upto 
which 
allotment 
made 

2 

Ews/Janta 870 

lIG 1503 

MIG i) 945 for 90 sq.m. plot. 

ii) 2050 for 60 sq. m. plot 

R.BJ. Report on Jute and Jute Industry 

5315. SHRI SANAT KUMAR MANDAL: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Government have exam-
Ined the Reserve Bank of India's recent 
study of the Jute and Jute Industry; 

(b) if so, its broad features: and 

IC) Government's reaction thereto par-
ticularly its finding that the mills do not suffer 
from Industrial sickness as such? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FpOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). The Study referred to is published in the 
Reserve Bank of India "Occasional Papers" 
(Vol. 10 NO.1 March 1989), titled "The T ech-
nlcal EfficiencyfotheJute Mill Industry". This 
does not reflect the view of the Reserve 
Bank of India. It is only a research paper 
contributed to the aforementioned Journal. 

The Author in his study has examined 
the data of 32 jute mills under various para-
meters, stating the reasons why efficiency in 
these mills is low. 

Although it is not an official study the 
findings of this paper would definitely be of 
some advantage to the GovernmentlReserve 
B,lnk of India with reference to long term 
Jinancing policies of jute industry. 

r Translation1 

Export of Cotton 

5316. SHAI BHAUSAHEB PUNDLII< 
PHUNDKAA: WilltheMinisterofTEXTLES 
be pleased to state: 

(a) whether Governmen'i of t.taharash-
tra have approached Union Government for 
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grant of enhanced quota or export of cotton 
in view of bumper cotton crop in the State to 
ensure protection of interest of cotton grow-
ers regarding remunerative prices: 

(b) if so, the details of the proposal: and 

(c) the action taken/proposed by Gov-
ernment? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. 

(b) Government of Maharashtra has 
sought an additional quota for thp. export of 
3.00 lakh bales of cotton of staple length 
24.5 mm and above for export during the 
1989-90 cotton season. 

(c) Government have released an 
additional quota for the export of 1.00 lakh 
bales of cotton of staple length 24.5 mm and 
above in favour of the Maharashtra State 

Name of the 
State 

I) Uttar Pradesh 

Ii) Rajasthan 

Total No. of 
Centres 

2 

182 

13 

(c) The following steps have been iniji-
ated to reopen the closed training centres: 

i) New Locations and buildings have 
been identified. 

it) New trainees have been enrolled 

iii) Stipend rates for the trainees have 
been raised. 

IV) Arrangements have been made to 
supply required quantity of yarn for 

Cooperative Cotton Growers Marketing 
Federation Ltd. taking the total export quota 
allotted to it to 2.80 lakh bales. 

Carpet weaving Training Centres In 
Uttar Pradesh and Rajasthan 

5317. SHRI RAJVEER SINGH: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of centres functioning 
under carpet weaving training scheme in 
Uttar Pradesh and Rajasthan; 

(b) the number of training centres which 
are in operation and those which have lying 
closed down separately; and 

(c) the steps taken to reopen the closed 
training centres? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(b). The information is as under: 

No. of Centres in 
Operation 

3 

145 

9 

these centres. 

No of centres 
lying defunct 

4 

37 

4 

v) Action has been taken to regularies 
the services of the Instructor/As-
sistant Instructor working in the 
Carpet Scheme. 

[English] 
RecognlUon of Medical Degree 

Awarded by Universities in Africa 

5318. DR. BIPlAB DASGUPTA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 
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(a) whether the medical degrees 
awarded by Universities in Africa are recog-
nised by Medical Council of India: and 

(b) ~ not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). The following 
qualification awarded by the Universities in 
Africa are recongnised by virute 0 their inclu-
sion in the Second Schedule and part II of the 
Third Schedule (when held by Indian na-
tional only) of the Indian Medical Council Act, 
1956: 

SECOND SCHEDULE 

Union of South Africa 

M.B .. Ch. B. 

M.B .• Ch.B 

M.B..,Ch.B. 

University of 
South Africa (b) 

andM.D.,Ch.M. 
UniverSity of 
Cape Town (a) 
(c) 

and M. D., Ch. B. 
University of the 
Witwatersrand 
Johannesburg 
(a) (c) 

,..l) The qualification must be to-
eluded in Table (F) of the Brit-
ish Medical Regis1er as pub-
lished from trms to time by the 
General Medical CounC11 of 
United Kingdom. 

(b) When granted on or before the 

31 October, 1937. 

(c) When granted on or before the 
31 st March, 1942. 

PART II OF THE THIRD SCHEDULE 

M. B., B. Ch. (Makerere University Col-
lege of East Africa) 

M. B., Ch. B. (University of Zambia) 
lusaka: 

[ Translation] 

Allotment of Sugar to States 

5319. SHRIGULABCHAND KATARIA: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) the quota of free sale and levy sugar 
allotted to. [ffferent States, month-wise; 

(b) whether the prices of sugar are 
again rising due to the non-availability of levy 
sugar; and 

(c) if so, the steps proposed to be taken 
by Government in this regard? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Under the present policy partial control, 
levy sugar is allotted to State Governments 
and Union Territories or Public Distribution 
System. The monthly levy sugar quota is 
3.32 lakh tonnes for 1 st February, 1987 and 
the statewise details are given in the at-
tached Statement. 

Free sale sugar is released each month 
for sale in the open market by the mills to any 
wholesale sugar licensed dealer in themun-
try. The month-wise free sale sugar released 
during thecurrent sugar season 1989-90 are 
as under: 
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(In /akh tonnes) (b) and (c). The distribution oflevy sugar 
through P.D.S. is arranged by the State 
Governments and there are no reports of 
non-availability. To ensure adequate availa-
bility of sugar as reasonable prices in the 
open market. Government has increased 
the free sale quota for April, 1990 to 6.00 Jakh 
tonnes as against 4.50 lakh tonnes for April, 
1989. 

October, 1989 
November, 1989 
December, 1989 
January, 1990 
February, 1990 
March. 1990 
",prJl,1990 

Sf No StateslUTs 

2 

1. Andhra Pradesh 

6.00 
6.00 
5.50 
5.00 
5.50 
5.50 
6.00 

STATEMENT 

(Figures in tonnes) 

2. Andaman & Nicobar Islands 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandigarh 

7. Dadra & Nagar Havelt 

8. Deihl 

9. Goa Daman & Diu 

10. Gujarat 

, , . Haryana 

12. Himachal Pradesh 

13. Jammu &. Kashmir 

14. Karnataka 

15. Kafaja 

Monthly quota from February. 
87 onwards 

3 

25281 

247 

314 

9617 

33459 

372 

51 

7689 

539 

16194 

6386 

2019 

2884 

17769 

11953 
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2 3 

16. Lakshadweep 71 

17. Madhya Pradesh 25031 

18. Maharashtra 29938 

19. Manipur 694 

20. MeghaJaya 662 

21. Mizoram 261 

22. Nagaland 426 

23. Orissa 12j93 

24. Pondicherry 292 

25. Punjab 7945 

26. Rajasthan 16914 

27. Sikkim 165 

28. Tamil Nadu 22547 

29. Tripura 1001 

30. Uttar Pradesh 52926 

31. West Bengal 25888 

Total 331928 

[English] year, State-wise; 

Social Facilities to the Beedi Workers (b) the number of beedi workers bene-
fited so far under the scheme for supply of 

5320. SHRI D. AMAT: Will the Minister T.V. sets to tne beedi workers co-operative 
of LABOUR be pleased to state: societIes in Uttar Pradesh, Madhya Pradesh 

and Bihar during the last two years; and 
(a) the number of wards of beecli work-

ers benefited under the scheme of providing (c) the expenditure incurred under the 
one set of School Uniform during the last scheme for organisation of games and sports 
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social and cunural programmes for beed; 
workers during the last three years alongwith 
the names of such places? 

THE MINISTER OF LABOUR AND 
WElFARE.(SHRI RAM VILAS PASWAN): 
(a) to (c). The information is being collected 
and will be placed on the Table of the House. 

Land In Ranchi to G.E.L. Church 

5321. PROF. YADUNATH PANDEY: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether German Evengelical Mis-
sion (GEL) Church is in possession of about 
'20 acres of land in Ranchi since 1940; 

(b) whether the then Central Govern-
ment had taken over the ownership and 
possession of the said land from GEL Church 
in 1916 under Section 7 of the Enemy Trad-
ing Act 1916; 

(c) whether the possession ot the prop-
erty was transferred in 1919 to a private trust 
through an indenture dated 13t~ October, 
1919, which was rectified in 1921 under the 
Enemy Mission Act, 1921: 

(d) whether the said trust has to take 
prior approval of the Central Government 
before any transfer, lease, sale etc. of the 
title of this land; if so, whether the trust had 
sought any such approval/Sanction by 
Government; 

(e) if so, the details thereof; and 

(f) whether Government allowed the 
Trust to change the use of the land: the 
reasons for construction of a market on this 
land? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOU MARAN): (a) 

to (c). Information ;s give in the attached 
Statement. 

(d) to (f). The information is being col-
lected from the Government of Bihar. 

STATEMENT 

As per the information furnished by the 
Government of Bihar, about 120 acres of 
land in Ranchi was entrusted to GEL Mis-
sion, Chhota Nagpur and Assam which was 
vested in them as Custodian of Enemy Prop-
erties, during the first World War, as per the 
orders of GovernorGeneral in Council under 
the Enemy Trading Act, 1916. 

On 13.10.1919, the Custodian Enemy 
Property, Bihar and Orissa transferred the 
land to a trust constituted of five persons 
after the sanction of the Governor General.in 
Council. Thisdocumentof 1919by whichT~e 
Custodian Enemy Property gave rh~lancft·o 
the Trust, contained that in aid of furtherance 
of all or any of the purposes object or work of 
any Protestant Mission or Mission Church or 
churches in India which may be approved of 
by the Governor General in Council. 

The approval of this transfer of land was 
granted by the Indian Assembly under the 
Act IX of 1921 and a S,?ciety named Mission 
and Trust of Northern India-was constituted. 
Thereafter, on 12-11-1929, Mission Trust of 
Northern India, on the orders of the Gover-
nor General in Council, and on the basis of 
the Act of 1921, transeferred the property to 
the Board of Trustees and it was decided 
that the Board of Trustees will look after the 
property for 10 years, and thereafter, as per 
the last {iocument, the property will be trans-
ferred to the Gossnor Evengelioal Lutheran 
Church, Chhota Nagpur and Assam, after 
obtaining the permission of the Governor 
General in Council. Accordingly, on 
17.6.1940, the Board of Trustees, after ob-
taining the approval from the Governor 
General in Council, Transferred the property 
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to the G.E.l. Church and after this the Board 
was dissolved. The information regarding 
the approval of the Governor General in 
Council for transfer of the property was 
conveyed to the Mahasabha of Chief of 
Autonomous Churches, Ranchi, vide order 
No. 1166 (c) by the Chief Secretary of Bihar. 

Capitation Fee Charged by Medical 
Colleges 

5322. DR. DAULATRAO SONUJI 

prohibition of capitation fee. As and when the 
Bill is enacted, it wiD be possible for the 
Govemment to rectify this situation. 

[T ranslalion] 

Availability of Yam at high Prices to 
HanciloomIPowerloom Weavers in 

Nasik 

5323. SHRIHARISHANKAR MAHALE: 
Will the Minister of TEXTILES be pleased to 

AHER: Will the Minister of HEALTH AND state: 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware that 
a number of private medical colleges in the 
country are charging ca~itatio" fee; 

(b) if SO, whether Government are aware 
that poor and meritorious students are un-
able to get admission in these medical col-
leges because of this reason; and 

(c) the measures Government propose 
to take to rectify this situation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) As per the information 
made available by the Medical Council of 
India. 25 medical colleges in the country are 
either charging capitation fee or enhanced 
fee. 

(b) and (c). Taking Into account that 
poor and meritorious students are unable to 
get admiSSion in some of the private medical 
colleges where capiration fee or higher tui-
tion fee is being charged, the Government of 
India have already introduced a Bill to amend 
the Indian Medical Council Ad. 1956. under 
which a provision is being made to prohibit 
the charging of capitation fees or any amount 
In excess of the scales of fee prescribed by 
the Medical Council of India. Penalty provi-
sions have also been made for contraven-
tion of the relevant sections dealing with the 

(a) whether Government are aware that 
handloomlpowerloom weavers of Maharash-
tra especially in Bhalegaon, Nasik are buy-
ing yarn from the market at exorbitant prices; 

(b) whether Government have received 
any representation in this regard; 

(c) if so, the reaction of Union Govern-
ment thereto; 

(d) whether Government propose to 
open Government Depot in Nasik and Bhale-
gaon for the benefits of weavers; 

(e) if 50, the details thereot; and 

(f) if not, the r~a50ns therefor? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Government are aware that yam prices have 
increased in Maharashtra as in other parts of 
the country. 

(b) Representations have been received 
from the All Maharashtra Powerloom Bunkar 
Action Committee. Nagpur and Nasik Dis-
trict Powerloom Cooperative Societies! 
Cooperative Federation Ltd., Malegaon. 

(c) to (f). Thefollowingcorrediveaction 
has been taken to arrestthe increasing trend 
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in yarn prices: 

i) Adoption of a cautious policy on 
exports of raw cotton\.end cotton 
yarn after taking into account the 
interests of the handloom sector: 

ii) Setting up of twenty yarn depots 
through the National Handloom 
Development Corporation for sup-
ply of yarn to hand loom weavers at 
mill-gate prices. One such depot 
has been set up in Nagpur: 

iii) Setting up of a Hank yarn Price 
Monitoring Committee under the 
Chairmanship of the Textile Com-
missioner: and 

iv) Pursuading State Governments to 
set up Yarn Price Fixation Comm~
tees for fixing hank yarn prices of 
cooperative/state sector mills at 
reasonable rates. 

Both cone and hank yarns have shown a 
stabilising trend during the past six months. 
Government is, however, keeping a close 
watch on the price situation of yarn used in 
the powerloom and hand loom sectors. 
Government shares the concerns of the 
representationists in regard to the increase 
in prices of yarn. NHDC is already operating 
a yarn depot in the concentration of hand-
loom weavers at Nagpur. Government has 
no scheme for setting up of yarn depots in 
areas of powerloom weavers like Bhalegaon 
and Nasik. 

[Eng/ish] 

Functioning of the Delhi Wakf Board 

5324. SHRI G .. M. BANA TWALLA: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether Government have received 
any representations regarding the fund ion-
ing of the Delhi Wakf Board; 

(b) if so, the points raised in the repre-
sentations and reastion of Government 
thereon; and 

(c) the action taken thereon? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) and (c). Delhi Administration which 
is administratively concerned with the Delhi 
Wakf Board has informed that some repre-
sentation have been received wherein alle-
gations have been made regarding leasing 
out of wakf and without following proper 
procedure, misuse of funds in the develop-
mental work undertaken by the Board, fa-
vouritism shown in making appointment, 
misuse of official vehicre and operation of a 
secret bank account by the Chairman, Delhi 
Wakf Board. 

Delhi Administration has been asked to 
get an enquiry conducted into the allega-
tions. 

Allocation for Tribal Development In 
States 

5325. KUMARI KAMLAJI 
KAREDDULA: Will the Minister of WEl-
FARE be pleased to state: 

(a) the funds allocated for tribal devel-
opment during last two years, State-wise 
and year-wise; 

(b) the progress of the projects taken up 
for tribal development; 

(c) whether the desired progress has 
not been achieved in tribal areas; and 



253 Written Answ91S CHAITRA 28, 1912 (SAKA) Written Answ91S 254 

(d) ~ so, the reaction of Government to 
the same? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) State-wise, and year-wise details of the 
funds allocated for Tribal Development are 
given in the attached Statement. 

(b) Funds are allocated for different 
sectoral schemes with a view to enable the 
Scheduled Tribe families to move up the 
poverty line. During the last two years, against 
a target of 16,80,861 STfamilies, 19,21,987 
families were given economic assistance by 
the end of February, 1990. 

(c) and (d). The need of tribal areas are 
far greater and these therefore require heavy 
investments, than what we are in a position 
to provide at present. In view of this the 
Working Group of Development and WeHare 
of Scheduled Tribes during the Eighth FIVe 
Year plan has recommended that the pro-
portion and quantum of funds to be ear-
marked under the Tribal Sub-Plan of the 
StateslUnion Territories should not be less 
than the percentage of ST population of the 
StatelUT, plus a compensatory percentage 
which should not be less than 3% ot the plan 
outlay of the StatelUT. StateslUTs are being 
advised to adopt this criterion-for the Eighth 
Five Year Plan. 
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[ Translation] 

Diversion of Ganga Waters to Sone 
River 

5326. SHRI TEJ NARAYAN SINGH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Union Government pro-
pose to divert Ganga river waters to Sone 
river; 

(b) if so. the said project is likely to be 
started and the place from which it is likely to 
be diverted to Sone river; and 

(c) the area of land in acres where more 
crops are likely to be cultivated due to addi-
tional water in Sone river? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No, Sir. 

(b) and (c). Do not arise. 

News-item for "Kapade Mazdoors Ki 
Mangon Ke Uye Panch Niyukt" 

5327. SHRI SHIV SHARAN VARMA: 
DR. BANGAll SINGH: 

Will the Minisler of TEXTILES be 
pleased to state: 

(a) whether attention of Government 
has been drawn to the news-item appearing 
in the daily "Jansatta" date 23 march, 1990 
under the caption "Kapade M!zdoors Ki 
Mangon ke Liye panch Niyukt"; highlighting 
the appointment of asbitrator/conciliator for 
adjudicating the dispute between workmen 
and management of textile mills; 

(b) if so, the reaction of Government 
thereto; 

(c) whether workers have also been 
represented therein; and 

(d) if not. the reasons therefor? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(d). The information is being collected and 
will be laid on the Table of the House. 

[English] 

Flood Control Schemes for Areas 
Adjoining Nepal 

5328. SHRI M.J. AKBAR: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the flood control schemes 
for the protection of the flood prone areas 
adjoining Nepal in the districts of Kishanganj 
and Purnea are still being implemented; 

(b) whether Government are aware of 
the serious situation arising out of fk>ods 
during the monsoon~ each year; and 

(c) if so. the details of the plan to prevent 
the destruction of crops by floods? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). Out of 
about 3.54lakh ha. area annually affected by 
floods on average, an area of about 1.28 
lakh ha. has been protected. The compre-
hensive plan envisages additional 550 Kms. 
of embankment and a reservoir on Western 
Kankai river in-Nepal. 

Indo-US Project 

5329. SHRI BANWARI LAL PUROHIT: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 
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(a) whether an Indo-US projed is being 
set up and some amount has also been 
allocated by United States to AIIMS; and 

(b) if so, the details of Indo-US project 
to be set up and the amount received from 
United States and the amount Union Gov-
ernment is likely to spend as ~s share of the 
project? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAy): (a) and (b). The All India Insti-
tute ot Medical Sciences, New Delhi have 
informed that the Indo-US proJ8Cf has been 
set up under- agreement No. N-411-605 
entitled "Development and Differentiatton of 
Nervous System Using Monoclonal AntI-
bodies·. The total budget of th is project IS Rs. 
63.4 lakhs for five year. The first instalment 
of Rs. 31.08 Jakhs was released to the Direc-
tor, A.I.I.M.S., New Delhi, through the US 
Ambassador in Delhi on 26.3.90. 11 is funded 
by US India Rupee Fund. 

Achievement 01 Universallmmunisa-
tion Programme 

5330. SHRI S. KRISHNA KUMAR: Will 
the Minister of HEAL TH AND FAMILY 
WELFARE be pleased to state: 

(a) the details of the achievements 
made during the year 1989-90 by each State 
under Universal Immunisation Programme; 

(b) the details of the targets fixed for the 
year 1990-91; and 

(c) the amount earmarked for this pur-
pose during 1990-91? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) Statewise details of achieve-
ments made during year 1989-90, till Febru-
ary, 1990 are give in attached Statement. 

(b) It is proposed to vaccinate all preg-
nant women with two doses of Tetanus T oxide 
varone and at least 85% infants with three 
doses or oral polio vaccine. OPT vaccine 
and one dose each of BCG and measles 
vaccine during the year 1990-91. The esti-
mated targets, in numbers will be 251.8 
Iakhs pregnant women and about 190-31 
lakhs infants. 

(c) A total amOunt of Rs. 60.00 crores 
has been allocated for the implementation of 
the Universal Immunisation programme 
during 1990-91. 
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I Translation] 

Handing Over of Printing Presses 

5331. SHRI HARISH RAWAT: Will the 
Minister of URBAN DEVELOPMENT be 
plp,ased to state: 

(a) whether ~overnment propose to 
handover some printing presses to other 
Ministries: and 

(b) if so, the rationale thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) A study conducted by the Depart-
ment of Administrative Reforms on the func-
tioning of the presses, recommended that 
Government Presses largely captive to the 
requirements of any Department should be 
transferred to the Department concerned to 
serve the requirements of those Depart-
ments better and to promote better utilisa-
tion of capacity, Government have decided 
accordingly to transfer some of the presses 
to the Depastment concerned. 

[Eng/ish} 

Purchase of Paper by Directorate of 
Printing 

5333. SHRI JORAWAR RAM: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of ~rchase of paper 
made by Directorate of Printing during the 
last three years, year-wise: 

(b) the pre~ent stock position of various 
kinds of paper in each Government press 
and the yearly consumption of each press; 

(c) whether the present stock of paper 
is sufficient for another two to three years; 
and 

(d) if so, the reasons for calling tenders 
for further stock of paper by the Directorate 
of printing? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 

1987-88 Rs. 11.50 crores 

1988-89 Rs. 16.56 crores 

1989-90 Rs. 31.46 crores 

(b) As per attached Statement 'A' and 
'8'. 

(c) No Sir. 

(d) Does not arise. 



285 Written Answers CHAITRA 28.1912 (SAKA) Written Answers 286 

~ 0 ... ... M 0 '" t ! <:) ...- '" ~ 

8 - oi r' 
C\I 

0 0 '" i ~ 
M c.o c.o 
~ M ~ 

~ lli 0 3: I'-

- I'- 0 .1 vi I() 0 E 0 c.o ~ 0 
~_g <Xl ~ I() 0 

t: ~:5 I() I.[) -.i 0 
~ 0 M <Xl I.[) 
<:) N 
0) 
0) 

c? 
<Xl 0 0 0 - Q) III I() I() 0 0 t: ~ M 0 ~ I() 

0 ~ .q- 0 0 
CI) 0 ::l 

~ 
~ (I) 
CI) 
Cb 
CI) 

0 0 0 0 CI) Cb (0 C") Cb 
~ N m I'- 0 N 0 '-- 0'> C") ~ 0 "1 ~ 0.. ';:: ,....: cr) -r- lli -r- M .~ 1::: I() <Xl ~ W C\I 

~ ~ M ,£ 0 
~ ..... 

0 
l- e I() m N 0 0 0 z I() 00 v 0 0 0 Cb e "1 ~ C\! co ~ ~ UJ E 1;! 
~ ::l 

-S! 1.0 C\I I'- I.[) r-..: 0 m E ~ 
M N V I() UJ Cb 0:( 

l- :::=. < 0 
I- ~ 
f/) 

.~ 'tl M 0 m '-- ~ '-- N 0 Cb Cb "1 m fi- ::l fi- -.i M .Q v 
Ol 0.. (3 0.. C") ..... 

0 
t: .g 
.~ 
CI) 

'--0 
Cb w ex> 0 0 0 0 0.. 
~ I'- I'- 0 0 0 0 ti .~ ~ ~ ~ ~ ~ 0 

~ 
0.. N lli 0 M Ol oct ~ N ~ N I() ~ '" CI) 9 N M 0 

Cb 0.. 
.~ 
~ 
.~ 

~ 

cl "0 
ctl -..: "0 .0 0 C\'I "'0 ctl 0 ctl "'0 :g ..... a:: 0 «S «S ?:-0 a:: .D LL: Cb 0 CJ) «S E iii E C c: "'0 ..J :E 0 

~ ~ ~ ~ a.: (J) ~ 

~ ...- N M ..,; II) cO 
(Ij 



287 Wliten AnsMHS APRL 18, 1990 

.... '-! • 0 81 -
0 '¢ (J) '¢ 

i 0i- 0 '¢ ..- In 
~ N '¢ co 

~~ 0 cwi 

'¢ 

Q. 0 0 

~~ 
0 
ci 

~ 
Q) 

~ .!! t:: 
~ ::3 0 (I) 

Q» 0 0 ..... .g- o 0 It) 
0 0 '" 't: ~ ex; g; 1: 

ta CI) CI) It) 

0 C\I 

0 0 "¢ 

l! 0 0 C') 

~ V M cD ::l m ,...: ,..: .... ..! 'II;( 0 C') 
v 

'0 v to 
! .... (") 0) 

41» ::l i CD 0 
.Q cD ci 
0 Q.. 
0 

.... 
III 0 0 CD M 

~ i 0 0 ..... 0 
0 ~ ~ C! § Q.. 0 ..... (\I 0 

9 CD (J) It) 
N 

Q.. 

l( 
-= ~ c; (; - "~ iii .:t£ 
0 .s:; g 

(i .c .D 
41» .:t£ E 0 
E o~ _Q C 
ca C( Z 0 • <= () C) 

ci <= ~ ex; oi 0 
uj 

0 
0 
0 ,..: 
N 

0 
0 
0 
r-..: 
M 
0 

~ as 
0) 

=0 c 
IG 
~ 
() 

N ..-o o 

'" '" It) 

N 
'¢ 

(J) 
0 

0 

N co ..... 
ci 
(\I 
(\I 

CD 
(; 
en >-
~ 

N 

o o ..... o 

o o 
CJ) o 
It) 

0 
0 
(J) 
ex; 
(J) 

0 
0 
0 
cO 
It) 

0 
0 
~ 
cD 

0 
0 ,..... 
cO 
C') 
CD 

.:t£ 
"iii 
IG z 

cwi 

0 
0 
0 ,...: 
0 

..... 
C') 

~ 
(\I 
U) 

0 
0 
~ ...... 
(J) 

CI) 
0) 

~ 
0) 
It) 

5 
~ 
~ 
0 as 
~ 
'E 
C 

C/) 

..j 

o 
N 
N 
..j 
co 

0 
"¢ 
0 
cO 

0 
0 

M 

:::J 
~ 
£ 
0 
«I 
0) 

~ 
E 
«I 

U) 

an 



289 Writsn AnSW61S 

o -

- Q) 
CIt ~ 
~ c: 
5 :::s 

(I) 

Q) 

f ~ 

~ 

~ :::s ~ ..... ~ 
~ 

~ .... 
Q) :::s l .Q 

8 

.... 
CIt 

CIt l ~ 

~ 2» 
0... 

Il , 
~ .. .... 
0 C\J Q) e 
~ 
e) 
~ 
Ctj 

CHAITRA 28, 1912 (SAKA) 

o o o 
cr) 

LO 

"'" ex) 

0 
0 
0 
0 
C') 
to 

(U 
~ ..c. 
(/) 
Q) 
c: 

..0 
;:) 

..c. m 

cO 

0 
C\.I 
N 

0 ,..... 
0 
C') 
..-
C\.I 

0 
I.l) 

"'" ,...: 

0 
I.{) 
f'... 
o:i 
<X) 

!2 
5 
0 
«i 
(.) 
Q) 
(5 

U5 
Ii 
cj 

,...: 

0 0 
0 C"1 
<X) ~ ,...: C\I 

C') 
C') 

fI1 
~ 
;:) 

>. 0 co «i ..0 
E (.) 
m Q) co ~ 
(/) 
(/) U5 CD 

£l: Q) a. 
Ii E 
Ii Q) 

l-

oj 0) 

Written Answers 290 



291 Written Answers 

~ "'" ~ 

Q) ~ "" .S: ~ ~~ (0 Q.. 

(/) § 9 
(/) a.. 

-e t::: ~ ~ ~ (.) 

"" "" (b 
Q) 'tJ 
g. ~ ~ -(/) ~ 

(.) 

ct 
-..: 
cj -0 
Q) 

E 
~ 

0 
~ 
vi 

C\J 
M 
N 
~ 
It) 

M 
(j) 

~ co 
(0 
C\J 

co 
It) 
C\J 
N 
C\J 

0 co 
~ 

o 
(\J 

~ 

"0 
~ 
0 a: 
0 c 
~ 

...... 

APRIL 18, 1990 

ex) 
ex) 

cO 
II) 
M 

"¢ 
M 
0 
Lt.i 
0 

"¢ 
(\J 
o 
N 

"0 
~ 
0 a: 
0> c 
~ 

N 

-0 
cO 
C") 
II) 

0 
0 

to 
C") 
C\J 

J'-. co 
"": co 

1:) 
~ 

..0 
~ 

:2 u: 
crj 

0 
C\J 
N 
(\J 
...... 

0 
0 
~ 
It) 
It) 

0 
0 
co 
ai 

o o 
"'": 

1:) 
~ 

.D 
<tI 

1:) 

~ 
_j 
0.: 

-.:i 

en en 
cO co 
C\J 

o o o 
Lt) 

~ 

] 
L: 
C/) 

LJ') 

Written Answ8fS 

II) 
N 
0) --co 

~ 
§ 
0 
~ 

cO 

0 
Ol 
cO ...... 
Ol 

o o 
(\J 

-o:i 

L: 
Co 

.Ql 
< 
".: 

0 en an 
('t) 
~ .... 

.~ 

L: 
-':t! 
..Q 
z 
ex) 

292 

(0 
ex) 
U') 
~ 
N 

~ 
M 
Ol ,...: 

(0 
0 
0 
0 

Q) 
(5 
n; 
.D 
E 
·0 
(.) 

en 



293 Writt9n AnSwelS 

~ "-
~ 

(() -

:t:: ..!!! ::::: ::s c.:: 
Ell ~ 

a.: 
....: 
d .... 
C 
Q) 

E 
~ 

0 <: 
ui 

CHAITRA 28.1912 (SAKA) 

0 en ...; 

00 o o o 

0 
I/) 

~ 
0 

X-
0 
'& c 
n7 
C) 

0 

0 0 
I/) ~ 

r...: I/) 

<D M 
0 to 

C\I 

0 I/) 
0 
I.{) 

C') 0 

..c. 
(ij 
0> 
-0 Q) 

(; c 
(\l UJ 

..c. >-
(.) ~ 

..- N ..-

0 0 
0 <D 
00 
<Xi N 
~ (\J 
C') 0 

o 

0 0 
0 CD 
Ol N 
O'l 0 

N 

::> 
LL 

..c. 
(.) 
(\l 
0> 
~ ~ E UJ 

n7 n7 z (/) 

C') ...; 

Writt9n AnSW91S 294 

0 0 0 
to ,.... N 
~ ~ .~ ,.... en 

I/) CD 
N CD C') 

0 
....... 

,.....: 

~ 
::> "S 

(.) e:. "- m (\l (.) ..c. ~ 
(.) ..c. GI 
(\l CII (; 
0> Q) 

Ci5 ~ c 
E .0 

::l a... n7 ..c. 
(/) CD (.) 

lli <ri ,.....: 



APRIL 18. 1990 Wtiten AnSW91S 296 

'i 0 0 

" CD 0 

~ .....: It! m ...... 
~ 

• .... 
.s: • .... i • .c (0 g.CI) Q. -(I) § 9 CI) CL 

t: "'e ll) 
'C( IU ..-

0 

.... .... ~ • g. ~ "!t -CI)~ 

:t: .! ::::::: ::;, c:: co ~ 

ro 
~ 
:::J >- 0 lU m .J) 

E 0 
tl lU (V 
po.;: CD ~ 
~ UJ U5 UJ - ~ 0 CD 

• I:l. a. 
E ~ E 
IU ~ 

CD 
~ I-

0 
~ 

ex) 01 
u) 



297 Wttten AnsMJtS CHAITRA 28. 1912 (SAKA) Wtiten.4IJ.stMs 298 

STAlBENT -11' 

1- Minto Road 828 

2. Ring Road 552 

3. Faridabad (LP.U., 640 

4. Faridabad (P.LU.) 855 

5. Shimla 248 

6. Koratty 813 

7. Aligarh 1275 

8. Nilokheri 916 

9. Coimbatore 530 

10. Gangtok 91 

11 Chandlgarh 1051 

12. Mysore 638 

1-3. Nasa 2039 

14. Santragachi (FU) 696 

15. Santfagachl CPU) 266 

16. Bh'ubneshwar 274 

17. C.P. Store. Calcutta 

18 P.P: Press. Bombay 47 

19. T ample Street, Calcutta 1102 

Total 12861 
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[ Translation] 

Inclusion of Rajbhar Caste in SC List 

5334. SHRI RAM KRISHAN YADAV: 
Will the Minister of WELFARE be pleased to 
state whether Government propose to in-
clude Rajbhar caste of Uttar Pradesh in the 
list of Scheduled Castes? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): A 
Cabinet note on the comprehensive reVision 
of the lists of Scheduled Castes and Sched-
uled Tribes was prepared and submitted to 
the Cabinet of Ihe previous Government for 
their consideration. The Cabinet in their 
meeting held on 26.12.89 had deferred the 
matter. The present Government are exam-
ining afresh all the proposals, recommenda-
tion, suggestions, etc. received in thiS re-
gard. Further, any amendment in the exist-
ing lists of Scheduled Castes and Scheduled 
Tribes have to be made only through an Act 
of Parliamen, in view of Articles 341 (2) and 
342 (2) of the Constitution. 

[English] 

Scheduled Tribes in Ladakh (J & K) 

5335. SHRI K.D. SUL TANPURI: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether the Notification declarrng 8 
tribes of Ladakh as Scheduled Tribes has 
been issued and published in the Gazette of 
India: 

(b) If so, whether the gaid order IS not 
berng implemented and Scheduled Tribe 
certificates are not being issued to the needy 
students and un-employed youths of Ladakh 
for seeking admission and employment in 

the State, as well as, in the Central Govern-
ment Institutions; and 

(c) if so, the steps Government propose 
to take to ensure implementation of the said 
order? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) According to the Constitution (Jammu & 
Kashmir) Scheduled Tribes Order, 1989 
dated 7.10.1989, the following eightcommu-
nities have been notified in the Gazette of 
India on the same date as Scheduled Tribes 
in Jammu and Kashmir: 

1) Balti 

2) Beda 

3) Bot, Boto 

4) Brokpa, Drokpa, Dard, Shin 

5} Changpa 

6) Garra 

7) Man 

8) Purigpa 

(b) and (c). After the issue of above 
Presidential Order, tRe State Government 
was informed and requisite number of cop-
Ies of the Presidential Order were sent to the 
State Government of Jammu & Kashmir for 
compliance. It has come to the notice of this 
Ministry that the certificates to the eligible 
persons are being issued by the concerned 
Revenue authorities who are competent to 
Issue the CastelT ribe certificate. All the 
persons belonging to the above mentioned 
eight communities are eligible to get benefits 
available to Scheduled Tribes such as 
admission in educational institutions and 
reservation In State/Central Government 
Services. 
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embalming the Body of Zambian 
Diplomat 

5336. PROF. P.J. KURIEN: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether the dead body of HIV posi-
tive Zambian diplomat who died at AIIMS, 
New Delhi was embalmed at Lady Hardinge 
Medical College, New Delhi; and 

(b) if so, the reasons for removing his 
body from AIIMS to Lady Hardinge Medical 
College for embalming? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Ves. 

(b) The All India Institute of Medical 
Sciences did not send the body fpr embalm-
ing to Lady Hardinge Medical College. The 
body was taken by the relatives of the de-
ceased to Lady Hardinge Medical College or 
embalming. 

Increasing the Height of Greater 
Gangau Dam 

5337. DR. LAXMINARAYAN 
PADEYA:WiII the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the National Water Devel-
opment Agency (N.W.D.A) has proposed to 
raise the height of the proposed Greater 
Gangau Dam by more than 20 meters; 

(b) if so, the details of cultivated and 
jungle areas likely to be submerged thereby, 
State-wise; and 

(c) the details of the irrigation potentialS 
of the dam? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TER RESOURCES (SHAI 
MANUBHAI KOTADIA): (a) No, Sir. A 
definite proposal has not been formulated. 

(b) and (c). Do not arise. 

Excise Loan Scheme on Jute Industry 

5338. SHRI CHinA BASU: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the excise loan scheme for 
the jute industry has since been made op-
erative; 

(b) if so, the details of their scheme; 

(c) the manner in which it is likely/to help 
the modernisation of the jute mills in West 
Bengal; and 

(d) the number of mills getting benefits 
of the scheme? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. The Government have announced 
a scheme for excise relief to weak industrial 
units With effect from Octobe r 17, 1989. 
Eligible weak units in the jute industry are 
also covered under the Scheme. 

(b) A statement is attached. 

(c) A large number of jute mills in West 
Bengal are weak/sick and modernisation 
schemes in respect of such units require to 
be dovetailed with a suitable rehabilitation 
package as many jute mills have limitations 
towards servicing interest-bearing liabilities. 
Excise loan schemeon an interest free basis 
is likely to help restore long-terms viability of 
such unit. 

(d) At present it is difficult to estimate 
the number of jute mills which might apply 
and get benefit of the scheme. However, the 
financial institutions have been asked to 
consider all cases that are viable from a 
long-term point of view for benefit under the 
excise loan scheme. 
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STATEMENT 

The Scheme is applicable to any indus-
trial company whose accumulated losses, 
as at the erxf of any financial year, have 
resulted in erosion of 50% or more of its 
maximum net worth during the immediately 
preceding 5 financial years. The Govern-
ment of India have constituted an Empow-
ered Committee headed by the Additional 
Secretary (Banking), who shall consider the 
individual requests from industrial units on 
the basis of the rehabilitation packages 
approved by the Designated Financiallnsti-
tutions (DFI), viz., lOBI, IFCI, ICICI, IRBI and 
such other Financial Institutions. which the 
Central Government might specify in this 
behalf. Eligible units shall be granted excise 
loan not exceeding 50% of the excise duty 
actually paid for 3 years subsequent to the 
date of approval of the rehabilitation pack-
age by the Empowered Committee. The 
total amount to be sanctioned by way of such 
excise loan shall however. not exceed 25% 
01 the avera" cost of the rehabilitation pack-
age. The excise loan shall be interest-free 
and shall be repayable within 7 years in 
Instalments, as may bedetermined after a 
moratorium of 3 years commencing from the 
date of last disbursement of the excise loan. 
The Scheme shall be applicable to all reha-
bifitation packages, which are formulated/ 
approved by the Designated Financial Insti-
tutions w.e.f. the 17th October, 1989. Reha-
bilitation packages in respect of weak indus-
trial companies formulated prior to the noti-
Ued date, which ahve not been proceeded 
with or are required to be revised. might also 
be eligible for the excise loan. subject to the 
approval of the DFVlmpowered Committee. 

Atrocities on SCslSTs 

5339. SHRI KAILASH MEGHWAL: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether there ;s an increase in the 

incidents d atrocities on harijans in dlferant 
parts of the count,,; and 

(b) if so, the remedial steps taken by 
Government to stop the atrocities? 

THE MINISTER OF lABOUR AND 
WELFARE (SHAt RAM VILAS PASWAN): 
(a) As per the reports received from State 
Governments and Administrations of Union 
Territories, the number of cases of crimes 
committeed on Scheduled Castes by non-
Scheduled Castes showed an increase in 
the year 1988 as compared to the year 1987. 
Complete information in respect of 1989 is 
not yet available. The number of cases re-
ported are as indicated below: 

Year 

1987 

1988 

1988 

Number of cases 
reported . 

13,529 

15.207 

13,878* 

*Complete data have not been received from 
States. 

(b) Comprehensive guidelines specify-
ing the precautionary, preventive. punitive 
and rehabilitative meaSUies that are to be 
taken by State Government and U.T. Ad-
ministrations for checking atrocities already 
exist. The Government of India recently 
enacted a law entitled "The Scheduled Castes 
and the Scheduled Tribes (prevention of 
Atrocities) Act, 1989-. It has come into force 
with effect from 31.1.1990. This Ad identi· 
fies the ~arious types of atrocities. provides 
for effective machinery to quickly deal with 
such cases, such as Special Courts and 
Special Public Prosecutors and provides for 
stringent punishment to person committing 
atrocities and even public servants who 
negtect their duties. Most of the State Gov-
ernments have set up Special Courts and 
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appointed Special Public Prosecutors. The 
State Governments have abo been advised 
to provide exclusive Courts whemverneeded 
to ensure conduct of day to day trial of 
offences. 

Non Deposil of Provident Fund by F.CJ. 

5340. SHRI LV. SINGH: Will the Min-
ister of FOOD AND CIVil SUPPLIES be 
pleased tQ state: 

(a) whether Government are aware that 
contract Ialx?urs of Food Corporation of India 
at Tilrath, Be-gusarai are paying their contri-
bution to Provident Fund under Employees 
Provident Fund Act, 1952 but the Food 
Corporation of India has not been depositing 
the same with Regional Provident Fund 
Commissioner; and 

(b) if so, the action taken thereon? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NA THU RAM MIROHA): 
(a) and (b). The amount of Provident Fund, 
contributed under the Employees Provident 
Fund Act, 1952 by the contract labour of 
Food Corporation of India at Tilrath Begusa-
rai is now being deposited by Food Corpora-
tion of India regularly with Regional Provi-
dent Fund Commissioner after allotment of 
code number. There was some time taken 
for allotment of code number of F-ood Corpo-
ration by the Regional Provident Fund 
Commissioner. 

Representation From Government 
Leprosy Hospital Cooperative Society 

Limited, Chevayar 

5341. SHRI K. MURALEEOHARAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

ment Leprosy Hospital Cooperative Society 
Umited, Chevayar, Kerata; 

(b) if so, the details thereof; and 

(c) the action taken thereon by Union 
Government? 

THE MINISTER OF HEAlTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) No representation from 
Government Leprosy Hospital, Chevayar, 
Kerala has been received in this Ministry. 

(b) and (c). Does not arise. 

[ Translation] 

Imported Machines for Digging Deep 
Tubewells 

5342. SHRI PURUSHOTTAM 
KAUSHIK: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether in view of the acute scarcity 
of drinking water in certain States, union 
Government propose to acquire powerful 
boring machines from foreign institutions for 
digging deep tubewells; 

(b) whether Madhya Pradesh is facing 
acute problem of drinking water; and 

(c) if so, the number of boring machines 
and the amount being allocated to Madhya 
Pradesh to meet the requirements? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TEA RESOURCES (SHRI 
MANUBHAI KOTAOIA): (a) The possibjlity 
of acquiring high capacity drilling rigs under 
bilateral assistance programmes is being 
explored. 

(b) The Government of Madhya Pradesh 
(a) whether Union Government have has reported shortage of drinking water in 

received any representation from Govern- some parts of the State. 
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(c) During 1990-91, an allocation of Rs. 
25.47 crores has been made to the State 
Government under the Accelerated Rural 
Water Supply Programme In addITion to the 
State Sector provisIOn of Rs. 34 crores under 
the Minimum Needs Programme, to meet 
the requirements. 

[EnglishJ 

National Institute of Mental Health and 
Neuro Sciences 

5343. SHRI H.C. SRIKANTAIAH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state· 

(a) the names of the places where the 
National Institute of Mental Health and Neuro 
Sciences functioning in Karnataka State; 

(b) whether there IS any Institute at 
Hassan In Karnataka to treat mental and 
nervous diseases; 

(c) if not, whether Government propose 
to set up a branch of NIMHANS at Hassan; 
and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHAI NILAMANI 
ROUTRA Y): (a) and (b). Tne Natlonallnstl-
tute of Mental Health and Neuro SCiences, 
Bangalore is functioning at Bangalore. There 

is no other Institute in Karnataka except one 
Mental Hospital at Dharwad and Psychietry 
Units at Medical Colleges where care is 
given for mentally ill patients. 

(C) No. 

(d) Does not arise. 

Leprosy Control Programme 

5344. SHRI MANIKRAO HODL YA 
GAVIT: 

SHRI S. KRISHNA KUMAR: 
SHRI R.N. RAKESH: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there is an increase In 

leprosy patients In the country; 

(b) If so, the reasons therefor and the 
number of leprosy patients in the country, 
State-wise; 

(c) the steps taken to check the Increase 
In leprosy cases; and 

(d) the funds allotted for the purpose 
during the year 1990-91 State-wise? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) No, Sir. 

(b) and (c). Does not anse. 

(d) Allocation of funds under NLEP for 
1 ~90-91 IS given in attached statement. 
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[Translation) admissible to other Central Government 
Employees. 

Pensionary Benefits to Retiring Staff of 
CPWD [English] 

5345. SHRI YAMUNA PRASAD SHAS- OVerseas Employment Potential 
TAl: Will the Minister of URBAN DEVElOP-
ME NT be pleased to state: 

(a) whether Government propose to 
grant pensionary benefitstocasuaIC.P.W.D. 
labourers, work-charge mechanics and tech-
nicians after retirement; and 

(b) if so, when the pension facility would 
be made available to C.P.W.D. labourers? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MLJRASOLI MARAN): (a) 
and (b). Government does not propose to 
grant pensionary benefits to the casual la-
bourers of CPWD. The work-charged me-
chanics and electricians in the CPWD are 
already entitled to pensionary benefits as 

5346. SHRI VAMANRAO MAHADIK: 
Will the Minister of LABOUR be pleased to 
state the number of Indians employed in 
foreign countries through Overseas Employ-
ment Exchange/Organisation during the last 
two years, year-wise and State-wise speci-
fying their professions and the countries 
where employed? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
The total number of persons to whom Emi-
gration clearance for employment abroad 
has been granted by Protectors of Emi-
grants for the years 1988 and 1989 is given 
in attached statement. State-wise informa-
tion of emigration clearances granted is not 
maintained. 
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Abolition of "Benami Deeds on Allot-
ments of lands 

5347. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether Government propose to 
abolish "behami deeds on allotments of lands" 
with a view to enforcing the urban land 
ceiling Act, 1976; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). There is no such proposal at present 
under consideration of the Government of 
India. 

Setting up of Hospitals for C.G.H.S. 
Beneficiaries in Dplhi 

5348. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of HEALTH 
AND FAMIL YWELFARE be pleased to state: 

(a) whether Government propose to set 
up hosprtals for t?eneficiaries of CGHS in 
Delhi under each system of medicines: 

(b) if so, the details thereof with names 
of localities selected for the plJrpose; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANJ 
ROUTRAY): (a) to (c). No such proposal;s 
under consideration due to financial con-
straints. 

[ Trans/ation] 

Jamrani Dam Project 

5349. SHRI M.S. PAl: Will the Minister 
of WATER RESOURCES be plaased to 
state: 

(a) the share of Union Government and 
Government of Uttar Pradesh in Jamrani 
Dam Project in Uttar Pradesh; 

(b) the details of work completed on the 
project so far; and 

(e) the target fix-ed for completion of the 
remaining work? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Entire cost of 
the project is to be borne by the State Gov-
einment. 

(b) Project buildings, barrage at Kath-
godam, Gala supplementary canal, alongwith 
Haripura and Paha feeder canals have been 
completed. 

(c) The project is scheduled to spill-
over in the IX Plan. 
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New ~c. Godowns 

5350. SHRI RAMESH CHENNITHALA: 
Will the Mmister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Food Corporation of kldia 
propose to construct more godowns In the 
country; 

(b) if so, the states and places chosen 
for construction work; and 

(c) the norms observed for selection of 

places? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA) 
(a) and (b). Construction of stOfage capacity 
of 2.03 lakh tonnes is expected to be com-
pleted by F.C.I. during 1990-91, The details 
are given in the attar-hed statement. 

(c) Food Corporation of India constructs 
storage capacity at certain nodal points. The 
selection of nodal points is made keeping in 
view the Corporation's needs for procure-
mert/storage/dlstribution and operational 
considerations. 

STATEMENT 

Centrewise/Regionwise details of anticipated targets for capacity realisation during 1990-
91 by FCI 

51. No. Name of Centre/Region 

2 

ANDHRA PRADESH 

Guddlvada 

DELHI 

Ghevra 

RAJASTHAN 

Baran 

2 Barmer 

3 Chanderia 

4 Hanumangarh 

5 Keshorapatnam 

Capacity 
('000 tonnes) 

3 

30.00 

5.00 

2.50 

5.00 

5.00 

5.00 

6.67 
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2 3 

6 Srivijayanagar 3.74 

Total 27.91 

un AR PRADESH 

Bullandshahar 0.84 

2 Kosikalan 4.83 

3 Mathura 2.24 

4 Muradabad 5.00 

5 Partapur 19.58 

6 Varanasi 1.82 

7 Roza 10.00 

8 Pithoragarh 2.50 

Total 46.81 

ARUNACHAL PRADESH 

1. Passighat 2.50 

MIZORAM 

Lawngtalai 3.34 

NAGALAND 

Man 2.22 

JAMMU & KASHMIR 

Leh 2.50 

2 Kargil 2.50 

3 Kathua-II 5.00 

4 Paonch 2.50 
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2 3 

5 Rajouri 2.50 

Total 15.00 

. WEST BENGAL 

Dhankuni 5.00 

ANDAMAN & NICOBAR 

Port Blair 5.00 

MAHARASHTRA 

Wardha 30.00 

HIMACHAL PRADESH 

Noorpur 5.00 

KERALA 

Karunagapally 10.00 

2 Thlkkodi 5.00 

3 Mavelikara 5.00 

Total ·20.00 

SIKKIM 

Rangpoo 1.67 

TRtPURA 

... , Kumarghat 4.45 

Grand Total 203.90 

[English] ter of WELFARE be pleased to state whether 
the Union Government propose to bring 

Prohibition of Alcohol forward a centralle~islation to stop the pro-
duction and use of beverage and introduce 

5351. SHRI S.T. PATIL: Will the Minis- total prohibition in the country as a welfare 
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measure for the poor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
No,Sir. 

Shifting of Government Offices outside 
Delhi 

5352. SHRIC.M. NEGl: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
refer to the reply given on 3 May I 1939 to 
Unstarred Question No. 7807 regarding 
shifting of Government offices outside Delhi 
and state: 

(a) whether the information has since 

been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVELOP-
MENT (SHRI MURASOLI MARAN) (a) to 
(c). Information has been received from 7 
Ministries/Departments and is awaited from 
others. The information received indicates 
that only 6 Ministries have been pursuing 
proposals for shifting some of the offices 
under their control to locations outside Delhi. 
The details in this regard are furnished in the 
attached statement. 
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( Translation1 

Non payment of Wages to labourers 
from Rajasthan In Baghdad 

5353. SHRI KIRODI LAL MEENA: Will 
th~ Minister of LABOUR be pleased to state: 

(a) whether it is a fact that AN ICE Con-
struction Service Private Limited Company 
exports Indian labourers to Baghdad; 

(b) H so, the location-wise number of 
labourers from Rajasthan who worked in 
Baghdad during the last one year; and 

(c) whether these labourers have not 
been paid their wages and if so, the steps 
being taken to arrange for early payment of 
wages? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) This information is not maintained. 

(c) A few labourers deployed by ANICE 
Construction Services Pvt Ltd. Company in 
Baghdad have complained regarding non-
payment of arrears of their wages. The 
Recruiting Agency concerned was sum-
moned in the Labour Ministry and directed to • 
clear all the arrears of wages to those labour-
ers. He has promised to do so as early as 
possible. 

irrigation potential of Bihar 

5354. SHRI RAJ MANGAL MtSHRA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether BiharGovernment has sent 
any proposal to Union Government for in-
creasing irrigation potential of the state; 

(b) whether Union Government propose 

to take up a scheme for the oonstruction of 
an embankment on Daha river; 

(c) whether this scheme is pending 
clearance; and 

(d) if so, whether Government propose 
to expedite its execution? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Schemes taken 
up in Bihar are estimated to increase the 
irrigation potential by 1.42 million hectares 
during the 7th Plan. 

(b) No, Sir. 

(c) and (d). Do not arise. 

National Commissio.n on Bonded 
Labour 

5355. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government propose to set 
up a National Commission to go into the 
problems of liberated bonded labourers with 
a view to rehabilitate/1hem; and 

(b) if so, the time by which the above 
Commission would be set up? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

Withdrawal 0tReglstration fee from 
Government Hospitals 

5356. SHRI HARlKEWAL PRASAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 
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(a) whether Government propose to 
withdraw the registration fee and admission 
charged'from patients in Union Government 
hospitals in the country: and 

(b) if so, by when? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). There are no charges 
for registration and admission in Union 
Government Hospitals. 

Increase in prices of Jute Products 

5357. SHRIMATISUMITRAMAHAJAN: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether prices of jute bags and the 
jute products havo in~reased after the imple-
mentation of the Jute Packaging Material 
Act, 1987 and if so, the extent of increase 
separately; 

(b) the objective of enacting the said act 
and the extent to which these objectives 
have been achieved; and 

(c~ whether other industrial units en-
gaged in the manufacturing of packaging 
material have been affected by this act and 
if so, the details thereof and the manager in 
which these have been affected? 

THE MINISTER OF TEXTILES AND 
FOOD PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Prices of jute bags 
have increased over a period of time com-
mensurate with the annual increase in Mini-
mum Support Price for raw jute fixed by the 
Government. Such increases have nothing 
to 00 with the implementation of the Ju1e 
Packaging Materials Act, 1987. 

(b) The Act is primarily intended to safe-
9uardthemterests of millions of jute growing 
farmers to different parts of the country and 

lakhs of industrial workers engaged in manu-
facture of jute goods. The Act seeks to 
harmonise the in!:, ests of both the jute and 
synthetic sectors providing scope for both 
the sectors to play their legitimate role in 
meeting the packaging needs of different 
sectors of the economy. But for the timely 
enactment of this legislation, the traditional 
jute economy would have suffered irrepair-
able damage in the fact of adverse competi-
tion from the largely import oriented cheaper 
synthetic substitutes. However, it should be 
stated here that the constitutional validity of 
the legislation has been challenged by some 
of the private sector synthetic packaging 
units and private cement companies. Since 
the matter is subjudice before the Supreme 
Court of India, it is difficult at this stage to 
estimate the extent which the objectives 
behind the Act have been achieved. 

(c) The Act has lett open a tair share of 
the market for packaging materials other 
than jute for meeting the growing require-
ments of various end-user sectors. Areas 
and percentage levels not covered by the 
mandatory orders under the Act are avail-
able to other packaging materials which can 
play their legitimate role in the overall scheme 
of things. 

[English] 

Affairs of Oargah Khwaja Sahab, Ajmer 

5358. SHRI HEMENDRA SINGH BAN-
ERA: Will the Minister of WELFARE be 
pleased to state: 

(a) whether there have been some 
financial irregularities regarding funds 01 
Dargah Khwaja Sahab, Ajmer; 

(b) if so, the details thereof; and 

(e) the action being taken by Govern-
ment to prevent misuse of funds in view of 
involvement of minority? 
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THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to Ccl. The powers of the administration, 
central and management of the Dargah 
Endowment, Ajmer vests in the Dargah 
Committee constituted by the Central Gov-
ernmvnt The President, Dargah Committee 
has informed that there have been no finan-
cial' irregularities in the use of the Dargah 
funds. 

Central Government, however, has 
recently received certain representations 
a~f'19 l"1'1~suse of the Oargah funds which 
ate being examined to ascertain their verac-
ity. 

[ T ransiationJ 

Begging Menace 

5359. SHRI GANGA CHARAN lODHI: 
WiD the Minister of WELFARE be pleased to 
state: 

(a) whether Government propose to 
enact any law to check the menace of beg-
ging in view of the increasing number of 
beggars in the country; 

(b) if so, the what time; and 

(c) if not, the reasons therefor? 

THE MIN ISTER OF LABOUR AND 
WELFARE (SHRt RAM VILAS PASWAN): 
(a) to (c). Fifteen State Governments and 2 
Union Territory Administrations have en-
acted their own anti-beggary laws. Since the 
subject of beggary does not figure in any of 
the lists contained in the Seventh Schedule 
of the Const~ution of India and it is relatable 
either to 'Vargrancy' falling in List III as Item 

No. 15-Concurrent List of the Constitution, 
or to "Relief of the disabled and unemploy-
able" falling in List II as Item No. 9- State List 
of the Constitution, the Government do not 
propose to enact a Central law on the sub-
ject. 

[English] 

Export of Cotton 

5360. SHRI M.M. PALLAM RAJU: Will 
the Minister of TEXTILES be pleased tQ 
state: 

(a) the annual cotton export during the 
last three years and the revenue earned 
thereon; 

(b) the names of the major importers 
and the amount bought over the last three 
years; 

(c) the names of the cotton producing 
countries who are our prime competitors in 
the international market; and 

(d) the steps proposed to improve inter-
national competitiveness of the cotton in-
dustry? 

THE MfNtSTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES {SHRt SHARAD YADAV): (a) 
13.671akh bales of cotton vatuedRs. 246.61 
crores were exported during 1986-87 sea-
son. O.441akh bales of cotton I/a[ued at Rs. 
27.73 crores were exported during 1987-88 

··season and O.nlakh bales of cotton valved 
at As. 71.64 crores 'yere exported during 
1988-89 cotton season. 

(b) A statement is attached. 

(c) U.S.A, USSR, Pakistan, China, Brazil 
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and Turkey are our prime competitors in the 
international market. 

(d) Prices of Indian cotton are generally 

lower than the international prices. Efforts 
have been made towards increased mod-
ernisation to improve productivity. efficiency 
and quality of cotton products to internation-
ally competitive levels. 



373 Written Answers CHAITRA 28,1912 (SAKA) Written AnsweiS 374 

O'l ~ "- 0 ..... co .::::!. co ~ ~ ~ N OJ \J) 
O'l "<;j 
...... 
2 O'l co 
'" tI) 

~ co (I) ~ co !.O ~ ~ O'l co CtI ...... "'1 
Q) ..0 0 C') 

.c: .S: <.0 0 0 c l.() a ~ E ..:c: ',n .!!! 0 0 0 0 .g a:: 

.S Q) 

~ ~ ~ CtI 
.E o :::;. 
E .g Q) 

~ 

E ~ 'X) 

'l) § (I, 

-s OJ 
S CO 

t( 
"t CO 
<lJ O'l 
t:: 
0 
0.. 
.§ 
t:: ~r 0 
:t:: .:s "J 

8 a 0 .,_ 
Z ..... 
W 0 
:E Q) 

w ~ 
I- CtI 
~ ~ 
l- .e Q) 

(') r-.... C'1 Cl) ::l c: ~ 
l.f) r-..... 00 00 "! 

CtI N N 
::l l.() 
0-
<b '" -s co 
"C ~ t:: 0') 
CtI Q) 

.~ 
"C 
.E 
E ~ l{) 01 ~ ~ 0'1 .g 0 Uj r, I[) 

0 0 '" 0 
t:: g 
0 
0 ..... 
0 
~ 
~ a 
.S 111 

~ .... 111 .0 > 
~ <ll Q) 0 
E -s S ~ (5 (ij 

..... ..._ Q) Q. 0 
0 0 t:: c (5 ro ro ..c 

~ en 0> S U 
C/) <b ~ Q) 
Cb E 0 Q. c .J:: N 
E c_) ro (jj (.) (.) CtI J if) 

~ ~ 



375 Written Answers APRIL 18,1990 Written Answers 376 

Facilities to retiring Govt. Employees 1989; and 

5361. SHRIPARASRAMBHARDWAJ: (c) the steps Government propose to 
Will the Minister of URBAN DEVELOPMENT take to check the same? 
be pleased to state: 

(a) whether Government propose to 
extend some facilities/concessions to Cen-
tral Government employees in possession 
of Government accommodation, particularly 
those who have since retired but are unable 
to shift to their houses due to various rea-
sons; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
No. Sir. 

(b) Does not arise. 

Cure of VD and STD 

5362. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of HEALTH 
AND FAM IL Y WELFARE be pleased to state: 

(a) whether Government are aware that 
veneral diseases and sexually transmitted 
diseases are on increase; 

(b) the number of cases reported for both 
the diseases in each State separately during 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). Yes. As per statis-
tics available in the Directorate General of 
Health Services, the number of cases of 
Sexually Transmitted Diseases seen and 
treated in the various SID clinics are given 
in the attached statement. 

Earlier, the five major diseases viz. Syphi-
lis, Gonorrhoea, Chancroid, LGV and G.I. 
were categorised as Venereal diseases. 
Subsequently, with the induction of many 
other diseases, transmitted venereally, the 
nomenclature of the diseases have been 
changed to Sexually Transmitted Diseases. 

(c) Five Regional STD Centres, have 
established at Delhi, Hyderabad, Nagpur, 
Madras and Calcutta to provide teaching, 
training and research services to the in-
service medical and para-medical person-
nel. Besides, there are over 300 STD clinic 
functioning in the country and all these clin-
ics provide therapeutic services and health 
education to the STD patients. Health and 
community education materials have also 
been developed and supplied to the State 
Governments .. 
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Steps to preserve Shrimp Resources 

5363. SHRI PRAKASH V. PATIL: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) the steps contemplated to revive the 
sick deep sea fishing industry: 

(b) the measures being taken to reduce 
the number of shrimp trawlers and mecha-
nised boats all over the country; 

(c) whether Government propose to 
Issue guidelines to nationalised banks on 
further financing of fishing boats and vessels 
of all sizes to prevent further depletion of 
sr>nmp resources: and 

(d) If not, the reasons therefor? 

THE MINISTER FOR TEXTILES ~ND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(d). As and when deep sea fishing compa-
nies assisted by Shipping Development Fund 
Committee (SFDC) approach Government 
for rehabilitation assistance, their cases for 
reschedulement of loans and deferment of 
Interest are considered on ments. 

Acquisition of deep sea fishing vessels 
for shrimping is not allowed by the Govern-
ment. Moreover, existing deep sea fishing 
vessels are encouraged to diversify for 
exploitation of non-shrimp resources. 

[T ranslation] 

Primary Health Centre in Bihar District-
wise 

5364. SHRI RAMESHWAR PRASAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the district-wise number of Primary 

Health Centres in Bihar as on 31 December, 
1989: 

(b) the number of Primary Health Centres 
proposed to be opened in these districts 
during 1990-91; 

(c) whether these Primary Health 
Centres are functioning properly; and 

(d) if not. the steps being taken by 
Government in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). According to infor-
mation made available by the State Govern-
ment there were 2001 PHCs functioning in 
Bihar on 31.12.89. Complete distnctwise 
details of PHCs have not been made avail-
able by State Government so far. During 
Annual Plan discussions in Planning Com-
mission, the State Govt. of Bihar has been 
given a target of opening 191 Primary Health 
Centres during 1990-91. 

(c) and (d). Functioning of Primary Health 
Centres is supervised by the State Govt. 
Whenever reports about deficiencies in the 
functioning of PHCs have cbme to notice, 
these have been shared with State Govt. as 
the Central Govt. does not have a direct role 
in this regard. 

Bonded Labour in Bihar 

5365. SHRI RAMESHWAR PRASAD: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of bonded labourers 
released in Bihar during the last three years 
district-wise: 

(b) the details of action taken to rehabili-
tate them; 

(c) whether some of such rehabilitated 
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labourers have again become bonded la-
bourers; and 

(d) if so, the details together with rea-
sons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN). 
(a) to (d). The information is being called for 
from the State Government of Bihar and the 
same will be laid on the Table of the House 
when received. 

Price of Edible Oils 

5366. SHRI GOPAL PACHERWAL: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) the f.o.b. prices of imported edible 
oils in the country; 

(b) whether Government proposed to 
supply imported edible oils to people at 
subsidised rates; and 

(c) if so, the quantity of edible oils pro-
posed to be provided to Rajasthan? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Imported edible oil is purchased on c.i.t. 
basis. The average e.i.f. price paid for the 
edible oil (RBD-Palmolein) imported dur-
1"9 1989-90 was US$ 321 PMT. 

(b) It is proposed to continue the eXist-
Ing system of distribution of imported edible 
oils through PDS at the prices fixed by the 
Government from time to time. 

(c) The quantity of edible oil to be allo-
cated to the State of Rajasthan will largely 
depend upon the stock of the imported ed-
ible oils available wtth the Government, its 
demand and pace of lifting by the State. 

[English] 

Investment by Lohla Group In Textiles 
Sector 

5367. SHRI MADHAVARAO SCINDIA: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Lohia Group has decided in 
invest not less than four hundred crore in 
India in textile sector; 

(b) if so, whether a numberof proposals 
have been placed before Government; 

(c) if so, what are the projects that will be 
undertaken by the Lohian Group under the 
scheme; and 

(d) what are the total projects that will be 
set up in the Karnataka State? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(d). The information is being collected and 
will be laid on the Tabie of the House. 

Construction of ring Roads in Cities 

5368. SHRI M.M. PALLAM RAJU: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government are encourag-
ing the States to build ring roads around 
cities and towns that are facing increasing 
traffic congestion; 

(b) the percentage of the costs that 
Government propose to give the States 
towards the construction of these ring roads; 
and 

(c) the names of the cities and towns 
identified so far for construction of ring roads? 
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRt MURASOU MARAN): (a) 
Depending upon the demand, necess~ty, 

priority and resources available etc., the 
State GovernmentsJlocal authorities con-
cerned plan and construct roads, of which 
ring roads also form part. 

(b) There is no scheme at present for 
giving Central Government assistance for 
ring roads in cities and towns. 

(c) Does not arise. 

Import on Foodgrains 

5369. SHRI RAMDAS SINGH: Will the 
Mirnsterof FOOD AND CAVIL SUPPLIES be 
pleased to state: 

(a) whether Government propose to 
import foodgrains during 1his year: and 

(b) if so, the details thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). Government have accepted the 
proposal of Government of Vietnam to repay 
about 44,9Setonnes of rice against the Food 
Loan of 1980, which is likely to be received 
during 1990-91. Besides this, there is at 
present no decision to import wheat and rice 
from anywhere. 

[ Translation] 

SetST Beedi Workers in Tonk District 
(Rajasthan) 

5370. SHRI GOPAL PACHERWAL: 
SHRI THAN SINGH JATAV: 

(a) whether a majority of beedi wofkers 
in Tonk district, Rajasthan are Scheduled 
Castes and from minority communities; 

(b) whether the prescribed minimum 
wages are being paid to them; 

(c) whether they are being provided 
housing and other facilities also; and 

(d) whether these workers are being 
exploited on the pretext of beedi selection, 
Jadi and leaves cutting and if so, the steps 
being taken by Govemment to protect them 
from exploitation? 

THE MINISTER OF LABOURS AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. The estimated number of beedi 
workers in Tonk District is 30,000. 

(b) According to the State Govemment 
of Rajasthan minimum wages are being paid 
to beedi workers in Tonk District. 

(c) To extend medical, housing, educa-
tional, recreational and family welfare facili-
ties to beedi workers and their families sev-
eral welfare schemes under Beedi Workers 
Welfare Fund are being implemented in Tonk 
District also. For example, one Static Dis-
pensary has been set up in the District. Total 
attendance in the year 1989-90 in the dis-
pensary was 34,390. In the year 1989-90 an 
amount of Rs. 2,28,480/- was disbursed as 
scholarship to 719 awardees; an amount of 
Rs. 20,300/- was paid as financial assis-
tance to 406 wards of beedi workers for 
purchase of school dresses and maternity 
benefit at the rate of Rs. 2501- each was paid 
to 76 female beedi workers. 

(d) According to the Governme~ 
Will the Minister of LABOUR be pleased Rajasthan no complaint in this regard has 59 

10 state: far been received from any Union. 
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[English1 THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRl NILAMANI 

Irtanufacture of Condoms ROUTRAY): (a) As per information available 
in this Ministry, imported condoms constitute 

5171. SHRI SR IKANTHA DA IT A 7% of the total sale of condoms in the coun-
NARASIMHA RAJA WADIYAR: Wi" the try. 
Minister of HEALTH AND FAMilY WEL-
FARE be pleased to state: 

(a) whether it is a fact that the imported 
condoms are in circulation in the domestic 
market on a large scale; 

(b) whether Government propose to 
increase the production of condoms and 
curb the sale of imported condoms: and 

(c) the publidprivate sector companies 
assigned the task to manufacturing con-
dams? 

(i) Hindustan Latex Ltd., Trivandrum 
(A public Sector undertaking of the 

(b) Yes, Sir. Government propose to 
increase production of condoms. There is, 
however, no proposal at present to curb the 
sale of imported condoms which falls under 
OGL and constitutes only 7% of the total 
sales of condoms in the country. 

(c) The details of the companies manu-
facturing condoms both in the public and 
private sector with installed capacity are as 
under:-

Installed capacity 
(in million pes.) 

Ministry of Health & Family Welfare) 608 

(ii) LORCO"4,(Proctives Ltd., Aurangabad 
(A joint venture of LRC and Govt. of Maharashtra) 200 

(iii) London Rubber Company. Madras 
(A company of TTK Group) 375 

In addition to above, two other compa-
nies viz. MIs Polar Latex Ltd. andJ.K. Chemi-
cals are in the process of setting up new unijs 
with installed capacity of 200 million pieces 
each. 

Spinning Mills in Various Districts in 
Tamil Nadu 

5372. SHRI R. JEEVARATHINAM: Will 
the Minister of TEXTILES be pleased to 

\ state: 

(a) whether Tamil Nadu Government 
have sent proposals to Union Governrnent 
for establishment of spinning mills in various 
districts in Tamil Nadu under private sector 
and public sector; 

(b) if so, the details thereof: and 
(c) the decision taken in this regard? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
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No proposal hom the Tamil Nadu Govern-
ment for the establishment of a spinning mill 
is pending with the Ministry of Textiles. 

(b) and (c). Do not arise in view of (a) 
above. 

[ T rans/ation] 

Abolition of the practice of carrying 
Nightsoll on Head 

5373. SHRI GOPAL PACHERWAL: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Government propose to 
start a time bound programme to abolish the 
system of carrying on head the nightsoil 
under 'Bhangi Kasht Mukti Vojna' and if so, 
the details thereof; and 

(b) whether any special employment 
drive is also proposed to be launched for the 
people of this category? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The Ministry of Welfare have 
taken up a Centrally Sponsored Scheme of 
'Liberation of Scavengers' w~h the twin ob-
jective of (i) converting all the existing house-
hold and approach basis in selected small 
and medium towns, and (ii) rehabilitation of 
unemployed scavengers in alternative 
employment and occupations simultane-
ously. 

Till 1988-89, 226 towns were covered. 
Under Action Plan for 1989-90, 264 new 
small and medium towns were taken up; 
and, during 1990-91, it is proposed to take 
up 500 new towns. 

Procured Paddy to Rajasthan 
5374. SHRI GOPAL PACHERWAL: 

Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether procurement of paddy has 
exceeded the target this year and if so, the 
total quantity thereof; 

(b) whether Government propose to allot 
paddy to Rajasthan out of this procured 
paddy at procurement price itself; and 

(c) if so, the details thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) No target is fixed for procurement of 
paddy, as the paddy is procured against 
voluntary offers by the farmers under the 
price support scheme of the Government. 
30.35 lakh tonnes of paddy has been pro-
cured during the current kharif marketing 
seasons 1989-90 upto 12.4.90, as against 
10.99 lakh tonnes of paddy procured during 
the corresponding period last year. 

(b) and (c). No, Sir. 

[English] 

Irrigation Potential of Orissa 

5375. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the total hectares of land in Orissa 
which have been brought under irrigation so 
far; 

(b) whether there is a tremendous irri-
gation potential available in Orissa; 

(c) whether there is also a need to 
increase areas under irrigation in that S1ate; 
and 

(d) if so, the steps proposed to be taken 
in that regard during the Eighth Five-Year-
Plan? 
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THE MINISTER OF STATE IN THE 
MINISTRY.OFWATERRESOURCES(SHRI 
MANUBHAI KOTADIA): (a) and (b). 2969.06 
~housand ha. of irrigation potential is antici-
pated to be created in the State by the end of 
VII Plan against an u~imate irrigation poten-
tial of 5900 thousand ha. 

(c) Yes, Sir. 

(d) Proposals for VIII Plan have not 
been finalised. 

Achievement of Family Planning 
Targets 

5376. SHRIGOPI NATHGAJAPATHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the State-wise target set for family 
planning during Seventh Plan; 

(b) the number of persons who under-
went family planning operation like steriliza-

tion in different States in that plan period; 

(c) whether Government are giving new 
incentives in Eighth Plan to popu I arise family 
planning programme; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) FIVe statements giving State-
wise, Method-wise and Year-wise Family 
Planning Targets fixed for the Seventh Five 
Year Plan period are given in the attached 
Statement I. 

(b) A statement giving State-wise and 
year-wisE' Sterilisation performed during the 
Seventh Rve Year Plan period is given in the 
attached Statement II. 

(c) and (d). Various proposals and alter-
natives relating to incentives and disincen-
tives for Eight Five Year Plan are being 
examined. 
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Request for relief to Textile Units in 
Karnataka 

5377. SHRIMATI BASAVA RAJES-
WARt: 

SHRI G.S. BASAVARAJ: 

Will the MinisterofTEXTILES be pleased 
to state: 

(a) whether the Karnataka Textile Mills 
Association (KSTMA) has urged Union 
Government to provide relief to the textile 
units in the Karnataka State; and 

(b) if so, the total number of textile units 
in the Karnataka State which are on the sick 
list and the steps proposed to be taken to 
help them? 

THE MiNISTER OF TEXTILES AND 
MLNISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. 

(b) 10 non-SSi textile units in Karnataka 
were class~ied as sick by the RBI as on 
31.12.87. Government has set up a Nodal 
Agency to evolve and implement rehabilita-
tion packages in respect of sick textile mills 
found by itto be viable. Government has also 
set up a BtFR to determine and enforce 
preventive, ameliorative and remedial meas-
ures for the revival of sick industrial compa-
nies. 

Development of small Towns 

5379. SHRIMATI BASAVA RAJES-
WARt: 

SHRI G.S. BASAVARAJ: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the development of small 

towns all over the country and the st,..ngth-
ening of their linkage with rural areas has 
been suggested by the Planning Commis-
sion; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Planning Commission has ear-
marked Rs. 10 crores for the development of 
small towns. While there are no specific 
suggestions forthelinkageof the sman towns 
with rural areas, the Planning Commission 
has suggested to maximise the proportion of 
the current year's Plan outlay to benefit the 
rural areas. 

Amendment to the Delhi Shops and 
Establishments Act 

5380. SHRIMA TI BASAVA RAJES-
WARI: 

SHRI G.S. BASAVARAJ: 

Will the Ministerof LABOUR be pleased 
to state: 

(a) whether there is a proposal under 
consideration of Government to amend the 
Delhi Shops and Establishments Act, 1954; 

(b) If so, the details thereof: and 

(c) the extent to which the workers are 
expec1ed to be benefited? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). A proposal from Delhi Administra-
tion to amend certain sections of Delhi Shops 
and Establishments Act. 1954 has been 
received and is under consideration of this 
Ministry. 
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l Translation] 

Simplification of Procedure for obtain-
ing Ration Cards 

5381. SHRI RAM PRASAD 
CHAUDHARY: 

'SHA! JANARDAN TIWARI: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government propose to 
simplify the procedure for obtaining a ration 
card in Delhi; 

(b) if so, the details thereof: and 

(c) ij not, the reasons therefor? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NAn~U RAM MIRDHA): 
(a) to (c). Delhi Administration has stated 
that a simple and rationalised procedure for 
issue of ration cards is already in vogue. No 
change in the procedure is, therefore, under 
consideration. 

Higher Prices for Synthetic/Synthetic 
Blended Fabrics 

5382~ -SHRI SHANTILAL PURU SHOT-
TAM DAS PATEL: Will the Minister of TEX-
TILES be pleased to state: 

(a) whether Government's attention 
has been drawn to the study by the Market 
Research Wing of the Textiles Committee 
on consumer purchase of textiles wherein it 
has been stated that the retail price for 
synthetic/synthetic blended fabrics are 70 to 
200 per cent higher than the ex-mill fabric 
price Inclusive of excise duties at fabric stage: 

(b) if so, the step Government propose 
to take to make available Synthetic/synthetic 
blended fabrics to the masses at reasonable 
prices; 

(c) whether the higher profits by the 
textile trade is likely to increase textile smug-
gMg in the country; and 

(d) what measures are cxmtempIatedto 
see that the measures to check smuggling 
are stridly implemented? 

THE MINJSTER OF lEXTIlES AND 
MINISTEAOF PROCESSING INDUSlRlES 
(SHRI SHARAO YADAV): (a) As per infor-
mation available, no such report is available 
which attributes about higher retatl prices of 
syntheticlsynthetic banded fabrics which 
ranged from 70% to 200% more then ex-miD 
prices. Further, as per information available 
retail (showroom) prices of some sample 
sorts inclusive 01 excise duty of the fabrics 
were higher by 32.3% to 68.1% in March, 
1988, between 34.90/0 to 55.0% in March, 
1989 and between 39.2% to 55.1 % in Febru-
ary, 1990. 

(b) In consonance with Textile Policy, 
Government has given several excise duty 
concessions to man-madefibrelyarn so that 
benefit of duty concessions flows to the 
consumer in the form of lower prices of 
synthetic and blended fabrics. In addition, to 
ensure the availability of man-made fibres! 
yarns at reasonable prices, all fibreslyarns 
except Polyester Staple Fibre, have been 
placed under OGL and import duties are also 
being reviewed periodically and re-struc-
tured when necessary. Apart from this, to 
make available syntheticlblended fabrics at 
reasonable prices to the masses, Govern-
ment has introduced schemes like 'Sulabh', 
'Sushman', 'Saubhagya', etc., whereinfibresl 
yarns are being made available at duty free/ 
concessional rate of duty for the manufac-
ture of cheap fabrics through NTC and hand-
loom sector. 

(c) and (d). The indigenous prices of 
synthetic and blended fabrics are higher 
then their prices prevailing in international 
market. This difference may ad as an in-
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ducement for smuggling. The Government 
machinery is, however, vigilant and ready to 
take necessary measure to check any such 
smuggling. 

Government Funds with ICMF 

5383. SHRI SHANTILAL PURUSHOT-
TAMOAS PATEL: Will the Minister of TEX-
TILES be pleased to state: 

(a) the amount of Government funds 
lying wit~ Indian Cotton Mills Federation: 

(b)thepurposeforwhichthe Federation 
has this amount with them: 

(c) the nature of Government control on 
this fund to ensure propose utilization; and 

(d) whether it is proposed to recover this 
amount? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)to 
(d). The Indian Cotton Mills Federation was 
operating the Export Promotion Fund and 
the Consumer Subsidy Fund for subsidising 
textile export promotion schemes and con-
trolled doth respectively. The Funds were 
created partly by voluntary contribution by 
the cotton mills and partly by the Govern-
ment. The operation of the two Funds was 
being supervised by the Textile Commis-
sioner. In the process some over payments 
appear to have been made to the leMF, the 
exact amount of which has not been deter-
mined. If any over-payments are finally 
proved to have been made, they will be 
recovered from ICMF. 

Non-Availability of Medicines in Gov-
ernment Hospitals 

5384. SHRJ MADAN LAL KHURANA: 
Wi\\ the Minister 01 HEALTH ANO 1= AMIL Y 
WELfARE be p\eased to state: 

(a) whether indoor patients of Union 
Government hospitals of Delhi are being 
asked to purchase medicines etc.. for their 
treatment; and 

(b) the reasons for the non-availability 
of the medicines in the hospitals? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NflAMANI 
ROUTRAY): (a) and (b). All efforts are made 
to provide all the drugs for U'le patients 
admitted to the hospital for their treatment 
and most of the vital/essential drugs are 
available. However, at tjmes shortage of 
medicines is experienced due to increased 
times shortage of medicines is experienced 
due to increased consumption and or non-
availability of drugs in the market. 

Maintenance of C.G.H.S. Dispensaries 

5385. SHRI MADAN LAL KHURANA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the CGHS dispensaries in 
Delhi are maintained by the Central Public 
Works Department; 

(b) if so, the complaints received about 
their maintenance; and 

(c) the action taken or contemplated to 
bring about improvement in their mainte-
nance? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) and (c). Complaints received in this 
regard from time to time are attended to 
promptly. Although no deficiencies in the 
maintenance by the CPWD have been re-
ported, efforts are made continuously to 
improve the same and prov\de better service 
to the satisfaction of the CGHS authortties. 
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Out-of· Turn allotment of DDA Flats 

5386. SHRJ MADAN LAL KHURANA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the n~mber of DDA flats allotted out-
of-tur.n by the Chairman and the Vice-Chair-
man during the last three years, with cate-
gory-wise break-up of flats; 

(b) the crijeria followed in the out-of-turn 

Year 

SFS MIG 

87-88 34 

88-89 75 

89-90 81 

(b) Lt. Governor, DelhiNice-Chairman, 
DDA are competent to allot 2 112% of the 
total number of flats allotted during an year 
on out of turn basis in cases of extreme com-
passion and hardship as also to widows and 
physically handicapped persons and in such 
other special cases which in their opinion 
deserve special consideration such as cases 
of outstanding sportsmen who have brought 
glory to the nation and have been honoured 
with national awards, defence personnel who 
have won gallentry awards for the defence of 
the mother-land and cases of distinguished 
service in other fields of national life. 

(c) No such complaints were received. 

(d) Out of the total number of 684 flats 
allotted on out of turn basis 290 flats were 
allotted to widows, 227 to physically handi-
capped persons and the remaining 167 flats 

71 

48 

81 

(c) the number of complaints received 
regarding out-of-turn allotment of DDA flats 
violating the criteria laid down; and 

(d) the details of the persons to whom 
the out-of-turn allotments were made? 

THE MINISTER OF URBAN DEVEL-
OPMENT {SHRI MURASOLI MARAN}~ (a) 
684 as per category wise details given be-
low: 

Category 

LlG JANTA TOTAL 

44 32 181 

58 18 199 

110 32 304 

Grand Total 684 

to other cases of extreme compassion/hard-
ship. 

Deaths in Nursing Homes of Deihl 

5387. SHRI UADAN LAL KHURANA: 
Will the Minister of HEAL TH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of Nursing Homes func-
tioning in Delhi and how many of them are 
functioning illegally; 

(b) the details of steps taken to check 
the proper functioning of the nursing homes; 

(c) the number of deaths occurred in the 
nursing homes of Delhi during the last 12 
months; 

(d) whether any probes were carried out 
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Into the causes of death; and 

(e) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) 12B registered Nursing 
Homes and 77 unregistered Nursing Homes 
are iunctioning in Delhi. 

{b) The Delhi Administration has de-
dded10 inspect an Nursing Homes including 
unregister-ed Nursing Homes. Unregistered 
NU1'Stng Homes are directed to get them-
seNesfegiSlered underDethiNursing Homes 
Registration Ad. '953 after completion of 
formatitiesJcrrtena laid down under bylaws. 

(c) 3549 deaths took place fA the Regis-
tered Nursing HomeslprNate Hospitals dur-
ing the Jast 12 months. 

(d) and (e). As these deaths are due to 
natural causes. no probe was found to be 
necessary. However, in one case of death 
an Enquiry was ordered by Delhi AdtWlnistra-
tion. 

[ Trans/arion} 

Greater Gangau Rasin Dam and 
Sarswati Canal Projects 

5388. SHRI RAM SAJIWAN: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Uttar Pradesh Government 
has included Greater Ganga'll Project, Rasln 
Dam Project-and Sarswati Canal Project of 
Banda district In drought-famine prone 
Bundelkhand area in Its annual plan for 
1990-91 presented before the Planning 
Commission; 

(b) if so, the steps bemgtaken to er.sure 
expeditious construction of these irrigation 
projects In neglected areas and to remove 

regional imbalance; 

(c) if not, the reasons for not taking up 
these projects; 

(d) whether Union Government propose 
to hold meeting of Central Zonal Council to 
senle water dispute between Governments 
of Uttar Pradesh and Madhya Pradesh; and 

(e) if so, by what time and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) State Govern-
ment has included only Rasin Dam Project in 
their Annual Plan proposals for 1990-91. 

(b) State Govemment has been ad-
vised in March, 1990 to submit modified 
proposal for Rasin Oam project after getting 
concurrence of the Madhya Pradesh Gov-
emment for utilising yield from their catch-
ment. 

(c) Water availability for the Greater 
Gangau Project has not been established. 
Share of water for Uttar Pradesh for the 
Saraswati Canal (Paisuni) Project has also 
not been settled. 

(d) and (e). After discussions in the 
Central Zonal Council, the matter has been 
referred to the Central Water Commission 
for setting the hydrology of Ken (Greater 
Gangau Project) first. 

[English] 

Sample Houses for Slum Dwellers 

5389. SHRI KUSMA KRISHNA MUR-
THY: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether the ODA is constructing 
sample houses for slum dwellers on land 
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earmarked as green belt in Kalkaji exten-
sion; 

(b) whether a writ pet~ion has been filed 
by residents of Konark Apartments prohibit-
ing encroachment by DDA on land earmarked 
as neighbourhood park; and 

(c) the reaction of Government in this 
regard? 

THE MINISTER OF URBAN DEVEl-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Demonstration model dwelling units 
which are to be used for various community 
facilities for slum on a small strip of land 
alongside the open space facing the ex-
tremely congested JJ cluster in Kalkajl Ex-
tension. The wrrt petition filed in the Su-
preme Court came up for hearing on 30th 
March, 1990 and was dismissed as with-
drawn. A similar Writ Petrtion in the High 
Court of Delhi is, however, pending. The 
government is commined to imprOVing the 
living conditions and environment of slum 
dwellers as also of other inhabited areas in 
the city. 

Side effects of Iodised Salt 

5390. SHRI KUSUMA KRISHNA 
MURTHY: 

DR. LAXMINARAYAN PAN-
DEY: 

SHRI GANGA CHARAN 
lODHI: 

Will -the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a recent studies in U.S and 
New Zealand had revealed that iodised sa~ 
consumed by normal people cause several 
side effects; 

(b) whether Government have exam~ 
ined the study report; and 

(c) if so, the stips which are proposed to 
be taken by Govemment to protect people 
against the reported harmful effects of io-
dised salt and also to stop compulsory io-
disation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAy): (a) to (c). Information is being 
collected and will be laid on the table of the 
Sabha. 

( Translation] 

Deposits by Heart patients in AIIMS 

5391. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether heart patients are required 
to deposit a sum of Rs. 30,000 to 40,000 for 
their operation in AIIMS; 

(b) whether poor patients are deprived 
of the treatment due to non-deposit of the 
required amount; and 

(c) if so, the steps Government propose 
to take to remedy the situation? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NllAMANI 
ROUTRAY): (a) The All India Institute of 
Medical Sciences, New Delhi have informed 
that the heart patients are required to deposit 
the cost of disposable items which may 
range between Rs. 1,000 to Rs. 30,000 
approximately. 

(b) and (c). Every effort is made to help 
the poor patients requiring heart surgery by 
issuing them certificates so that they can get 
financial assistance from the Prime Minis-
ter's Fund or the Health Minister's discre-
tionary grant or from Philanthropic Organi-
sations. Special efforts ar~ also made to 
provide the disposable items to very poor 
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patients from the resources of the Cardio (English) 
Thoracio and Neuro Sciences Centre of 
AIIMS. However. due to financial constraints. Artificial Sweetness 
it has not been possible to provide regular 
funds for this purpose. 5393. SHRI P.R.S. VENKATESAN: 

Non .. Avallablllty of Beds in AIIMS 

5392. DR. MAHADEEPAK SINGH 
SHAKY A: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the number of beds In All 
India Institute of Medical Sciences is less 
than the number of patients admitted daily 
and due to this patients have to face incon-
venience and have to wait for a long time for 
their admission: and 

(b) if so, the steps being taken by Gov-
ernment to increase beds in the hosprtals? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY: (a) The All India Institute of 
Medical Sciences have informed that it IS not 
true that the number of beds in the Institute 
is less than the number of patients admitted 
daily. However, it is true that A1IMS does not 
have enough beds to admit all the patients 
that need admission. 

(b) There is at present no scope of 
making addition in the bed strength of AIIMS 
due to constraints of space, manpower and 
finances. However, with the creation of a 
number of speciality centres which have 
already come up and once these are bUy 
commissioned the availability of beds in the 
AIIMS Main Hospital is likely to improve. 
Resides, a number of 100 bedded hospitals 
and a 500 bedded hospital are coming up in 
the peripheral areas of Delhi to ease the 
problem of shortage of beds. 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government are aware of 
the fact reported in 'Hindustan Times' dated 
28 February, 1988 that artHicial sweeters are 
no longer considered either safe or appropri-
ate for diabetic patients; 

(b) H so, whether Government have 
conducted any study in this regard; and 

(c) H so, the findings thereof? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). There is reliable evi-
dence to prove that use of artificial sweeten-
ers by diabetics within permissible limits is 
unsafe or inappropriate. 

Sale of Drugs from Super Bazar 

5394. SHRI P.R.S. VENKATESAN: Will 
the Ministerof FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) whether Super Bazar is selling drugs 
and pharmaceuticals in Delhi; 

(b) IT so, turnover for the last three years 
and profits and losses made thereon; 

(c) the number of such outlets in Delhi; 

(d) whtther Govern ment propose to open 
more such outlets; and 

(e) if so, the details thereof? 

THE MINISTER OF FOOD AND CIVil 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Yes, Sir. 

(b) The turnover achieved in the drugs 



465 Written Answers CHAITRA 28, 1912 (SAKA) Written Answers 466 

department of Super Bazar, Delhi for the last 
three years is as under: 

1987-88 (July, 87 to June, 88) Rs. 7.20 
Crores 

1988·89 (July, 88to March, 89) (9 months) 
As. 7.84 Crores 

1989-89 (April, 89 to March, 90) Rs. 
11 .77 Crores 

The accounting system followed by the 
Super Bazar, Delhi does not provide for 
department-wise profit and loss. 

(c) The Super Bazar, Deihl is running 18 
drugs outlets in Delhi out of which 6 outlets 
are rendering round-the-clock service. 

(d) and (e). Super Bazar, Delhi proposes 
to open the follOWing two new drug outlets in 
thE' near future:-

(i) Swasthya Vihar and 

(ii) R.P. Pocket, Prltam Pura. New 
Delhi. 

Legislation for the Employees in 
Hospitals 

5395. SHRI P.R.S. VENKATESAN: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether a legislation is proposed to 
be brought forward for redr~ssal of griev-
ances of Employees working in Hosp~als 
and other institutions: and 

(b) if so, when it is likely to be enacted? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). There is no proposal for the 
present to introduce a separate legislation 
for redressal of grievances of employees 

working in hosp~als and other inst~utions. 
The workmen concerned continue to be 
covered by the provisions of the Industrial 
Disputes Act, 1947. 

Water Supply to Kamataka from 
Renuka Sagar 

5396. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the amount spent for supply of water 
to Hubli and Dharwal (Karnataka) from 
Renuka Sagar; 

(b) the estimated cost of the scheme; and 

(c) the details of progress made under 
the scheme so far? 

THE MINISTER OF URBAN DEVELOP-
MENT (SHRI MURASOLI MARAN): (a) to 
(c). The information is being collected from 
the Government of Karnataka and will be 
placed before the House. 

Inclusion of instant Coffee under Food 
Processing Industry 

5397. SHRI C.P. MUDALAGIRI-
YAPPA: 

SHRI D.M. PUTTE GOWDA: 

Will the Minister of FOOD PROCESS· 
ING iNDUSTRIES be pleased to state: 

(a) whether Government propose to 
include instant coffee underfood processing 
industry, ff so, the details thereof; and 

(b) if not, the reasons therefor? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). According to the information fur-
nished by Director General Technical Devel-
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opment, instant ooffee is treated as an item 
falling under 27 (5)-Other processed foods 
in the 1 st Schedule to the Industries (Devel-
opment and Regulation) Ad, 1951. 

Translation] 

Budget of National Ayurveda Institute 

5398. SHRI DAU DAYAL JOSHI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the annual budget of the National 
AyurV.eda Institute, Jaipur and the head-
wise break-up thereof for the last three years: 

(b) whether funds provided under each 
head had been used accordingly and it not, 
the reasons therefor: 

(c) the total amount of the budget which 
was allowed to lapse; 

(d) the total grant provided by Union 
Government to this Institute since Its incep-
tion: and 

(e) whether Rajasthan Government has 

also provided grant to this institute and if so, 
the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) The annual budget of Na-
tional Institute of Ayurveda, Jaipur for the 
last three years is as under :-

1986-87 1987-88 1988-89 
(Rs. in Jacks) 

196.65 161.95 202.00 

The headwise break-up is ,given in the 
attached statement. 

(b) The funds had been used accord-
ingly. 

(c) No amount of the budget was al-
lowed to lapse. 

(d) The Union Governm9nt provided 
Rs 906.90 lakhs to this Institute from 1976-
77 to 1988-89. 

(e) The Government of Rajasthan pro-
vided grant of Rs. 204.40 lakhs from the year 
1976-77 upto 1988-89. 
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Ayurvedlc Despensaries 

5399. SHRI DAU DAYAL JOSHI: Will 
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the various departments of Union 
Government under whom Ayurvedic dispen-
saries are functioning; 

• (b) whether employees of Railways and 
Post and Telegraph Departments have also 
been provided the facility of ayurvedic dis-
pensaries; 

(c) whether the bills for ayurvedic medi-
cines purchased by the employees of these 
organisations are being reimbursed to them: 
cmd 

(d) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFAARE (SHRI NILAMANI 
ROUTRAY): (a) Ayurvedic dispensaries are 
functioning underthefollowing Departments/ 
Ministries of Government of India: 

1. Department of He~lth 

2. Ministry of Railway 

3. Ministry of Labour 

(b) In the Railways, Ayurvedic Dispen-
saries do not form part of regular health 
scheme as in the case of Allopathic dispen-
saries. Only part-time Ayurvedic dIspensa-
ries are functioning under the aegis of the 
staff benefit fund (SBF) purely as a measure 
of staff welfare of that Ministry. 

No separate Ayurvedicdispensanes are 
functioning under the Postal Department. 
However, the Medical Officers under that 
Department prescribe some Ayurvedic 
medicineslcordials/expectrorants etc. which 
have been included in that P&T formulary. 

(c) and (d). The Ayurvedic medicines 
prescribed by the PhysicianlMedical Offi-
cers of dispensaries under Central Govern-
ment health SchemelMinistry of Railways! 
Ministry of Communications are supplied 
free of cost to the beneficiaries from the 
dispensaries. As such, the question of sub-
mission of bills and the reimbursement does 
not arise. In places, where no Central Gov-
ernment HeaHh Scheme is operating, cost of 
Ayurvedic Medicines admissible under CS 
(MA) Rules, 1944, purchased from approved 
agencies, is reimbursable to the Central 
Government Employees. 

[English] 

Education Material on Indian System of 
Medicine 

5400. SHRI P.R. KUMARAMANGALAM: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the central health education 
bureau has brought out any education mate-
rials promoting the use of Indian System of 
Medicine; and 

(b) if so, the salient features thereof? 

THE MINISTER OF HEALTH AND' 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes, Sir. 

(b) The Central HeaHh Education Bu-
reau is producing two montAly journals, viz. 
Swasth Hind (English) and Arogya Sandesh 
(Hindi). These journals publish special 
numbers on various aspects of heaHh and 
health education including Indigenous Sys-
tems at Medicine. Besides, articles on vari-
ous Indian Systems of Medicine are brought 
out from time to time in its regular issues. The 
Bureau has also published books entitled 
Yogic Therapy both in English and Hindi. 
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Wage Settlement in ewe 

5401. SHRI K. PRADHANI: 
DR. R. RAMA DASS: 

Will the Minister of FOOD' AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government have received 
request regarding unresolved problems 
alongw~h requests for second wage settle-
ment with the Federation of the Central 
Warehousing Corporation; and 

(b) if so, the action taken thereof? 

THE MIN ISTEA OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). The Federation of Central Ware-
housing Corporation Employees Union 
submitted proposals for Second Wage 
Revision to the CWC in June 1989. The 
management began negotiations with the 
Federation. When the negotiations were in 
an advanced stage, rival unions formed the 
-All India £WC Emplo~s Unions Front" 
which has claimed maiority representation 
among the. employees. The Front has also 
challenged the right of the Federation to 
represent the cwe employees during the 
discussions on Second Wage Settlement. 
Further negotiations for Wage Settlement 
would therefore be possible only after verifi-
cation of the claims of the two rival organIsa-
tions on majority representation, for which 
the matter has been referred to the Chief 
Labour Commissioner. 

Tribunal Awards 

5402. SHRI A.K. ROY: Will the Minister 
of LABOUR be pleased to state: 

(a) the number of Tribunal Awards not 
implemented by the nationalised coal indus-
try during the last three years with year-wise 
break up thereof; and 

(b) the details of awards against which 
the management has gone to the Appellate 
court and for which the management has 
been prosecuted with year-wise details? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The information is being col-
lected and will be laid on the table of the 
House. 

Medical College at Agroha 

5403. SHRI CHIRANJI LAL SHARMA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government have approved 
the setting up of a medical college at Agroha 
(Haryana); 

(b) if so, the financial allocation made for 
the purpose and the amount spent so far; 
and 

(c) the amount likely to be spent during 
1990-91 ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) The Central Government 
have not approved the setting up of a medi-
cal college at Agroha in Haryana. 

(b) and (c). The State Government have 
established this medical college financed 
aut of their awn budget and the Government 
of India are not aware of the financial alloca-
tion and the expenditure for this purpose. 

Delay in Postmortem in Deihl Hospi-
tals 

5404. SHRI RAM SAGAR (Saidpur): 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether abnormal delay is taking 
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place in the matter of conducting postmortem 
In Union Government hospitals in Delhi 
thereby causing miseries to the bereaved 
families and their relatives; 

(b) th\' number of cases where post 
mortem was not conducted the same day 
alongwith reasons thereof during the last 
one year; and 

(c) the details of steps taken to ensure 
that post mortems are conducted even on 
Sundays and holidays in the same hospital 
keeping the public convenience In view? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). The postmortem 
examination is done the same day after re-
ceiving the inquest papers. 

(c) Postmortems are conducted on all 
days including Sundays and Holidays. 

Commercial and Domestic Looms in 
the Handloom Sector 

5405. SHRI K.S. RAO: Will the Minister 
of TEXTILES be pleased to state: 

(a) the number of commercial and 
domestic looms in the hand loom sector In 

Year Cotton 

Fabrics Made-ups Garments 

1 2 3 4 

1986-87 119.03 75.66 52.17 

1987-88 100.57 137.07 18.71 

1988-89 114.51 168.86 19.01 

1989-90 92.31 182.53 21.91 
(April. 1989-January 1990) 

the country; 

(b) whether the handloom sector is 
contributing significantly in the country's 
exports; 

(c) if so, the details of handloom prod-
ucts exported during the last three years, 
year-wise; 

(d) whether Government propose to 
give higher financial support to the National 
Handloom Development Corporation so as 
to enable rt to arrange the supply of yarn to 
weaver~ at reasonable rates; and 

(f) if so, the details thereof? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DU.STRIES (SHRI SHARAD YADAV): (a) 
According to the National Handloom Census 
(1987-88), there are 22.111akhs of com mer-
cial and 16.80 lakhs of domestic handlooms 
in the country. 

(b) Yes, Sir. 

(c) The following table indicates the 
variety-wise exports of handloom goods 
during the years 1986-87, 1987~88, 1988-89 
and during the first 10 months of the year 
1989-90: 

Silk items 

5 

194.94 

244.83 

319.85 

315.36 

Value (in Rs. crares) 

Other non-
cotton items 

6 

5.59 

15.03 

8.56 

42.58 

Total 

7 

447.39 

516.21 

630.79 

654.69 
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(d) and (e). Government is operating a 
Yarn Depot Scheme through the National 
Handloom Develo~ 3nt Corporation to 
supply yarn to handloom weavers at milt-
gate prices w.e.f.. September, 1989. Under 
the Scheme, one lakh bales of yarn costing 
Rs. 80 crore is expected to be supplied in a 
year. Government subsidises the operations 
of the National Handloom Development 
Corporation to the extent of 5% of the value 
of yarn supplied towards part of the cost of 
transportation, interest on working capital 
and other overheads so as to enable it to sell 
yarn to the weavers at mill-gate prices. 

Manufacturing of 'Etoposide' Drug 

5406. SHRI NARSING SURYAWAN-
SHI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware that 
researches have developed know-how for 
manufacturing Etoposide; an anti-cancer 
drug; 

(b) if so, whether Government have 
tested its efficacy; and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). The Regional Re-
search Laboratory at Hyderabad has devel-
oped a process for production of anti cancer 
drug 'Etoposide' which involves the use of 
natural products PodophyllotOXin. Etoposide 
Drug which is available in the western coun-
tries for the last ten year'S has been found to 
be useful for the treatment of cancer of lung, 
overy, testis, lymphoma etc. 

Steps to Combat Joseph Disease 

5407. SHRI NARSING SURYAWAN-
SHI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government had a pro-
posal to set up a research group to enquire 
into causes of occurence of rare disease 
"Joseph"; 

(b) whether any report has since been 
received from the research group and if so, 
the findings thereof; and 

(c) if not, by when the report is likely to 
be received by Government? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) No, Sir. 

(b) No report from any Research Group 
has been received in this regard as no such 
Group was set up. 

(c) The question does not arise. 

[Tr ans/ation] 

Primary Health Centres in Uttar 
Pradesh 

5408. SHRI KALPNA TH SONKAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number and names of places 
where primary hea~h centres have been set 
up in Basti, Azamgarh, Mhaw, Deoria and 
Ghazipur districts of Uttar Pradesh till De-
cember, 1989; and 

(b) the number and names of places in 
these districts where Primary Health Centres 
are proposed to be set up during 1990-91? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) and (b). The total number of 
Primary Health Centres set up in the State of 
Uttar Pradesh till 31.12.1989 is 2979. The 
number and names of places where Primary 
Heanh Centres have been set up in Basti, 
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Azamgarh, Mhaw, Deoria and Ghazipur 
Districts of Uttar Pradesh are not available 
with Government of India. During 1990-91 a 
target of setting up 169 Primary Health 
Centres in U.P. has been finalised in consul-
tation with Planning Commission. The names 
of places where PHCs are proposed to be 
set up during 1990-91 shall be decided by 
State Government. 

Flood Control Scheme for Uttar 
Pradesh 

5409. SHRI KALPNATH SONKAR: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government have 
formulated a comprehensive scheme to 
control floods in the eastern districts of Uttar 
Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINIS~YOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). So far 
over 700 Kms. length of embankment have 
been constructed in Ghagra and Rapti river 
system. Comprehensive plan provides for 
over 320 Kms. length of a additional em-
bankments and three Multipurpose reser-
voirs across Raptl, Karnali and Sarda in 
Nepal. 

(English] 

Demand of Herbal Pharmaceutical 
Products 

5410. SHRI VASANTSATHE: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether it is a fact that there is a big 
spurt in the demand in internal and interna-
tional market for herbal pharmaceutical 
products; 

(b) H so, the estimates of main herbal 
products, their internal demand and exports 
during the last two years; 

(c) what special efforts have been-madel 
proposed for exploiting export potential for 
herbal products; and 

(d) the measures take n for quality control 
of herbal products? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). No specific study 
has been conducted by the Ministry of Health 
and Family Welfare in respect of demand in 
internal and international market for herbal 
Pharmaceutical Products. The Export fig-
ures for Ayurvedic, Unani and Siddha medi-
cines as per information furnished by Basic 
Chemicals, Pharmaceuticals and Cosmet-
ics Export Promotion Council, Bombay for 
last two years are as below:-

Year 

1987-88 

1988-89 

Value of exports 
(Rs. in Crores) 

2.69 

2.67 

(c) Cash compensatory suppert @ of 
5% of the Fob value on Export of Ayurvedic, 
Unanl and Siddha finished formulations has 
been granted w.e.f. 1.4.1989 by the Ministry 
of Commerce. Replenishment licences re-
lated to value of export of these medicines 
are also admissible. 

(d) Pharmacopeial Committees of 
Ayurveda, Unani and Siddha are evolving 
Pharmacopoeial Standards of drugs ofthese 
systems in collaboration with Pharmaco-
poeial Laboratory of Indian Medicine, Ghazia-
bad. 
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Wage Boards for Industries 

5411. SHRIVASANTSATHE: Willthe 
Minister of LABOUR be pleased to state: 

(a) whether Government have received 
proposals to set up Wage Boards for certain 
industries where revision of wages and other 
related matters have become overdue: 

(b) if so, the details of the proposals and 
action taken/proposed to be taken thereon; 

(c) whether the National Commission 
on Rural Labour has submitted its report and 
if so, the details of the recommendations; 
and 

(d) action taken/proposed to be taken 
thereon? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No formal proposals have been received 
in the matter of setting up Wage Boards for 

. certain industries. However, some workers 
have suggested the setting up of Wage 
Boards for Cement Industry, Aluminium 
Industry and Paper Industry. 

(b) There are no immediate proposals 
to set up Wage Boards for these industries. 

(c) No, Sir. 

(d) Does not arise. 

Godowns of Central Warehousing 
Corporation 

5412. SHRI VASANT SATHE: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 

51. No. Place 

2 

1. CFS Pune 

pleased to state: 

(a) whether the capacity of godowns of 
the Central Warehousing Corporation in 
Maharashtra State has been stagnant for 
the last three years; 

(b) if so, capacity available and added 
for handling foodgrains and othe r foodstuffs , 
year-wise; and 

(c) the details of proposals formulated/ 
under consideration for augmentation of store 
capacity in terms of the requirement in the 
State of Maharashtra and Vidharbha region 
in particular? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) No, Sir. The storage capacity owned by 
Central Warehousing Corporation in the 
Maharashtra State has gone up from 2.56 
lakh tonnes as on 31.3.1987 to 3.22 lakh 
tonnes as on 28.2.1990. Its hired capacity 
also increased from 2.50 lakh tonnes to 2.84 
lakh tonnes during the same period. 

(b) The capacity available with Central 
Warehousing Corporation, including hired 
capacity, in Maharashtra as on 28.2.1990 
was 7.09 lakh tonnes of whic~ a capacity of 
89,188 tonnes was in Vidharbha region. The 
capacity added by the corporation during the 
last three years is given in the statement 
attached. 

(c) During the year 1990-91 the Corpo-
ration has plans to construct 41 ,500 tonnes 
storage capacity in the State of Maharashtra 
as indicated below:-

Capacity in tonnes 

3 

10,000 
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51. No. Place Capacity in tonnes 

1 2 3 

2. Vas hi 20,000 

3. Hingna (Nagpur) 5,000 

4. Chikalthana 1,500 

41,500 

STATEMENT 

Statement showing addition in constructed capacity of Central Warehousing Corporation 
available for storage, separately for Maharashtra State and Vidharbha region during the 

last three years 

Year 

Maharashtra 

2 

1987-88 31,920 

1988-89 5.000 

1989-90 32,000 
(Upto 28.2.90) 

Disp~rity in Water Rates 

5413. SHRI VASANT SATHE: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether there are wide disparities in 
the flater rates charged by State Govern-
ments from the farmers for various crops; 

(b) if so, the details thereot; State-wise: 

(c) whether Government propose to 

(Figures in tonnes) 

Capacity Added 

Vidharbha region 

3 

6,920 

rationalize the water rate structure w~h a 
view to ensuring to recover the maintenance 
charges for operation of irrigation system; 

(d) whether Government propose to set 
up a committee of experts and progressive 
farmers to go into the prevailing water rate 
structure and suggest remedial measures 
for rationalisation of water rates and also 
formulate guidelines to be issued to State 
Government in this regard; and 

(e) if so, the details thereof? 



493 Written Answers CHAITRA 28,1912 (SAKA) Written Answers 494 

THE MINISTER OF STATE IN THE THE MINISTER OF TEXTILES AND 
MINISTRYOFWATERRESOURCES(SHRI MINISTER OF FOOD PROCESSING IN-
MANUBHAI KOTADIA): (a) and (b). The DUSTRIES (SHRI SHARAD YADAV): (a) 
water rates vary from State to State, and at and (b). While there has been no decline in 

t present there is no unitormrty with regard to the production of yarn, the mill production of 
the basis and criteria for such rates. In cer- cloth has come down from 3432 million 
tain States, the rates vary from crop to crop metres in 1984-85 to 2808 million metres in 
in the same season: while in other they are 1988-89. 
the same for all crops in the same season. 
For example, the rates are different for per-
ennial and non-perennial canals in Bihar. No 
5eason-wise rates are fixed in Kerala and 
Irrigation cess is collected annually on the 
basis of gross area irrigated during the year. 
Canal systems are classified into four dIffer-
ent schedules and separate rates are pre-
scribed for each In Uttar Pradesh. No water 
rates are enforced in Assam and Tripura. 

(c) to (e). The water rates to be levied 
from farmers are fixed by Stated Govern-
ments. The National Water Policy formu-
lated by the Union Government has, recom-
mended rationalisation of these rates, both 
for surface and ground water. However, there 
is no proposal to set up any special commit-
tee for this purpose. 

[ Translation] 

Closed Textile Mills 

5414. PROF. RASA SINGH RAWAT: 
Will the Minister 01 TEXTILES be pleased to 
state: 

(a) whether there has been any decline 
in the Textile production due to the closure of 
textile mills; 

(b) if so, the details in this regard: 

(c) the policy of Government in regard :0 the closed textile mills in the country: and 

(d) the steps taken to bring down the 
prices of clothes? 

(c) Government has set up a Nodal 
Agency to evolve and implement packages 
for the revival of closed/sick textile mills 
found to be viable. Government has also set 
up a BIFR to determine and enforce the 
preventive, ameliorative and remedial meas-
ures for the revival of sick industrial compa-
nies. Revival of a closed textile mill depends 
upon its viability being established before 
the Nodal Agency/BIFR. However, there may 
be no alternative but to allow closures of 
unviable textile mills provided the interest of 
its workers is protected. 

(d) Prices of cloth are governed by 
forces of demand and supply and are kept in 
check by competition between mill, power-
loom and handloom sectors. 

[English) 

Sett ing up of Cancer Detection Camp in 
Orissa 

5415. SHRI ANADI CHARAN DAS: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the assistance rendered to Orissa 
during the last two years for setting up can-
cer detection camps; and 

(b) the number of cancer cases de-
tected and provided treatment in such 
camps? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). Central Govern-
ment did not provide any specific assistance 
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for setting up of Cancer Detection Camps in 
Orissa. This Ministry, however, provided 
financial assistance to the Regional Centre 
for Cancer Research and Treatment Soci-
etY.,Cuttack for its development. as given 
belOw: 

Year Amount released 

1988-89 Rs. 12.00 lakhs 

1989-90 Rs. 18.00 lakhs 

Protection of Consumer Interest 

5417. SHRI P.M. SAYEED: Will the 
Mrnisterof FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the measures taken to protect the 
Interests of consumers of goods of daily use: 

(b) whether arrangements are being 
made to make available quality products to 
consumers at reasonable prices: and 

(c) the steps being taken to educate the 
consumers to enable them to protect them-
selves from unfair trade practices? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) To provide better protection to the con-
sumers in respect of goods of daily use and 
to provide speedy redressal to their griev-
ances, the Government has brought Into 
force the Consumer Protection Act, i 986. 
The redressal agencies envisaged under 
the Act have started functioning In many of 
the States/UTs. In addition certain legisla-
tions such as Essential Commodities Act, 
1955, Prevention of FooQ Adulteration Act, 
1954, Drugs and Cosmetic Act. 1940 etc. 
have been amended to empower consum-
ers and registered consumer organisations 
to fil~omplaints In the Court. Hitherto, such 
power was vested in the Government offi-
cials only. 

(b) To provide quality products to the 
consumers, the schemes of lSI mark and 
Agmark are already in 9xistance. Some of 
the essential commodities like rice, wheat, 
levy sugar etc. are being distributed through 
fair price shops under Pubfic Distribution 
System at below market prices to ration card 
holders. 

(c) To educate the consumers and to 
create awareness amongst them, the Gov-
ernment has taken a number of steps which 
include holding of seminars, publicity through 
audio Visual media, publishing brochures 
and literature on consumer protection, en-
couraging youth and voluntary consumer 
organisations by institution of awards etc. 

Grants to Yoga Institute 

5418. SHRI P.M. SAYEED: Will the 
Minister of HEALTH AND FAMILY WJ:L-
FARE be pleased to state the amount of 
grant in aid paid to each one of the Yoga 
Centres being run in Delhi/New Delhi other 
places in the country during 1988, 1989 and 
1990? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): The Grant-in-aid paid to the 
Yoga Centres being run in Delhi/New Delhi} 
other places in the country during 198B, 
1989 and 1990 is as under: 

1988 Rs. 1,18,494/-

1989 Nil 

1990 Nil 

Water Resources Management 

5419. SHRI M.M. PALLAM RAJU: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether there are any Central 
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Government Bodies to survey the water 
resources management in urban areas, 
especially in the metropolisis; 

(b) if so, the details thereof; and 

(c) if not, whether Government propose 
to constitute such bodies? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No, Sir. 

(b) Does not arise. 

Minister of TEXTILES be pleased to state: 

(a) whether a numberof countries have 
refused to accept cotton cloth from India due 
to its inferior quality; 

(b) if so, whether any inquiry has been 
made regarding export of inferior quality 
cloth: and 

(c) if so, the outcome thereof? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 

(c) There is no proposal at present with No, Sir. 
the Government. 

(b) and (c). Does not arise. 
Foreign soft drink manufactures 

Losses in Food Corporation of India 
5420. SHRI M.M. PALLAM RAJU: Will 

the Minister of FOOD PROCESSING IN- 5422. SHRI RAJVEER SINGH: 
DUSTRIES be pleased to state: SHRI RAMDAS SINGH: 

(a) whether the introduction of foreign Wi" the Minister of FOOD AND CIVIL 
soft drinks manufacturers into the domestic SUPPLIES be pleased to state: 
market is likely to boost the local soft dnnk 
Industry: and (a) the losses suffered by the Food 

Corporation of India during the last three 
(b) the names of foreign manufacturers years: 

of soft drinks who have been given licences 
to manufacture in India? (b) the reasons for the losses so suf-

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). After the exit of Mis. Coca Cola 
Export Corporation in 1977, no licence has 
been given to any foreign company for 
manufacture of soft drinks in the organised 
sector In India. 

[ Translation] 

Non Acceptance of Cloth from Indian 
Manufacturers 

5421. SHRI RAJVEER SINGH: Will the 

fered: and 

(c) the steps taken to make up the 
losses? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). The Food Corporation of India, 
in ijs various operations, incurs certain losses, 
mainly in the form of transit and storage 
losses. Transit and storage losses arise due 
to a variety of reasons, such as vagaries of 
weather, deterioration in quality during stor-
age, moisture loss, losses due to muttiple 
handling and movement etc. or due to theft 
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and pilferage. Details of transit and storage 
shortages of foodgrains incurred by Food 

(Dry. in lakh tonnes) 

Year Purchase + Sales 

Quantity Value 

2 3 

1986-87 398.96 8~49.10 

1987-88 407.00 9113.17 

1988-89 338.25 8447.69 
(Provisional) 

(c) The Food Corporation of India has 
taken a number at steps to reduce losses on 
account of storage and transit shortages. 
Some of the important measures taken in 
this regard are: 

i) Strict enforcement of quality 
specifications relating to mois-
ture during procurement of 
foodgrains; 

ii) Reduction in the quantum of 
foodgrains filled in each bag; 

iii) Installation of weigh-bridges in 
depots having capacity of 5000 
tonnes or more; 

iv) Minimising the use at open 
wagons; 

v) Administrative measureS such 
as tightening of security at 
depots, intensifying surprise 
checks, ensuring regular stock 
verifications etc; 

vi) Augmentation of covered stor-
age capacity; 

Corporation of India during 1986-87 to 1988-
89 are given below: 

(Value in Rs. Crores) 

Shortages %age of shortage 

Quantity 

4 

6.51 

7.01 

4.23 

in terms of quantity 
Value over purchase + Sales 

5 6 

151.60 1.63 

169.89 1.72 

114.07 1.25 

vii) Introduction of machine stitch-
ing of bags. 

[English] 

Loan to Beedi Workers under the 
Scheme 'Your Own House' 

5423. SHRI D. AMAT: Will the Minister 
of LABOUR be pleased to state: 

(a) the salient features of the Group 
Housing Schemes for Beedi Workers; 

(b) the amount of loan and subsidy 
given to beed; workers under "Build Your 
Own House Scheme," State-wise during the 
last three years; and 

(c) the number of houses sanctioned 
and constructed so far under the above 
scheme together with the location lhereof 
during the above period, State-wise? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Under the Group Housing Scheme for 



501 Written Answers CHAITRA 28,1912 (SAKA) Written Answers 502 
Beedi Workers under Beed; Workers Wei· 
fare F!Jnd a registered Co-operative Group 
Housing Society having at least 50 beed; 
workers as members is eligible for benefits. 
The loan and subsidy is payable from the 
Fund at the followWlg rates:-

(i) Loan @ Rs. 6,000/- per 
house 

(;i) Subsidy - @ As. 1,000/- per 
house 

The Society is aUowed to negotiate a 
second mortgage (in addition to mortgage to 
the Welfare Fund) of the tenements in favour 
of a Financial Institution or any person. 

(b) and (c). A statement is enclosed. 
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Import of Rice 

5424. SHRI D. AMAT: Will the Minister 
of FOOD AND CIVIL SUPPLIES t.e pleased 
to state: 

(a) the import of rice, the names of 
countries thereof and the quantity imported, 
countrY-wise, during the last three years: , 

(b) whether Government propose to 
import rice during the current year also: and 

(c) if so, the details thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) The names of the countries from which 
rice was imported during the years 1987-88, 
1988-89 and 1989-90, alongwith the quanti-
ties imported during those years are as 
under:-

Qty.lLakh Tonnes 

Year Quantity Country 

1987-88 

1988-89 6.84 Thailand 

1989-90 1.04 Thailand 

4.20 Vietnam 

(b) and (c). The Government have 
accepted the proposal of the Government of 
Vietnam to repay about 44,980 !onnes of rice 
against the Food Loan of 1980, which is 
likely to be received during 1990-91. Be-
sides this, there is at present no decision to 
import rice from any where. 

Transfer of Land in Ranchi 

5425. PROF. YADUNATH PANDEY: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether 121 acres of land at Ranchi 
occupied by GEL church was transferred in 
the name of Union Government in 1916 vide 
Enemy Trading Act, Sec. 7 but in records of 
right (Municipal Khatian) the land is still in the 
name of German Evangelical Lutheran Mis-
sion (GEL Missi(;m); 

(b) if so, the reasons therefor; and 

(c) the steps taken to insert the name of 
Union Government in place of German 
Evangelical Lutheran Mission (GEL Mission) 
under ownership column of the said Khatian? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The information is being collected 
from the Government of Bihar. 

Compulsory AIDS Test for Blood Banks 

5427. DR. DAULATRAO SONUJI 
AHER: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government have made it 
compulsory for all blood banks to check the 
blood tor AIDS infection; 

(b) whether Government propose to 
supply kits and its test apparatus tree of cost 
or at subsidised rate to blood banks: and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). Te,sting of blood for 
HIV infection was started at Christian Medi-
cal College (CMC), Vellore, Madras Medical 
College, Madras and AIIMS, New Delhi. At 
present all the 42 surveillance centres and 5 
referral centres are being linked with blood 
banks for testing of blood donors for HIV. 28 
exclusive zonal blood testing centres had 
been established in the four metropolitan 
cities. 37 more zonal blood testing centres 
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are being established in all major cities 
(population exceed ing 5 lakhs) in almost all 
the States in the country. These centres 
have beentwill be linked with blood banks for 
purpose of HIV testing. 

Union Government is supplying Read-
ers and test kits to all zonal screening centres. 

Irrigation Project at Polavaram in 
Andhra Pradesh 

5428. KUMARI KAMLAJI 
KAREDDULA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the foundatio'1 stone for an 
Irrigation project at Polavaram in Andhra 
Pradesh was laid some years back: 

(b) if so, the details of the progress 
made so far under the proJect; and 

(c) the time by which the project is likely 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADtA): (a) Yes, Sir. On 
19.5.1981 by the Chief Minister of the State 
Government. 

(b) and (c). Project was returned to the 
State Government in Decembef, 1987 as it 
was found un-acceptable due to basic defi-
CIencies. 

[Translation] 

Sewer Lines in Rehabilitation Colonies 
in Delhi 

5429. SHRI SHIV SHARAN VARMA: 
SHAI KIAPAL SINGH: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the number of rehabilitation c0lo-
nies in Delhi; 

(b) the number of colOnies where sewer 
lines have been laid; 

(c) the time by which sewer lines are 
likely to be laid in the rest of the colonies; and 

(d) if not, he reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). The information is being collected and 
will be paid on the Table of the Sabha. 

[Eng/ish] 

AllopathiclHornoeopathic Combina-
tions 

5430. SHRI BHAGEY GOBARDHAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether homoeopathic combina-
tions with allopathic medicines are being 
manufactured in the country; and 

(b) if so, under what provision of law 
they are permitted to be marketted? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI N'lAMANI 
ROUTRAY): (a) and (b). This Ministry is not 
aware of the marketing of homoeopathic 
combinations whh allopathic medicines. 
Permission for manufacturing homoeopathic 
medicines is granted by the Licencing au-
thorities of the States. 

Computerised Employment Exchanges 

5431. SHRI PRAKASH V. PATIL: Will 
the Minister of LABOUR be pleased to state: 

(a) the details of employment Ex-
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changes which have been oomputerised, 
State-wise; and 

(b) the time by which the remaining 
Employment Exchanges, including those ;n 
Maharashtra, are expected to be computer-
ised? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM . VILAS PASWAN): 
(a) Information on the number of Employ-
ment Exchanges in resped of which Central 
assistance has been released for installation 
of ~mputer systems from the inception of 

the scheme (1986-87) till date is given in the 
attached statement. In addition, some Statesl 
UT Administrations have taken up oomput-
erisation of some EmplOyment Exchanges 
out of their own resources. 

(b) The remaining Employment ex-
changes are proposed to be computerised in 
a phased manner depending upon the availa-
bility of resources. As regards Maharashtra, 
all the Employment Exchanges there having 
1 lakh or more applications on their Live 
Regtsters are expected to be computerised 
by the end of 8th Five Year Plan and the 
remaining later. 

STATEMENT 

SI. No. Name of the State 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

5. Gujarat 

6. Himachal Pradesh 

7. Karnataka 

8. Kerala 

9. Madt"lya Pradesh 

10. Maharashtra 

11. Manipur 

12. Orissa 

NO. of Empbyment Exchanges 
tor which Central assistance 
released for computerisation 

3 

14 

4 

2 

5 

2 

2 

8 

4 

3 
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51. No. Name of the State 

2 

'3. Rajasthan 

14. Tamil Nadu 

15. Uttar Pradesh 

16. West Bengal 

Consumer Price Index 

5432. SHRI PRAKASH V. PATIL: Will 
the Minister of LABOUR be pleased to state: 

(a) the details at the commodities in-
cluded for determining the consumer price 
indices: 

(b) whether there had been any revision 
of such commodities dLJring the last three 
years and if so, 1he details thereof; and 

(c) whether Government propose to 
include, exclude some commodities from 
the list? 

Total: 

~.dEm~E~ 

for which Central assistance 
released for computerisation 

3 

4 

4 

57 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The list of commodities included for 
determining the consumer price index for 
industrial workers is given in the attached 
statement. 

(b) The new series of ~s'Jmer price 
index for industrial workers wi!t 1982 as the 
base year was introduced with effect from 
October, 1988, replacing the earlier series 
with 1960 as the base year. The list of 
commodities referred to in part (a) of the 
question has emerged out of the revision of 
the earlier series of Consumer Price Index 
for industrial workers with base year 1960. 

(c) No, Sir. 

STATEMENT 

Names of the Items featuring in various Centres of 1982 series of Consumer Price Index 
Numbers for Industrial Workers 

GmuplSub-group Name of Items 

2 

I-A: Food 

(a) Cereals and Products: ~. Rice 
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GrouplSub-group Name of Items 

2 

2. Paddy 

3. Wheat 

4. Wheat Ana 

5. Gram 

6. Bajra 

7. Barley 

8. Jowar 

9 Maize 

10. Maize Atta 

11 Ragl 

12 Tapioca 

13 RICe Producls 

14. SUJI 

15 Chlra Mun 

16 Maida 

17. Satoo 

18 Sago 

19 Bread 

20 Gnndlng Charges 

(b) Pulses and Products Arhar dal 

2 Gram dal 

3. Moong dal 
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Group/Sub-group Name of Items 

1 2 

4. Urd dal 

5. Masur dal 

6. Peadal 

7. Pea-whole 

8. Khasari dal 

9. Besan 

10. Gram whole 

11. Urd whole 

12. Moong whole 

13. Rajmah 

14. Kabli gram 

15. lobia 

16. Nutri-Nugget 

17. Pulse-produds 

18. Grinding charges 

(c) Oil and Fats: 1. Groundnut Oil 

2. Palm oil 

3. Gingatly oil 

4. Kardi Oil 

5. Coconut Oil 

6. Vanaspati Oil 

7. Mustard Oil 



521 Written AnswefS CHAITRA 28.1912 (SAKA) Written AnSwefS 522 

.. GrouplSLb-group Name of Items 

1 2 

8. Un seed Oil 

9. Rapeseed Oil 

10. Oil Seeds (Groundnut) 

(d) Meat. fish and Eggs: 1. Goat MeatIMutten 

2. Beef 

3. Pork 

4. Buffalo Meat 

5. Poultry 

6. Fish-fresh 

7. Fish.<fry 

B. Eggs-ben 

9. Eggs-Duck 

(e) Milk and Products. 1. Milk 

2. Dairy Milk-Tonned 

3. Dairy Milk-Standard 

4. Powder Milk 

5. Curd 

6. Pure Ghee 

7. Butter 

B. Cheese 

9. lassi 

(f) Condinents and Spices: 1. Salt 
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Group/Sub-group 

(g) Vegetables and Fruits: 

(h) Other Food 

APRIL 18. 1990 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

1. 

2. 

3. 

4. 

Written Answers 524 

Name of Items 

2 

Turmoric 

Onion 

Chillies-dry 

Chillies-green 

Tamarind 

Garlic 

Ginger 

Coriander 

Jira 

Papper 

Methi 

Mustard Seed 

Clove 

Cardamom (Big Elalchi) 

Ani-seed (Saun1) 

Asafoetida 

Mixed Spices 

Total Vegetables and Fruits 

Sugar 

Gur 

Sugar leaf 

Tea Leaf 
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Group/Sub-group Name of Items 

2 

5. Coffee Powder 

6. Meals 

7. Snack -Saltish 

8. Hot-drink Tea 

9. Snack-Sweet 

10. Hot drink Coffee 

11. Cold drink (Aerated Water) 

12. Green Coconut 

13. Sugar Cane Juice 

14. Squash 

15. T off ee/Chocolat e 

16. Biscuits 

17. Coop Products 

18. Cake 

19. Jam and Jallies 

20. Candy 

21. Groundnut 

22. Parched gram 

I-B. 

Pan, Supan, Tobacco and Intoxicants: 1. Pan Leaf 

2. Pan finished 

3. Supari 
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Gro(fJ/Sub-group Name of Items 

2 

4. Katha 

S. Lime 

6. ZardalKimam 

7. Snuff 

8. Bidi 

9. Cigaratte 

10. Cigar/Cheroot 

11. Smoking Tobacco 

12. Chewing T obacoo 

13. Leaf Tobacco 

14. Hukka Tobacco 

15. Ganja 

16. Country liquor 

17. Refind liquor 

18. Bear 

19. Toddy, Neera, Handia 

II. Fuel and light: 1. Firewood 

2. Soft Coke 

3. Charcoal 

4. Hard Coke 

5. Saw Dust 

6. Match Box 
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GrouplSub-group Name of hems 

2 

7. Kerosene Oil 

8. Electricity Charges 

9. Electric Bulb 

10. Candles 

11. Cooking Gas 

III. Housing Group: Total Housing Group 

IV. Clothing, Bedding and Footwear Group: 1. Dhoti Cotton 

2. Dhoti Terecot 

3. Saree-Cotton 

4. Saree-Synthetic 

5. Saree-Silk 

6. Trouser Cloth Cotton 

7. Trouser Cloth Synthetic 

8. Trouser Cloth Woollen 

9. Shirting Cloth Cotton 

10. Shirting Cloth Synthetic 

11. Blouse Rubia 

12. Blouse Cloth Synthetic 

13. Chhintz-Cotton 

14. :Long Cloth 

15. Mulmul 

16. Ladies Suiting Cotton 
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Group/Sub-group Name of Items 

2 

17. Ladies Suiting r erecot 

18. Lungi 

19. Gamcha 

20. Groek Cloth 

21. Towel 

22. Dupatta 

23. Shawl-woollen 

24. Pyjama cloth 

25. Petticot Cloth 

26. Ganjilbaniarl 

27. Chadder 

28. Bed-sheet 

29. Mosquito Net 

30. Blanket 

31. Wool 

32. Sweater 

33. Matress 

34. Socks 

35. Durrie 

36. Brassier 

37. Underwear 

38. p\\\o'N 
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~ Name of /Isms 

1 2 

39. Shoes 

40. Chappal 

41. Sandal 

42. Slipper 

43. Coating 

v. Miscellaneous 

(a) Medical care: 1. Doctor's fee 

2. Medicine 

3. E.S.I. Premium 

(b) Education, Recreation and Amusements: 1. SchooVCollege fee 

2. School/College books 

3. Stationery 

4. Newspaper 

5. Periodical/Journals 

6. Radio 

7. Transistor 

8. Tape Recorder 

9. Television 

10. RadiofT elevision fee 

11. PhotographiclExpenses 

12. Toys 

13. Cinema 
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GrouplSlh-glOUP Nameofnems 

1 2 

(c) Transport and Communication: 1. Railway fare 

2. Bus fare 

3. Tanga fare 

4. Water Transport 

5. Cycle hire 

6. Rickshaw charges 

7. Auto-Rickshaw charges 

8. Taxi fare 

9. Bicycle 

10. Repair charges 

11. Petrol 

12. Postage 

(d) Personal care and Effects: 1. Hair Oil 

2. Barber charges 

3. Toilet soap 

4. Face powder 

5. Tooth paste 

6. T oath powder 

7. Tooth Brush 

8. Blade 

9. Ornaments-plastic 

10. Ornamems-glass 
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Group/Sub-group Name of Items 

2 

11 Watch 

12 Fountain Pen 

13 Face Cream (S.now) 

14 Talcum Powder 

15 Soap-nut 

16 Comb 

17 Neam Stick 

18 Umbrella 

19 Scent periume 

20 Flower/garland 

21. Mirror 

22. Basket 

23. Lipstick 

24 Shampoo 

25 Ladles purse 

26 Shaving Soap 

27 Hair Lotion 

28 Bnef case/Handbag 

(e) Others Cot 

2 Takht 

3 Sofa 

4. Chair Steel 
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GtoupISub-group Name of Items 

2 

5. Chair Wood 

6. Table Steel 

7. Almirah Steel 

8. Almirah Steel 

9. BoxfTrunk 

10. Su~-case 

11. Utensil Steel 

12. Utensil Aluminium 

13. Utensil Brass 

14. Utensil Copper 

15. Utensil Earthenware 

16. Utensil Bell Metal 

17. Chinaware 

18. Glassware 

19. Plastic ware 

20. Bucket Galvanised 

21. Lantern 

22. Broom 

23. Utensil Iron 

24. Mat (Matteress) 

25. Boot Polish 

26. Electric Fan 
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GrouplSub-group Name of Items 

2 

27. Time Piece/Clock 

28. Sewing Machine 

29. Mixer/Grinder 

30. Refrigerator 

31. Bucket Plastic 

32. Rope string 

33. Washing Soap 

34. Washing Soda 

35. Detergent Powder 

36. Neel/Blue 

37. Soap chips 

38. Vim 

39. Laundary charges 

40. Washing charges 

41. Tailoring charges 

42. Dry-cleaning charges 

43. Pressure Cooker 

44 Keresene stove 

45. Gas stove 

46. Lock 
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Medical Colleges 

5433. SHRI R.N. RAKESH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state the total number 
and names of Medical Colleges functioning 
in the country, State-wise? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): A statement showing the names 
of 12B Medical Colleges fundioning in the 
country State-wise is attached. 
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Extension of E.S.I. in Kerala 

5434. SHRI S. KRISHNA KUMAR: Will 
the Minister of LABOUR be pleased to state: 

(a) whether there is any proposal to 
bring more categories of workmen under the 
purview of the ESI Corporation Act, 1948 in 
Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Yes, Sir. According to the 
phased programme for implementatIOn of 
the ESI Scheme drawn up by the ESI Corpo-
ration,.in consultation with the State Govern-
ment, the ESI Scheme is proposed to be 
extended during the current year to factones 
using power and employing 10 to 19 per-
sons, non power using factories, hotels. 
restaurants etc. employing 20 or more per-
sons located in 12 different areas in the 
State, where the scheme has already been 
implemented. 

Implementation of Scheme "Health for 
AU" by 2000 A.D. 

5435. SHRI S. KRISHNA KUMAR: 
PROF. P.J. KURIEN: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be p~ased to state: 

(a) whether a scheme "Heahh for All" by 
2000 AD is under implementation; 

(b) if so, the details of the achievement 
made so far; 

(c) the details of the Plan to achieve the 
target-fixed for the year 1990-91; 

(d) whether State Governments are 
given any assistance to implement the 
Scheme; and 

(e) ff so, the assistance given to Kerala 
during the last three years and proposed to 
be given during 1990-91? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) Health For All by 2000 AD is 
an objective laid down in the National Health 
Policy 1983. 

(b) Uptodate information is being col-
lected from the States. 

(c) Physical targets for the year 1990-
91 will be fixed after approval by the Parlia-
ment of the Demands for grants of this Min-
Istry. 

(d) Yes, Sir. 

(e) Statement showing the assistance 
given to Kerala under various Centrally 
Sponsored Health and Family WeHare 
scheme during the year 1985-90 is attached. 
Allocation of similar Central Assistance to 
Kerala for 1990-91 will be made after the 
approval by Parliament of the demands for 
grants of this Ministry. 
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Property Dealers in Delhi 

5436. SHRI J.P. AGARWAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 26 July , 
1989 to Unstarred Question No. 1305 re-
garding bungling by property dealers in Delhi 
and state: 

(a) whether the investigation and en-
quiry under provisions of MRTP Act in 9 
cases, ordered for indulging in unfair trade 
practices by property dealerslpnvate bUild-
ers of Delhi, have since been completed: if 
so, the details thereof and the specific charges 
filed against them; 

Ib) if not, the action proposed to be 
taken for completing the investigation within 
a reasonable time; and 

(c) whether there are any criminal cases 
pending against the said builders/property 
dealers in pursuance of the above men-
tioned Investigations; if so, how they are 
being dealt with? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The Monopolies and restrictive 
Trade Practices CommiSSIOn, has reported 

that out of the 9 cases under investigation, 
the Commission has received preliminary 
Investigation report in two cases relating to 
MIs Rajinder Properties and MIs Skipper 
Construction Co. Private Ltd. It has issued 
notice of inquiry in the case of Mis Skipper 
Construction Company Private Ltd. for in-
dulging in unfair trade practices and restric-
tive trade practices on 28th February, 1990 
and 2nd March, 1990 respectively. The 
preliminary investigation report in respect of 
MIs Rajinder property is under examination. 
In the other seven cases, the Commission is 
reminding the investigation officer to expe-
dite the submission of report. 

(c) In the cases in which investigation 
reports have been received by the Monopo-
lies and Restrictive Trade Practices Com-
mission. there is no reference to pendency of 
criminal cases against the said Builders. 
However, in the inquiry against Mis H. 
Chaudhry Estates Private Ltd., it has been 
brought to the notice of the Commission that 
CBI has registered a case against them. 

Besides, certain oomplaints were re-
ceived by Delhi Police against the property 
dealerslprivate builders and present posi-
tion of these cases is shown in the attached 
statement. 
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[ Translation] 

Commercial Flats by DDA 

5437. SHRI HARISH RAWAT: Willthe 
Minister of URBAN DEVElOPMEt JT be 
pleased to state: 

(a) whetner DDA has opened registra-
tlonforthe allotment of commercial flats; and 
if so, when; 

(b) whether such flats are ready tor 
allotment; and 

(c) if so, the number thereof and the 
time by which their allotment IS likely to 
commence? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHAI MUAASOLI MARAN)· (a) 
According to DDA no such registration 
scheme was opened recently. However 2 
schemes were started---{)ne In March. 1984 
and the other In August, 1985. 

(b) and (c). 66 flats in Bhikaji Cama 
Place District Centre have since been com-
pleted and the time frame for their allotment 
is 3 months. 

ESI Hospitals in Delhi 

5438. SHRI HARISH RAWAT: Will the 
Minister of LABOUR be pleased to state: 

(a) whether in view of a large number of 
industrial workers in Delhi, there IS shortage 
of E.S.I. hospitals/dispensaries; and 

(b) if so, whether Government propose 
to set up more E.S.I. hospitals/dispensaries 
in view of the hea~h problems of the indus-
trial workers? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) There is no shortage of ESI dispensa-

ries. However, the total number of beds 
provided in the existing ESI hospitals in Delhi 
are short of actual requirement of beds, as 
per approved norms. 

(b) 200 beds are proposed to be added 
to the existing ESI hospital at Basaidarapur 
during the current year. Besides, two new 
hospitals, one each at Okhla and Rohini are 
under construction. 

Land to Educational Institutions BY 
DDA 

5439. SHRI HARISH RAWAT: Willthe 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether plots at concessional rates 
are allotted by ODA to persons for construc-
tion of private educational institutions and 
nursing homes; 

(b) if so, the number of such plots 
allotted so far; 

(c) whether free educational and medi-
cal f acil~ies are provided in these educa-
tional inst~utions and nursing homes for the 
poor: and 

(d) if not, the reasons for allotting plots 
at concessional rates? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Land IS allotted to recognised and aided 
educational inst~utions and hospitals and 
educational institutions run by local bodies 
at concessional rates. For allotment to the 
institOJtions othsr than the above, the rates 
charged are institutional rates fixed by the 
Government of India from time to time. 

(b) No plot has been allotted for nursing 
homes by ODA at concessional rates. 11 
sites have been allotted to schools at conces-
slOnal rate. 
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(c) and (d). The allotments are made on 
the basis of the recommendation of the 
Department of Education of Delhi Admini-
strationlMinistry of Human Resource Devel-
opment and the Educational institutions to 
whom such allotments are made are subject 
to the normal conditions applicable for aided 
schools. 

[English] 

Contribution to Central Pool and 
Supply of Food Items to States 

5440. SHRI PRAKASH V. PATIL: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the State's contribution to the Cen-
tral Pool and the procurement of rice, wheat 

and Palm oil for the years, 1987-88, 1988-89 
and 1989-90, State-wise; and 

(b) the quantum of these commodities 
supplied to States for the above period State-
wise and year-wise? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Statement I and II showing the State-
wise quantity of rice and wheat procured and 
contributed to the Central Pool for the years 
1987 -88, 1988-89 and 1989-90 are attached. 
Palm Oil is not an indigel'lous product and 
not procured for Central Pool from States! 
UTs. 

(b) Statement III to V for rice, wheat and 
palm oil are attached. 
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SeH Financing Flats In Trllok Purl Deihl dam as w~1I as canals; 

5441. SHRI HANNAN MOLLAH: Will (c) if so, whether Government have 
the Minister of URBAN DEVELOPMENT be taken any steps to revise the cost and pro-
pleased to state: vide add~ional amount for the execution of 

that project; and 
(a) whether DDA has issued final 

demand letter adding hundred per cent cost 
escalation in respect of flats under Self Fi-
nancing Scheme in Trilokpuri, Delhi: 

(b) ff so, the reasons for such hike in the 
cost of those flats: and 

(C) when these flats were completed 
and how much of the cost has already been 
paid by the allottees? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Final demand letters in respect of Self Fi-
nancing flats in Pocket 'B', Trilokpuri have 
since been issued. The increase in the ac-
tual cost ranges from 56.19% to 83.81 % on 
the tentative cost Indicated at the time of 
allocation. 

(b) Increase in the plinth area of the flats 
by 13 sq. meters to 19 sq. meters and in the 
cost of material, labour etc. 

(c) These flats were completed in 1989 
and by that time 90% of the Tentative cost 
had already been paid by the allottees. 

Kabini Project in Karnataka 

5442. SHRI SRIKANTHA DAnA 
NARASIMHARAJA WADIYAR: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the original estimated cost of the 
Kabini project in Karnataka; 

(b) whether the cost of the dam need to 
be revised in view of the rising cost of the 
materials required for the construction of 

(d) the details of irrigation potential of 
that project? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TEA RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) The project was 
approved by the Planning Commission for 
an estimated cost of Rs. 2.5 crores in April, 
1958 to benefit 12,000 hectares annually. 

(b) The project was revised by the State 
in 1973 with considerable change in its scope. 
The latest estimated cost is said to be Rs. 
471 crores. 

(c) and (d). The revised project with 
increased scope was returned to the State 
Government unapproved for want of settle-
ment of inter-State issues. 

Usable Water Potential 

5443. SHRI RAMESHWAR PRASAD: 
Will the Minister of WATER RESOURCES 
be pleased to stale: 

(a) the usable potential of water re-
sources in India; 

(b) whether these are adeq uate to meet 
the various water demands by the end of this 
decade; and 

(c) if not, the details of measures under-
taken or are being considered by Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) 111 Million ha. 
metres. 
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(b) Yes, Sir. 

(c) Does not arise. 

Revamping of Handloom Industry in 
Kerala 

5444. SHRI T. BASHEER: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Kerala Government have 
submitted any scheme for revamping hand-
loom industry in Kerala and to provide relief 
to handloom weavers: 

(b) n so, the details thereof including the 
financial assistance requested for: and 

(c) the action taken by Union Govern-
ment thereto? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
No. Sir. 

(b) and (c). Do not anse. 

Setting up of Institute like AIIMS in 
Kerala 

5445. SHRI T. BASHEER: Will the 
M,nister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether there is any proposal to set 
up an i~stltute like AIIMS In Kerala: 

(b) whether Union Government have 
also received any request from Kerala Gov-
ernment in this regard; and 

(c) if so. the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) No. Sir. 

(b) No, Sir. 

(c) Does not arise. 

Ayurvedic Medicine for Heart Ailment 

5446. PROF. P.J. KURIEN: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the details of Ayurvedic medicines 
developed to prevent heart ailments; 

(b) whether the medicines have been 
successfully tested; and 

(c) if so, the results thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a)to (c). The Indian Council of 
Medical Research have stated that Gum 
Guggul, an Ayurvedic medicine, has been 
found effective for cardio-vascular diseases. 
The Central Council for Research in Ayur-
veda and Siddha has also conducted clinical 
trial of Pushkarmool and Guggulu in Ischae-
mic heart diseases and hypertension. These 
studies showed effect of these drugs on 
lowering serum cholesterol and triglycerides 
significantly. The result ofthe~e studies have 
been publicized and the drugs have been 
prepared and are being marketed. 

Memorandum Submitted by Young 
Scientists of AIIMS 

5448. SHRI MADHAVRAO SCINDIA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a delegation of young sci-
entists of All India Institute of Medical Sci-
ences called on the Prime Minister on or 
about 22 January, 1990 and subm~ted a 
memorandum of their demands. including 
revision of their emoluments; 
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(b) if so, the details of their demands; 
and 

(c) the decisions, H any, taken by Gov-
ernment thereon? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). The Young Scien-
tists of AIIMS have submitted a memoran-
dum dated 22.1.1990 to the Prime Minister. 
Their main demand relates to the revision of 
emoluments of Ph. D. students and senior 
Demonstrators (Non-Medical). 

(c) The representation is under consid-
eratjon of the Government. 

Closed TeoDe Mills in Gu;arat 

5449. SHRI PRAKASH KOKO 
BRAHMBHATI: Will the Minister of TEX-
TILES be pleased to state: 

(a) whether Gujarat Government have 
submitted a memorandum to Union Govern-
ment in regard to the closed teXtile mills: 

(b) ~ so, the salient features thereof: 
and 

(c) the follow-up action taken thereon? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, SIr. 

(b) Government of Gujarat has de-
manded modification of Textile Workers 
Rehabilitation Scheme so as to make It 
appIJcable for payment of terminal benefits 
to workers, extension of this scheme to cases 
of partial closure, relaxation In credit norms 
by banks and financial institutions, and 50% 
exemption/deferment of excise duty on yarnl 
fabriCS. 

(c) The question of rationaJisation of 
excise duties on yarnlfabrics has been con-
sidered in the recent budget. The other 
matters have been discussed with the Chief 
Minister, Gujarat and taken up with the 
concerned organisations. 

Asian Women Parliament Confer.nealn 
Population 

5451. SHRI PRAKASH KOKO 
BRAHMBHA IT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whetherfirst Asian Women's Parlia-
ment Conference on population and status 
was held recently; 

(b) if so, the details of the deliberations 
so made at the conference; 

(.c) the recommendations. made at the 
conference; and 

(d) the action taken by Government 
thereto? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes, Sir. 

(b) and (c). The organisers of the 
Conference namely the Indian Association 
of Parliamentarians on Population and 
Development have intimated that prepara-
tion of the detailed report of the conference 
is likely to take some more time. However, 
they have furnished to this Ministry 'Declara-
tion and programme of action of the First 
Asian Women Parliamentarian's Conference 
on Population and Status of Women' which 
Indicates various action points forthe Women 
Parliamentarians of Asia, Governm ent, non-
governmental organisations, Press and 
Media, International Community and Asian 
Forum of Parliamentarians on Population 
and Development. A copy of the documents 
IS given in the attached statement. 
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(d) The recommendations of the Con-
ference have been noted for consideration 
wijhin the overall Policy and Programmes of 
the Government. 

STATEMENT 

Dedlaration and Programme of Actil)fll Df 
the First Asian Women Parliamentarians' 
Conference 00 Population and the Status 

of Women 

We. Parliamentarians from 25 coun-
tries of As; a attendw,g the First Asian Women 
Parliamentarian's Conference on Popula-
tion and the Status of Women in New Delhi 
from 12 to 14 March, 1990, in addressing 
ourselves to the issues related to population 
and the status of women do hereby declare 
the f0110wlng principles: 

Declaration of Principles 

,. Women, who comprise halftheword's 
populatIOn. have a vital role In nation-
building as individuals, profession-
als, mothers and wives. and as such. 
should be helped to develop their 
self-confidence and full potential and 
should affirm their basic human right 
to participate in social, economic, 
political and cultural life of their coun-
tries: 

2. Equality between men and women 
means equality in their dignity and 
worth as human beings as well as 
equal partnership In responsible par-
enthood, In the process of decislon-
making and in the achievement of the 
goals of sustainable development: 

3. Substamable development means 
creating a balance between popula-
tion growth and the environment in 
order to ensure the future of coming 
generations: 

4. The Nairobi Forward-Looking Strate-
gies for the Advancement of Women 
from 1986 to 2000, adopted by con-
sensus at the World Conference to 
Review and Appraise the United 
Nations Decade of Women held in 
Nairobi. Kenya in Jut, 1985 with the 
theme: '£quality, Development and 
Paace· and the sub theme: "Employ-
ment, Education and Heatth-remains 
a majoTdocument, 10 beimptemented 
for the advancement of women; 

5. The Convention of the Elimmation of 
All forms of Discrimination against 
Women (CEDAW) should be ratnted 
and implemented by Member Gov-
ernments of the Asian region, if they 
have not yet done so; 

6. The inextricable link between popula-
tion and the status of women, if re-
fleeted in socio-economic policies, 
including family planning pro-
grammes, will help eliminate poverty, 
achieve sustainable development and 
promote stability and peace; 

7. Family Planning services should be 
made accessible on the basis of vol-
untary choice and the provision of 
medically-safe and legally-acceptable 
methods w~hin a user-friendly envi-
ronment; 

8. The recommendation of the 1984 
International Conference on Popula-
tion (Mexico City) that parliamentari-
ans, policy, makers, and other lead-
ers In public life should promote as 
Integ rated approach to population and 
development and raise public aware-
ness on the inter-relationship of these 
two issues is hereby endorsed; 

9. The recommendations of the First 
Asian Conference of Parli -tmentari-
ans on Population and Development 
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heklln Beijing In 1981 and of the first 
Conference of the ASian Forum of 
Parliamentarians on Population and 
Development In New Deihl In 1984 to 
Improve the status of women, particu-
larly In areas of health, education and 
employment, and to create public 
awareness and acceptance of the 
changing role of women In ASia and of 
rts social, po!ltlcal and cultural Impli-
cations IS hereby reaffirmed, 

10 The statement made by the Interna-
tional Forum on Population In the 
21 st Century held In 1989 to the effect 
that strengthening the role and status 
of women IS one of the pillars on 
which the attainment of population 
goals and objectives rests IS hereby 
reiterated 

11 Although many Governments of the 
region have adopted poliCies and 
programmes on the status of women 
and population much remains to be 
accomplished In these two areas such 
as raising age at marriage, providing 
social security tor women, etc 

12 ASian women parliamentarians have 
a special responsibility In IdentifYing 
problems, developing a legislative 
agenda and mobilizing public support 
relating to the status of women, popu-
lation, education health and environ-
ment specifically pertaining to desti-
tute women, diSCriminatory practices 
In marnage and reduction In maternal 
mortalrty 

13 The ASian region has a major role to 
play In world affairs In the next cen-
tury and ASian women parliamentari-
ans and women In general have an 
Important contribution to make In in-

fluencing future aevelopments such 
as environmental degradation, debt 

2 

3 

4 

5 
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Issues, peace and security arrange-
ments. 

Programme of Action 

ASian Governments should adopt 
specifiC goals and targets Within a 
prescnbed time frame to Improve 
the status of women In the areas of 
employment, education, health and 
enVironment, 

Governments should make family 
planning and responsible parent-
hood andevelopment priority which 
would Include an overall popula-
tion growth rate target of 1 per cent 
by the year 2000 for the region as a 
whole Family Planning services 
and related information, education 
and commUnication services should 
be strengthened and women's 
active partiCipation both as benefi-
Ciaries and prOViders of service In 
these programmes should be en-
sured at every level, 

FollOWing the example of South 
ASian Countries, other countries 
should declare a year as the "Year 
of the Girl Child" With a view to 
formulating and Imp1ementlng poli-
cies and programmes to benefrt the 
girl child, 

Special measures should be taken 
to Improve the hea~h of women 
and girls With a view to redUCing 
h,gh Infant and maternal morbidity 
and mortality rates as well as to 
enable women to successfully 
combine, on a long-term term ba-
SIS, home and career, 

Governments should expand edu-
cational and training opportunttles 
for women on an equal baSIS With 
men, including attention to the 
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6. 

7. 

8. 

9. 

10. 

needs of illiterate women; 

The national data collecting sys-
tems including the population cen-
sus, the agr~uttural census and 
the national accounts must take 
due note of the role and contribu-
tion of women, including unpaid 
household work, while setting out 
figures which at present tend to 
underestimate and even distort the 
value of women's work; 

Governments should provide equal 
employment opportunities and 
equal pay for men and women and 
ensure that labour laws and stan-
dards for men and women are made 
on an equal basis in order to ex-
pand and to raise the level of the 
economic role of women: 

Governmentsshouldfully utilise the 
known linkages between women's 
status and population goals to 
underline their mutually reinforcing 
dimensions as a necessary pre-
condition to adopting comprehen-
sive, integrated and effective legis-
lation. The process of legal reform 
should be broad-based to ensure 
and enhance the contribution of 
women as well as to protect their 
rights in marriage, family life and 
ownership and inheritance of prop-
erty; 

The attitudes of male decision-
makers and leaders need to be 
changed to be more positive to the 
new requirements and roles of 
women in society and to have such 
attitudes reflected in polICies and 
programmes in order to eliminate 
discrimination against women; 

There is a need to strengthen na-
tional structures and organisations, 

11. 

12. 

improve the co--ordination between 
government and non-government 
organizations, and expand orgar-
izational network 10rthe implemen-
tation 01 pol~ies relating to women, 
population and environment; 

The role of men as equal partners 
in responsible parenthood should 
be better utilized in determining the 
size of their families, in deciding the 
future of their children and in shar-
ing household responsibilities; 

Special attention should be given 
to women in industrialized coun-
tries in Asia where women have 
fewer children and enjoy economic 
opportunities, but whose status in 
other fields still needs further ad-
vancement; 

13. In Asian countries where fertility 
has declined to a low level, meas-
ures should be taken to enable and 
encourage women to increase 
family size; steps must also betaken 
to deal with the situation of older 
'women who outnumber men in their 
age group; 

14. Exchange of information should be 
encouraged between countries 
which have lowered their fertility 
rates and those with high fertility 
rates, with a view to a better under-
standing of the demographic phe-
nomenon arid its implications; 

Call to Action 

The participants of this Conference call 
on 

1. Women Parliamentarians of Asia 

i) to strengthen women's partici-
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pation in political life in their own 
countries; 

ii) to encourage and assist other 
women in exercising their right to 
vote and seek office at every 
level. This includes fair selection 
practices by pol~ical parties; 

iii) to adopt legislation to guarantee 
equal status of women with men 
in all spheres of society including 
legislative measure in support of 
this Declaration's Programme of 
Action; 

iv) to stimulate action which encour-
ages effective implementation of 
such legislations; 

v) to continue their efforts to in-
crease awareness and promote 
greater understanding amongst 
Governments, parliamentarians, 
religious leaders and the public 
ofthe important inter-relationship 
between the status of women, 
population, environment and 
human survival; 

vi) to exercise their role as the cru-
ciallink between government and 
the people, functioning as the 
channel of communication for the 
articulation of the people's needs: 

vii) to establish and strengthen par-
fiamentary committees on popu-
lation and development with a 
strong women's component and 
to encourage the participation of 
men parliamentarians in such 
oommittees; 

viii) topromotsand support exchange 
programmes in the field of women 
and population among Asian 
women parliamentarians. 

2. Govemments 

i. To allocate an adequate share of 
national resources to implement 
programme on women and popu-
lation, including this present 
Programme of Action; 

ii. To establish women ministries in 
countries which have not done 
so; 

iii. To widen and secure the oppor-
tunities for women to participate 
as equals of me.n in all aspects of 
development; 

iv. To encourage and support ac-
tivities of non-governmental or-
ganizations and community 
groups to improve the status of 
women and implement popula-
tion programmes; 

V. To increase population assis-
tance though multilateral agen-
cies, including the United Na-
tions Population Fund (UNFPA), 
and non-governmental organiza-
tions; 

vi. To ratify and implement interna-
tional conventions and treaties 
relating to women, children, 
population and environment. 

3. Non-Governmental Organizations 

i. to strengthen cooperation with 
the national Government and 
international organizations in the 
areas of woman, population, 
environment and human survival; 

ii. to enlist voluntary participation 
of women atthegrassroots level, 
with a view to empowering them 
through developing their self re-
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liance and their sense of respon-
sibility through livelihood projects 
and community programmes. 

4. Press and Media 

i. To feature in the press and media 
with understanding and concern, 
the "silent emergencies" which 
afflict a large segment of the 
human popuiation such as hun-
ger, malnutrition, maternal deaths, 
women as victims of armed 
struggle, international migration 
of women, sexual violence etc. 

ii. To be sensitive and aware of the 
various stages of the development 
process and to feature the impor-
tant role women play in develop-
ment instead of focussing on dra-
matic and sensational events. 

5. International Community 

To Continueto seek the co-opera-
tion and counsel of groups of 
parliamentarians at the regional 
and national levels in addressing 
issues and problems associated 
with women, population and de-
velopment; 

ii. To increase the financial support 
of multilateral and bilateral organi-
zations which fund and/or imple-
ment women, population and re-
lated programmes of governments 
and NGOs In Asia: 

iii. To increase support for research 
on women, population and de'tle~ 
opment at both the macro and the 
micro levels; 

IV. To call upon the United Nations 
and its specialised agencies. the 
UNFPA in particular, to intensify 

efforts to support programmes on 
women, population, development 
and human survival and to ensure 
a system wide-co-ordination of 
these efforts. 

6. Asian Forum 

To establish a Standing Commit-
tee on Women and' Population 
within the Asian Forum on Popu-
lation and Developmentto ensure 
regular follow-up and implemen-
tation of their Programme of Ac-
tion; 

ii. To urge the Forum to make provi-
sions for a 50 per cent participa-
tion of Asian women parliamen-
tarians and for increased opportu-
nities for being elected as officers 
at the Asian Forum of Parliamen-
tarians' General Assembly. to be 
held in Bangkok, Thailand on 
15-18 October, 1990. 

Sick Textile Mills in Gujarat 

5452. SHRI PRAKASH KOKO 
BRAHMBHA IT: Will the Minister of TEX-
TILES be pleased to state: 

(a) the details of textiles mills in Gujarat 
that are under sick list; 

(b) the reasons for mills being sick; and 

(c) the steps taken to revive the sick 
units? 

THE MINISTER OF TEXTllES AND 
MtNJSTER OF FOOD PROCESSrNG W-
DUSTRIES (SHRI SHARADYADAV): (a) A 
statement is attached. 

(b) The primary causes of sickness in 
the organised textile industry can be attrib-
uted to low productivity of both machine and 
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labour due to lack of modernisation and 
excess labour employment increase in cost 
of Inputs, financial difficulties, increasing 
compet~ion from powerloom sector, ineffi-
cient management etc. 

(c) Government has set up a Nodal 

Agency to evolve and implement packages 
for the rehabilitation of sick/closed textile 
mills found to be viable. Government has 
also set up a BIFR to determine and enforc.e 
preventive, ameliorative and remedial meas-
ures for the revival of sick industrial compa-
nies. 
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Price of Groundnut 011 

5453. SHRI SHANTllAL PURUSHOT-
TAM OAS PATEL: Will the Minjsterof fOOD 
AND CIVIL SUPPLIES be pleased to state: 

(a) whether Gujarat Government had 
submitted a memorandum to Union Govern-
ment over hike in price of groundnut oil in the 
State: 

(b) if so, the reaction of Government 
thereto; and 

(c) the total imported edible oils allotted 
t~Gujarat State for distribution through Public 
Distribution System during 1989 and 1990? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Yes, Sir. 

(b) A meeting was held by Deputy 
Prime Minister and Agriculture Minister in 
this regard on 7.4.1990 with the Gujarat 
Government and other concerned. 

Allocation of edible oils to the Govern-
ment of Gujaratfordistribution through Public 
Distribution System (PDS) has been in-
creased from 1600 MTs in February, 1990 to 
2600 MT s for March and to 4600 MT s for 
Apnl,1990. 

(e) The total quantity of edible oils 
allotted to Gujarat State for distribution 
through PDS is as follows: 

Oil Year 1988-89 
(Nov. 88-Oct. 89) 
Oil Year 1989-90 
(Nov. 89-April 90) 

36,700 MTs. 

15,400 MTs. 

Effect of Soap on Human Skin 

5454. SHRI N. DENNIS: Will the Min-
Ister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether any study has been con-· 
ducted on the effects of the use of soap on 
the human skin in recent years; and 

(b) if so, the findings of the study? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes, Sir. 

(b) The Industrial Toxicology Research 
Centre, Lucknow had conducted studies on 
the effects of detergents in the year 1981-84. 
The study report had concluded that workers 
were affected with dermal irritation, sensiti-
zation, phototoxicity, photo-allergy, pigmen-
tary and other skim disorders. 

[ Translation] 

Hostels for SCs/STs in U.P_ 

5455. SHRI RAJVEER SINGH: Will the 
Minister of WELFARE be pleased to state: 

(a) the places in Uttar Pradesh where 
hostels for Scheduled Castes/Scheduled 
Tribes were built during 1989-90; 

(b) whether Government have made 
any provision to give financial assistance for 
bu ilding hostels for SCs/STs in Uttar Pradesh; 

(c) ~ so, the details of financial alloca-
tions made during 1989-90forthis purpose: 

(d) the number of hostels proposed to 
be built in Uttar Pradesh during 1990-91 ; and 

(e) the locations thereof and estimated 
cost of each hostel? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). Under the Centrally Sponsored 
Scheme of Girl's Hostels for Scheduled 
Castes and Scheduled Tribes, no proposal 
has been received from the Government of 
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Uttar Pradesh for the construction of hostel 
buildings for Scheduled Caste and Sched-
uled Tribe students dUring 1989-90. 

(d) and (e). No proposal has been 
received from the State Government for the 
year 1990-91. so far. 

[EngliSh] 

Financial Assistance for Orissa for the 
Completion of Irrigation Projects 

5456. SHRI LOKANATH CH-
OUDHARY. Will the Minister of WATER 
RESOURCES be pleased to state 

(a) whether Unton Government received 
3r)' roquest from Government of OrlSS3 to 
9 Ie a"slstance for the completion of some 
n"'-IJor and medium projects now under con-
struction 

(b) If so, the names of the projects for 
whIch assIstance has been asked for and 

(C) the details of action taken so far 
tn9rcon? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
MAtJUBHAIKOTADIA) (a)to(c) TheState 
Go':ernment has In September 1980 re-
qL..ested fer additional funds for compi8l,on 
of on-going work of Mahanadl Delta Schf'mes 
urder Imgatlon Advancement Programme 
A sum of Rs. 290 lakh for these works and 
minor IrrigatIOn schemes has been rf::leased 
GlJrtr'lg 1989-90 to the State Government 

Beggar Homes in Delhi 

5457 SHRI K S RAO Will the MInister 
of WELFARE be pleased 10 state 

la) whether the attention of Govern· 
ment has been drawn to the news-Item 
c~ptloned 'Capital has about 10,000 beg· 
;::(lrs' appearing In the 'Htndustan Times' 

dated 21 March, 1990; 

(b) if so, the number of persons prose-
cuted for begging under the Bombay Pre-
vention of Begging Ad as extended to the 
capltal c~y of Deihl during the last three 
years, 

(c) the break-up of the number of beg-
gars kept In the Beggar Homes In Delhi 
dunng the penod, year-wise; 

(d) the reasons for not completely elimi-
nating beggmg In the capital; and 

(e) the steps proposed to be taken to 
eradicate It? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir 

(b) According to the informatIOn given 
by the Deihl Administration 10,788 persons 
have been prosecuted for begging dunng 
the last three years 

(c) A statement IS attached. 

(d) According to the Deihl Administra-
tion the Police are apprehending beggars 
regularly, but the continuous migration of 
beggars from neighbouring States adds to 
their number In Deihl 

(e) Under the Bombay Prevention of 
begging Act 1959 whICh has been extended 
to the Union T erntory of Deihl, and the Deihl 
Prevention of Begging Rules 1960, any po-
lice officer IS authOrised to apprehend Indi-
vIduals found begging anywhere In the Un-
Ion T errrtory of Deihl. Directorate of SOCial 
Welfare has been requesting Deihl Police 
from time to time to enforce the Act and 
Rules vigorously, so that the menance of 
begging IS reduced. The position IS reviewed 
from time to time and action taken to effec-
tively enforce the Act and Rules. 
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5458_ PROf. VUAY KUMAR 
UAlHOTRA:: WiU the Mirlister of WElFARE 
be p1eased 10 staIe~ 

(aj whether Governments attemiJn 
has been drawn to the newsitem cap1iJned 
"Drug Scene on Campus-New fad replaces 
the o1cr appearing in the 'Hindustan Times' 
dated 27 March 1990 and if so, the factuaJ 
position in this regard; 

(b) whether Government have received 
the complaints regarding supply of danger-
ous chemical drugs to the students of the 
Delhi Colleges and Jawaharlal Nehru Uni-
versity, if so, the details thereof and the 
details of the action taken of being taken on 
the complaints: 

(c) whether Government propose to 
take drastic on war footing to liquidate the 
gangs of anti social elements who are in-
volved in supplying such dangerous drugs to 
the educational institutions to prated the 
lives of the students. if so. the details of such 
action together with the time by which such 
action is to be taken: and 

(d) whether the management of educa-
tional in.stitutions are also being actively 
associated to carry on these activities; if so, 
the what extent? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (d). The information is being collected 
and will be laid on the Table of the House. 

News Item Captioned "Pan Masala 
Induces Genetic Problems" 

5460. SHRI K.S. RAO: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) .wIrIaIMr dantan of Gouarnment 
has iJIeerI draaerI *>:Ibe news ilem-apti:med 
Pan Masala induces genetic ~' 
~ring in .. b!liaI!I ~ daied 19 
MardtI, ~ 990.; 

(b) Whether a"Y study has beeA ur.ader-
taken to ana1yse the efiectof pan masa1a on 
hmnsumers~ 

(c) If so. the fRings tlaeof; and 

(d) the steps aJIltempiated to warn tile 
consumers about injurious effects 01 pa1 
masa1a? 

THE MINISTER OF HEAlTH AND 
FAMILY WELFARE (SHRI N1LAMANI 
ROUTRAY): (a) and (b). Yes, Sir. 

(c) Pan masala can cause cancer per-
haps due to its constituents arecanut and 
catechu. The studies. however, do not indi-
cate that use of pan masala has greater 
incidence of cancer than the betel quid 
chewers. 

(d) The Government of India is already 
creating awareness among the masses by 
propagating the harmful effects of the to-
bacco based products including pan masala 
through its mass media and advising them to 
discourage their use. Gazette notification 
amending the Prevention of Food Adultera-
tion Rules, 1955 requiring every package of 
pan masala to carry a warning stating thereby 
that chewing of pan masala may be injurious 
to health is being published. 

Setting up of RPF Commissioner Office 
at Kottayam 

5461. SHRI RAMESH CHENNITHALA: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether there is a proposal to set up 
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a RegIOnal Provident Fund CommissIOner's 
OffICe at Kottayam (Kerala). and 

(b) If so, the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not anse 

[ Translation] 

Adivasi Population 

5462 SHRI RAJENDRA AGNIHOTRI. 
Will the Minister of WE LF ARE be pi e a~pd to 
state' 

(a) the State-wise population of Adlva-
SIS In the country and the number of villages 
In Madhya Pradesh inhabited by Uttar 
Pradesh Ad,vasls with population thereof 

(b) whether Government are awarethat 
Adlvasls residing In Uttar Pradesh have been 
given Adivasl status, 

(c) whether there IS any fixed quota for 
Adlvasls In Government services and If so, 
the details of the Adlvasls given Jobs In 
Railways and other central services dunng 
the last three years. and 

(d) whether Government propose to 
write off all loans given to Adivasis and If so, 
the steps taken so far In thiS regard? 

(a) A statement about the State-wise popu-
lation of Scheduled Tribes as per the 19B1 
Census is attached. 

InformatIOn In respect of the number of 
Villages In Madhya Pradesh inhabited by the 
Scheduled Tribes from Uttar Pradesh Isbeing 
collected from the State Government, and 
Will be laid on the Table of the House. 

(b) As per the PreSidential Orders 
declanng Scheduled Tribes, the following 
tribes are specified as Scheduled Tribes in 
respect of Uttar Pradesh 

Bhatia 

2 Buksa 

3 Jaunban 

4 RaJI 

5 Tharu 

(c) Yes, Sir 

The information about the details of 
Scheduled Tribes given Jobs In Railways is 
being collected and will be placed on the 
Table of the House 

(d) Amongst others, one of the sugges-
tions made In the National Conference on 
the problems of Scheduled Tribes held on 
31390wastownteofftheioansgl'V'entothe 
trlbals, slmllarto that of the loans of farmers 

THE MINISTER OF LABOUR AND However, no deCISion has been taken yet In 
WELFARE (SHRI RAM VILAS PASWAN) thiS regard 

STATEMENT 

Statement glvmg state UT-wise populatIOn of Scheduled Tnbes as per 1981 Census 

SI No StateVTs 

2 

Andhra Pradesh 

2 Arunacl=1al PrJIJ8sh 

ST Population 

3 

3176001-

441167 
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2 3 

3. Assam 218600* 

4. Bihar 5810867 

5. Goa, Daman & Diu 10721 

6. GUjarat 4848586 

7. Ha')'ana Not specified 

8. Himachal Pradesh 197263 

9. Jammu & KashmIr 183963** 

10 Karnataka 1825203 

1 1 Kerala 261475 

12. Madhya Pradesh 11987031 

13. Maharashtra 5772038 

14. UanlPur 3879n 

15 Meghalaya 1076345 

16. Mlzoram 461907 

17 Nagaland 650885 

18. Orissa 59150&7 

19. Punjab Not specif1ed 

20. Rajasthan 4183124 

21. Slkkim 736Z3 

22. Tamil Nadu S2Q226 

23. Tripura '513920 

24. unar Pradesh 232705 
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2 

25. West Bengal 

26. Andaman & Nicobar Islands 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Delhi 

30. Lakshadweep 

31. Pondicherry 

Total: 

• Projected figures 

•• Estimated figures 

[English] 

Payment of Risk Allowance 

5463. SHRI NATHU SINGH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government has identified 
the various categories of employees to whom 
the risk allowance is to be given on the 
recommendation of Fourth Pay Commis-
sion; 

(b) if so, the details thereof; and 

(c) by when the risk allowance will be 
paid to such employees? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHAI NILAMANI 
ROUTRAY): (a) to (c). An one person com-
mittee of Dr. (Mrs) Kasturi Agarwal, Princi-
pal, Lady Hardinge Medical College is look-
ing into the question of ident~ying relatively 

3 

3070672 

22361 

Not specified 

81714 

Not specified 

37760 

Not specified 

52031201 

hazardous areas for the purpose of risk 
allowance. 

Demands of Physlotheraphlst and 
Occupational Th.raphlst 

5464. SHRI NATHU SINGH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether demands of physiothera-
phist, occupational theraphist, etc. are pend-
ing since long; 

(I» ff so, the reasons therefor; and 

(c) by when each demand made by 
these categories will be met? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). Representation from 
Physio-Occupational Therapists' Associa-
tion of Delhi Government Hospitals and 
C.G.H.S., New Delhi, for creation of higher 
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grade (Class-I Junior and Senior level) posts 
for Physiotherapists was received in Sep-
tember, 1989. 

There is also another demand received 
from Indian Association of Physio-therapists 
and Alf fndia Occupational Therapists' Asso-
ciation for sening up of PhYSiotherapists and 
Occupational Therapists Council. These 
demands are under consideration of the 
Government. 

Demands of Association of Non Central 
Health Services Officers 

5465. SHRI NATHU SINGH: Will the 
Minister of HEALTH AND F AMIL Y WEL-
FARE be pleased to state: 

(a) whether Association of Non-Central 
Health ServICes Officers of Union Govern-
ment hospitals and health Institutions re-
cently submrtted a charter of demands: 

(b) n so, thedetailsof the demal1d made 
in the Memorandum: 

(c) whether Supreme Court In its judge-
ment dated 15th Nov., 1989 had ordered to 
meet the demands of Group A officers of non 
Central Health Services Officers of Union 
Government Hosprtals and Health Institu-
tions: 

(d) whether Government also propose 
to meet the Demands of Group B officers; 
and 

(e) if so, by when the demands will be 
met and implemented rt not, the reasons 
therefor? 

THE MINISTER OF HEALTH AND 
FAMll Y WELFARE (SHAI NILAMANI 
ROUTRAY): (a) to (e). Dr. (Ms) O.Z. Hus-

sain, President, National Action Committee 
of Non Medical (Gr. A) Specialists/Scientists 
under Dte. G.H.S./Ministry of Health and 
Family Welfare Institutions has filed a wr~ 
petitions in Supreme Court. Supreme Court 
in its judgement dated 15th Nov., 1989 has 
given the following djrections:-

1. Within four months, the Ministry of 
Heatth and Family Welfare of the 
Union of India shall frame a set of 
appropriate rules, inter-alia, pro-
viding suitable promotional avenue 
for the "A" Group Scientiests in the 
Non Medical Wing of the establish-
ment of Dte. G.H.S. 

2. ThesQ "A" Group Scientists shall 
be entitled to book allowance, 
higher degree allowance, risk al-
lowance and conveyance allow-
ance at the same rate as is admis-
sibletodoctorsinthe Medical Wing, 
in the Dte. with effect from 1.4.1989. 

3. Government shall examine the 
tenability ot the claim of equal pay 
scales for this category of officers 
within four months. 

The Ministry of Health and Family Wel-
fare have already complied w~h the direction 
No.2 of the judgement and have issued the 
orders granting various allowances as per 
directions of the Supreme Court. As regards 
direction No.1 and 3 the necessary promo-
tional scheme is being processed in consul-
tation with other concerned Ministries/De-
partments. 

The direction of the Supreme Court are 
applicable only to Group 'A' Non Medical 
Scientists workiog under the Ministry of 
Health and Family Welfare and the Director-
ate General of Health Serv.ices. The de-
mands of Group '8' officers will have to 
considered separately. 
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Promotion of Group'S' Employees of 
CGHS 

5466. SHRI NATHU SINGH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the number of employees working in 
CGHS Group 'B' posts, both Gazetted and 
non-Gazetted : 

(b) whether they are working on their 
respective posts since long and if so. the 
reasons lor which they are not being pro-
moted: and 

ic) the details of the steps Government 
propoc:;e to take to promQte them in view of 
Government's policy for atleast 3 promo-
tions during service time? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). The information IS 

being collected and will be laid on the Table 
of the House. 

Amount Spent under National Leprosy 
Eradication Programme 

5467. DR. LAXMINAAAYAN PAN-
OEYA: Will the Minister of HEALTH AND 
FAMtL Y WELFARE be pteased to state: 

i) Leprosy Control Units 

ii) Urban Leprosy Centres 

(a) the amount spent by Union Govern-
ment under National Leprosy Eradication 
Programme in the different Slates since its 
Inception; 

(b) the number 01 lepers cured and 
rehabifitated under this programme; and 

(c) the total number of Leprosy Centres 
in the country? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) National Leprosy Control 
Programme came in operation in 1955 and 
was relaunched as NLEP in 1982-83. It was 
made Centrally Sponsored Scheme with 
100'='/0 Central assistance to all StatesfUTs in 
6th Five Year Plan. The details of funds 
spent by Union Government since its incep-
tion are given in the attached statements I 
and II. 

(b) 43,54,082 Leprosy patients have 
been discharged as cured since inception of 
the programme. As per the information 
available 26,794 have been medically reha-
bilitated and 12,983 have been vocationally 
rehabilitated. 

(c) Number of Leprosy Centres under 
Nationaly Leprosy Eradication Programme 
is given below: 

728 

895 

in) Survey Education and Treatment Centres 6102 

w) District Leprosy Offices 244 

v) Temporary HospitaJisatlon Wards 294 

vi) Sample and Survey Assessment Units 35 

vii) Voluntary Organisations 283 
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STATEMENT -I 
2 

Expenditure on NLCF during:-
1966-69 63.00 

Plan period Expenditure 
(Rs. in /akhs) 1969-74 286.00 

2 1974-79 2023.00 

1955-56 35.00 1979-80 232.00 

1956-61 529.00 1980-85 4120.00 

1961-66 425.00 
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[ Translation] 

People Affected by TB and AIDS 

5468. SHRI NANDLAL MEENA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a number of people of 
Rajasthan are suffering from diseases like 
T.B. and AIDS: 

(b) ~ so, whether Government have 
formulated any scheme for the prevention of 
these diseases; and 

(c) rt so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) ~ is estimated that more 
than 5 lakh persons are suffering from Tu· 
berculosis in the State of Rajasthan. 

No AIDS case has been reported from 
Rajasthan. 

(b) and (c). District Tuberculosis Centres 
have been established in all districts of Ra-
jasthan except Dholpur. BCG Vaccination 
against Tuberculosis is bemg given to the 
children of 0-1 age group as a preventive 
measure under Universal Program me for 
Immunization. 

Sterilisation in Rajasthan 

5469. SHRI NANDLAL MEENA: Will 
t~18 Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of persons sterilised In 

Rajasthan during 1989-90: 

fixed therefor and H so, the number of per-
sons who were denied this incentive or who 
went without incentive money? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NllAMANI 
ROUTRAY): (a) The number of persons 
sterilised in Rajasthan during 1989-90 from 
April, 1989 to February 1990 are 1,03,269. 

(b) and (c). Requisite information is 
being collected from the Rajasthan State 
and will be laid on the table of the Sabha. 

Allotment of Houses by DDA to SCsI 
STs 

5470. SHRI DASAI CHOWDHARY: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of houses allotted by 
Deihl Development Authority during the last 
three years; and 

(b) the percentage of such houses 
allotted to Scheduled Castes and Scheduled 
Tribes? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOU MARAN): (a) 
71,986. 

(b) 5235 houses were allotted to Sched-
uled Caste/Scheduled Tribes representing 
7.3% of the total number of houses allotted 
during the last three years. 

Decrease in Water Level In Wells of 
Rajasthan 

5471. SHRITHAN SINGHJATAV: Will 
the Minister of WATER RESOURCES be 

(b) the districts where targets set under pleased to state: 
the programme were not achieved: and 

(c) whether any Incentive has been 
(a) whether the water level in wells of 

Dhaulpur and Bharatpur districts of Rajast-
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han has gone down resulting in severe crisis 
of drinking water: 

(b) whether any scheme for lifting drink-
ing water from River Chambal and supplying 
it to the people is under consideration of 
Union G.?vernmQnt: and 

(c) if so, the time by which the approval 
is likely to be granted in this regard and the 
work likely to start thereon? 

THE MINISTER OF STATE IN THE 
MINISTAYOFWATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) The water level 
In wells in Dhaulpur and Bharatpur distl icts 
has gone down creating drinking water prob-
lems In some villages. 

(c) Does not arise. 

[English] 

Decrease in Water Table in the Country 

5472. SHRI M. BAGA REDDY: 
SHRI Y.S. RAJA SEKHAR 

REDDY: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the water table is going 
down in the country especially In the Irriga-
tion Wells sector: 

(b) If so, the reasons therefor: 

(c) the remedial measures being taken 
by Unron Government to stabilise the w3ter 
level: and 

(d) the steps being taken to meet the 
demands of drought prone areas of Andhra 
Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) While no gen-
eral decline has been recorded in the ground 
water table inthecountry, declines as well as 
rises in ground water levels have been re-
corded in different localised pockets. 

(b) Ground water levels decline when 
extraction exceeds recharge. This may be 
due to deficient rainfall or high levels of 
extraction of the annually replenishable 
resource. 

(c) Preventive and remedial measures 
to prevent declines include appropriate land 
and water management practices to con-
serve and augment ground water, art~icial 
recharge, restrictions on institutionalfinance 
In Blocks with high stage of development, 
and control and regulation of ground water 
'development. 

(d) Planning and implementation of 
ground water development schemes are 
carried out by the State Governments. 
However, under the National Drinking Water 
Technology Mission, during the period 1987-
88 to 1989-90, an assistance of Rs. 109 
lakhs was given to the Government of Andhra 
Pradesh for schemes for constructing water 
harvesting structures. 

SCIST J.E. in D.W.S. and S.D.U. 

5473. SHRI J.P. AGARWAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Water Supply and 
Sewage Disposal Undertaking has appointed 
a large numberofJuniorEngineers (E&M)of 
geneml category since 1979 onwards against 
vacancies r~served for SCs/STs against 
Government directives/rules: 

(b) if so, the details thereof: 
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(c) how many vacancies of J.E. (E&M) 
in DWS and SOU were reserved for SCsI 
5T s for the past three years, the vacancies 
actually fitled. re-reserved, lapsed and posi-
tion of baddog as on 1 January, 1990; 

(d) the representation of SC/ST JEs in 
next promotion of A.E. (£&M) in comparison 
to general cakigory during:past three years; 

(e) thenumberoftemporaryJEs (E&M) 
ofSCslSTsoonfumed since 1979 and if not, 
the reasons therefor; 

(1) wbether work mistries working as 
JEs on ad hoc basis were placed senior to 
SCIST JEs; and 

(g) whether any representations by JEs 
and SCslSTs have been made against al-
leged irregularities and if so, the action taken 
thereon? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). No, Sir. However, some appoint-
ments were made from general category on 
ad-hoc basis against the vacancies reserved 
for SC/ST during the year 1979-80 in the 
interest of work. The deficiency has, how-
ever, been made good during the subse-
quent years. 

(c) Out of 50 vacancies during the last 
three years, '2 were reserved for SCs/STs 
and the same have been filled. The SCs'STs 
vacancies were neither got de-reserved nor 
allowed to lapse. There is a backlog of 5 
posts of STs on 1.1.1990 but none against 
the SC category. 

(d) During the pastthreeyears, only two 
general category candidates have been given 
ad-hoc promotion. No SCfST candidates 
were promoted as no candidate was avail-
able even in the extended zone of considera-
tion. 

(e) SomeJEsappojntedduringthayear 
1977-79 have ehaUenged the seniority list of 
JEs in the High Court of Delhi and, therefore, 
confirmation oftheJEs has not been done so 
far. 

(f) Yes, Sir. This has been done in view 
of the judgement of the Supreme Court in 
Civil Appeal No. 5271528/1986 in the case of 
Shri J.P. Gupta and Others Vs. M.C.D. 

(g) Some representations from SC 
candidates have been received regarding 
fixation of their seniority/promotion, and in 
one case, appropriate rectification has been 
done in the seniority list. 

{ Translation] 

Indira Sagar Bandh 

5474. DR. BANGAll SINGH: 
SHRI SHIV SHARAN VARMA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether attention of Government 
has been drawn to the news-item appearing 
In 'Jansatta' dated 19 March, 1990 underthe 
caption "Indira Sagar Bandh Ka Kam Rokane 
Ki Shifansh"; 

(b) If so, the reaction of Government 
thereto: 

(c) the number of trees likely to be felled 
on completion of the project; and 

(d) the steps taken for the rehabilitation 
of the oustees of this project? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAI KOTADIA): (a) and (b). Gov-
ernment is aware of the news-item. How-
ever, there is no proposal 10 stop the work on 
Indira Sagar ProJect. 
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(c) Enumeration of the trees to be felled 
has not yet been made. 

(d) The State Government has pro-
posed rehabilitation of oustees. Five phases 
rehabilitation plan for Phase I has been 
drawn up. Land for rehabilitation of villages 
is under identifications. 

Spinning Mill 

5475. DR. MAHADEEPAK SINGH 

(c) if so, the action taken in this regard; 
and 

(d) the steps Government propose to 
take to stop its use? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAy): (a) to (d). The information is 
being collected and will be placed on the 
Table of the Sabha in due course. 

SHAKYA: Will the Minister of TEXTILES be [English] 
pleased to state: 

Plan to Phase out Tobacco 
(a) whether it is a fact that foundation 

stone of a spinning mill was laid in Etah 5477. SHRI P.R.S. VENKATESAN: 
district of Uttar Pradesh; and Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state: 
(b) if so, the time by which it will be set 

up and the expenditure likely to be Incurred 
thereon? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. Foundation stone for U.P. Sahakari 
Katai Mills Ltd. was laid on 31.07.1989 in 
Etah District of Uttar Pradesh. 

(b) According to the State Government 
the Mill IS likely to be set up by 31.03.1991 
sublect to availability ot funds and the esti-
mated cost of the project is Rs. 1,470 lakhs. 

C~ncer from use of Karpoori Tobacco 

(a) whether Government propose to 
plan to phase out tobacco like hashish and 
indigo from the country; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) No such proposal is under 
consideration of Ministry of Health and Family 
Welfare. 

(b) Does not arise. 

Fourth India Garment Fair 

5478. SHRI KS. RAO: Will the Minister 
5476. DR. MAHADEEPAK SINGH of TEXTILES be pleased to state: 

SHAKYA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Karpoori Tabacco is manu-
factured in Mainpuri district of Uttar Pradesh 
and its use causes many diseases related to 
throat stomach. cancer and lungs: 

(b) if not, whether Government propose 
to chemically analyse it; 

(a) whether the Fourth India Garment 
Fair (autumn/winter collection 1990-91 ) 
sponsored by the Apparel Export Promotion 
Council was held in New Delhi in January, 
1990; 

(b) if so, the names of the countries and 
organisations which participated in the 
fair; 
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(c) the objectives for holding the fair: 
and 

(d) whether these objectives have been 
achieved? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. 

(b) The fair was meant for only Indian 
exportf?rs. 

(c) The objective of holding the fair was 
to promote exports of garments from India by 
giving exposure to our products to the for-
eign buyers. 

(d) Yes, Sir. A large number of foreign 
buyers and buying agents visited the fair to 
develop contacts with the Indian exporters. 

Decrease in Ground Water Level in 
Madhya Pradesh 

5479. SHRI LOKENDRA SINGH: 
SHRI PURUSHOTTAM 

KAUSHIK: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the water level is grLld' Jally 
going down in the country especially In some 
parts of Madhya Pradesh: 

fb) if so, whether Union Government 
have taken any steps to expeditiously re-
charge the underground water level: 

(c) whether they propose to provide 
financial assistance to the State for this 
purpose: and 

ld) rt so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) While no gen-
eral decline has been recorded in the ground 
water table, declines as well as rises in 
ground water levels have been recorded in 
different localised pockets in the country, 
including Madhya Pradesh. 

(b) Planning, developing and manage-
ment of ground water are carried out by the 
State Governments. Measures to recharge 
ground water include appropriate land and 
water management practices to conserve 
and augment ground water, and artificial 
recharge. 

(c) and (d). The matter is underconsid-
eration. 

Nationalisation of Textile Mills 

5480. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of TEXTILES 
be pleased to state: 

(a) the number of textile mills national-
Ised and placed under the National Textile 
Corporation; 

(b) how m any of them are running at 
profit: 

(c) whether Government propose to 
nationalise more textile mills: and 

(d) if so, the details thereof? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) At 
present, there are 109 nationalised and 15 
managed textile mills under National Textile 
Corporation. 

(b) During the period April, 1989-Janu-
ary. 1990, 25 nationalised textile mills of 
NTC earned provisional net profit. 
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(c) There is no proposal for additional 
nationalisation at present. 

(d) Does not arise. 

Regional Workshop on Warehouse 
Management of Stored Foodgralns 

5481. SHRI G.S. BASAVARAJU: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether a regional workshop on 
"Warehouse Management of Stored 
Foodgrains" was held in Delhi In March-
Apnl,1990; 

(b) if so, the organisers of the work-
shop: 

(c) the countries which participated In 
the worKshop: 

(d) the subJectltoplcs on which d~lib
eratlons were made; 

(e) the recommendations made at the 
workshop; and 

(f) the follow up action taken thereon? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Yes, Sir. 

(b) The Organisations were the Depart-
ment of Food. Government of India and 
Food and Agricu~ural Organisation of the 
United Nations, Regional Office for ASia and 
Pacific, Bangkok. 

(c) The participating counttles were 
Bangladesh, Bhutan, Myanmar, Nepal, Phil-
'ppineS, Sri Lanka, Vietnam and India 

(d) The subJectltopics covered various 
aspects of warehouse management and 
preservation of stored foodgrarns. 

(e) A statement is attached. 

(f) They recommendations will be con-
sidered for implementation by tbe Govern-
ments of the net-work countries in the field of 
inter-country cooperation in post harvest 
technology and quality control of foodgrains 
executed by FAD and funded by UNDP. 

STATEMENT 

Recommendations of the regional work-
shop on Warehouse Management of 

stored food grains (19th March-6th April, 
1990) 

The second phase of the regional 
network on Inter-country Coopera-
tion in Post Harvest Technology and 
Quality Control of Foodgrains funded 
by UNDP and executed by FAD is 
sanctioned upto 30th September, 
1990 at present. All the participants 
unanimously desired that before 
TCDC (Technical Cooperation Among 
Developing Countries) approach can 
be applied within the region, UNDP 
need be requested to extend the 
network. for another 4 years upto 1994. 
~n the third phase, emphasis should 
be laid on development of TCDC 
approach by a targetted date to foster 
se~-reliance. 

2. The Regional Coordinator, RAPA, 
FAD Bangkok may be requested 10 
take up the matter with donor agen-
cies for not only strengthening 
REGNET but also to cater to the 
individual needs of the national 
member countries and the institutions. 

3. Drying of high-moisture grain requires 
focussed attention through sponsor-
ship of research activities by donor 
agencies for development of suitable 
d rye rs/strat eg ies. 
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4. The assessment of losses on ac-
count of handling, storage, transit etc. 
should receive prior~y attention of the 
nat~nal govemments of the network 
member countries. 

5. Concerted efforts are required by the 
network member countries for en-
forcing quality standards at the time 
of procurement, storage and distribu-
tion. 

6. Due to reported resistance to various 
pesticides, alternative prophylactic 
chemicals require to be evaluated 
and introduced. Similarly, the use of 
various fumigants need be standard-
ised according to agro-climatlc condi-
tions, commodities and pests in-
volved. 

7. Non-chemical methods like controlled 
atmosphere, use of low and high 
temperatures, forced aeratIon etc. 
require to be evaluated tor use in the 
region. Code of practices for ware-
house hygiene should be imple-
mented vigorously. 

8. There should be an Integrated ap-
proach in the field of Post Harvest 
T echno\ogy by the member countl ies 
starting from post production to distri-
bution covering various aspects and 
the gamut of activities covered therein 
so as to apply a "systems approach" 
to the entire post harvest oper3tions 
connected with foodgrains. The na-
tional infrastructure should be as-
sessed and SUitably strengthened. 

9. Alternative packing material, dunnage 
material and fumigation covers should 
be evaluated for introduction of better 
techniques. The bulk handling of 
toodgrains right from the farm level 
Llpto the distribution should be ex-

plored by improving the modes of 
transport. 

10. Thedesign of storage facilities should 
be developed according to the na-
tional needs. 

11 . A system for exchange of expertise 
must be developed for effective utili-
sation of the developments made in 
this field. 

12. In order to keepthe network countries 
abreast with the latest developments 
in this field a "REGNET Newsletter" 
need be started. 

13. The equipment used in warehouses 
must be standardised. 

14. Periodic monitoring system for pesti-
cide residues and mycotoxins should 
be developed to meet the require-
ments of the region. 

15. Research, Development, Training and 
Extension should form integral parts 
in the post harvest operations in all 
NMCS. 

16. The total training needs of individual 
countries should be worked out so as 
to evolve a time bound targetted 
programme for training. Specific 
needs of training may be identified. 
The National Training Institutes should 
be suitably strengthened. Model train-
Ing programme should be developed. 

17. National Governments should launch 
a programme to minimize food losses 
at farm level by organising training, 
demonstration and publicity pro-
grammes to motivate the farmers to 
adopt scientijic storage of foodgrains. 
Wherever the infrastructures is exist-
ing, it should be suitably strength-
ened. 
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1 B. The Regional Coordinating Unit, FAO, 
RAPA, Bangkok should start a cell for 
TCDC Information Referral System 
(INRES-South) for the REGNET 
members so as 10 develop a system 
for Technology Assessment and Fore-
casting. 

National Textile Corporation Show-
rooms in Karnataka 

5482. SHRI H.C. SRIKANTHAIAH: Will 
the Minister of TEXTilES be pleased to 
s1ate: 

(a) the total number of National Textiles 
Corporation showrooms in KarnataKa; 

(b) the number of location of show-
rooms in district Hassan; and 

(c) the numberof showrooms proposed 
to be opened in Hassan District in Karnataka 
during 1990? 

THE MINISTER OF TEXTilES AND 
MINISTER OF FOOD PROCESSING IN~ 

DUSTRIES (SHRI SHARAD YADAV): (a) At 
present, there are 24 NTC Showrooms lo-
cated in Karnataka. 

(b) There is one showroom located at 
Arvind Udyog Complex opposite Bus stand 
in district Hassan, Karnataka. 

(c) There is no prbposalforopening any 
showroom in Hassan District of Karnataka 
during 1990. 

Centres for Leprosy Cured Patients 

5483. SHAI K. MURAlEEDHARAN: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the number of rehabil~ation centres 
functioning in the country for the leprosy 
cured patients, State-wise; and 

(b) whe1her these ~ntres are able to 
rehabil~ate the such cured persons from 
leprosy? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) A number of centres are being funded 
under the Ministry of Welfare's Scheme of 
Assistance to Voiuntary Organisations for 
the Rehabilitation of leprosy Cured Per-
sons. A list of such centres funded during the 
last three years may be seen in the attached 
statement. 

(b) Yes, Sir. 

STATEMENT 

Name of Voluntary Organisations 

1. -German leprosy Relief Association, 
Rehabil~ation Fund, 
4,' lajpathy Street, Shenoynagar, 
Madras-60003. 

2. Hind Kusht Nivaran Sangh, 
Bhubaneswar, Orissa. 

3. Santhal Paharia Seva Mandai, 
Saidyanath Deoghar 
(Bihary. 

4. Society of the Sacred Heart 
leprosy Centre, Sakkottai-612401, 
Kumbakonam (T.N.). 

5. Hind Kusht Nivaran Sangh, 
Paschim 8aingiya Shakha, 
94, Chittaranjan Avenue, 
Calcutta. 

6. Hind Kusht N1varan, 
Shimla. 

7. Hony. Secretary, 
Shivananda Rehabil~ation Home, 
Kukaipalli, 
Hyderabad-872. 
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[ Translation] 

Scheme for Water Storage In RaJast~n 

5484. SHRI I'JANDLAl MEENA: Will 
the Minister of WATER RESOURCES be 
pleased to state whether any scheme is 
under the consideration of Government for 
saving and storage of water in Rajasthan 
where water table is receding continuously? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAI KOTADIA): Scheme for use of 
w~ter in Rajasthan also envisage conserva-
tion and storage of water to the extent pos-
sible. In addition, schemes for surface water 
oanals envisage conjunctive use of surface 
water and ground water together. 

Inquiry Regarding Glaciers 

'5485. DR. BENGALI SINGH: 
SHRI SHIV SHARAN VARMA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether attention of Government 
has been drawn to the news-item appearing 
In the "Jansatta" dated 24th March, 1990 
under the caption 'Sawdhan glacier Pichhe 
Hat Rahe Hain': . 

(b) H so, whether Government have 
decided to g.et an inquiry conducted in this. 
regard; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINIS'TRYOFWATERRES9YRC~S (SHRI 
MANUBHAI.KOTADIA): (a) Ye's, Sir. 

(b) to (d). Systematic glaciological 
Studies on a few glaciers have been carri,ed 

out since 1973. The stud.ies have, revealed 
that these glaciers are in a state of reces-
sion. The retreat or advancement of glaciers 
is guided by general climatic fluctuations. 
The present global climate is generally warm-
ing up which is leading to th~ retreat of 
glaciers. 

" [English] 

Traffic Congestion in NCR 

5486. SHRI KAlP NATH RAI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any long term plans have 
been drawn to ease traffic Congestion in the 
National Capital Region;" and 

(b) if so, the details thereo~? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) The long-term plans include the 
following:-

i) E)(pressw~ys on Delhi-Ghazia-
bad, Meerut, Panipat-Sonipat 
and Ghaziabad - Faridabad -
NOIDA routes; 

ii) Widening and strengthening of 
National Highways 1,2,6,8, 10 
and 24 in the National Capital 
Region; 

iii) Strengthening of Outer grid road 
(Palwal-Sohna-Rewari-Jhailar-
Rohtak-Gohana-Pan ipst-
Meerut-Hapur-Bulandshahr-
Khurja-Palwal-Khurja to ," NCR 
boundary in the South; Meerut 
to NCR boundary in the North; 
and Bhiwadi-Jhalia-Kishangarh 
and Alwar); and of Inner grid 
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(RohtakpSonepat -B aghpat 
Meerut and Faridabad-Gurp 

gaon-Jhajjar-Rohtak): deveiop-
ment of concentric Ring Road 
in Delhi Urban Area; integrating 
Regional and intrapurban road 
network and providing accessip 

, bility to the 4 proposed Metro-
polita,-, Directional Terminals. 

iv) Railways to augment rail facilip 

ties on Palwal-Fandabad-Delhi: 

12.22 hrs. 

[ Translation] 

Delhi-Rewari-Alwar; 
Moradnagar-Meerut and Delhi-
Ghaziabad-Khurja sections; 
providing/augmenting facilities 
for passenger movement be-
tw~en priority towns through a 
regional rail bypass linking 
K h u rj a- P a Iw a 1- B h iwad i-
Dharuhera-Rewari-Jhajjar and 
Rohlak: development of termi-
nal facilities at 4 locations; 
constitution of a coordinating 
agencyfortaking an overall and 
integrated view of the total re-
gional transportation system 
has also been envisaged. 

MR. SPEAKER: Mr. PooJary, what was 
happened to you? Please sit down. 

( Interruptions) 

MR. SPEAKER: No, please sit down. 

( Interruptions) 

[English] 

MR. SPEAKER: Take your seat first. 
Mr. Sathe. 

( Interruptions) 

SHRIVASANTSATHE(Wa~h~: S~ 

I wou Id 1ike to raise a matter of grave national 
importance raised by no less a person than 
the hon. Deputy Prime Minister, Shri Devi Lal 
himself in his letter to hon. Prime Minister-
some 20 days back-on the 1 st April, 1990. 
I hope it is not a matter of April fool. In this 
letter, he has enclosed a large number of 
docu m ents. (Interruptions) 

The hon. Deputy Prime Minister has 
drawn the attention of the Prime Minister to 
matters which, as he says, "greater details, 
I discovered relating to offences committed 
under FERA, FSI, Urban Land Ceiling Act, 
Income Tax Act, Customs Act and Compa-
nies Act by Shri Goenka." 

[ Trans/ation] 

MR. SPEAKER: Please give notice. 

[English] 

SHRIVASANTSATHE: We have given 
notice. 

SHRI JANARDHANA POOJARY 
(Mangalore): I have given a notice. 

MR. SPEAKER: Let me see the notice. 

( Interruptions) 

SHRI VASANT SATHE: The matter is 
very serious. The question is: We want to 
know and this House I am sure will also be 
eager to know, what is the response of the 
hon. Prime Minister to this important matter 
which he himself says 'a matter of great 
national importance'? He concludes by 
saying: "I hope, you will look into this w~h a 
sense of urgency. This is destabilisation. He 
says: "I am sure, you will go through the 
enclosed documents and issue unambigu-
ous instrudions.· . 

This is not from a newspaper. This is a 
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document which he has written. Unless the 
han. Prime Minister tells us what he is doing 
on this matter-if such a matter of national 
Importance which the Deputy Prime Minister 
himself says is of great national importance 
is going to be hushed up or ignored or no 
response from the Prime Minister 'is com-
ing-you can undersfand what inference 
should the nation draw and the Parliament 
shall draw. This is our concern. I would like 
to have a categorical statement from the 
Prime Minister on this, This matter needs to 
be discussed in this House ... (Interruptions) 

SHRI JANARDHANA POOJARY, SiT, 
the Deputy Prime Minister has made a seri-
ous charge against this Government He 
had stated in his letter that the .... 

MR. SPEAKER: You should have taken 
permission to quote from the letter. Don't 
quote from the letter. The same issue has 
been raised by Mr. Sathe. Under what rule, 
are you raising it? 

SHRI JANARDHANA POOJARY: The 
Deputy Prime Minister had stated that he 
had made enqUiries and hiS enquiries re-
vealed that there is ... 

MR. SPEAKER: You give a notice, 

SHRI JANARDHANA POOJARY: Even 
before Mr. Sathe,l have given a notice, Even 
today I have given a notice. 

MR. SPEAKER: That will be conSId-
ered, 

SHRI JANARDHANA POOJARY: My 
submission is that there is a conspiracy,., 

MR. SPEAKER: No notice has been 
gi'Jen by you. You have not given any notice. 

SHRIJANARDHANA POOJARY: There 
IS a conspiracy by cap~alists including the 
Indian Express Group and and they have 

violated all the laws. Not only that. There is 
influence of Indian Express in the Cabinet 
and in the administration. This is a serious 
charge. It is not a light matter. The Deputy 
Prime. Minister is making a serious charge. 
(Interruptions) 

Either the Deputy Prime Minister should 
resign or the Prime Minister should resign. 
( Interruptions) 

SHRI p.e. THOMAS (Muvattupuzha): 
It is reported in the Press today that the US 
defence industry sources have said that 
China is going to sell its first major Bamstic 
Missile to Pakistan. h has been stated that 
this is a new Medium Range Ballistic Missile 
of nearly or more than 800 kms. range which 
can be used to penetrate into India and 
thrash India in a war. So, it is a matter of great 
concern and I would humbly req uest that the 
Government should take very serious note 
of it, The matter should be referred to the 
Chinese Embassy immediately. I also pray 
that a statement may be given by the con-
cerned Foreign Minister and the Defence 
Minister after the matter is enquired into. 

SHRI l.K. ADVANI (New Delhi): Mr. 
Speaker, Sir, I tried to understand what Mr. 
Sathe was saying but frankly I could not. I 
would say thatthe conventions ofthis House 
are that the House should not be taken by 
surprise by anyone without the House hav-
ing any knowledge as to what is being dis-
cussed. (Interruptions) 

Sir, all that I could understand was that 
a reference was being made by an han. 
Member of the Opposition to a letter sup-
posed to have been written by the Deputy 
Prime Minister to the Prime Minister. Now. 
everyone knows that no reference is made ... 
(Interruptions) Please let me complete. (Inter-
ruptions) I have no objet1ion. But I would say 
that it is for the hone Speaker and the Chair 
to decide whether any particular document 
has been laid on the Table. ought to be laid 
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on the Table; and if any reference has to be 
allowed in the House about that document, n 
can be onJy after the House has been taken 
inro confidence. (/ntBrruptions) 

MR. SPEAKER: I h.ave not- permitted 
him to lay it on the Table. 

SHRI L.K. ADVANI: My submission IS 

that in a case of this type, the Member ought 
to have been prohibited from referring to the 
letter, until you had an opportunity of going 
through that letter, enquiring from the Dep-
uty Prime Minister ... (Interruptions) 

MR. SPEAKER: Mr. Advani. I have 
been telling Mr. Sathe .... (Interruptions) 

SHRI LK. ADVANI: I for one may 
I('mlnd the House that I, as a member of the 
Gc:vernment, had pleaded with Mr. Morarji 
Desai not to shut the House from debating 
the exchange of letters between Mr. Charan 
Singh and Mr. Morarji Desai. Therefore, I 
would be in favour of the House knowing it 
fully: but I would oppose the House being 
tJken by surprise in the manner in.whlch Mr. 
Sathe is doing. (interruptions) No, Sir: I 
oppose any Member making any reference 
to .1 document of this kind which is an inter-
f .. 1.nistenal correspondence, unless the 
House is taken into confidence-not Without 
H1at. It is for you, Sir, to examine this accu-
men!.. .. (Interruptions) 

MR. .SPEAKER: Mr. Sathe should not 
have quoted from that document. 

( Interruptions) 

SHRI L.K. ADVANI: You should not 
have allowed it. (Interruptions) I would plead 
With you not to allow this to become a prece-
dent for the House and, therefore, to ask the 
Member to give you document. and then 
decide accordingly. (Interruptions) 

SHRIVASANTSATHE: lam also aware 

of the rules. 

MR. SPEAKER: You are not entitled to 
have a discussion on this. 

( Interruptions) 

[ Trans/ation] 

SHRI VASANT SATHE: Mr. Speaker, 
Sir, first please give us a patient hearing, 
thtm you can give your ruling. 

[English] 

I agree With Mr. Advani that this is a matter 
that needs to be discussed. I am not bringing 
to your notice-my emphasis is this, Sir-
any private letter exchanged between two 
M,nisters. (Interruptions) 

MR. SPEAKER: Whatever n is-on any 
document. 

( Interruptions) 

SHRI VASANTSATHE: This is a matter 
which has been published in the newspa-
pers. The entire country knows. 

MR. SPEAKER: I do not know. 

SHRI VASANT SATHE: If this matter 
has not been brought to your notice. I do not 
know. This letter has been widely published. 
( Interruptions) 

MR. SPEAKER: That is a different 
thing. 

SHRI VASANT SATHE: I am raising a 
question: I am not producing the document. 

MR. SPEAKER: The letter is not before 
the Hou: a. 

( Interruptions) 
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MR. SPEAKER: The letter is not before 
the House. (Interruptions) 

SHRI VASANT SATHE: It is not my 
letter. I am asking a question. I am raising a 
question; I am asking: Is there such a letter? 
( Interruptions) 

MR. SPEAKER: You have raised It. 
Then~ is no letter before me. 

( Interruptions) 

MR: SPEAKER: There IS no letter. 

( Interruptions) 

SHRI VASANT SATHE: I am asking a 
question. Is Mr. Advani objecting to t~at? I 
am asking a question. (Interruptions) 

MR. SPEAKER: I have already permit-
ted Mr. Sathe. Others may please take their 
seats. 

SHRI VASANT SATHE: Am I off the 
rules when I say that I am asking the ques-
tion. viz. is there such a letter? There is no 
question before the House. (Interruptions) I 
am raising it: I am raising an important matter • of public importance. (Interruptions) 

MR. SPEAKER: For that, you have to 
give a notice. For that also, you have to give 
notice. 

(Interruptions) 

SHRIVASANTSATHE: Kindly see, Sir; 
we have given notices. (Interruptions) 

MR. SPEAKER: You have given notice. 
I will consider that. But there is no letter 
attached to this notice. 

(Interruptions) 

SHRI VASA NT SATHE: How can I 

attach a letter? (Interruptions) I want to know 
whether there is any such letter written by 
the Prime Minister to the Deputy Prime 
Minister. (Interruptions) 

MR. SPEAKER: Let us hear the Law 
Minister. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(80Ipur): What is the procedure being fol-
lowed? Can any or every subject be raised 
during what is generally known a~ Zero 
Hour? (Interruptions) 

MR. SPEAKER: Mr. Akbar, please take 
your seat. Mr. Somnath. 

SHRI SOMNATH CHA TIERJEE: The 
hon. member, Mr. Vas ant Sathe, referred to 
a document which bears the date, according 
to him, of First of April. Suddenly, during 
Zero Hour a matter is being raised without 
proper notice. (Interruptions) There is no 
urgency. Today, we are in 18th of April and 
a letter of First of April is being raised during 
Zero Hour. Is this the purpose for which this 
time is to be utilized? Can we discuss any-
thing like this? Will you permit us to discuss 
what Mr. Kamlapati Tripathi has said? It has 
come out in the paper. Can anything or 
everything be discussed during Zero Hour? 
This is not the way the time of the House is 
to be misused. 

MR. SPEAKER: Mr. Law Minister. 

THE MINJSTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): Mr. Sathe is a 
very senior member of this House. He is 
aware of the conventions and the procedure 
that we follo~ in this House. He has full right 
to give any kind of notice under the provi-
sions of the rules; and it is for yQU to decide 
about the admissibility of this notice. Assum-
ing there are certain letters, we have to 
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follow a cert~in procedure. The procedure is 
that you first consider the notice given by 
him: and if you consider that the notice is 
appropriate and proper, then the normal 
procedure and the convention that has been 
followed is to.ask the concerned person to 
explain about the notice that he has given. 
Befor.,e this is done, I would say .that this 
matter had never been allowed to be raised 
in this House'on earlier occasions. Mr. Sathe 
should not forget that we gave privilege 
notice after privilege notice in this House. 
(Interruptions) 

SHRr VASA NT SATHE: The whole 
matter relating to Bofors .was raised here. 
( Interruptions) 

SHRI DINESH GOSWAMI: A member 
does not automatically acquire, a right to 
raise a subject in this House merely by giving 
notice. In that case, the Speaker becomes 
redundant. (Interruptions) If I give you no-
tice, it is upto you to consider the notice; and 
if you feel, after the natice, that you are 
required to take an appropriate course of 
action under your jurisdi~ion, you can take. 
But so long as you do not decide the admis-
sibility of the notice a member has no right to 
raise the matter. Because, in that case, the 
Speaker's authority is eroded. It is up to you. 
We will not like to shut out any discussion. If 
you feel, after consideration of the notice, 
that some discussion in some form or other 
should be there, we will welcome it. But it is 
up to you to decide. Before that no member 
has any right to raise it here. (interruptions) 

SHRI YADVENDRA DATI (Jaunpur): 
Sir, I have been trying to raise a point of 
order. (Interruptions) 

MR. SPEAKER: What is it? 

SHRI YADVENDRA DATT: This corre-
spondence between the Prime Minister and 
the Deputy Minister, is a privileged letter. 
This letter has been published-in a so-

called publication-on the 1 st of April. Has it 
been broughtto your notice before Mr. Sathe 
raised it in the House? (Interruptions) 

MR. SPEAKER: I am not permitting 
anybody else in this matter. The matter is 
closed. 

( Interruptions) 

SHRI JANARDHANA POOJARY 
(Mangalore): I have got to say something. 

MR. SPEAKE~: What is it? You have 
already made your point. . 

SHRI JANARDHANA POOJARY: The 
han. members from the other side have 
stated that... 

MR. SPEAKER: No, no. 

SHRI JANARDHANA POOJARY: Sir, 
please, it is a very serious matter. (Interrup-
tions) This is a serious question regarding 
the security of the nation. 

MR. SPEAKER: What security? I wi.1I 
give my ruling. 

SHRI JANARDHANA POOJARY: This 
is a letter written by the Deputy Prime Minis-
ter to the Prime Minister. You ask ~he Gov-
ernment to lay it on the Table of the Hous~. 
If they are not going to do that, I will do it in 
the interest of the natioa. (Interruptions) I will 
do it in the interest of the nation. (Interrup-
tions) 

MR. SPEAKER: I am n01 perm~ting 
anybody else. 

( Interruptions) 

MR. SPEAKER: What is happening to 
you, Mr. Poojary? 

( Intfl"uptions) 
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MR. SPEAKER: 4 am not going to alow 
any further discussion on this. 

( Interruptions) 

MR. SPEAKER: I am not going to allow 
any discussion. Mr. Sathe wanted to ask a 
question. He should have given a notice of 
the question and followed the procedure for 
asking a qllestiOn. If he wanted to quote from 
some document, he should have written to 
me in advance enclosing a copy of the docu-
ment. The matter is closed here. 

( Inte"uptions) 

MR. SPEAKER: Yes, Mr. Acharia? Not 
on this, p1e~se. 

[ Translation) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, I would like to 
submit that on the basis of the convention 
that you have referred to and the ruling that 
you have given, whatever Shn Vasant Sathe 
has said, should be expunged from the pro-
ceedings of the House. 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
I want to know whether It IS closed now, since 
you have given your ruling. (/ntemJptions) 

SHRI KAMAL CHAUDHRY (Hoshiar-
pur): I have given a calling attentIOn notice. 
( Intemlptions) 

SHRI BASUDEB ACHARIA: Whatever 
Mr. Vasant Sathe has said about the letter 
should be expunged. 

MR. SPEAKER: No, no. Do not raise 
the iuu, again. 

( Interruptions) 

MR SPEAKER: I will decide after I 
receive proper notices on that. 

SHRIBASUOEB ACHARlA: Whatever 
he has said about the letter written by the 
Deputy Prime Minister to the Prime Minister 
should be expunged. (IntelTLlptions\ 

MR. SPEAKER: Prof. Rupchand Pat 

(Interruptions) 

MR. SPEAKER: J have caned upon Mr. 
Rupchand Pal. 

SHRI RUPCHAND PAL (Hooghly): The 
workers and the employees of this country 
are eagerly waiting for the decision of the 
Government to declare May Day as a paid 
holiday under Negotiable Instruments Ad. 
The whole nation is waiting for It. Many State 
Governments have already declared it a 
holtday. Let Central Government employ-
ees, private sector employees, and public 
u nciertaking employees have this pnvilege ... 
( Interruptions) 

SHRI NJRMAL KANT I CHA TIERJEE 
(Dumdum): The House is unanimous on this 
Issue ... (Inte.T&.ptjons) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It should be done by the Govern-
ment... (Interruptions) 

MR. SPEAKER: Shri Chhedl Paswan. 

(TranslatIon] 

SHRI CHHEDI PASWAN (Sasaram): 
Mr. Speaker, Sir, you are the custodian of 
this House. I would like to know under what 
rule our seasoned Member, Shri Vasant 
Sathe ... (Interruptions) 

MR. SPEAKER: You submit your point. 
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SHRJ CHHEOI PASWAN: I am coming 
to the point Zero Hour is going on. This is an 
encroac:h'ment upon the rights of other 
Members. (Int9n1.f'lions) 

The game of Hockey, whJch is our na-
tional game. has given us international rec-
ognition. ~Oespite our popr performance at 
the World Cup. our team gave a laudable 
performance at the Indira Gandhi Interna-
tional Gold Cup Tournament held at Lucknow. 
The Indian Hockey Federation began its 
open trial exercise on 17.4.90 to prepare the 
team tor participation in the B.M.W. Trophy 
to be held in Holland and the Asian Games 
to be held in Beijing but the regrettable part 
of It is that players are not left with suffiCient 
time to prepare themselves for competing in 
International competitions. (Interruptions) 

MR. SPEAKER: Plea59 do not read It 
out. I am not permitting you to read out. 

(Interruptions) 

[English] 

"Today. we dectare that if other cxu\-
tries of ElI'opeget indapaJldeI a, then 
independence will corne to Islamic 
countriesaiso.lndependencewlcome 
to Jammu and Kashmir and the slogan 
of "Got; Chalao. GoIi Chalao· (fire. 
Fire) would rent the air. There wiH be 
onJy one slogan 'Azadi. Azadi' (Free-
dom, Freedom)." 

Mr. Speaker. Sir, I would like you to 
listen to it. I have already sent it to you. I 
request the Prime Minister also to watch and 
hear it. He should tell us the steps being 
taken and the policy that has been formu-
lated in this regard. 

MR. SPEAKER: Now. please take your 
seat. 

[English] 

SHRI R. PRABHU (Nilgiris): You have 
Just now told Mr. Sathe that proper proce-
dure must be followed when allegations are 
made. I would like to remind you that last 
week on the 12th. an hon. Member, Shri 

MR. SPEAKER: Nothing will go on Rajveer Singh. made wild allegations against 
record. me .... (Interruptions) 

(lnterruptions)* MR. SPEAKER: I have allowed you to 

[ Translation] 

SHRJ MADAN 1AL KHURANA: Mr. 
Speaker, Sir. I have sent to you a video 

make a personal explanation ... 

SHRI R. PRABHU: You have not al-
lowed me ... (Interruptions) 

cassette showing the Pakistani Prime Minls- MR. SPEAKER: I have allowed you. If 
ter Shrimati Benazir Bhuno making a pro- you write to me ... 
vocative speech before the people of Pakl-
stan. In that cassette, you can hear and see 
her saying-

·Not recorded. 

( Interruptions) 
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SHRI VASANTSATHE (Wardha): I am 
on a point of order. I want to draw your 

• attention to rules 352 and 353. Rules 352 
anda53 are very very clear that any person 
wnowants to make an allegation defamatory 
against another person, cannot do so unless 
he gives previous notice to that person and 
alsototheGovernment. Herewas a Member 
of this House, who in turn while asking a 
supplementary, made a direct allegation 
4!gainst another Member, Shri Prabhu, say-
irtg clearly that he was involved in certain 
matters. You have pointed out that this cannot 
be, done. You were also pleased to say that 
this allegation would be expunged frcm the 
record. However, the whole thing has been 
kept on record, has become a part and has 
also appeared in the press. The han. Mem-
ber has already been defamed. How IS hiS 
pnvilege to be proected? .. 

MR. SPEAKER: He was allowed to grve 
his explanation. 

SHRI VASANTSATHE: Explanation by 
a Member will not clear him ff the allegation 
remains on the record. Therefore, I am say-
ing that this matter is a matter of serious 
importance of pnvilege of an han. Member 
whic;h you have to protect. And the only way 
this can be done is eith'er the matter goes 10 
the Privileges Comrnrttee and ther-e it is 
enquired into and the Member is cleared or 
the Member who made the allegation, with-
draws that allegaJion and apologies if he has 
the grace to apologise, or at least Withdraws 
that. This is the only way this can be done. 
This is what needs to be done under the rules 
of thiS House ... (interruptions) 

SHRI R. PRABHU: Nowyou have given 
a ruling that a notice must ~iven. Here rt 
IS not only my privilege, but it is the dignity of 

the Members, rig~ts of the Members of this 
Hou~e, privileges of the Members of this 
House. If that is allowed, then t~morrow any 
Member can make any allegation. Then the 
rule.s of procedures need not be followed. 
Let us throwaway the rule book. Why should 
we have any rules? Just now, you gave a 
ruling that Satheji should have given notice 
for raising the matter during Zero Hour ... 
(Interruptions) . 

• 
MR. SPEAKER: r have not permitted 

you to raise any other subject. You talk only 
about yourself. 

SHRI R. PRABHU: You have said that 
notice should be given for raising the matter 
during zero hour, but you have perm~ted the 
Member to make the allegatory statement 
against. me. h is undermining the dign~y of 
the House. This has gone on record; this has 
been published1n all national newspapers. 
Either the Member withdraws the remarks 
and tenders unqualified apology or the 
Member ... (Interruptions) 

MR. SPEAKER: You can again write to 
me and I will again give you a chance to 
make personal explanation. 

( Interruptions) 

MR. SPEAKER: Where any allegations 
have gone on record, the Minister or the 
Member against whom allegations have been 
made, is allowed, if he so requests, to make 
a statement in the House,. clarifying the 
position, either on the same day or later on. 
And that brings the matter to an end ... 

( Interruptions) 

SHRI VASANT SATHE: Sir, that rule 
applies if a statement is made by a Minister 
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or by someone wrongly and he needs to 
clarify the postiion. That is a personal expla-
nation. Here, the Member has not said any-
thing on which personal explanation may be 
given. So, don't apply that rule here. 

MR. SPEAKER: Let him write to me. 

SHRI R. PAABHU: I have given a 
notice. Sir. 

ment has asked for the supply of three thou-
sand metric tonnes of kerosene but that has 
not been supplied. Th~ price of kerosene oil 
has gone up to As. ten pEn litre. This has 
happened at a time when there is electricity 
shortage. The State of Orissa requires 1.200 
MW of electricity but t"e State Electricity 
Board is able to supply only 450 MW. This 
has added to the crisis. So, I would urge 
upon the Central Government to immedi-
ately supply 3,000 metric tonnes of kero-

SHRI VASANT SATHE: Sir, he has • sene oil as asked for by the State' Govern-
given the notice. Kindly consider that ... 

( Intftrruptions) 

SHRI KAMAL CHAUDHRY: Sir. I have 
written to you today morning. When on 12th 
April I got up and sald.that rule 353 has been 
fiouted, you mentioned that in case the 
Member. Shri Rajveer Singh has made thfs 
allegation. you will get it expunged .... 

( Interruptions) 

MR. SPEAKER: He has given a notice 
and I will consider it... 

( Interruptions) 

MR. SPEAKER: I will consider his nb-
tlce. 

SHAI VASANT SATHE: Sir, this is a 
nptice he has given to you. 

MR. SPEAKER: I will consider It. 

SHRISIVAJI PATNAIK(Bhubaneswar): 
Sir. the entire rural area of Orissa has gone 
dark because of short supply of karosene. In 
the month of April, there is a shortage of 
supply of kerosene oil to the tune of two 
thousand metric tonnes. The State Govern-

ment. 

[ Translation] 

SHRt SANTOSH KUMAR GANG WAR 
(Bareilly): Sir, in a feast at least 200 people 
died in the Basti District of Uttar Pradesh due 
to food poisoning. The point I am driving 
home is that according to the information 
received lately, the food served was adulter-
ated. Sulphas, a chemical, a ban on which is 
repeatedly talked was mixed with wheat. 
This tragic incident took place because Sul-
phas was mixed with wheat. I request the 
Government to look into this and direct the 
Uttar Pradesh Government to take neces-
sary action in this regard. 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Sir, the U.S. Government has 
auctioned the Indian religious places 'situ-
ated in that country. Indian nationals held a 
demonstration near the U.S. Embassy. They 
sought to present a memorandum but they 
were not able to do so. The honour of Indian 
nationals is at stake. Therefore, I request the 
Indian Government to intervene in this mat-
ter without delay and secure Justice to the 
Indian nationals. 



747 Papers Laid 

12.50hrs. ' 

APRIL 18, 1990 Papers·Laid 748 

PAPERS LAtO ON THE TABLE 

( Translation) 

Statement giving reasons for delay In 
laying Ibe Annual Report and Audited 
Accounts of the Jute Manufacturers 

DIveIopment CouneU for 1988-89 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): Mr. 
Deputy Speaker, Sir, 1 beg to lay on the Table 
a statement (Hindi and English versions) 
showing reasons for delay in laYing the 
Annual Report and Audited AccoJJnts of the 
Jute Manufacturers' Development Council 
for 1988-89 within the stipulated period of 
nine months after the close of the Account-
ing year. (Placed in Library See No. L T-
674190] 

Annual Reports and Reviews on the 
workings of Ali Yavar Jung Nationallnsti-
tute for the Hearing Handicapped, Bom-
bay, National Institute for the mentally 
Handicapped, Secunderabad, National 
Institute of RehabUitation train ing and 
Research, Cuttack, etc. etc. for 1988-89 
and statements for delay in laying these 

papers 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
Mr. Speaker, Sir, I beg to lay on the Table-

(1) (i) A copy of Annual Report (Hindi and 

(2) A Statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (i) above. [P1aced in lbrary. S. 
No. l T-675190) 

(3) (i) A copy of the Annual Report (Hindi 
and English versions) and audited 
Accounts of National Institute for 
the Mentally Handicapped, Secun-
darabad, for the year 1988-89. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the Working of National 
Institute for the Mentally Handi-
capped, Secunderabad, forthe year 
1988-89. 

(4) A statement (Hindi Clnd English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (3) above. [Placed in Library. 
See No. LT-676/90] 

(5) (I) A copy of the Annual Report (Hindi 
and English versions) and the 
audited Accounts of Nationallnsti-
tute for Rehabilitation, training and 
Research. Cuttack, for the year 
1988-89, 

(Ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the Working of National 
Institute for Rehabilitation training 
and Research, Cuttack, forthe year 
1988-89. 

English versions) and audited (6) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (5) above. [Placed in Library. 
See No. LT-677/90] 

Accounts of the All Yavar Jung 
National Instrtute for the Heanf1g 
Hanchcapped, Bombay, fortheyear 
1988-89. 

(ii) A copy of the ReView (Hindi and 
Englisn versions) by the Govern-
ment on the working of All Yavar 
Jung NatIonal InstItute for the 
Hearing Handicapped, Bombay, for 
the year 198B-89. 

(7) (i) A copy of the Annual Report (Hindi 
and English versions) and the 
audited Accounts of Nationallnsti-
tute for PhYSically Handicapped, 
New Delhi, for the year 1988-89. 

(8) A statement (Hmdl and English 
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versions) showing the reasons for 
delay in laying the papers men-
tioned at (7) above. [Placed in 
Library. Sge No. L T -678/901 

[£ngHsh] 

Dl:ugs Ind Cosmetics (Second Amend-
ment) Au.s 1989; Annual Report and 
Review on the working of Central Council 
lor Re ... ch In Ayurveda and Siddha for 
1988-89 and statement showing reasons 
for delay In lay1ng review and Audited 
Accounts thereof Annual Report, Annual 
Accounts and Review of All India Insti-
tute of Speech and Hearing, Mysore for 
1988-89 and statem",t for delay in laying 

these papers 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): I beg to lay on the Table-

(1) A copy of the Drugs and Cosmetics 
(Second Amendment) Rules, 1989 
[Hindi and English versions] pub-
lished in Notification No. G.S.A. 
No. 691 (E) in Gazette of India 
dated the 11th July, 1989. under 
section 38 of the Drugs and Cos-
metics Act, 1940. [Placed in Library. 
See No. L T -679/90] 

(2) (i) A copy of the Annual Report (Hindi 
and English versions) of the Cen-
tral Council for Research in Ayur-
veda and Siddha forthe year 1988-
89. 

(3) 

(iO A copy of the Review (Hind i and 
EnglisP1 vet'5ions) by the Govern-
ment on tree working of the Central 
Council for Research in Ayurveda 
and SKJdha, for the year 1988-89. 

A statemem [Hindi and English 
versions] (a) showing reasons for 
delay in laymg the papers men-
tioned at (2; above and (b) expfain-
ing reasons for not laying the Au-
dited Accounts of the Central Coun-
cil for Research in Ayurveda and 

Siddha for the year 1988-89 within 
the stipulated period of nine months 
after the close of the Accounting 
year. [Placed in Library. See No. 
LT-680!90] 

(4) (i) A copy of the Annual Report [Hindi 
and English versions] of the All 
India Institute of Speech and 
Hearing, Mysore, forthe year 1988-
89. 

(ii) A copy of the Annual Account [Hindi 
and English versions] of the All 
India Institute of Speech and Hear-
ing, Mysore, for the year 1988-89 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the All India 
Institute of SpAACh and hearing, 
Mysore, for the year 1988-89. 

(5) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at 94) above. [Placed in Library. 
See No. LT-681/90] 

Central Warehousing Corporation 
(Amendment) Rules, 1990 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): I 
beg to lay on the Table a copy of the Central 
Warehousing Corporation (Amendment) 
Rules, 1990 G.S.A. 435 (E) in Gazette of 
India dated the 5th April, 1990 under sub-
sectior. (3) of section 41 of the warehousing 
Corporations Act, 1962. [Placed in Library. 
See No. L T -682/90] 

Detailed Demands for Grants of the 
Ministry of Law and Justice for 1990-91 

THE MINISTER OF STEEL AND MINES 
AND MlNISTER OF LAW AND JUSTICE 
(SHRf DINESH GOSWAMn: tbegtc lay on 
the T abte a copy of the Detailed Demands 
for Grants (Hindi and English versions) ott he 
Ministry of law and Justice for f 990-91. 
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[Placed in Library. See No. L T --683190] 

Detailed Demands for Grants of the 
Ministry of Water Resources for 1990-

. 91 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
Sir. on behalf of Shri Manubhai Kotadia, I 
beg to lay on the T abl~ a copy of the Detailed 
Demands for Grants (l:iindi and English 
versions) of the Ministry of Water Resources 
for 1990-91. [Placed in Library. See No. 
L T --684190] 

12.59112 hrs. 

[English] 

COMMITIEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Second Report 

SHRI SHIVRAJ V. PATIL (Latur): Sir, I 
beg to present the Second Report (Hindi and 
English versions) of the Commtttee on Pri-
vate Members' Bills and Resolutions. 

[ Translation] 

SHRI MITRA SEN YADAV (Faizabad): 
Mr. Speaker, Sir, three hundred persons 
have died as a resutt of consuming poison-
ous food in Raipur village of Basti District in 
Uttar Pradesh. Not only human beings even 
animals like dogs and cats were affected. 
The excessive use of insecticides has caused 
this food-poisoning. An inquiry should be 
held into the functioning of all those insecti-
cide agencies and factories where these 
insecticides are manufactured. This is a very 
serious incident and an inquiry is necessary 
in the matter. Government should grant fi-
nancial assistance to the dependents of all 
the victims. 

MR. SPEAKER: This is all right. Now, 

Shri Kumaramangalam. 

I English] 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Sir. today morning in the newspaper 
we read that 'Khalistan Liberation Front' was 
claiming the credit for the fires in Delhi. 
Yesterday, the hon. Home Minister was 
making a statement saying thatto the best of 
his information he did not know of any sabo-
tage. But the Police Commissioner said that 
he cannot rule out the sabotage. The s~u
at~on is that there is total confusion. I have 
requested that a Calling Attention may be 
admnted in this House on the fire incidents 
because the KLF, 'Khalistan Liberation Front' 
has also claimed ~. It is an important matter, 
Sir. 

[ Tra.nsJation] 

SHRI SA TYNARAYAN JATIYA (Uiiain): 
Mr. Speaker, Sir, yesterday I had given a 
notice of Calling Attention on the serious 
aCCident involving 23 crude nepthalene tank-
ers which caught fire in Nagda in which many 
people lost their lives and many received 
burn injuries and property worth thousands 
of rupees was damaged. The Government 
should undertake relied measures immedi-
ately and provide them compensation. (Inter-
ruptions) 

MR. SPEAKER: I did not call you, Shri 
Dasai Chowdhary. 

SHRI DASAI CHOWDHARY (Rosera): 
Sir, I alongwith han. Shri Devendra Prasad 
Yadav and Dr. Shailendra Shrivastava were 
coming from Patna by 401 I.C. on the morn-
ing of 16th. This 401 I.C. generally develops 
defects and is not fully operative. On that day 
also, it developed some snags on reaching 
Lucknow around 11 p.JTl: There was no ar-
rangement of drinking water either, we went 
to the concerned authorities to complain 
about thIS and asked them as to why we were 
detained upto 10 p.m. I would like to request 
the Government to stop 401 I.C. since it can 
lead to accident any time. 
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MR. SPEAKER: You give this in writing. 
Shri Naik. 

SHRI RAM NAlK(Bombay North): Some 
bombs were found in Tarapur Atomic Power 
Plant which falls in my conslituency and one 

, woman died in a bomb-blast at the railway 
station close to this Plant. I had demanded a 
statement by hon. Minister on· the Malad 
bomb-blast. I personally feel that there is 
some link between these two incidents and 
therefore, , would request the hon. Minister 
to clarify the posit~on. 

SHRI HARISH RAWAT (Almora): As 
per the Information given by hon. Shri Nar-
ayan Dun Tiwari, leader of U.P. Congress 
Legislature Party, who had personally vis-
~ed Basti, more than two hundred people 
have died after eating poisonous pooris. It is 
suspected, that the oil which was used for 
preparing the food was adulterated. 

MR. SPEAKER: You are raising the 
same point. 

SHRI HARISH RAWAT: Or some insec-
ticides were mixed with the flour. Now the 
entire administration and the traders from 
whom the commodities were purchased are 
trying to destroy all the profits by threatenir:lg 
people. This is a serious matter, We should 
have a discussion on it in thiS House, either 
by way of a Calling Attention or by some 
other method. 

MR. SPEAKER: Now, please resume 
your seat. I am not undermining the serious-
ness of the incident. 

SHRI HARISH RAWAT: How can we 
people sit quietly when such a tragedy has 
struck the people of BastL Moreover, this 
matter is covered under the relevant rules 
also_ 

(English] 

SHAI S. KRISHNA KUMAR (Quilon): 
Sir, about the serious incidents of fire and 
other incidents all overthe country, the Home 
Minister said that ther.e is no evidence of 

sabotage. Last Saturday the Gable Network 
News of America stated that the JKLF is 
going to inoolge tn such activities of sabo-
tage in the capit'al of the national and 1200 
juggis have been burnt down yesterday and 
we hear that there have been blasts or some 
incident in Tarapur nuclear ~tation. All this is 
a part of an overall conspiracy. It is a danger-
ous situation. We want that the Government 
should act fast and give re-assurance to the 
people. 

MR. SPEAKER: Now, Statement by Shri 
Mufti Mohammad Sayeed. . 

(Interruptions) . 

SHRI AMAL DATTA (Diamond Har-
bour): Our State of West Bengal and Eastern 
States have been deprived of economic 
development by the Central Government. 
Now, what is going to happen is that as a 
culmination of some procedwe which has 
been initiated long ago, theCentral Telecom 
Stores which gives about Rs. 300 crores 
worth of orders every year operates from 
Calcuttaforthe benefit of the Eastern region, 
which gets a lot of benefit out of it. That is 
going to be changed now, and they are going 
to decentralise ~ amongst 17 circles and a 
very small amount remains. As a result, 
3000 I/eople who are directly or indirectly 
involved are in danger of losing their liveli-
hood. This is what is happening because 
certain things were set in motion by the 
previous Government. But why is it being 
allowed by this Government also? The Min-
ister 'should take note of it and make a 
statement. 

( Interruptions) 

SHRt BA~UDEB ACHARIA (~ankura): 
The Minister is here, he can clarify. (Interrup-
tions) 

MR. SPEAKER: Now, Shri Mufti Mo-
hammad Sayeed. 

( Interruptions) 
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[ Translation] 

MR SPEAKER: Now hon. Minis1er of 
Home Affairs is making a statement. All of 
you please take your seats. I am not allowing 
any body else to speak now. 

( Interruptions) 

Mr. TIwari, you are one of the senior 
most Members of the House. This is not the 
way. Shri Joshi, you also take your seat. 
Don't you want to listen to the han. Minister? 

STATEMENT BY MINISTER 

Activities of the Anand Margies 

13.08 hrs. 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED)' I 
RISE TO APPRISE THIS AUGust House 
about the activities of Anand Marg-a mIll· 
tant, pseudo-religious organisation with 
pol~ical objectivities. The Anand Marg was 
founded in 1955 at Jamalpur (Bihar) by one 
Prabhat Ranjan Sarkar @ Anand Murti. In 
1967-68, the Headquarters of the Marg were 
shifted from Jamalpur to Anand Nagar In 
Purulia District of West 8engal. Over the 
years, the activ~iesof the Organisation, both 
within and outside the country, have ex-
panded. The inclination of the Anand Marg to 
Violence and to take recourse to high handed 
means against the local people in the devel-
opment and expansion of Anand Nagar has 
come to the notice of the Government. 

In March, 1989, the West Bengal Gov-
ernment Officials. while undertaking the 
demolition of unauthorised construction 
raised by the Margis on forest land at 
Bansgarh in Purulia District, detected a secret 
hide-out of Anand Margis where unauthor· 
ised fire arms were also stored. large quan-
tities of arms were recovered and cases 
under the Arms Ad were registered. Raids 

were conduded in the Anand Nagar Ashram 
premises which led to the r9CCMtry of in-
criminating material, including wireless sets 
and detonators. 

The Government has also received 
reports regarding forcible land-grabbing by 
Anand Margis in and around Anand Nagar. 
Resentment among the local people in these 
areas has been steadily growing. On S9me 
occasions, clashes have also taken place. 
Tension has also been building up between 
Anand Marg and the CPM workers. Two 
CPM supporters were killed in January this 
year by miscreants suspected to be Anand 
Margis. The alleged killings of five Anand 
Margis at Chatak in Purulia District on April 
2nd have further exacerbated the tension in 
the area. 

[MR DEPUTY SPEAKER IN THE CHAIR] 

13.09 hrs. 

Available reports indicate that some 
senior functionaries of Anand Marg have 
been advising their followers abroad to 
channelise arms and ammunition for the 
Organisation through land routes from some 
neighbounng countries. There are also re-
ports to the effect that Anand Marg function-
aries have prepared a hit list for physical 
annihilation of some persons. The list in-
cludes some prominent political leaders of 
West 8engal. A Special Action Squad has 
also reportedly been formed and is currently 
being imparted training in the use of fire 
arms, bombs, etc. 

In a related development, a BSF patrol 
party intercepted two Indian nationals on the 
14th April, 1990 near the Indo-Pakistan 
border in Amritsar District. One of them 
admitted to be an Anand Margi while the 
other person was brought up at Anand Nagar 
as an orphan. A number of automatic weap-
ons, pistol magazines and ammunition were 
received from them. Their interrogation re-
vealed that they were carrying the consign-
ment of weapons etc., arranged by 'Manav 
Mukti ~anch', and Anand Marg outfit. It was 
also revealed by the persons apprehended 
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by the BSF that this outfit was in the process 
of training its members and of arm ing them. 
It was also learnt that this was the first 
consignment of arms and ammunition being 
brought from Pakistan by 'Manav Mukti 
Manch'. 

'. 
I wish to assure this august House that 

the Government is fully aware of the subver-
sive and unlawful activities of the Anand 
Marg, and st~ps will r.ontinue to be taken to 
check their illegal activities and bring the 
culprits to book. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): And also against those who are 
supporting them openly. There should be a 
discussion on this. 

SHRI NIRMAl KANTI CHA TIERJEE 
(Dumdum): How they are connected with 
Congress-I and what are their links-that is 
not mentioned in the Statement. 

SHRI BASUDEB ACHARIA (Bankura): 
We'demand that there should be a discus-
Sion on the Statement made by the Home 
Minister. 

SHRI VASA NT SATHE (Wardha): We 
support it. 

SHRIAJIT PANJA (CaicuttaNorth East): 
We support it. 

(Interruptions) You are killing ourreople. 
(I nterruptions) 

SHRI BASUDEB ACHARIA: They are 
supporting the anti-national forces of our 
co~;ntry. (Interruptions) 

SHRI AJIT PANJA: We accep~ the 
challenge; we Will have a discussion here. 
( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, I have given a notice under 
Rule 193 for a discussion on the Statement 
of the Home Minister. J request you to admit 
it. (Interruptions) 

MR. DEPUTY-SPEAKER: Mr. Panja, 
Mr. Basudeb Acharia, you should all sit down 
when I am standing. Please take your seats. 
There is no point in talking to each other. 

( Interruptions) 

MR. DEPUTY SPEAKER: Please sit 
down first. 

SHRI BASUDEB ACHARIA: He is fight-
ing their cases in the High Court (Interrup-
lions) 

MR. DEPUTY-SPEAKER: When I am 
standing, please sit down. Please take your 
seat. 

There IS no point in talking to each other. 
You have to talk to the Government or you 
have to express your views in the House. 
There IS no point in just 100ki'1g at each other 
and saying something. I request you please 
not to do that. 

If you are interested in discussing this 
matter probably Mr. Sathe wanted to say the 
same thing and Mr. Saifuddin Chowdhary 
also wanted to say the same thing. I request 
you to please follow the rules and accord-
ingly, if you give the notices, those would be 
considered. 

SHRJ VASANT SATHE: I think, a very 
important statement on a very important 
matter has been made by the han. Home 
Minister. We are all concerned about any 
such activities. J would not only support this 
suggestion for a discussion on this, but I 
hope that the Government has also noted it. 
Let there be no witch-hunting in this country. 
I hope the Government has also noted the 
statement made on behalf of Anand Margis 
publicly by their Secretary which has ap-
peared in the Press and the Government 
would give due attention to all these facts 
also. It is because, the statement does not 
mention the side of the Anand Margis. There-
fore, in the discussion, we will consider all 
this and I hope he will come with all the facts. 

MR. DEPUTY-SPEAKER: Next item. 



75'9 Election to Committees APRIL 18, 1990 Election to Committees 760 

(Interruptions) 

[ Translation] 

SHRIJANARDAN TIWARI (Slwan): Mr. 
Deputy Speaker, Sir, Han. Minister gave no 
clarification regarding CIA's hand in Aand 
Margis' menace. 

( Interruptions) 

[English] 

MR. DEPUTY -SPEAKER: We go to the 
nest item. Motion for election to committees. 

( Interruptions)" 

MR. DEPUTY -SPEAKER: It is not re-
corded. 

13.17 hrs. 

ELECTION TO COMMITIEES 

[English] 

(i) Coir Board 

fHE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
On behalf of Shn Ajit Singh, I beg to move: 

"That in pursuance of sub-ru Ie (1) (e) of 
Rule40f the Coir Industry Rules, 1954, 
the members of this House do proceed 
to elect, in such manner as the Speaker 
may direct, two members from among 
themselves to serve as members of 
the Coir Board for a term to be speci-
fied by the Central Government.·' 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That in pursuance of sub-rule (1) (e) of 
Rule 40fthe Coir Industry Rules, 1954, 
the members of this House do proceed 

"Not recorded. 

to elect, in such manner as the Speaker 
may direct, two members from among 
themselves to serve as members of 
the Coir Board, for a term to be speci-
fied by the Central Government.· 

The motion was adopted 

13.18 hrs. 

(ii) North Eastern indira Gandhi 
Regional Institute 01 HeaHh and 
Medical Sciences, Shillong 

THE MINISTER FO HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): I beg to move: 

''That in pursuance of Rule 3 (b) read 
with Rule 4 (b) of the rules of the North 
Eastern Indira Gandhi Regional Insti-
tute of Health and Medical Sciences, 
Shillong, the members of this House 
do proceed to elect, in such manner as 
the Speaker may direct, one member 
from among themselves to serve as a 
member of the Governing Council of 
North Eastern Indira Gandhi Regional 
Institute of Health and Medical Sci-
ences, Shillong, subject to the other 
provisions of the said Rules." 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That in pursuance of Rule 3 (b) read 
with Rule 4 (b) of the rules of the North 
Eastern Indira Gandhi Regional Insti-
tute of Health and Medical Sciences, 
Shillong, the members of this House 
do proceed to elect, in such manner as 
the Speaker may direct, one member 
from among themselves to serve as a 
member of the Governing Council of 
North Eastern Indira Gandhi Regional 
Institute of Health and Medical Sci-
ences, Shillong, subject to the other 
prOVisions of the said Rules." 

The motion was adopted 
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13.19 hrs. 

(III) Nation Welfare Board for Seafar-
ers 

THE MINISTER OF SURFACE TRANS-
PQRT AND MINISTER OF COMMUNICA-
TION (SHRI K.P. UNNIKqISHNAN): I beg to 
move: 

is: 

''That in pursuance of Rule 4 (i) of the 
National Weffare Board for Seafarers 
Rules, 1963, the members of this House 
do proceed to elect, in such manner as 
the Speaker may direct, one member 
from among themselves to serve as a 
member ofthe National Welfare Board 
for Seafarers, subject to the other 
provisions of the said Rules." 

MR. DEPUTY SPEAKER: The question 

"That in pursuance of Rule 4 (I) of the 
National Welfar~ Board for .Seafarers 
Rules, 1963, the member of this House 
do proceed to elect, in such manner as 
the Speaker may direct, one member 
from among themselves 10 serve as a 
member of the National Welfare Board 
for Seafarers, subject to the other 
provisions of the said Rules." 

The motion was adopted 

13.20 hrs. 

(iv) Rajghat Samadhi Committee 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
On behalf of Shri Murasoli Maran Sir. I beg 
to move: 

"That in pursuance of sub-section (1) 
(d) of Section 4 of the Rajghat Sa-
madhi Act, 195 ~ , the members 0 thiS 
House do proceed to elect In such 
manner as the Speaker may direct. 
two members from among tnemselves 
to serve as members of the RaJghat 
Samadhl Committee for the term 

is: 

commencing from the date of notifica-
tion by the Government, subject to the 
other provisions of the said Act." 

MR. DEPUTY SPEAKER: The question 

"That in pursuance of sub-section (1) 
(d) of Section 4 of the Rajghat Sa-
madhi Act, 1951, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among themselves 
to serve as members of the Rajghat 
Samadhi Committee for the term 
commencing from the date of notifica-
tion by the Government, subject to the 
other provisions of the said Act. 

The motion was adopted 

13.21 hrs. 

CALLING AnENTION TO MAnERS OF 
URGENT PUBLIC IMPORTANCE 

Draining of large quantity of furnace oil 
from Bokaro Steel Plant resulting in Pol-
lution of Damodar river water causing 
stoppage of water supply to the entire 
industrial and colliery belt of Dhanbad 

district 

[EnglIsh] 

SHRI A.K. ROY: Sir, I call the attention 
of the han. Minister of Steel and Mines to the 
follOWing matter of urgent public importance 
and request that he may make a statement 
thereon'-

''The SItuation arising out of draining of 
large quantity of furnace oil from Bokaro 
Steel Plant into the Damodar river 
leading to pollution of the river water, 
causing stoppage of water 'supply to 
the entire industrial and colliery belt of 
Dhanbad distnct of Bihar and the steps 
take-n by the Government in that re-
gard." 
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THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): Sir. I share the 
concern of the Honourable Members re-
garding situation arising out of draining of 
large quantity of furnace 011 from Bokaro 
Steel Plant into the Damodar River leading 
to pollution of the river water. causing stop-
page of water supply to the entire industrial 
and colliery belt of Dhanbad District of Bihar. 

Since February 1990. Low Sulphur 
Heavy Stock Oil firing was starte~ in one of 
the seven kilns of the Refractory Matenal 
Plant of the Bokaro Steel Plant, as a substi-
tute for costly coal-tar fuel. Other SIX fur-
naces are still on Coal-tar fuel. 

Forthls purpose an installation consist-
Ing of two tanks of 1800 cubiC metre capacity 
each. along with pumping faCIlities etc. have 
been set up near the Refractory Matenal 
Plant within the penmeter wall of the steel 
plant. 

Low Sulphur Heavy Stock (LSHS) oil 
unloading started from 26th February, 1990. 
As LSHS was not available. Furnace oil was 
supplied by the 011 company as a substitute 
and unloading of the same was started on 
31 st March. 1990 and completed on 4th 
April. 1990. Much of the LSHS unloaded had 
already been utilised and only a small Quan-
tity was In the tank 

Bihar pollution control Board charges a 
cess for the discharge of effluents. A rebate 
IS allowed when the amount of the effluents 
IS less than the norm fixed. DUring February, 
1990. Bokaro Steel Plant earned a Sizeable 
rebate on thiS account Furnace 011 IS being 
used by Bokaro Steel Plant since Inception 
in the power plant and there has not been 
any compliant regarding all pullutlon over 
the years. 

DVC authorrtles at Chandrapura brought 
to Bokaro Steel Plant's notice at 1730 hours 
on 5th April. 1990 tt1at some oil was noticed 
finding Its way Into the Intake area of the DVC 
In the Damodar Rlvel Prompt 8(tlon was 
t:Jkp.n by Bokaro Steel Plant totrac.p and plug 

Bokaro Steel Plant 
the source of leakage. The source was traced 
to the two drain valves of the tanks at LSHS 
station of the AMP which were found par-
tially open. These valves are always kept 
closed except when annual cleaning of the 
tank is undertaken. The discharge was 
stopped by 2230 hours on the same day. 

The circumstances leading to the un-
authorised opening of the valves are being 
invest'gated by a iour member internal 
Committee headed by Shri A.K. Poddar. 
General Manager (Materials). Bokaro Steel 
Plant and including Additional General 
Manager (Maintenance and Services). 
Deputy General Manager (Safety) and As-
sistant General Manager (Water Supply). 
The preliminary report points to theft as a 
motive and so a oomplaint has also been 
lodged with local Police on April 10. 1990. 
However, Mischief as motive cannot be ruled 
out at this stage. 

A quantity of around 200 Kilo .Iitre of 
furnace oil is estimated to have leaked into 
the Damodar River. Due ~o dry season and 
low flow of water. the oil got collected at 
Jamadoba, about 40 kms. down stream of 
the river from where drinking water for Dhan-
barf City is pumped. Due to presence of oil, 
pumping of water from Jamadoba to Dhan-
bad was discontinued in the evening of April 
6.1990 thus preventing any contamination. 

1m mediately after hearing from the Coal 
Mines Area Development Authority. Gov-
ernment of Bihar, the Bokaro Steel Plant 
roshed on April 6,1990 a team of officers and 
workforce with all the implements lo-diffuse 
the effect of oil on the water supply to Dhan-
bad and adjacent areas underthe Coal Mines 
Area Development Authority of Bit,ar. Elabo-
rate arrangements were made to burn out 
the all wherever possible and barricade oil 
rom the intake area of the pumps house at 
Jamadoba. The supply of drinking water was 
also supplementec>by Bokaro Management 
using tankers. 

Managing Director. Bokaro Steel Plant 
and other senior officers who had gone to 
the Pumping Station and along with District 
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Authontles worked round the clock In clear-
,ng the accumulated oil and restoring water 
supply, whICh was duly done on Apnl1 0,1990 
around 1100 Hours after ensuring that the 
quality of fdtered water was absolutely nor-
mal 

The Dlstnct Authorities had also alerted 
the down stream areas as matter of precau-
tion and, as per informatIOn available, no 
abnormal situatIOn was encountered In the 
down stream river upto the Panchet Dam In 
order to dilute the concentration of the 011 In 
the river, additional water was also opened 
from T enughat reservOir to the extent of 
2600 cusecs 

The value of the 011 lost IS estimated to 
be around Rs 6 lakhs ThiS OlliS procured 
Indigenously and there IS no foreign ex-
change outgo In Its procurement by SOKaro 
Steel Plan! 

The Plant has already taken a number 
of steDs to ensure that undue discharge of 
effluent does not take place These Include 

The drainage system valves have 
been blanked With steel plates 

2 All 011 separation chambers have 
been flushed and cleared 

3 The frequency of Inspection and 
monitoring of the effluents has been 
Increased to dally baSIS 

4 A coffer clam at the outfall channel 
IS being bUilt to oecant thE' 011 

5 An elaborate system for Pollution 
Control IS being worked out With 
the helpof internationally renowned 
Consultants 

MR DEPUTY SPEAKER Before Mr 
Roy starts putting hiS question I would like to 
read some portions from the handbook for 
thE' benefit of the Members so that we can 
regulate the diSCUSSion ThE' rule says that 
no debate IS permitted on such stf'ltemf'nt i'lt 

the time It IS made but each Member In 
whose name the Item stands In the List of 
BUSiness may, With the permissIOn of the 
Speaker, ask a specific and brief cieanfJCa-
tory question relevant to the subJ9C1. The 
Member who calls attentIOn should not take 
more than 10 minutes and other Members 
not more than f,ve minutes each The MIniS-
ter replies at the end of all the clanflCatory 
questIOns asked by the Members. The total 
time take on a Calling AttentIOn on a day IS 
restricted to haH-an-hour to 45 minutes 

SHRI A K ROY Mr Deputy Speaker, 
Sir I wou Id like to know whether the furnace 
all concentration In Damodar river has been 
diluted or not In the statement, an attempt 
has been made to dilute the seriousness of 
thiS offence I can say thiS IS an Issue which 
IS as serious as the Bhopal Gas leak InCI-
dent There was gcu poisoning at that time. 
The only thing IS that In thiS case It was 
fortunately detecter_ by some workers work-
Ing In the water supply station so that a majOr 
mishap has been prevented but Its contami-
nating effect IS stili continUing This Issue 
InV ~ • eo:: three Ministries The first one IS the 
Steel MInistry which has drained the 011 
Secondly, the Ministry of EnVironment and 
Forests Will Just measure the extent of pollu-
tion In the river water Thirdly. the Health 
Ministry Will examine Its effect on the health 
So, It IS a very serious thing J should say thiS 
faci here Though out attention IS now con-
centrated on the North-West or the North-
East thiS Industrial heart of our country IS 
also not free from the trouble and thiS inCi-
dent has proved that 

Sir after reading the news I went to the 
place I VISited the place I VISited Bokaro 
Steel Plant also I was appalled by the cal-
lousness of the authOrities I VISited the place 
on the 8th And I am now finding that they all 
went on the 10th to the spC't fo do the 
corrective things I consloer thiS oftence- 1S a 
no less serious than the offence comr'ltted 
by these extremists In Punjab or In KaSlllrl, 
It IS said that no foreign exchange IS In-

v"lved I like to ask t~e MInister about thiS 
ThiS furnace all IS not an indigenously pro-
,.Iuced 011 Furnace 011 IS a fraction of the 
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crude oil and ~ IS a fraction heaVier than the 
diesel oil that IS used in the furnace power 
plant and now in the calcination plant of the 
limestone. As we are still to import one-third 
of our crude oil from abroad, aQy loss of oil 
means loss of foreign exchange. But I am 
surprised to find that it has been said like 
that. you understand the seriousness of the 
thing and the callousness of the manage-
ment. How did the plant leak? How did the 
valve remain open rom 2nd April? For three 
days continuously the entire oil was draining 
to the river. On the 5th April, ~ was detected 
at the Jamadoba Water Supply Plant Station 
which IS some forty kilometres down-stream, 
that the entire water was full With thick all 
layer. It was then brought to the notice of the 
higher authOrities. Then they started search-
Ingthething becausetheythoughtthat some 
nearby colliery, the Munidih washery has 
drained the entire thing. When the Mumdih 
Washery was contacted, the Bharat Coking 
Coal said that It has got no knowledge Then 
they thought of contacting the Dugdha 
washery. They also said that they had no 
knowledge. Then they contacted the Chan-
drapura Power Plant. The Cha"drapura 
Power Plant also expressed 11s Ignorance. 
Rather It expressed its alarm over the thmg 
because some water which they took was 
also contaminated with the furnace ad Then 
the Bokaro Steel Plant was contacted And 
you will be surpnsed to know that Bokaro 
Steel Plant was contacted in the morning 
and they took the whole day, full twelve 
hours, to locate wherefrom the 011 waC' ':}et-
ting leaked. And In the nIght only thev r. '1J1d 
locate that and they could close that 

I VIslteo tl e place. I would like to tc t'll 

Mtnlsterth 1'tI'etankwasbtJi~tocontaln I " 

Low Sulph ' f~eavy Stock 011 to fire In t I_ 

furnace 0' '-1, ~Inatlon plant It !-jas two out-
lets Oneforpumplng It Intotne furnace That 
outlet IS at a certain higher level so that no 
water, when you pumps It, goes Into the 
furnace but gets settled at the bottom. At the 
bottom there IS a drainage value which re-
qUires to be opened some six months to one 
year when they have to clean the whole tank. 

Bokaro Steel Plant 

Not that, the upper of the drain pipe is gen-
erally used to pumping the things to the 
furnace while the lower drain pipe should not 
be opened in any case because that should 
be opened only when they are to completely 
empty the entire tank after sex months Ofone 
year for draining. Not only that. There were 
three valves. All the three vatves in a series 
were found open. After that the oil would 
come through the oil separator. Whatever 
water will be there, wm go down and that oil 
which flows, will be again recirculated. The 
entire all separator got over-flooded. And 
after that, they went to the drain. That drain 
IS also not on the river side. Previously, I was 
thinking perhaps , on the river side some 
tank was leaking. But the river side tank was 
not leaking. The tank was situated near the 
railways siding which is completely opposite 
to the direction of the Bokaro Steel Plant. 
That means in more than one mine the drain 
has gone through Bokaro Steel Plant and it 
did not attract the atlention of anybody. I 
would like to know what is the efficiency of 
the management. For three days, from 2nd 
to 5th April ~ has gone. it was detected 40 
kms downstream when the entire Damodar 
water got polluted. Then only, that too after 
12 hours you could elect as to what was 
happemngthere. For afullthreeday rtflowed. 
It IS not that you have not got your operators 
there. Your chargeman IS there, you super-
Inte'1dent a that particular raw material han-
dling plant IS there, you general managers 
are there. When I viSited there, I was accom-
panied by the General Manager .. When I 
asked as to how much 011 had gone into the 
Damodar river, he said he did not have any 
information or knowledge. I said, do you 
krow how much furnace oil was unloaded 
and how much stili IS there? He did not know 
even that. But the idea I got was that 400 
tonnes furnace all was there and all these 
400 tonnes of furnace all had gone into the 
river. 

I would hke to say a word aooul ,lib 
pollution eHeet Generally the oil parts per 
million (PPM) should not be more than 10. 
But as per my Information In noc.;ase itshould 
be above 1 PPM But the composition of the 
river wa1er of Damodar 40 kms. downstream 
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from where they take water for the consump-
tion of the entire industrial belt-on 2nd April 
was 10 PPM. It is generally known as milli-
gram per litre also. On 3rd it was 10 P?M. On 
4th it was 10 PPM. On 5th it was 3000 PPM. 
From 10 PPM it shot upto 3000 P PM ! On 
6th ARril it was 2256 PPM. On 7th it was 68 
PPM and on 7th again it was 160 PPM. On 
8th April it was 18 PPM. But still rt is much 
above the safety limit. 

In the Durgapur laboratory they said 
that the effect of thi~ has even crossed the 
Bihar border and reached West Bengal. 
There they made an analysis and found that 
there was no arsenic in the water. OtherWise 
it would have been even more pOisonous. 
But there were other components of furnace 
oil which were equally dangerous to the 
human health. It was analysed in the labora-
to-ry and the components were: Fluoran-
thene-1.00; Pyrene-0.38; Benz (a) Anthra-
cene-1.76; Benzo (b) fluoranthene-O.47: 
Benzo (e) Pyrene-0.38; Benzo (a) Pyrene-
0.93 and Benzo (ghi) Perylene-2.03. All these 
are very very harmful to any human health. 

You have seen the seriousness of thiS. 
On 8th the Bihar Government telephOnically 
contacted the West Bengal Government. 
The Chief Secretary of Bihar contacted the 
Chief Secretary of West Bengal to tell him to 
stop water supply even in the downstream of 
West Bengal. That means, in Raniganj and 
Durgapur-the entire Bengal Coalfields-he 
asked him to stop the water supply. Now, 
they have failed to arrest the flow of the 
pulluted water. One 'news item has come In 

yesterday's Statesman, which says that a 
five member team of experts will be leaving 
for Dhanbad, Bihar to assess the extent of 
spill of furnace oil Into the river Damodar 
which would cause environmental hazard In 

the neighbouring areas. It also says that the 
international assistance may be sought to 
arrest the oil flow at the DVC's Panchet 
Reservoir from where the water is channel-
ized intothedistrictsof South Bengal, includ-
ing adjoining Burdwan. 

Sir, it is not only that. The entire aquatic 
life hClc; got affected. its Staff Correspondent 

rom Durgapur adds that the acquatic lije in 
the river Damodar is threatened owning to 
the presence of thick layer of furnace oil. 
Many customers refused to purchase fish 
which was caught from the river Damodar, 
complaining that even after cooking, a foul 
smell of kerosene oil continued to persist. 
Mr. Sumenta Guha, Managing Director of 
Durgapur Project Limited said that the au-
thorities were worried that if the aquatic Jije in 
the river had really been affected .... 

MR. DEPUTY SPEAKER: Please do 
not quote what others said. 

SHRI A.K. ROY: He said that if the 
aquatic life in the river had really been af-
fected, the extent of pollution would be much 
more than what had been feared earlier. No 
official report in this regard had reached so 
far. But the authorities were keeping their 
fingers crossed. This is the situation, Sir. the 
oil not only had got drained, but also polluted 
the Damodar water in such a way that the 
Industrial belt of both Bihar and Bengal has 
got affected. Now, this is being treated very 
lightly. For this, they have no explanation at 
all. That is why, I ask this: how you are 
managing the factory? how could such things 
take place which continued for three full days 
together? what were the safety arrange-
ments? when I visited the place, I raised this 
question: what safety arrangements are 
there. if there is a leak in the tank. There 
should be some safety device so that you 
can monitor from the controlling panel. By 
this, you can know, if something goes on 
wrongly. There was nothing like that. When 
I visited. they said that they are controlling 
the drainage. But, I saw that thick layer ot oil 
was still going Into the river, even on 8th. I 
would like to request the hon. Minister not to 
take such things very lightly because the 
whole thing is getting drained and people are 
not aware of this. It is something very seri-
ous. It IS an offence against the country; 
against the management; against everyone. 
I want to bring this to your notice. It is a 
national question. Sir, were are worrying 
about this Plant now, because it is the most 
prestigious Plant and the biggest Plant. It is 
still yielding profit and it is the only Plant 
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which has produced about 2.3 million tonnes 
of steel. h is giving a good performance. But 
there is always, an attempt from the mana-
gerial side and other things, in such a way 
that alarm everyone, who are mterested In 
the progress of the Plant. We were thinking 
to make it a 10 million tonnes Plant, earlier. 
But is has gone th is way. I would like to bring 
to your notice a Question put by me, on thiS 
subject last year, In this House. 

MR. DEPUTY SPEAKER: You have 
already consumed 18 minutes 

SHRI A.K.ROY: I will finish In two min-
utes. 

Sir, then, he gave me an answer also In 
September last year a truck With Iron scrap 
was coming out and In between so me people 
were stopping that and taking the steel scrap 
from that. h was the planned arrangement. 
We were surprised to know as to how could 
such things take place. We drew the atten-
tion of the Bokaro Steel Plant Management 
regarding how the trucks loaded With steel 
scrap which are on the way from Bokaro to 
Durgapur were being stopped just after 8 
kms. from the factory and a portion of the 
scrap was taken out and sold Just like In a 
regular market. Ultimately, the villagers. With 
the help of the District administration. found 
that each and every truck which used to 
come out of the Bokaro Steel Plant uspd to 
carry more steel th;:jn what was recorded In 

the papers so that at the time of delivery at 
Durgapur they delivered only the recorded 
portion and the extra quantity were unloaded 
In thiS way. It was brought to the notice of the 
BSP Management. But there was no action 
taken. They admitted that more than one 
lakh metnc tonne of steel scrap was 
despatched by the Bokaro Steel Plant and 
cases were reglstared. This answer was 
gIven on 30th March, 1990. ThiS inCident 
brings out the appallmg condItions and Its 
callousness towards health and national 
money. ThiS also bnng out a sort of conspir-
acy and subverSIon. With what motive was It 
done? ThiS IS defmrtely a slur on the mana-

gerial efficiency of such a big plant. There 
would be an enquiry by a three-Member 
Committee. But this is not adequate since 
this is a much bigger issue. I want some high 
power committee to go into this matter in-
volving representatives from public or some 
Judicial person so that they can go into the 
matter depply and do something to stop and 
check the entire managerial lapses. Sec-
ondly, they should make and assurance 
before the House that no water or oil will go 
from Bokaro Steel Plant to the Damodar river 
w~hout passing through a separation tank 
so that the entire oil or water will be sepa-
rated and pured. Thirdly, there must be a 
centrally sponsored pollution control device 
to operate in the entire industrial belt where 
so many public sector units are at work and 
are polluting the entire Damodar river. With 
these words, I remind the hon. Minister again 
not to take this matter lightly. This is an 
offence which is as serious as any offence 
which the extremists are committing in the 
North-East or North-West. 

[ Translation] 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker, Sir, it is 
a serious issue, not because it disturbed the 
public hfe or many people became its victim 
but becuase It was a preplan ned and high 
level conspiracy. The tanker which was full 
of furnace oil had all its three valves opened 
while In normal circumstance Just one valve 
IS opened and two In the case of fire etc. but 
never three. So It IS a matter of surprise. 
Hence. It becomes crystal clear that it is a 
conspiracy hatched to ruin and defame the 
public sector. Therefore, it is a r'alt.~r of 
great concern. 

The reply given by the Minister I te· 
reo-type. He gave no reply to the quest"" as 
to when Government came to know about it, 
through newspapers or earlier. It is an ac-
knowledged fact that there are people within 
the Government and outside who are hell-
bent upon destroying the public sector and 
thereby to prove that since public sector is 
not efficient, private sector should be pre-
ferred. 
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Mr. Deputy Speaker, Sir, the bungling in 
oil is not new. It is a daily affair and the loss 
is not just As. 6 lakhs bLd it is at least As. 13 
emres, the daily loss being Rs. 10 lakhs. 

Sir, the continued leakage and outflow 
of oil for such a long period may have been 
due td a joint ronspiracy of private sector 
and some political parties and a lot of other 
people. 11 is true that Shri S.P .Protshiyar, the 
administrative manger is an honest person 
and has expressed his surprise over the 
opening of valves. Who was entrusted with 
the management of all such things? How all 
the three valves were opened? Is a register 
maintained regarding the time of opening 
and closure of valves? The Han. Minister 
admitted that a blunder was rommitted but is 
not just a blunder but a conspiracy as it 
involves a large number of people. 

All this indicates that some people are 
out to malign public sector. 

• As regard the Managing Director, he 
still continues to hold his post despite numer-
ous allegations against him. These things 
should be looked into by the people who 
claim that they are running the nation. This is 
how the nation is being run. All the allega-
tions against him have been dumped and he 
has been allowed to rontinue. tt is said that 
he has links with top persons including Ta-
tas. Thus there is an all round attempt to 
malign the public sector. 

Again, according to C.I.D. officials some 
outsiders were found roaming there. Those 
people should be identified. So I request that 
a Committee should be formed CQnsisting of 
technical oersons and honourable Members 
to look into these matters and allegations as 
it would strengthen out nation a'ld help the 
sagging economy as well. It is not just a 
question of death and disease due to leak-
age and outflow of oil, people are dying here 
due to other reasons also, but it is a question 
involving the nation's economy and industry. 
How far can be let them go? The rhetoric of 
congress-conspiracy would not do any more 
as the congress is no more at the helm of 
affairs. Now, you have been sent here to look 
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into these matters and take care of persons 
at fault. Many irregularities are there. The 
factory has its own workshop and despite 
this the motors afe repaired in a private 
company named Harinarayan & Co. owned 
by a congress man called P.N. Tripathi. It 
incurs an expenditure of As. 3 crores on the 
factory. It that is so what is the justification for 
maintaining an establishment there. The 
people indulging in such practices in a pri-
vate factory would be immediately punished 
and dismissed. 

Mr. Deputy Speaker, Sir, R.S. Bhatia is 
the Resident Manager there for the last 9 
years, despite the fact that he has bought 
three flats with the money received through 
bribe. He has rented even the sales office. I 
wish to tell you all such things as we are 
discussion not only oil leakage but the gen-
eral state of affairs in Bokaro, so that you 
may come to know the people there who are 
hell bent up on destroying Bokaro. Presently 
Bokaro is a great national asset. Therefore, 
I would like to request that a Committee 
should be formed and its report tabled before 
the House so that such people may be 
identified and isolated henceforth. This would 
help a lot in toning up our rountry's econ-
omy. 

[English] 

SHRI PURNA CHANDRA MALIK (Dur-
gapur): The river Damodar is one of the most 
important rivers of ourcountry .Itflows through 
Bengal and Bihar. On the Damodar bank, 
there are Bokaro Steel; Plant, ISSCO, DSP, 
ASP, DTPS, DPl, BCl,FCI, Raniganj Paper 
mills, hundreds of collieries and other ancil-
lary industries. These industrial concerns 
used the water of the river Damodar. Millions 
of people living in Bihar and Bengal use the 
water of Damodar riverfordrinking and other 
domestic purposes. 

Sir, the spill of furnace oil has caused 
great pagic among the people living in this 
region. I am told that the pollution from 
Durgapur Steel Plant has already endan-
gered the lives of the people living in that 
region. My previous speakers have spoken 
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in detail about the hazards of the pollution. 

I would only like to know from the Hen. 
Minister whether it is an act of de~berate 
sabotage on the part of some officials who 
are ~ to discredit the Government. 

I would further like to -know whether 
accountability would be fixed and the con-
oamed officials punished for causing such 
grave danger to public life and safety. 

I would like to know whether the Gov-
arrunerdwill institute an inquiry by high power 
CommiIIee into the aOegations that there IS 

always a deliberate leakage at furnace oil 
which is extremely costly and the dishonest 
traders in ooitusion with the officials mop up 
the upper layer with gunny bags and then 
seD it in the market. 

14.00 hrs. 

SHRI PIYUS TlRAKY (Alipurduars): Mr. 
Deputy Speaker, Sir, this is a very serious 
matter. My information is that the Managing 
Directors and others· who are ronmng the 
oompany are not very careful as they should 
have been. It is because the Company Law 
Board or for that matter any other Govern-
ment machinery cannot touch their activi-
ties. So, they are doing whatever they want 
to do. 

In 198B, the Company Law (Amend-
me_nt) Bill was introduced. In that a new 
Section 621 A was introduced. It empowered 
the Company Law Board and the RegIOnal 
Directors to compound an offence punish-
able with fine, i.e. by imposing penalties, in 
lieu of prosecution. The power to compound 
is not exercisable relating to offences which 
are punishable either with impnsonment or 
fine or both. So, this way, the Government IS 

powerless. The Ad. does not say anything 
further agains1 the Directors and the Man-
agement of any Company. 

As the time at our disposal is very short, 
therefore, I would just draw the attention of 
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the hon. Minister for law to see that such 
person who are working in the public sector 
companies be punished and if need be, this 
Gompany Law (Amendment) Bill be again 
amended so that such persons be brought to 
book and also punished equally as any other 
person of the country. 

Now, I would just put some questions 
which the han. Minister may answer, when 
he replies. 

(1) May I know whether it is a fact that 
Coal Mine Area Development Au-
thority felt that the spill was re-
sulted because of inefficiency, lack. 
of knowledge, carelessness and 
no regard for environment. Fur-
ther, they have aa:used the Steel 
Authority that they have not ac-
quired sufficient talents to operate 
the outlets and valves of the newly 
constructed furnace oil tanks. Out 
of 22 tanks commissioned on March 
22, this years, 3 outlets remain 
partially open since April 2. 

(2) May I know whether it is a fad that 
the Managing Director of the Plant 
Mr. S.R. Ramakrishnan had told 
that it is a sabotage and a deliber-
ate act? He had denied the allega-
tion that the workers like opera-
tional work at any Steel Plants. 
There are 120 similar valves in the 
entire network of the plant. 

(3) May I know whether the Govern-
ment possesses any power to 
confer deterrent punishment to the 
person or persons who is or who 
are found responsible for this 
ghastly or deliberate ad of sabo-
tage. They may be political people 
or anybody for that matter. 

(4) May I know whether the Aquatic life 
of the river. Damodar is on the 
verge of total extinction. 

(5) May I know whether some private 
company has been entrusted to 
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check the daily purifICation of water 
of the Darnodar river and what is 
the name of the company? 

{ Translation] 

SHRI PREM PRAOEEP (Nawada): Mr. 
Deputy Speaker, Sir, the leakage of the 
furnace oil into the waters of Damodar river 
is an event analogous to the Bhopal Gas 
Tragedy that took the toll of thousands of 
people and I am at a loss to understand a to 
where shaD such events and acts of sabo-
tage lead out nation and its people to, if they 
are allowed to continue. It seems that we 
have not learnt any lesSon from the Bhopal 
Gas Tragedy otherwise such a mishap ofthe 
leakage of furnace oil would not have taken 
place. It is extremely surprising that the 
leakage continued for full 3 days and the oil 
spread upto the length of not less than 40 
kilometer and we came to know of all that 
through the newspapers alone. 

The photograph of the spread oil has been 
given in the newspaper 'Aaj' pubhshed from 
Ranchi and tile amazingly reluctant man-
agement woke up dazed from the deep 
slumber of intoxiCating affluence only when 
an appeal from the public for protectIOn and 
safety from the poSSible environmental 
hazards, caused by the Widespread spread 
of the oil, strucl-. their ears and the manage-
ment guessed that they could not more 
conceal the incident. It IS only after that that 
they informed the Government of West 
Bengal and the Central Government regard-
Ing the whole episode. We are not aware of 
the fad whetherthe han. Minister has visited 
the site of the incident. It is said that while 
Rome was burning, the King- Neero was 
relaxing totally unconcerned about the whole 
tragedy. We want to know as to wh€lrp the 
han. Minister was camping at tlla! time? It is 
after allthese nappemngs ana after we moved 
a cail-atteliuvil mOil.J'l ·nal tt">'<.. ,:; ~ ~ • ., 
was shared with us In the form of a statement 
in this House. I would like to add something 
to what has already been said by my 
han. friends here. little Significance can 

be attached to issues Ike the estimate of 
loss in acres. the probable death ton of the 
people and of the aquatic animals including 
ftshes etc, but the question is what remai1s 
the top secrecy behind aD that which has not 
been brought to light till now. The whole 
industrial area extending from Dhanbad to 
Durgapur 'MHI1d have been badly affeded. 
In this connection. I would like to sav that 
though the management personnel might 
have passed examinations after reading 
voluminous books but the lessons of na-
tional value and importance remain to be 
taught to them .• is only because of such 
lapses on the part of the officials that these 
hazar40us incidents resulting in huge na-
tlOnalloss have taken place. Hundreds of 
people have been killed either due to the 
explosion of gas cyfinders or due to fire. 
Now, you see, how this news has been 
undermined by the press. The management 
have, registered a case of theft on 10th of 
April at the JocaI police station and they 
defend themselves by saying that the outlet 
of the furnace was opened wide by the 
culprits to facilitate theft and this is how the 
furnace oil leaked out. The management has 
not, that way. confessed its mistake. Had 
they admitted their fault. things would have 
been different and it seems thatthe Govern-
ment IS very anxious about it now. The hon. 
Minister is here with us and he shall have to 
tell us how long can such national losses be 
permitted to occur? The previous Govern-
ment has stepped down and many incidents 
of fire have taken place within just one week. 
Are we meant to discuss here the issues and 
Incidents of fires, train-fires and explosions 
of gas cylinders alone or there is also need 
on the part of the Government top take 
precautionary measures to check the recur-
rence of such mishaps? So, I would like to 
urge upon the Government to take an initia-
tive In this direction and discover the facts 
and reasons behind such acts so that the 
nation can be saved from suffering such 
losses In future. And it is only then that we 
would be -able to take stock of such upheav 
als and control them. Otherwise, in view of 
the way the situations shape themselves in 
Kashmir, Punjab, Bihar or, for that matter, 
any other part of the country; it is very difficLJIt 
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to foretell at what time exactly IS the situation 
likely to explode with a bang? Any cata-
strophic transformation in the present situ-
ation can be expected any time if we are 
reludant to learn lessons from these experi-
ences. So, we shall have to take an honest 
overall review of the whole situation and see 
to it H there is the hand of conspirators or 
Intriguers behind it. That how can the Gov-
ernment be held guilty for the valve getting 
accidently opened and the subsequent leak-
age of oil are such lame excuses as would 
not do because this is not the case of a 
natural calamity or God's will. Therefore, by 
confiding and depending more on your hard--
work, strength and vigour and intellectual 
capacity rather than by blaming God. thmgs 
can be achieved. Please don't go bhndly by 
the dictum that 'things happen because God 
wishes them to happen'. Thank you. 

[English] 

14.12 hrs. 

[SHRJ JASWANT SINGH in the Chair] 

SHRI DINESH GOSWAMI: I am grate-
ful to the hon. members who have particI-
pated in the Calling Attention. I am also 
grateful to Shri A.K. Roy who Initiated the 
discussion: he has raised some very Impor-
tant points and also VISIted Bokaro Steel 
Plant and interacted With the Management 
Immediately after the occurrence. He has 
complained that I have attempted to dIlute 
the seriousness of this issue. Let me assure 
him and other members of the House that 
there IS no attempt to dilute the senousness 
of this issue. The real Issue IS n01 w"ether 
the loss has been Rs. 6 lakh or more The 
fact remains that there could have been 
casualties of people, there could have b8en 
loss of human lives or there coulrl h;:)ve been 
serious InJunes to 11uman lives IT the wrlter 
level was not low: luckily the water level was 
low at that time: the pollutIon was not caused 
to that extent In the watpr or that was pre· 
vented. I have only slated the fact at the 
, ,resent moment 

All the members said that three valves 
were opened. These valves were not opened 
regularly; these valves are meant to be 
opened once in a year when there is total 
cleaning. The Bokaro has been in operation 
for the last 20 years and this kind of aocident 
has not taken place so far. It is not possible 
for these valves to open themselves under 
some pressure. There are human elements 
who open these valves personally and allow 
the furnace oil to flow. It cannot be in the 
interest of the Management also to allow this 
furnace oil to flow, because the Manage-
ment does not gajn an}1hing. Therefqre. I 
find it very difficun to believe that there could 
be any interest on the part of the Manage-
ment to open them. There are only two 
possibilities. (1) Either this was done in order 
to have some pecuniary benefits by way of 
theft or there must have been some mischief 
played by somebody. H looks unlikely that it 
was done in order to have some pecuniary 
benefits through theft because, as I said, 200 
thousand litres of furnace oil flowed. It re-
quires some very huge operation to do it 
either by a tanker or something else to col-
lect this furnace oil from the top of the water 
and to carry it away. Obviously, such opera-
tions were not there. But I am not ruling them 
out. Maybe somebody or a group of persons 
wanted to steal a small quantity of furnace oil 
persons. He did not know, or that group of 
persons did n01 know that if these valves 
were kept open, 200 litres of furnace oil 
might flow by; that possibility is there. But 
there is a greater possibility of mischief 
making also. 

Point have been raised by members 
(hat there IS an attemptto discreditthe Bokaro 
Management; there IS an overall attempt to 
discredit even the public sector. Therefore. 
somebody must have .deliberately opened 
these valves. These valves are generally not 
opened. Therefore, the Management was 
caught completely unaware. It is very diffi-
cutt for the Management now to find out as to 
who has done it. There were some unauthor-
Ised person5 reportedly 10iterir.g over there, 
under suspicious circumstances in that area 
a few days prior to this occurrence. We have 
filed an FIR. We have also asked the police 
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to go into it in-depth and find out the persons 
who could have been 'involved in this opera-
tion of opening of these valves. Fortunately, 
it has not resulted in the loss of human lives. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dum~um): Have you found out about it? 

SHRI DINESH GOSWAMI: I do not 
know. It is for the police to find out about it. 
( Interruptions) 

I do not know. It is for the Police to find 
out. Bokaro Management had lodged a 
complaint. 

Now, it has been said that the Bokaro 
Steel Plant management rushed there only 
on 10-4-1990. It is not correct. The Bokaro 
Steel Plant management rushed there to the 
spot on 5-4-1990. And immediately on get-
ting the information at about 5.30 P M. on 5th 
April the Bokaro Steel Plant took action. As 
the han. member has said there were many 
plugs-actually there are hundreds of plugs 
and valves-and it was not possib1e immedi-
ately to locate the particular plug or valves 
and the leakage was located and plugged 
within five hours at 2230 hours. 

Now, a pornt has been made that even 
now the water is contaminated. TillS IS a 
point on which I particularly took interest. I 
tried to find out what the present position was 
and whether there was any contamination. I 
have been assured that it is not so any 
longer. The Government of West Bengal as 
also from the Government of Bihar Bokaro 
Management got reports and accordrng to 
that report there has been no pollution at the 
present moment and things are quhe normal 
both on the West Bengal side and Bihar. 
They have also been told that the gauge for 
indicating water normalcy has been showing 
oil content less than ten PPM which is below 
the permissible norm since 10-4-90. 

We have also sent two experts Mr. A.K. 
Poddar and Mr. John Raju from the Damo-
dar Valley all the way down to tRe pornt of 
water pumping. Water pumping to Dhanbad 
is also normal. When it came to our notice we 

took all precautionary measures by barri-
cading the water and also realising fully well 
the difficuities that the people face if water 
supply were not there, we took steps that 
were possible within our limited means to 
supply as much water as possible through 
tankers. If I am not wrong I think we provided 
tankers which made hundred of rounds to 
distribute of water. We also supplied truck 
loads of galvanized sheets, wooden baleies, 
Manila ropes, and pumps, empty drums, 
etc .. which were required for barricading the 
water. 

It IS also a fact that this kilu No.7 of the 
Refractory Plant was not performing since 
the first of April and that it might have led to 
some complacency. It has been saidthatthis 
could not have been detected for two days. 
Now, what happened is that the system in 
the oil separation plant was totally closed 
and it was not possible to say by visual 
observation that the flow of oil took place. 
Every 15 days the system is checked. I am 
not very satisfied after this occurrence about 
the checking after every 15 days. I feel we 
shall have to do something on this. It ap-
pears that in this probably greater caution 
could have been taken. I am trying at my own 
level to find out as to whether there has been 
my negligence on management's part. 

Now, an han. Member has raised this 
question, why there has been only a depart-
mental inquiry. I can assure the han. Mem-
ber thai after the report of the departmental 
enquiry IS received,-and I have impressed 
upon them that this report must be supplied 
to me at the earliest-if I feel ~ necessary 
then I will go in for a further inquiry to see that 
this does not take place again. 

Now, Mr. Roy has also complained, ~ I 
am correct, that after this occurrence we are 
thinking of taking international assistance. 
The fact is not so. The Government had 
already asked for international assistance in 
this matter to get some special know-how 
and it has been decided to go in for comput-
erised analysis of the flow to avoid pollution. 
The equipment is on the way. Therefore, all 
the steps in this direction have been taken 
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long time back. The only thing was that the 
assistance from the international consul-
tancy agency from whom we are taking 
assistance, is on the way. As I said, the 
required equipment IS on the way and ~ Will 
take some time for us to get that eqUipment. 

Another hon. member has also raised 
some point and asked as to whether I went 
to the place of occurrence. I must frankly say 
and ooncede that I could not do so On that 
particular day, that IS, the day of occurrence. 
I was not here. On that day I was abroad 
accompanying the President of India After 
all, It was not possible for me to know that 
such an occurrence would take place There 
fore, obvIOUSly it IS not that I was fiddling 
when Rome was burning. After coming back. 
whatever steps could have been taken. from 
my end, I had taken. The Government Will 
direct SAIL to study all ImphcatlOns of It and 
to take all preventive measures I feel that 
there has been some weakness In thiS be-
cause nothing has happened for twenty 
years. So, there might be some careless· 
ness. Therefore, we will identify weakness In 

the system of pollution control and we Will 
continue to monitor. We will take whatever 
steps are considered necessary to make 
improvement in thiS. I will not use the word 
'fool-proof because whatever we do It Will 
not be fool-proof. But whatever IS poSSible 
on our part to tackle such a situation. we Will 
do. 

I can add that the Bihar Pollution Cont rol 
Board has given diredlCms under SectIon 5 
of the Environment ProtectIOn Act 1 986 to 
Bokaro Steel Plant Management on 12th 
Apnl1990, to close the refractory plant tIll all 
the details are furnished. We are awaitIng 
the- report of the pohce because we have 
lodged FIR and also the report of the Intenm 
enquiry. I take the House Into confIdence 
After these reports are received. , can as-
sure the House that whatever steps are 
necessary would be taken In thiS directIOn. 
We will also see that if there has been any 
lapse on the part of Bokaro management we 
would take to task those people. Also other 

Bokaro Stee' Plant 
steps, preventive measures to the possble 
extent to be taken in future, will be taken. 

A reference was also made to a case 
regarding trucks full of scrap bound for Dur-
gapur or so. We have registered a case and 
the case is under registration. We have 
taken the steps for police case registration. 
Mr. Roy IS smiling. I have got great regards 
for hIm. I will also like to have cooperation 
from the han. Members. They have thrown 
some suggestions. Whatever other sugges-
tions they will gIVe to me either in writing or 
In d,SCUSSIOns to Improve matters in thiS 
directIOn or even in the general administra-
tion of Bokaro, they are always welcome. 

Some POints have been raised regard-
Ing over all Bokaro management. But since 
the scope of Calling AttentIOn Motion is lim-
Ited, I Wlii not go into those aspects. Obvi-
ously we will have opportunities to discuss 
those aspects on some other occasion. 

SHRI PIYUS TIRAKY: You have not 
answered my question. 

SHRI DINESH GOSWAMI: So far as 
your pointed question is concerned, regard-
Ing legal steps to be taken, there IS no 
shortcoming In law. There are a number of 
laws avaIlable under which we can take 
steps. The moment we can identify the per-
sons, I can assure you, the steps under the 
law Will be taken against those persons. 

SHRI PIYUS TIRAKY: What about the 
aquatic hfe of the Damodar river? 

SHRI DINESH GOSWAMI: So far as 
ttie aquatic life IS concerned. obViously when 
the water IS polluted, I think, one can con-
clude that there Will be some effect on the 
aquatic hfe. But what has been the effect, I 
WIll not be able to tell just now. 

SHRI A.K. ROY: I want only one min-
ute. Please allow me. 

MR CHAIRMAN: It is not a questIOn of 
one minute. The han. Minister has already 
replied. I cannot continue to give pemllssion 
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for..question and answer. Kindly resume your 
seat. 

SHRI A.K. ROY: I will take onty one 
minute. Then, I wUt resume my seat. 

MR. CHAIRMAN: No, I cannol. You 
have had full opportunity to discuss the en-
tlr. matter. 

SHRI DINESH GOSWAMI: Mr. Roy, 
please write to me. I will examine it and write 
to you. 

MR. CHAIRMAN: There IS a Motion 
standing in the name of Shri Saifuddin 
Choudhury. 

14.24 hrs. 

[English] 

BUSINESS ADVISORY COMMITTEE 

Sixty Report 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): I beg to move: 

UThat this House do agree with the 
~ixth Report of the BUSiness AdvIsory 
Committee presented to the House on 
the 17th April, 1990." 

MR. CHAIRMAN: The questIon is 

"That this House do agree wIth the 
Sixth Report of the Business AdVIsory 
Committee presented to the House on 
the 17th April, 1990." 

The motion was adopted 

14.25 hrs. 

MA ITER UNDER RULE 377 

[English) 

(I) Need to enhance the compen-
sation to the families of IPKF 
personnel who lost their lives 
in Sri Lanka 

vi SHRIMATI M. CHANDRASEKHAR 
(Sriperumbudur): Our nation is proud of the 
Indian Peace Keeping Force for the suc-

cessful aa:omplishment in bringing peace 
and normalcy in the North-Eastem region of 
Sri Lanka The sacrifices made and the 
exemplary courage. fortitude and devotbn 
to duty shown bv the Jawans, officers and 
other ranks of IPKF are highly commend-
able'. The IPKF provided serurity tothe Tamils 
in Sri lanka and shouldered the onerous 
task of combating the enthnic and civil war in 
the North-Eastern region of Sri lanka. 

About 1155 IPKF men had sacrificed 
their lives while providing security and sav-
ing the life and property of the innocent 
Tamils in Sri lanka. 

The last batch of IPKF men numbering 
about 2500 had returned to India on 25 
March, 1990. The President of Sri lanka 
thanks the Government of India for honour-
ing the pledge for withdrawing the entire 
IPKF men from the Island. But not even a 
word has been said about the yeomen serv-
ices rendered by the IPKF. 

It would, therefore, be in the fitness of 
things that the nation should pay homage to 
the brave and valiant men who laid down 
their lives for the sake of humanity in the 
North·Eastern part of Sri lanka. The Gov-
ernment should raise the minimum compen-
sation to the bereaved families of IPKF on 
par with those families whose compensation 
has been raised recently. 

(ii) Need to construct a direct rail-
way line between Tumkur and 
Davanagere in Kamataka 

SHRI C.P. MUDALA GIRIYAPPA (Chi-
tradurga): The raitway line between T umkur 
and Davanagere via Arasikere, Kadur Chikka 
Jajuru is a round about route. There is a 
proposal to construct a direct rail track be-
tween Tumkurand Davanagere via Sira, 
Hiriyur, Chitradurga. In fact, this is a missing 
railway link in the railway map of Karnataka. 
This direct route would reduce the distance 
between these two stations by about 1 00 
kms and the duration of the journey would be 
reduced by about four hours. This would also 
facilitate to lessen the traffic pressure on 
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National Highway No.4 where a number of 
accidents take place every day and loss of 
lives and property is reported daily. A direct 
rail route already exists between Bangalore 
and Tumkur and hence there is a great need 
to construct a direct track between T unlkur 
and Davanagere. I urge upon the Govern-
ment to take up the construction work of this 
direct railway track immediately. 

(iii) Need to construct dams across 
Katla and Plana streams in 
Uttar Kannada district of Kar-
nataka 

SHRI G.S. BAS AVA RAJ (Tumkur): 
Katla and Plana are two streams originating 
In Western Ghats near Castle Rock in Uttar 
Kannada district. The scheme contemplates 
construction of two pick up dams across 
these two streams, an inter-connecting 
channel and a diversion tunnel. Waters from 
these two streams will be diverted to Supa 
reservoir in the adjacent Kalinadl baSin for 
power generation to the extent of 100 MW in 
the existing and proposed power rouses in 
Kali valley. 

Detailed proiect report for the scheme 
was furnished to CEAiCentral Water Com-
miSSIOn in July, 1985 and the comments of 
varIOus Directorates have also been receIVed. 

Since Supa reservoir has surplus ca-
paclty, this scheme is very attractive How-
ever, the Union Government has not taken 
any decision on rt. 

I request the Government of India to 
give its final deCISion Immediately. 

[ TranslatIon} 

(iv) Need for early completion of 
Ganga Barrage in Kanpur to 
overcome the drinking water 
problem 

SHRI KESHARI LAL (Ghatampur) Mr. 
Chairman, Sir, the population of Kanpur 

district is more than 40 lakh and there is a 
perpetual scarcity of drinking water in both 
the urban and the rural districts thereof. This 
problem acquires serious dimensions dur-
ing Summer and the common man is con-
fronted with many hardships. The urban 
drinking water problem can't be overcome 
unless and until the Ganga Barrage is con-
structed in Kanpur. The expenditure on this 
Barrage will go on increasing in proportion to 
the delay made to complete ~. The problem 
of rural Kanpur is no less serious. The ponds 
and wells get dried during summer and people 
have to travel long distances to fetch water 
for themselves and their cattle. 

Hence, I would like to request the Gov-
ernment to go ahead with the construction of 
the Ganga Barrage as soon as possible so 
as to complete it within the specified period 
of time so that a permanent solution to the 
urban drinking water problem is made. To 
overcome the problem of drinking water in 
rural Kanpur, there is the need for a thorough 
and indepth survey of the drought affected 
areas and subsequently installation of more 
deep tubewells capable of providing water 
round the fear. 

(v) Need to enact a law to prevent 
noise pollution in the country 

SHRI RAJ MANGAL MISHRA (Gopal-
ganj): Mr. Chairman, Sir, the problem of 
noise pollution has acquired serious dimen-
sIOns throughout the country but the Gov-
ernment seems to pay no heed to It as yet. 
The illegal playing of records etc. by using 
loudspeakers on the occasions of marriage 
or any other ceremony tantamounts to t roub-
hng the public. One who resents this illegal 
act is pacified by saymg that, this is an 
amusement for 2~3 days only and the nOise 
pollutIOn registers an unchecked increase 
that way. Our liberal policies and uneffective 
preventive laws on this count have indirectly 
helped to add to this problem of pollution. 
Consequently, the number of handicapped 
(deaf) has increased considerably besides 
affecting adversely the common man's sense 
of hearing. You can easily come across tHe 
gravity of the situation n only a survey of the 
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last 10 years is conduded in this respect. 
People seek permission from the police 
station or the office of the Divisional Magis-
trate for using speakers on such occasions 
but they inqead make use of loud-speakers 
with a false notion that this will add to their 
prestige and social status. 

~refore. I would like to impress upon 
the Environment Minister that keeping in 
view the grave problem of noise pollution 
and its Consequ~nt repercussions. a na-
tionallevellegislation to this effect may be 
enaded and enforced expeditiously so as to 
save the rest of the people last they should 
fall an easy prey to the side effects of this 
pollution. Both the Central and State Gov-
ernments may enforce this legislation with 
equal zest and vigour and deal firmly with the 
oHenders. 

(vi) Need to take steps to save the 
diamond industry in the country 

SHRI KASHIRAM CHHABILDAS RANA 
(Surat): Mr. Chairman. Sir. this country 
earns an annual income of Rs. 6,000 crbres 
in valuable foreign exchange from the dia-
mond industry which provides employment 
to lakhs of people. Today, the diamond in-
dustry is on the verge of collapse on account 
of the present policy of the Government. 
From the declining trend of growth in the 
diamond industry, it appears that the Gov-
ernment would be able to earn only a meagre 
amount of Rs. 3000 or 3500 crore as foreign 
exchange during the year 1990-91 from this 
industry. Besides, it will also render a large 
number of people jobless. 

Gujarat is the largest diamond produc-
ing State in the country. On account of the 
state of sickness in this industry spreading 
allover the 1ar 11ung rural areas of Gujarat, 
lakhs of workers would be rendered jobless. 
It is indeed a maner of regret that though this 
situation has been persisting for long. the 
Government is not paying any attention to it. 

On account of the indifferent attitude of 
the Government towards the diamond in-

dUstry, this industry is now developing in 

other countries like China and Sri Lanka So, 
I would like to request the Government that 
in order to save lakhs of people from losing 
their jobs and also to save this industry which 
earns a substantial amount of foreign ex-
change worth crores of rupees, they should 
pay proper attention to this industry. The 
Government should provide them all the 
facilijies for export, adequate supply of water 
and electricity and help them reduce the 
polishing cost and at the same time consti-
tute a committee to go into all the aspects of 
this industry and implement their sugges-
tions immediately. Alongw~h this, an attempt 
should be made to redress the grievances of 
the workers and traders associated with the 
diamon~ industry after giving them an op-
portunity to express their dffficuities with a 
view to sort them out. 

(vii) Need to take steps to overcome 
drought conditions in Madhya 
Pradesh 

SHRI CHHAVIRAM ARGAL (Morena): 
Mr. Chairman. Sir, in order to combat the 
drought situation in Madhya Pradesh. the 
Central Government should provide addi-
tional financial assistance to State Govern-
ment. Last year, on account of insufficient 
rains, and also because of the weakening of 
monsoon in September, 1989, the Kharif 
crop in various districts of the State was 
heavily damaged. Drought conditions are 
still prevailir,g in 77 T ehsils of the 29 distrids 
in Madhya Pradesh. Failure of moonsoon 
has adversely affected even the Rabi crop in 
all the districts of the State. As a result 
thereof Rabi crop could not be sown in more 
than one million acres of land in the State. 
Moreover, the crops already sown in the 
drought affected areas have been destroyed 
for want of rains. Taking into account. the 
state at Kharif and Rabi crops together, it 
would be seen that drought conditions are 
prevailing in the 86 Tehsils of the State. On 
the basis 01 a cursory evaluation of the Kharif 
crop damage, the Central Government 
should provide a financial assistance of Rs. 
300 crores to Madhya Pradesh Government 
for drought relief measures and for supply of 
drinking water. In case the Central Govem-
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ment and the State Government fail to take 
concrete and effective steps in this direction 
right now, they may have to face a disastrous 
situation later on. To tide over the present 
water crisis in Madhya Pradesh, funds should 
be made available on top priority basis and 
im mediate efforts should be made to go in for 
optimum exploitation 0 underground water 
reserves with the help of latest devices like 
the Rig system. The earlier programme of 
the Janata Government Le. "Food for work" 
program me should be instantly implemented. 
Thousands of cattle heads are dying for want 
of drinking water and in case immediate and 
effective steps are not taken in this regard, 
the situation may turn explosive. 

MR. CHAIRMAN: Only the approved 
version will go on record. 

(viii) Need to regularise the services 
of the workers engaged in 
Jammu region of Border Roads 
Organisation 

[English] 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): Sir, a senous problem has been 
persisting for long in Jamm u region of Border 
Roads Organisation. As many as 12,000 
workers are working in this region. Many of 
them have remained temporary till date 
despite the fact that they have been working 
in thiS organisation for more than 20 years. 
The method employed by the authorities for 
not making these people permanent is to 
break their service after every SIX months. 
Salaries of these workers were cut on ac-
count of their leaving the work early at 3 P.M. 
in order to cast their vote during the last 
parliamentary election. 

Sir, it is highly improper that these work-
ers who are engaged in Border Roads Or-
ganisatIOn for more than 20 years and doing 
jObs of perennial nature have not been made 
permanent and denied of all right and facili-
ties due to a worker. This has created a 
grave uncertainly about the future of these 

1990-91 Min. of Human 
Resource Development 

people. They have been fighting against this 
injustice for long but to no avail. And I urge 
upon the Minister to do justice to these 
devoted workers without any further delay. 

14.40 hrs. 

DEMANDS FOR-GRANTS (GENERAL). 
1990-91 

Ministry of Human Resource 
Development-CONTD_ 

[English] 

MR. CHAIRMAN: We now proceed 
with the discussion in respect of the De-
mands for Grants of the Ministry of Human 
Resource Development. Hon'ble Kusuma 
Krishna Murthy will speak. 

SHRI KUSUMA KRISHNA MURTHY 
(Amalapuram): Thank you, Mr. Chairman. 

Mr. Chairman, the Ministry of Human 
Resource Development is a very important 
Ministry. The very concept of Human Re-
source Development was introduced with a 
laudable objective, and the objective was to 
bring about coordination and integration 
among various Departments like Education, 
Child Development, Women Development 
and Nutrition which are of prime significance 
for the development of human factor. It is 
most gratifying for me, to note that the Gov-
ernment have realised the supreme signni-
cance of the human factor which is neces-
sary for nation-building activity, specially in a 
developing country like India. It is our com-
mon knowledge that right type of human 
beings always produce right results. There-
fore, the human resource is the real resource 
in any nation to tackle any problem quite 
successfully. Probably that was the reason 
why when this Ministry was first formed it 
was entrusted to no less a person than Shri 
P. V. Narasimha Rao, a great scholar with 
rich experience. Not only that. He was also 
assisted by two able Ministers of State and 
as soon as the Ministry was formed, the 
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Budget aHocation was increased four-fold. 
This speaks volumes about the significance 
given to this Ministry by the previous Gov-
emment. Unfortunately, under the present 
National Front Government, the significance 
of the human factor is totally lost. Probably in 
the prOC(E!ss of undoing what has been done 
by the previous Government, they are totally 
ignoring the value of this important Ministry 
and till today there is no Minister with inde-
pendent charge of the important Ministry 
and I am witness to this fact, because. When 
my Starred Question No. 83 came up for 
name-Ouestion No. 83-<)0 the floor of this 
House relating to an important subject about 
the delay in supplYing the text-books for X 
Class by NCERT on 19th March in this 
current SeSSion, practically there was no 
Mmister to answer this Important questIOn. 
Sir, as you know, questioning the Govern-
ment is a rare prrvilege of the Members of 
Parliament and we rarely get an opportunity 
to questIOn the Government through a Starred 
QuestIOn. When the Government does not 
respond properly, this amounts to making a 
biggest mockery of parliamentary democ-
racy. On that day it was qurte surprising that 
ar "n-charge' Minister came to answer this 
question in place of another In-charge' Min-
Istqr, Prof. M.G.K. Menon is here, a learned 
man, I have great respect for him, but he is 
only in charge of the Ministry. On that day, 
the han. Minister, Mr. Kotadla, came to 
answer and very surprisingly, neither he 
could understand our Supplementanes nor 
answer them. And that the question was on 
NCERT. My Interest in NCEAT dates back to 
December 1977 because ~ IS one of the 
Important inst~utlOns concentrating on edu-
catIOn at the grass-root level. Therefore, ·1 
eVince keen interest in that. But dishearten-
Ingly I could not hnd much improvement in its 
functionlny. That IS why, when I asked that 
question the answer was quite evasive, ff not 
misleading. And when I asked abou1 the 
supply of text-books in time, he said that 
there is no delay. In fact, I am one of the 
Members of the Management Committee of 
Kendnya Vidyalayas Sangathan, Secundera-
bad, A.P. The staff and Princtpals time and 
again complained to me that the students did 
not receive the text-books in time. They 

underwent a lot of struggle and suffering. 
This is the w~ they function. They do not 
prepare text books in time and even when 
they prepare text books, they prepare with 
full of errors. They have a golden record of 
preparing an errata for an errata. I have 
asked one more starred question on the 16th 
of this month it was that the attention of the 
Government has been drawn to the obser-
vation of the Comptroller and Auditor Gen-
era1 in his latest report on NCEAT and the 
reply was quite interesting. In fact, the CAG 
had indicted the NCEAT. They took it very 
lightly and their answer was only on very 
InSignificant points. One is about preparing 
of the profit and loss acc.:;unt, another one is 
science workshop department did not ac-
count for review and the third one is the 
physical verification of stores. The fourth 
one is about watching the progress of finali-
sation of materials and the fifth one is about 
workshop department has not kept accounts. 
Actually, the CAG's report has made it very 
clear for NCEATs failure in achieving the 
target of training secondary school teachers 
to cope up with the new 10 year school 
curriculum. The second one is that only 30 
per cent of the enrolled teachers could 
complete the courses. Then the report said 
that the five year programme from 1976 for 
training 2,000 elementary school teachers 
also did not take off. Then the other one is 
that the centre for continuing education in 
NCERT had only 90 centres functioning as 
against the projected 432 centres. Apart 
from 2.80 lakh volumes of general books 
worth As. 26lakh remaining unsold for more 
than five years; the Council also had 3.88 
lakh volumes worth As. 12 lakh of obsolete 
titles tying in stock. Nearly 93 research proj-
ects were still going on even after a delay of 
two to 18 years. A project sanctioned in 
March, 1979 was not completed at all and 
the persons concerned retired in 1984. This 
is the type of allegations, the CAG had 
made. But instead of giVing facts, NCERT 
has the record of either eVading the answer 
or misleading this House always. Therefore, 
I request the hon. Minister in charge to 
institute an enquiry committee to find out the 
facts. This is an important organisation 
dealing about primary secondary teacher 
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education and also research and innova-
tions. This is an important organisation In our 
country. 

Sir. we talk that the children are the 
greatest assets of this nation. But in reality, 
when the curriculum is set for them, it is not 
properly and seriously carried out and 
NCERT is making. It is a mockery of it. I 
therefore, strongly urge upon the Ministerto 
institute an enquiry committee to find out the 
realities and see that the necessary correc-
tive steps are taken in time. 

Sir. I will now come to another autono-
mous body under Education namely UGC. 
Parliament was given the powers to set 
standards regarding higher education and 
almost about 35 years ago, the UGC Act was 
enacted by Parliament giving the powers on 
Higher Education. The main function of UGC 
is to co-ordinate set standards the standards 
in higher education. But unfortunately it IS 
not functioning well. Yesterday, my fnend 
Mr. Soz was mentioning that the UGC IS 
almost dead. UGC only doing the Post office 
work of distributing money to Universities. 
Therefore, for making UGCtocome up tothe 
expectations of the nation I strongly urge 
upon the Government to institute a high 
power committee to go into the lapses and 
rectify them soon. 

This is the International Literacy Year 
and our objective as laid down in the Oper~
tion Blackboard is the universalisation of 
elementary education. In the developed 
countries, the target for unlversalisatlon of 
secondary education was achieved, whereas 
our objective is universalisation of elemen-
tary education and it is yet to be achieved. 
Our country lags behind. Ours is the second 
largest illiterate country; second largest 
populat('d country. Ours is a country having 
the largest numberof people living below the 
poverty line and the biggest democratic 
country. 'therefore, our objective should be 
to eradicate illiteracy and poverty and con-
trol population growth and save our demo-
cratic norms. When you formulate pro-

grammes and policies, the objectives could 
be achieved only when you make realistic 
allocation of funds. As compared to De-
fence, which is also equally important, edu-
cation, I believe, is given only 3% of our 
national income. In the case of Defence, it is 
more than 40%. The population growth in 
our country is threatening and it is more 
serious and dangerous than the nuclear 
weapons. Unless this population growth is 
strictly controlled, whatever progress that 
we have achieved wirt be off set by the 
population explosion. Therefore, education 
should have the priority next only to De-
fence. Then only, we will be able to achieve 
the target of universalisation of elementary 
education. 

Regarding child development, we have 
more than 27 crores below the age of 6 
years. We have programmes to provide 
nutrition and health. But the programmes 
are not commensurate with proper alloca-
tion of funds. In regard to women develop-
ment also, we should pay special attention 
on priority. The percentage of women liter-
acy IS 17 whereas the percentage of men 
literacy is 47, according to 1981 census. 
Literacy percentage in women needs to be 
improved fast and that is possible, only when 
you pay equal attention to women along with 
men. 

Before concluding, I would like to make 
a reference to the observation made by an 
Important and responsible person in the 
country. He says. the correspondence from 
the South must be communicated only in 
Hindi. It is a very serious matter with serious 
consequences. The nation has to pay heav-
ily forthat if that irresponsibility is not checked 
soon. We can encourage Sanskrit or any 
other language. But over-emphasis on Hindi 
is not good in the interest of national un~y. I 
am sure, there are good and many scholars 
in Hindi in the South also and our people 
from South are learning Hindi very well. But 
when the question of imposition of Hindi 
comes, it is a serious matter and the nation 
should take it very seriously. Therefore, this 
kind of assertion for imposition of Hindi must 
be checked forthwith. 
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Therefore I would like to urge upon the 
Government to see that not only the pro-
grammes and policies are formulated ana 
allocations were made but also those pro-
grammes must be properly implemented. 
They must also be properly monitored in 
order to assess as to whether the results are 
reachIng the actual persons for whom those 
are meant. 

[ Trans/ation] 

SMT. SUMITRA MAHAJAN (Indore): 
At the moment, we are having a discussion 
on the Demands for Grants of the Ministry of 
Human Resource Development. 

MR. CHAIRMAN: I would like to say 
that you should adhere to the time limit. Four 
Members of your party have already spoken 
and five more more are yet to sp~ak and now 
only 35 minutes' time is left for your party. So 
keep that thing in mind while speaking. 

SHRIMATI SUMITRA MAHAJAN: Well, 
if there is shortage of time, I would like to 
make simply my points. What I want to say is 
that when we talk of the Ministry of Human 
Resource Development, we mean by It the 
all round development of man as a whole. 
Though we frequently raise the point of 
developing a human being as part of an 
integrated society, to which Pandit Deen 
Dayal Upadhyay had usually referred, and 
bringing about in our education policy an 
amendmenttothat effect time and again. But 
while discussing about the changes in the 
education policy, we never see It whether 
such changes would facilitate the all round 
development of a human being. Whenever, 
we talk of human development, we concen-
trate on two aspects of it i.e. the physical as 
well as the menta! development. Mental 
development again means the development 
three important facilities namely the devel-
opment of heart, mind and speech alongwlth 
the intellect which has its own Significance 
and impact. If the speech is flawless, it has its 
impact on one's own mind, as well as that of 
the others. With that thing in view. we attach 
great significance to the study of Sanskrit io 
our Indian culture. It is not merely question of 

perfection in speech but by education and 
overall development, we mean to pay equal 
and adequate attention 10 various subjects. 
I would like to state th;f I .e continue the 
study of Sanskrit and it is given its due 
recognition and place, we can leave far 
behind all the nationsoftheworld in all round 
development. To substantiate my statement, 
I would like to say that in various disciplines 
of knowledge, we have our own master 
pieces in Sanskrit which can open up the 
portals of advanced knowledge in that field. 
For ex ample, for the advanced knowtedge of 
physics, we have 'Vaisheshika granthas' 
and similarly Ayurveda for medical sciences, 
Bharat Muni's Natya Shastra on dramatics, 
and a book by eminent scholar-cum-master 
diplomat known as Chankaya neeti for poli-
tics. If we are keen to acquire knowledge 
regarding the Geography of this country, we 
cannot find a better book than Valmiki's 
Ramayana because on the basis ofthis book 
one can know the geography of entire India. 
In fact, debates are being held in countries 
like America and elsewhere on Vedic Mathe-
matics which is gaining wide popularity in 
these countries but ironically in our own 
country we are gradually missing that treas-
ure of knowledge. which had its origin in 
India. Human mind is a computer in itseH. H 
Vedic Mathematics is taught to our children, 
their brains would work faster than comput-
ers without the help of calculators. Hon. 
Minister may please take a note of it that 
there is specific language of the computer 
and as far as I remember it, a scientist has 
recently stated that it is just possible that 
after a few years, Sanskrit becomes the only 
language of the computer or in other words, 
Sanskrit is the only language which could be 
the language of computer. So, I would like to 
say that in these circumstances, we should 
review our entire education system in the 
context of the entire Indian philosophy. I 
have seen that in the field of human develop-
ment, these books which are a significant 
material aid, have not received our adequate 
attention. On many occasions, it appears as 
if the text books published by N.C.E.R.T. for 
schools have not been prepared with the 
Indian children in view. In childhood, they are 
made to sing nursery rhymes like Jack and 
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JiU. instead they should be made to sing 
songs associated with the India soil or recite 
Sanskrit shtokas which would bring perfec-
tion to their speech and pUfge their heart and 
mind. 

While going through the N.C.E.R. T. 
books question arises in the mind whether 
these books are being published for foreign 
chikfren? On a number of occasions we 
have seen that the books being published for 
schoolchildren are neither having the names 
of Indian people nor the subject matter asso-
ciated with them. I have found that Pt. Madan 
Mohan Matviya, who has been a significant 
figure in the history of Indian culture, Veer 
Savarkar or' many other poets and literary 
personalities do not find any place in these 
books. I do not understand the reason for 
which they have not been included in these 
text books. Indian thought is nowhero visible 
in these books which are published for school 
chitdren. That is why I want to draw the kind 
attention of the han. Minister in this regard. 
Another important thing is that apart from 
these school books, much importance should 
be given to Ind!an thought in the books 
published by the National Book Trust. Indian 
writers and Indian history must be given 
more importance. Keeping In view all these 
facts we should give more attention to this 
aspect for unless the books are published in 
a large number to bring out actual facts 
regarding the Indian history, 

15.02 hrs. 

[SHRt NIRMAl KANTI CHATTERJEE in 
the Chair) 

the coming generations will not be able to 
learn anything out of it or otherwise. a time 
will come when Indian history, Indian politics 
and everything that relates to India will remain 
confined only to the pages of Discovery of 
indaa as if it is everything or as Prime Minister 
had iMustrated it with an example a few days 
ago. which, relates to the distortion of facts 
through these books. For exampie, they 
mention that Uohd. Bin Kaslm-invaded Sind 

and tile daughter of King Dahir had to sur-
render herself or had to sacrifice her lie. 

Here Mohd. Bin Kasim has been de-
picted as a friend who came to Indiaf • it 
goes on and a large number of such books 
containing the distorted facts continue to 
come in the market. we wilt be left with such 
a history as would be highly pernicious to the 
whoJe country. This is what I think about it. 

One thing more f would like to say and 
this is not my own but a general thinking that 
present system of education produces only 
clerks. That is all what we say so often about 
it. However. we are continuing with the same 
system of education that has came to us 
from the English people. In this regard 1 
would like to request the hon. Minister to 
adopt the job oriented system of education 
so that education may develop the skU! of 
business in an individual and think of away 
out to minimise the importance of degrees 
and diplomas awarded by the educational 
institutions. Though so often we talt of the 
developmen1 of women and initiating efforts 
tor the same on the national level. But when 
we see the drop out rate 01 the girl students 
at the schoollevel we find itthe highest. They 
are facing the same situation in the field of 
technical education. No doubt they want to 
come forward in every field and they have 
the required potential for it but as regards the 
total number of poIytechniques for women in 
lncha, to the best of my knowledge there are 
only 42 such institutions 4n our country. So I 
would like to draw the attention of the hon. 
Minister towards this fact and request him to 
concentrate his efforts on opening some 
rnore womens polytechniques in India. This 
is r.o1 rnerety the matter of just managing 
some teyr books and school education. 

We are considering this thing from the 
angle of all round developmen! of all the 
human beings. Hence we should think in 
termsof the development of a perfect human 
being to enable them to devetop themselves 
physically. mentally and m1elledualiy. How-
ever. f have observed that our Budget does 
not provide the required amount of money 
for education. And the amount that sho'JId be 
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spent on education, is also not being spent 
on it. or even if it is being spent, ~ is not spent 
properly. I would like to bring a" these facts 
to the notice of the hon. Minister. 

SHAt CHITTA MAHATA (Purulla): Mr. 
Chairman, Sir, I rise to say something on the 
Defllrilnds for Grants in respect of the Minis-
try of Human Resource Development while 
supporting these Demands I would like to 
make a submission in this regard. Ministry of 
Human Resource Development IS a very 
important Ministry which covers in its fold the 
department of education, culture. fine arts 
and women and child development along 
with the department of youth affairs and 
sports. 

It is known to everybody that India IS 

lagging far behind in the field of education. It 
IS a matter of great regret that even after 42 
years of our independence our education 
system is still in a pitibale state. In the First 
Five Year Plan an allocation of 7.6% to total 
Plan outlay was made for education which 
gradually came down to the level of 3.6% in 
the Seventh Five Year Plan. Kothari Com-
mission had recommended In their report 
that at least an amount of 6% to total plan 
outlay should be provided for the develop-
ment of education. It clearly shows that the 
prevIOUS government did not give the re-
quired prIOrity to education. I hope that the 
present National Front Government will give 
due priority to Education for they had men-
tioned in their election manifesto that they 
would allocate an amount of 6% to the total 
plan outlay for the purpose of educalion. 

Now I would like to speak something on 
the primary education. Atthough years have 
gone by since we achieved our independ-
ence, yet the state of our primary education 
is still qune miserable. Most of our primary 
schools don't have even the proviSion of 
basic amenities i.e. school building, dnnklng 
water and adequate teaching staff. The fifth 
AII1ndia Education survey has revealed in its 
report that some two lakhs of our primary 
schools don't have their own building and 
71000 primary schools arEe running either 
under a tree or in a hut or a tented structure 

or in some kutcha house. In the entire coun-
try there are only 46,410 primary schools 
which have their own buildings, whereas 
forty thousand schools are running without a 
building of their own while 50% of the pri-
mary schools don't have the provision of 
drinking water and only 15% of the schools 
have the facility of urinals. 41.5% schools 
are doing without blackboard. 71.6% schools 
don't have any library. There is only one 
teacher in 25% schools, who is made to 
teach 4 classes at the same time. You may 
understand the difficulty of such a teacher. I 
th ink that one teacher can not teach 4 classes 
together. If for some reason the teacher 
does not come to school, the school has to 
be closed. So, in order to improve the stan-
dard of primary education, first we shall have 
to solve these problems. 

For the last three years, the Govern-
ment have been implementing the Opera-
tion Blackboard Scheme, for that I wold like 
to congratulate the Government. According 
to this plan, it is necessary to provide these 
schools with one or two teachers and with 
their own school building-consisting of two 
big rooms and a verandah. At the same time 
I would like to say that the tardy implementa-
tion of the 'Operation Blackboard Scheme' is 
a matter of discontent and it will take many 
years to complete the work of its implemen-
tation. So, I feel a little bit hesitant to con-
gratulate you. I would like to urge up:m the 
Government to expedite the 'Operation black-
board scheme', so that we may achieve our 
target by the year 1995. 

We should achieve it by the yeer 1995. 
For want of a proper atmosphere in these 
schools. children leave these schools within 
a few days of their admission in the school. 
For example, out of every 100 children 
admitted in a school only 45 children reach 
the stage of class V and 35 the stage of class 
VI-Here higher clCisses need no mention. 
The major tactor contributing to this situation 
is the children belonging to the scheduled 
castes ar ::l-eduled tribes and the poor 
families. 1 he crop out rate among the chil-
dren belonging to the scheduled castes and 
scheduled tribes is 15.92% and 7.4% re-
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spectively. This state of affairs is mostly on 
account of the children who come from 
backward classes, poor families and rural 
areas. It makes the fact clear that children of 
poor and uneducated families are to dropout 
because their parents are generally of the 
view that educating their children is a worth-
less pursuit and, they puttheirchildren to the 
household, instead of making them receive 
education, for these children lend a helping 
hand to their parents in their work. So. I 
would like to request the Government to take 
some concrete measures to reduce the drop· 
out rate to the minimum with a view to 
eliminate it completely. At the same time I 
would like to say that there must be some 
Improvement In the financial condition of the 
pcor, the small farmers and those belonging 
to the scheduled castes and the scheduled 
tribes, so that they may send their children 
for education Instead of putting them into the 
household routine. Forthis purpose, it is also 
necessary that the Land Reforms Act is 
implemented strictly because India IS an 
agricultural country and the implementation 
of the Land Reforms Act, will bring about an 
improvement in the financial condition of the 
poor, the smail farmers and the agricultural 
labourers, otherwise it is no use of a plan. 

Sir, In our state i.e. West 8engal we are 
giving the school going children uniforryl and 
text books free of cost. It is redUCing the drop 
out rate. Even In other states, there IS a 
Similar practice In vogue. The dropout rate in 
Kerala is the lowest. 

Lastly, I would like to speak something 
on the nel" education policy. The prevIous 
Governmerit had laid down a new education 
policy. It requires to be amended. Navodaya 
Vidyalayas have been opened one in each 
district under the new education policy. The 
Government feels that talented students will 
receive good education In these schools 
which will produce scientists, engineers and 
administrators of the top from the villages. 
We raised our objection to this new poliCY 
from the very beginning. West 8engal. Tam il 
Nadu and Assam also objected to e~tablish-

ment of Navodaya Vldyalayas. One can come 
to know the family background the students 
taking admission in these schools from the 
resuhsofthe admission test held in 1987-88. 
It becom es clear from the said results as to 
the boys with what family background be: 
come successful in these tests. As per an 
analysis. parents of 47.6 students were 
educated and Government servants, 10 per 
cent students belonged to business commu-
nity and that of 25 per cent were the sons/ 
daughters of affluentfarmers and only 18per 
cent of students came from the labour class. 
It becomes crystal clear from the above 
analysis that Navodaya Vidyalayas are being 
opened in the villages to impart education to 
the children of educated and rich farmers 
only. These Navodaya Vidyalayas will in 
oourse of time become public schools of 
villages. It does not mean that we do not 
need quality education. We need both qual-
fly and quantity. It is necessary to pay atten-
tion to it. I WOUld, therefore, like to suggest 
that the new education policy should be 
rectified, revised and reviewed. Children 
belonging to all sections of society should 
get unrtorm education in uniform type of 
schools. I would like to suggest that schools 
be opened is backward areas under the 
Primary Residential Scheme so that children 
of people living before the poverty line could 
take admission and receive education free 
of cost. The Constitution provides that chil-
dren upto 14 years of age be given free and 
compulsory education. As such primary 
education should be made free of cost. But 
the Government has not been able to make 
itfree and oompulsory. I would like to say that 
there should be uniform system of education 
and public sChools should be closed. With 
these words, I conclude. 

[English] 

// SHRI P.V. NARASIMHARAO(Ramtek): 
Mr. Chairman, Sir, I am grateful for this 
opportunity. In fact. I was holding myseH 
back for this Ministry. 

Sir, some criticism has been heard about 
the Ministry of Human Resources Develop-
ment for not having a regular Minister. This 
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has been voiced here and voiced outside. I 
have a slightly different view. I believe that 
the Prime Minister is in charge of Human 
Resource Development. I also believe that 
he is going to continue with this charge. That 
is the belief on which I base my argument 
that-l do not want to find fault with him-so 
long as he continues: it is good and so long 
as Prof. Menon, on the other side, conlinues 
as the baby sitter. the baby is not so unsafe 
as one may apprehend. So. I would like the 
Prime Minister to continue to be in charge of 
Human Resource Development. I know that 
when the Chief Minister is in charge of a 
subject at the State level, most of the accu-
mulated problems of that subject, tend to get 
solved. That is why, I would appeal to the 
Prime Minister to continue to be in charge. I 
would be, in fact, very much disappointed if 
in the next 24 hours or 48 hours, we find a 
square peg pushed into a round hole and 
find someone who does not know much 
about education and Human Resource 
Development. We are all prone to igno-
rance, it is nobody's monopoly and what IS 

worse, 'who does not know that he does not 
know'. I do hope that the Prime Minister will 
look into this aspect because from the point 
of view of the child. from the point of view of 
this Ministry. it is extremely important as to 
who heads it. The best way for him is to hold 
it and the next step would be to find a really 
competent person who has some sympathy 
for education. who has some background of 
education and as a person in charge, I wel-
come Prof. Menon because he had some-
thing to do with the making' of this New 
Education Policy. One does not have to 
explain to him the rudiments. He has been a 
participant; he has been instrumental in 
getting funds, getting the policy properly 
thrashed out, properly conceptualised. So, I 
feel that-I am no one, of course, to advise 
the Prime Minister-but my wish is and I 
think, I have a right to express that-it should 
go into the hands of one who not only has a 
conceptual idea, but also the dynamism to 
foster this child, fosterthis baby, which IS still 
in its infancy. Sir, I would not go into too many 
deta~s in the working of the new Education 
Policy because what I believe is thai the 
implementation of the new Education Policy 

is the total adivity of the Ministry of Human 
Resource Development on the education 
side and of course, all the other integrated 
programmes also which have been c0ncep-
tualised in the new Policy. I would only like to 
be assured by Prof. Menon that the concept 
of human resource development will not be 
found or too unacceptable in the first rush of 
changing everything that the previous re-
gime had done. I do not have to remind Prof. 
Menon that he himseH was present when 
this national policy on education was ac-
cepted by the National Development Coun-
cil. But I have to remind the of other han. 
Members about this. I remember an those 
situations vividly. We had a brain steaming 
all over the country for months and months 
together. We took more than a year to pr0-
duce the policy and this Policy has the impri-
matur of the whole nation. So, I would like to 
be assured by the Government thatthe basic 
concept of human resource development 
which was actuallylhoughtof and put into an 
organised and systematic form in 1985-86, 
will not be tampered with and will not be 
distorted. The Government believes in that 
concept that the child has to be given a 
holistic package of development. The chikt 
should not be treated merely as a student to 
be imparted education and more education. 
It has to be treated as a human being who is 
to grow into a full-fledged citizen with several 
kinds of capabilities and motivations. The 
policy has laid special stress on the question 
of what kind of an individual we want to 
blossom from the portals of education. We 
all said that-when I say ·we'. it does not just 
mean one party but the whole nation-the 
whole nation has given unto itself the Na-
tional Policy on Education. It has come after 
18 years of the first Policy. We had the first 
Policy In 1968. We had the second Policy 
after 18 long years. Sometimes I am fasci-
nated to see that we are already being threat-
ened w~h a third Policy. If there is a review to 
be made, the review is provided for in the 
Policy itself. There has to be an appraisal. 
The Policy envisages a midterm appraisal, if 
you wish to, but let us not tamper with the 
basics of the Education Policy. This is one 
assurance which I would very much appreci-
ate. if given by Prof. Menon. TRe Policy also 
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has certain Inflexible mandates given to the 
future Governments and to those who will be 
implementing this Policy. All of us know that 
the New Education Policy came midway In 
the Seventh Plan. It was not possible for us, 
for the Parliament, for the Government orfor 
anyone to think of reaching the outlays tar-
geted in the 1968 PolICy. They had been 
flouted time and agam, they had been given 
cuts and cu1s time and again and when In 

1985, we found that we were hardly able to 
reach three per cent of the natIonal Income. 
It was JUs1 not possible In the middle of the 
Plan to raise IttO SIX per cent. There was a lot 
of citscusslon on thiS The National Develop-
ment Council also spent a 101 oft,me d,scuss-
10g tl The Governm.ent also spent a lot of 
time. There was a feeling of deSDO'1dency. a 
feeJtngof sceptICIsm Everyone m thiS House. 
the other House. everywhere and on all 
platforms said that nothing IS gOing to hap-
pen, these are of"lly words. pIOUS words. 
pious intentions. nothing IS gOing to happen 
In roncrete terms It was th~n thdt In the yeClf 
1986-87, the outlc?y on ed ucatlon JU m pad 
from under Rs. four hundred crcres to Rs 
825 crores. an unprecedented Jump for any 
subject. for any programme Il"1cludmg de-
fence. Even defence did not Jump to that 
extent. So. at leastthethen Government had 
shown Its earnestness that It IS not mere 
words that they were treading. It IS not lust 
pIOUS mtentlOns that were supposed TO be 
contamed In the r".\,\1 PoliCY T~e p1ann.:::>r= 
had to convince til': people theGovernren t 

had to conVlflce PH:- people that <:;cmethlng 
more concrete aile: serious. rnort:! earq€st 
was being Intended and th;:jt IS how we have 
htld for the last three years. I bell'?ve. more 
than Rs. 800 crorec, every year. which mf ans 
tl1at durrng the PI3n, there has beer a;l 

aggregate increaSE: Gf Rs 1200 to Rs ~ 300 
crores for educatlor. ThiS ha~, been hearten-
109 but thiS I~, ncwhN~ near the reoulre-
ments. We made a demand on the Planning 
CommiSSion. that because educatlor IS a 
growing thing It should not stagnate If you 
gIVe Rs 800 crores thIS year. YOLI ,ue bound 
to give Rs gnn or r1s 350 c(OfF:S 'lext VElar 

and go on increaSing it. And if that incre-
mental growth is sternted, is denied, then 
agaIn education stagnates, and it is worse 
than not giving in the first instance. 

However, I am pained to see that not 
only In this year's Budget, but during the iast 
two-three years, there has been some kind 
of stagnation and I do hope that Prof. Menon 
will find it possble to give it the incremental 
thrust thai is needed year after year to keep 
It on an evan keel to see that results are got 
and agaIn we do not relapse in the old rut. 
ThiS IS what I would like to request him to do. 
In particular. the policy IS absolutely clear. 
crystal clear. While the actual requirements 
would be computed from time to time on the 
baSIS of mOnltorrng and review, the outlay on 
education Will be shaped up to the extent 
essential for policy Implementation In the 7th 
Plan and It Will be ensured that from the 8th 
Plan onwards, It WI" unlformally exceed six 
per cent of the national Income. This is what 
the policy says and thiS IS where I want a 
clear, categorical assurance from Prof. 
Menon 

We know that In the 7th Plan what was 
Dosslble was done. Personally, I would like 
to say that It was poSSible to do a little more, 
but for varrous reasons it was not done. But 
even while we wefS talking about the 7th 
Plan. we were talking of Rs. 825 crores, we 
made It plain that thiS was nowhere near 
what IS needed, and what IS needed would 
be found In the 8th Plan_ ThiS IS a commit-
ment given by the National Development 
Council In the policy Itself. Normally PoliCIes 
do not contain these things, but the 1968 
Policy did contain It, but It was only observed 
In breach. But the second time after gOing 
Into all these past failures, It has been com-
mitted by the Pohcy Itself that from the 8th 
Plan onwards, It will not fall belOW-SIX per 
cent of the National Income It may go to 
seven. eight per cent. but not to 5.9 percent. 
That IS what It mean and I want Prof. Menon 
to give me that assurance-to give the coun-
try that assurance-that this will be kept up 
because thiS IS the time when the Eighth Five 
Year Plan IS being fashioned out and this IS 
the time when certain interventions, certain 
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pressunsmg needs to be done by the Gov-
ernment 

Evety five years. the pobcy has provided 
for a review, If necessary even at a shorter 
Interval I understand that a review IS on. IS 
gomg to be undertaken I am very happy 
atnJt It A poltey has been made tt should 
not be left to fend for Itself Every three four 
or five years someone If looking but at the 
same time appraisal should not mean look 
'"9 mto It over once shoulders all the time 
You must have a programme You must 
have a programme betng Implemented tor a 
partICUlar length of time That length of time 
vanes from programmes to programme 
There are programmes whtch can show 
results wlthm two years but there are other 
programmes whICh cannot show result even 
In five years And If you start lookIng at them 
In two years and say they have not shown 
results, that IS n01 reasonable So any mid 
term appraISal or five year appraIsal has to 
be related to different aspects of the pro 
gramme and drtfere:nt Items of the pro 
gramme Each Item has to be given the 
penod of gestation the penod of blossom 
lng, the penod of shOWing reo;ultc; that It 
deserves and that has to bE: done 1'1 ar 
Intelhgent manner I do hope that under Prot 
Menon s leadership any appralc..al made by 
the Government of the policy at the stage of 
rts ImplementatIOn Will keep thec:.p gc;pects 
very clearly In Vlell. 

The most Important aspect what IS gOing 
to be educatIOn like has also bpen spell out 
In the polICy It speaks ot national educa 
tlonal pyramid It speaks of the base at the 
pyramid It says that the base has to be 
strengthened There IS no o,nnaele Without 
the base There has been emphaSIS lal(j 01 

the base and at thp sam2 111e you cannot 
remam always at the basp Yo J have to 
scale heights At the hlghe~t le\.el there IS 
pinnacle thel e IS the-top which also needs 
to be taken care of because tnat IS where you 
compete wrth the nations of the world Ultl 
mately where India stands IS gOing 10 be 
determmed by where the Indian T eehno 
crats, Indian T echntclans Indian scholarc:. 
Indian poets and Indian philosophers c;!;Jnd 

VIS-a-VIS their (X)lJflterparts In the world. That 
IS gOing to decide or determine India'S place 
In the comity of natIOns So, takIng the base 
first, what does the polICY enJOins the Gov-
ernment to do 

We have thousands and thousands, In 
fc-ct lakhs of primary schools and a pro-
gramme called OperatIOn Blackboard. was 
launched keeptng these schools In vtew 
Again, I would fIke Prof Menon to shed some 
light on the coverage of blocks for the plJf-
pose of Improvement of schools' mfrastruc-
ture ThIS IS how the Programme of Opera-
tion Blackboard was taken up bkx:k by bJock 
because you cannot take thIS programme In 
scattered schools The coverage lS said to 
be 4035 blocks, number of schools covered 
2 99 lakhs For a three years oenod. In fact 
less than three years, It IS a good progress 
But there IS a catch I would like Prof Menon 
to tell me about 11 If there:s no catch, I will be 
happy If there IS a catch all of us Will have to 
struggle In removing that catch 

It has been said In the Report that the 
State Governments have given a commlt-
mpnt for constructing school bUildings h has 
been said somewhere m the report and I am 
sure about It Now that IS 1he catch "Opera 
tlon Blackboard has construction of bUilding 
as ar'l Important factor and that factor IS being 
made over to the State Governments. I don t 
know whether Operation Blackboard could 
be Implemented or has been Implemented In 
fart according to the spirit and letter of the 
Operation Blackboard scheme I would like 
thiS clarificatIOn to come from the Mtntster I 
would be happy 'f the State Governments 
also have nsen to the occasIOn and com 
pleted the construction of school bUildings In 

all these blocks taken upforOperatlOn Black 
boald by the Central Government ThiS IS 

what I would like to know I am not qUite sure 
but I would not really pre Judge the Issue I 
would not say anything about It I would Irke 
to know more about It I would also like to 
know the names of the blocks Four thou 
sand blocks IS a large number. a good number 
and one feels happy about It But the point IS 
that If these four thousand blocks are made 
known to the Members of Parliament, each 
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Member can go into his constituency and 
tindout if there is a single village in that block 
whose school has not come up to the stan· 
dards of the Operation Blackboard. That is 
what needs to be checked and re-checked. 
That is what I would like the Minister to 
assure us about. 

Then, about 800 vocational courses, rele-
vanttolocalemploymentopportunities, were 
approved f~rthe benefit of students of 2700 
schools i.e. about secondary education, 
particularly, with reference to vocalionalisa-
tion. This is a very misleading statemE'n~ i.e. 
to say 8000 vocational courses. 

Are these 8000 courses the aggregate of all 
the 2700 schools or 8000 new courses 
sE'parately by themselves? It is a mind-bog-
gling figure. H it is going to be 8000 courses, 
neither the United States nor any country in 
the West which has done wonderful work in 
vocationalisation can boast of this number of 
courses. So. I would like Prof. Menon to 
clarify this and set my mind at rest. Bec;:lUse, 
j it is 8000, it will be very difficult for me to 
bPbeve it.' 

Then Sir, about the UniverSity Grants 
Commission. I am jumping a little to the 
higher education side. But I would like to 
come back to the theme which I started with. 
i.e. firstly, enrolment. 

The enrolment in 1985 was of the order 
of 2.2 crores. Probably at that time. we said 
about 9 aores of students are there in the 
dasses and the average annual enrolment 
IS of the order of 2 crores. If you Include 14 
years also, i.e. if you take or 6 to 14 as one 
spectrum, the magnitude of the problem 
becomes much more difficult, much more 
massive. But I am prepared to concede to 
some extent, that the problem of quantity-
if it has not already been solved, it is on the 
way to be solved. Of course, it alldependson 
what '(Ie do on the family planning side. What 
is going to be the rate of birth and all that But 
on the whole it is possible to cope with the 

quantitative aspect. With about 4 million or 5 
million teachers, it ~ possible to solve the 
quantity aspect, i.e. the problem of quant~y 
in regard to the enrolment at the primary 
level. But what happens to quality? That is 
where one finds an Achilles 'heel. It is impos-
sible for us to say that we have really come 
up to the quality which we expect our schools 
to come up to in the near future, in the 
foreseeable future. That is why the quality 
aspect needs to be considered with great 
emphasis. It is time that we thought of qual-
ity. For 40 years, we have been thinking only 
of the quantity. We have been actually run-
ning a race with the increase of population. 
We have been able to catch up with the 
increase of population, hopefully; and wewill 
be able to solve it. But quality is something 
which leaves us far, far behind; and we have 
to come up to that. 

I would like to suggest some concrete 
step on the administrative side, which has 
been adumbrated several times: it has been 
experimented in some States with certain 
very good results. The suggestion is that 
independent, autonomous part of the State 
Directorate of Education should be exclu· 
sively devoted to the quality aspect of educa-
tion-not transfers, not the signing of pay 
bills. not the disciplinary proceedings and so 
on, which every administration has to pro-
vide for-but purely academic aspect, the 
aspect of quality education, I would suggest, 
may betried.lt hasbeentried in some States 
before. I am sure about that. I would like to 
suggest it once again, that it may be tried in 
al! the States, at least for some time, say for 
five years. Let us see how it works. Let there 
be someone who is minding the quality all 
the time. who is finding out what the result 
has been in a particular school, and if the 
result has been zero per cent, why is it so? 
We have the distinction of having several 
schools, maybe thousands of schools in this 
country where the Matriculation result hap-
pens to be zero per cent. I do not know what 
to think of these schools, but I know of such 
schools. If you go into the nitty gritty of why 
this has happened, you will find the History 
teacher teaching Mathematics. the Mathe-
matics teacher being absent for six months 
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on end, and getting a transfer, trying to get a 
transfer, dOing palfvI for a transfer In the 
State headquarters, and so many otherthlngs 
which are well known to all Members of 
Parliament, all of us So, at least someone to 
mind the quality IS very necessary at all 
levels, gOing down to the block level Then 
you Will find that whatever extra money IS 
spent on that, will not be a waste It Will be 
more than compensated by the Improve-
ment In quality, and by the Improvement of 
the capabilities of the students who are gOIng 
to be future Citizens 

Then about the teachers training pro-
gramme The POInt says that there has to be 
one institution In every dlstnct We had 
mushroomIng of instItutions, thousands of 
them coming up everywhere Every influen-
tial politiCian, MLA and MP of any party 
would back up one Institution All these Insti-
tutions had become money-minting institu-
tions We had gone Into all thiS and we said 
that all thiS had to be cut Out of 1500 or 
1400, we had to cut down the number, brtng-
Ing It to one for each district It has to be 
properly organized In each dlstflct So the 
first thIng was to cut down not to add So I 
would like to know to what extent we have 
succeeded In chOPPing off others, the sub-
standard institutions the InstItutIons that are 
not wanted. the institutions that are peddling 
In allkmdsofthlngs Thatlwould IIketoknow 
I e what the position IS I tried to find out from 
the Report. but I am sorry I may not have 
stumbled Into that particular aspect but It IS 
also possible that that aspect has been 
missed 1'1 the Report I would like to know 

The most Important aspect which has 
been adumbrated for the fIrst tIme In the 
Policy IS the National Testing Service Some 
work was done. some very concrete work 
was done In bringing about a body which will 
take care of National Testing Service be-
cause t)1e Polley IS very clear on that also 
VIZ. that the National Testing Service Will be 
instituted. I would like to know the progress 
of what has been done. In Instituting the 
National Testing Service It IS a very clear 
commitment, and I want some light to be 
shed on that 

I find that In this very debate, several 
Members probably hailing from the trbal 
areas said that there was hiatus between the 
understanding of the tribal child, and the 
education Imparted to him, because of the 
language diffICUlty. 

Whether It IS to be Hindi or the regional 
language or Telugu or any other language, 
he Will not be able to understand it. because 
he does not know that language; it is not his 
mother-tongue. Now this very aspect with 
has been very clearly brought out bv the 
Policy, and It says: 

"The soclO-cultural milieu of the ST 
has Its distinctIVe characteristics in-
cluding In many cases their own sp0-
ken languages. This underlines the 
need to develop the curricula and 
deVise instructIOnal material in trbaI 
languages at the Initial stages with 
arrangement for switching over to the 
regional language." 

Now, thiS IS a very diffICult task. It is much 
easier said than done. But I know also that In 

Bihar and some other places, some trbil 
languages have been taken up for thiS pr0-
gramme and books have been written. I 
w.ould like to know how the books are fainng 
for the first two or three years. Education 
should be Imparted through those lan-
guages,. Is It found usefut? Is thal hiatus 
bemg decreased In any way? Is the position 
as It was? I am sure that even It it is not done 
so far. It has to be done nor with re~ubled 
vigour, with re-doubled Interest. because the 
whole tribal population will be left out of the 
real benefits of educatIOn. H educatIOn, to 
start With, IS not Imparted In thetr mother-
torgue. they have a right for rt. as we also 
have a nght for It. If you do not give it to them. 
we are only depriVing them of what is nghtful 
to them 

The Report says that about 102 or 103 
colleges have been selected for being made 
autonomous colleges. Again thIS is a very 
controversial Issue. Many educationists in 
thiS country have satdthatthts ISgoingtofail: 
that It IS gOing to end up In smoke. The 
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experience in some States has not been so 
bad; they have done well. In Tamil Nadu, the 
autonomous colleges have done well, for 
instance. Now, we have taken up 103 au-
tonomous colleges, according to the Report. 
I would like to know how they are function-
Ing? Would you like to multiply them? I, for 
one, think that they have to be multiplied; 
and if you give more autonomy to them, the 
more responsibility they will acquire and 
more status they will acquire, although some 
universities wi" be against it because there is 
a vested interest. I am not really using the 
word 'vested interest' In a bad sense: what I 
am saying is that they would not like some-
one else to do what they have been domg so 
far: that is very simple. So, this has to be 
sorted out. It is a difficult matter and ~ has to 
be done: without doing it, higher education, 
I am afraid, will remain lopsided and will 
continue to contain all the evils, allthe Ills that 
It is suffering from now. 

About development of languages. the 
Policy has taken special notice, special care. 
The programme of action has a lot of pro-
grammes, ~ lot of items on this question It IS 
not only helping the Hindi teachers in non-
HIndi areas but also helping the teachers of 
other languages preferably the South Indian 
languages in the Northern areas, In the Hindi 
areas. This has been very clearly brought 
out: this had never been there before. 
Whenever a demand like this was made to 
the Government, they said, "No, we do not 
know anything about it: thiS is the Job of the 
State Government; this is not our job at all." 
Now, for the first time. the programme of 
action contains this. The Government of 
India has accepted it and I would like to know 
d anything has been done in pursuance of 
this". On the pattern of the scheme for ap-
pointment of Hindi teachers in non-Hindi 
speaking States, cent per cent assistance 
should be gIven to Hindi speaking States for 
the appoIntment of modern Indian language 
teachers, preferably teachers of South In-
dian languages, as the three language for-
mula suggests.-

Now this is the first concrete step to-
wards the full implementation, honest imple-
mentation of the three language formula. We 
have been mouthing this three language 
formula for 40 years without doing anything 
about it. Now this has been incorporated in 
the Programme of Action of the National 
Policy on Education and I quote: 

"Apart from establishing teacher train-
ing institutions for training of Hindi and 
modern Indian language teachers in 
States, facilities fortraining of language 
teachers need to be augmented and 
improved in existing teacher training 
colleges." 

So, there is a whole, well-conceived 
scheme of helping I"anguage teachers and 
language teaching. Now, I would like to know 
three years is a good enough tim~what 
has been done in three years. And if I am 
satisfied, the House is satisfied, the people 
are satisfied, that nothing more could be 
done in three years. then we will be happy. 
SUi ,t nothing has been done in three years, 
then one would expect that nothing would be 
done In thirty years, because nothing has 
been done in 40 years. 

So. this is one aspect which I would like 
Prof. Menon to shed some light on. I would 
very much urge on him to zero in on this 
programme. This is absolutely important 
because the three language formula loses 
all its validity and its importance unless this 
IS done. 

PROF. N.G. RANGA (Guntur): National 
Integration. 

SHRI P.V. NARASIMHA RAO: And, 
finally I would like to come to that very 
important question of Navodaya Vidyalaya 
Scheme. There has been lot of controversy, 
difference of opinion, etc., about it. But finally 
261 schools have been opened. I would like 
Prof. Menon-I would like anyone who would 
doubl- see the quality of these institutions, 
utility of these institutions, to visit some of 
these schools. I have done so. I have visited 
several schools. I find that we can hope, we 
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can have a ray of hope in the children who 
are coming up jn those schools; more than 
42 per cent of the students are below the 
poverty line. But for those schools. I have no 
doubt that most of them would have been 
tending buffaloes in their vilages or helping 
their parents in whatever profesion they are 
pursuing. Now, there should be no question 
of looking down upon these schools and 
attributing all kinds of things to these schools 
until we are able to prove that these schools 
have n01 been useful. 

Prof. Menon the other day while an-
swering a questIon was good enough to say 
that they are haVIng a second look. and that 
they were reviewing It. I have no doubt that 
that report will be on merits and once the 
ment is established there will be no doubts. 

Sir, I would like to show the alms to 
those who are doubting about the schools. 
The aims of the schools are: 

'The broad alms for establishment of 
Navodaya Vidyalayas are 10 serve the 
objective of excellence coupled with 
equity, to promote national integration, 
provide opportunities to the talented 
children to develop their full potential, 
and to facilitate the process of school 
improvement." 

Now. all these items have been put 
tersely in one sentence. I would like to know 
which of the prestigious schools In this coun-
try which we know about, whose names we 
trot out all the time, brandish about all the 
time. which of those schools can boast of 
fulfilhng all these conditions? Which of these 
pre~tlglous schools can say they we take 
students only on merit and not on the fat fee 
that their parents pay? No school can say 
that. So, that being the conceptual frame-
work of the school. if Navodaya is not the 
pattern of that framework. what else can it 
be? Eitheryou say this pattern IS not wanted, 
these objectives are not wanted. these aims 
are not wanted, you say that we go to a public 
school where the parents' capacity to pay 
counts more than anything else. or you say 
whether you prepare a school which goes by 

merit alone whether the parent is able to pay 
or not or if the boy or the girl is meritorious. 
I would like to give education to him or her at 
Government expense. 

Much is made of five hundred 'crores. 
Where are the five hundred crores? I would 
like Prof. Menon to tell me. I am a student of 
mathematics, I have calculated several times. 
h has come to 130! Now, where is As. SOD 
crores? Where is As. 130 crores? It is grossly 
inadequate what has been spent so far. I am 
not blaming Prof. Menon because in four 
months he could not have done anything in 
one way or the other. So, we have fallen far 
short of what we started to do. Now these 
schools have been frozen. I know they have 
not been frozen by Prof. Menon. He has 
Inherited a frozen school, a frozen scheme. 
But please go into it. There is something to 
be said in favour of the school; much to be 
said in favour of this scheme. You will find 
that those people who have visited these 
schools have come back fully satisfied. I 
would like this to be done. 

There is another very important asped. 
Eighty-one schools out of these 261 schools 
are now implementing the migration aspect. 
Students from Tamil Nadu have gone to U.P. 
Schools. Students from U.P. have gone to 
Karnataka. One fOL:rth students of each 
school have migrated already. This was in 
the scheme. So, you will find, at the end of 
the next two or three years if the scheme 
goes through, two lakhs fifty thousand stu-
dents mainly from rural areas: they are not 
coming from urban areas. Three fourth are 
from the rural areas. Each student should 
have completed atleast three years of school-
ing in the sub standard school of that particu-
lar village. We know what those schools are. 
Maybe they will be better after 'Operation 
Blackboard'. Meanwhile what they are, we 
know. Unless he is able to say that he has 
studied in that school for three years, he will 
not get arr admission in Navodaya Vidyalaya. 
Such brilliant two lakhs fifty thousand stu-
dents will really be a living example national 
integration at the expense of the Govern-
ment. What is Rs. 500 crnres? Most of this 
money goes into building and it has to be 



819 Dem. for Grants (Gen.). APRil 18. 1990 Resoutce Development 820 
1990-91 Min. 01 Human 

[Sh. P.V. Narasimha Rao1 

good building. Barring the building, what IS 
the expenditure? The expenditure is not so 
much .• will be one fourth of Rs. 500 cores. 
What is As. 200 crores In the Central Budget 
on Education in a Five Year Plan? Is it going 
to be such a princely sum that you cannot 
afford it if you are convinced that the scheme 
is good? I would like the Government to go 
into al aspects. I am not really stopping them 
from doing that or asking them not to do that. 
But they will have to take a very very realistic 
reasonable view and see the benefits that 
flow from this scheme. I am sure It Will be 
possible for them to expand It In different 
directions once they are convinced, re-ccm-
vlnced let us say. that the scheme IS good I 
would like very strongly to commend thiS 
pattern, where the polICy says that equal 
opportunity will be given to all the students In 

this toUntry, all the children In thIS country. 
and this is one of the egahtanan schemes 
that one should think of. I know that two or 
three States have not opted for thiS school. 
They have nothing against thiS scheme 
They have some reservatIOns about the 
medium of instruction. The very concept of 
medium of instructIOn In this school IS just 
like Kendriya Vidyalaya. Kendnya Vldyalaya 
does not Impart educatIOn through the 
medium of mother tongue. And It has to be 10 

Hindi and English. H we have no obJedlOn to 
Kendriya Vidyalaya of having that medium, I 
do not see how can we object to thiS school 
having the same kind of medium pattern. 
This is the first school whICh has introduced 
the concept of a co-medium. In the old 
Osmania UniverSity, we had two media 
running side by side: if we go to the medical 
college, haH of it was In Urdu and the other 
half was in English. For the Osmanta gradu-
ate, it was easy to express hlmseH In Enghsh 
as well as In Urdu. We did not hnd any 
difficulty In haVing a co-medium. Even In 
learning languages, we find that one child IS 
talking in one language~ the other child IS not 
able to ta8( but able to understand and he IS 

replying in his own mother tongue. h hap-
pens in every bilingual society, multi-lingual 
society. This is a multi-lingual society. India 
IS a multi-lingual society. We should be able 

to experiment with these capacity. capabi1i-
ties of the students, the young boy or the girl 
In learning the languages and using them 
usefulty. I would like to plead for the continu-
ation of these schools. Improve them by all 
means. The first scheme cannot be perfect; 
otherwise, it would not be the first. The 
Imperfections that will be discovered in your 
review would be removed. But do not throw 
the baby along with the bath water. h should 
be possible for the baby sitter, Prof. Menon, 
to distinguish, to separate the baby from the 
bath water. I have done. Thank you very 
much. 

SHRIMATI MAliNI BHATIACHARYA 
(Jadavpur): As the morning shows the day, 
the plan outlay of a partICular Ministry shows 
Its priorities. When from this point of view we 
look at the budget of the HRD Ministry we 
hnd that the budget shows certain marginal 
changes and it makes some genuine efforts 
to remove some preposterous gaps between 
words and actIOn in the earlier Government 
polICY. But there IS no overall alternative 
Viewpoint as yet forthcoming. And maybe 
thiS IS the reason why the han. Naraslmha 
Rao In hiS speech seems to have completely 
forgotten that there IS a promise on the part 
of the new Government to review the new 
educatIOn policy. He has spoken as If the 
new educatIOn policy IS gOing to be cxmtin-
ued without any review. I do not want to 
contract a semor Member like han. Nara-
slmha Rae. He has also said that the new 
educatIOn policy was Instituted with the 
approval of the entire nation. I beg to dis-
agree with him. I would remind the House 
that It was on thiS Issue that the biggest 
unIVersity and college teachers strike in this 
country was held. 

Now coming to the budget Itse" , we find, 
as per the EducatIOn Department here the 
total plan outlay has somewhat Increased as 
promised ahhough it is nowhere hear the 
recommendations of the Kher CommISsion. 
The outlay in elementary education shows 
substantial increases and it reflects Govern-
ment concern for the universalization of liter-
acy. But here I would like to make one point. 
It seems to me that the shadow of the new 
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educatIOn policy may be seen here In the 
way In whICh non-formal education IS sought 
to be made an essential part 01 pnmary 
educatIOn I would like to say that It may be 
adequate for Infants and adult learners but 
not for children of school-gomg age as we 
call them. Non-formal education can only be 
and It must inevitably be an Infenor system 'n 
comparrson with the school system or gOing 
to proper schools rurtherthls acceptance of 
the situation. where for a number of children 
non-formal education f::) conSidered to be an 
Inevrtabillty, IS an Implicit legitimization of 
child labour Child labour ot course IS a 
reality In our Sltu;:)tlon But It IS an atrocIous 
reality And It IS a reality which muc:;t be 
changed Therefore. we should not accept 
the situation Wp <:' 'lould not say tllat some 
children must Inevitably havt; non-formal 
educatIon while the others can go to school 
It IS not enougr We must find waye., of 
realiSing the child ~ slave from hiS bondrtge 
and the Governmtnt can make a very small 
start by strengthening reinforCing the mid 
day mean scheme:> giVing free uniforms 
and books-the sC'hemes that ale already 
gOing on In the statE'S As for thE' girl child her 
release may perhaps be partially obtained If 
Day Care Centres are strengthened If there 
IS expansion of Day Care Centres all over 
the country tor the younger Sibling because 
In many cases we find girls stay back home 
In order to look a1tH the younger dllldren 
However when we come to the budgPt of tlw 
Women and Child Developfllent DeprJrtmenl 
unfortunately we find that tile pl<'l" outldY 
under thIs Head h<1<:; been dropped thiS yell 
There IS only SO'1le prOVISion fOI non pi HI 

e)(pendlture I submit that tillS would lei 
talnly have an adverse effect on our literacy 
programme If the girl child has to bp brough, 
to school, Day Care Centres wherE the 
mothers can send the younger chl\drE'r1 'l1ust 
be found 

In Secondary education ther~ IS an 
actual decrease In plan outlay I am not 
gOlOg Into the statistics because therp I no 
time 

We have been talking ot vocational 
education for a long time and we find that 

many of the States cannot Impiement voca-
tlonallsatlon, not only because there are no 
employment channels but also because they 
cannot find enough funds for equipment and 
Infrastructure The decrease In outlay would 
certaJn'Y affect thiS We fmd the EducatIon 
Departmenttalklng of multi-media packages 
for vocational tralnrng and, at the same time, 
redUCing the plan outlay I do not know how 
thiS IS pOSSible 

Again. Sir In the year of the Girl Child, 
the Government proposes to drop, In the 
Eighth Plan the programme for free educa-
tion of girls from class mne to class twelve 
How IS It? Is It that the Indian girl child IS no 
IOl1ger In need of tree higher secondary 
education or IS It one of thosa hard deCISions 
to be taken In education that we have been 
heaTing of since the days of the New Educa-
tion Policy? I would say that If hard deCISions 
have to be taken then these hard deCISions 
should be taken In the priVileged areas of 
education notably With relation to Navodaya 
V/dyalayas Instead of stopping free educa-
tion for girl students At least It might have 
been continued With some sort of economic 
bar 

Talking of Navodaya VldyaJayas. as a 
teacher of long standing I can state With 
some conviction that there are very fellv 
children normal average children who do 
not have any talents at all A" of them have 
some trilent orother Exceptional ment IS not 
sompthlng children are born with excep-
11'"ln;)! ment has to be socially fostered When 
WP f Inri that there IS one Navodaya Vldyalaya 
ppr district In the New Education POliCY, we 
have to say that more children are being 
deprived than they are being accommo-
dated through one Navodaya Vldyalaya per 
dIstrict 

Also Sir, the question of natlonallnte-
gratlon has been raised Children from U P 
go to Tamil Nadu Some children In the 
Navodaya Vldyalaya In Tamil Nadu go to the 
Navodaya Vldyalaya In U P But how does 
that help national Integration In particular? If 
achlld liVing In U P had gone to Tamil Nadu 
gone to an ordinary school learned Tamil 
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mixed with the people there I would have 
said that that would further national integra-
tion Now. that child he or she stays within 
the seclusIonist precincts of Navodaya 
Vldyalaya learns Hindi or English only, how 
does that help national integration? I don t 
see the pOint at all I would certainly say that 
all that we need for fosteTlng talents In 11-
year old or 12-year old boys and girls are 
good ordinary general schools, but schools 
which can be set up In suffiCient numbers In 

all the districts 

Again, when we turn to the higher edu-
cation, we find there IS a cut In the Plan 
outlay I am afraid that thiS again treads the 
path of the New Education Policy and It 
pavps the way for pnvatlsatlon of hlgf-)er 
education One would In fact like to know 
whether thiS deCISion IS In conformity With 
the recommendations of the World Bank 
made at the Jomtlen Conference earlier thiS 
year I am quoting from the speech of Barber 
Conable 

'The mobilisation of additional re-
sources may Involve relYing Increas-
Ingly on pTlvate sources of funding 
specially at the higher education lev-
els" 

It IS also suggested In that speech that 
donors---of course who else would be the 
donors, but the big IndustTlal houses and the 
International fund giVing agencies-will have 
a big say In what IS cost-effective what IS 
effiCient and what IS tenable In higher educa-
tion Now, I can only say that the SOCial 
benefits of higher education cannot be 
counted In terms of marketability Its aim IS 

the enhancement of knowledge and the 
enhancement of analytical and expressive 
faculty And It IS a TIght which cannot be 
denied to any student who has qualified for 
It So, when the Education Department 
undertakes to restructure the undergradu-
ate courses to enhance employability of 
students as well as to promote their entre-
preneurship potentiaI', one feels that thiS IS 
gOing to be unnecessary duplication of voca-

tlonalisatlon schemes at an earlier level. It IS 
gOing to substitute vocational educatIOn for 
what IS properly called higher education 
ThiS Interference and I am calling It interfer-
ence deliberately, Will lead to the decline of 
dISCipline and departments which are lack-
Ing In Immediate market value, but which 
may none the less strengthen the moral and 
Intellectual fibre of the national and also the 
inCUrSiOn, the predomtnence of private fund-
Ing Will cause a hike In the fees-structure 
prlcmg higher education out of the reach of 
the ordinary boys and girls So far as educa-
tion governnance IS concerned, I certainly 
think that autonomy given to the centres of 
excellence IS not enough to ensure good 
govern nance In fact, It IS becoming a chromc 
malady both In the Universities and autono-
mous institutIons ThiS nas been referred to 
also by the hon Member, Prof Saifuddln 
Soz and we find that In the name of auton-
omy, power IS being concentrated In a coten 
headed either by the Vice-Chancellor or by 
the Director, the Director of an autonomous 
Research Institution A case, In Instance. IS 
the Anthropological Survey of India where 
there have been longstanding charges of 
mismanagement and corruption flowmgfrom 
the head and there have been press expo-
sures, there have been petitions, but no one 
has been able to do anything so far Now, I 
think the only answer IS suffiCient elective 
representation I n Governing Bodies of teach-
ers research scholars, students and other 
people who are directly Involved In the work 
of the institutions It IS only by InvolVing them 
In the governance-because they are com-
mitted to, It IS their life work- that thiS 
problem can be solved and I would like to 
submit here, Sir, that while the aJtonomy of 
research Institutions again has to be exam-
Ined In the light of how much Inner democ-
racy th~c;e research Inst,iutlons have at the 
same time Internal democracy of univerSI-
ties IS also very Important and I think that the 
University Acts of the West Bengal Govern 
ment In the last few years, I am very humbly 
submitting thiS, may be taken as a prelimi-
nary model of the Internal democratic func-
tioning of our universities 

I am com In9 to the end of my speech 



825 Oem. for Grants (Gen.). CHAITRA 28. 1912 (SAKA) Resource Development 826 
1990-91 Min. of Human 

now. Decentralisation of resources is abso-
lutely necessary for development and thiS is 
why we have been stressing for a long time 
for transfer of Education from the Concur-
rent List to the State List and we urge this in 
this House once again. 

SQ far as the development of languages 
is concerned, the increase in allocation has, 
of course, to be welcomed. Of course, Hindi 
as Rashtra Bhasha may have a certain preo-
cedence, but is it right that it should have Rs. 
543 lakhs while all other modern languages 
together have As. 330 lakhs only? What 
about the languages which have been ne-
glected for a long time, languages like Nepali 
for instance? Sir, in Mahabharata we have 
Vrikodar who used to eat up as much food as 
the rest 01 the family together. Now, our 
Vrikodar is eating up more than what the rest 
of the family IS eatin.g. I don't grudge our 
Vrikodar's share, but I think there should be 
some parity in the allocation of funds. (Inter-
ruptions) Well, you can take Vrikodar as q 
compliment. 

AN HON. MEMBER: Because he IS 

consuming more? 

SHRIMATI MALIN I BHATIACHAYA: 
Sir, national tests for lecturers and scholars 
must be scrapped. This is our other demand 
becaUSE we think that deVISing such recruit-
ment m'3thods is a prerogative of the aca-
demic institutions of the unvlerslties and 
regional variations should be taken Into 
account. No false standards of uniformity 
should be Imposed and what IS more, I have 
personally seen some of these model ques-
tion papers and I think that the kind of objec-
tive Quiz type questions that are asked, this 
is an insult to applicants for research or 
teaching posts. 

As far as Culture IS concerned, Sir, I am 
sorry to see that the allocation for zonal 
cultural centres has gone down. We would 
urge an increase so that resources may be 
spread out. Some Investment IS now bHng 
made in developing folk and t Ilt)']1 art I would 
only suggest that these cannot be saved by 
turning them over to the urban and interna-

tional market through Apna Utsavs and 
Festivals of India. I would suggest that the 
soil where such arts grow must be watered: 
investments should be made closer to the 
sources. The folk artists must be given in-
centives to perform primarily for the areas 
and the people to which they belong. In West 
Bengal, we have been doing this for the last 
10 years through the State and District Lok 
Sanskrni Parishads. I Gem tell you that we 
have found success in this with very small 
investments. You do not need big Invest-
ments tor this. We welcome larger alloca-
tions for women and child development and 
I hope, now, with bigger allocations, provi-
sions would be made for proper and regular 
emoluments for Balwadi and Anganwadi 
workers who have been doing a very useful 
work in rural areas. We have all been talking 
about women's employment and I hope, 
p~oper emolument will be given to them. 
Further, we are rather surprised that the 
Budget makes no mention of the promised 
statutory National Commission on women. 
We demand to know rts outlines and would 
urge that it should have a broad-based rep-
resentative composition. Similarly, so far as 
woken's development corporations and 
national apex body for training are con-
cerned, in order to monitor whether they are 
able to go sufficiently to the grassroots, it is 
necessary that the Natilonal Statutory 
Commsslon be instituted not only at the 
national level, but also In the States. Finally, 
women's planning should not be done as 
something separate as the National Per-
spective Plan did: It should be done in the 
context of total planning with an earmarking 
of resources in the different sectors and the 
department must coordinate among the dif-
ferent sectors so that proper allocations are 
made. We do not think that reservation for 
women would solve the problem: this would 
only give special privileges to a few. How-
ever, there is need for women's representa-
tion In the Panchayats and other such repre-
sentative bodies. I would suggest that even 
here, reservation should not be through 
nomination. but there should be certain func-
tional posts earmarked for women where 
women might be elected. If there is nomina-
tion, then, of course, vested interests are 
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likely to grow and there will be no real benefit 
to women who really needed to be benefited. 

I think the State of Kerala IS gOing to be 
the first State .n the country to eradicate 
illrteracy: It has asked for 1,750 tonnes of 
newsprint at a concessional rate to pnnt 
books for the final phase of Literacy Pro-
gramme. We hope that it may be granted. I 
have really stressed the negative aspects of 
the Budget rather than the positive aspects, 
but I have acted upOn the principle that our 
hrends should be our severest critics. 

SHRI HE ERA BHAI (Banswara): Mr. 
Chairman, Sir. today the august House is 
holding a discussion· on the Demands for 
Grants in respect of the Ministry of Human 
Resource Development. 

[DR. THAMBI DURAl in the Chai~ 

Hitherto there has been a difference 
between the profeSSion and practice of the 
Government. Through you. I would like to 
request the Han. Minister that if he wants to 
make the people of the country truehuman 
beings, he should think about the people 
who are weak and vulnerable among our 
population which runs In 80 crores. We have 
to go mto the causes as to why one is weak 
while others are strong. The reason behind 
this is that the Adivasis and the Harijans 
have been deprived of education for the last 
thousands of years. It made no difference in 
their hopless condition, whether It was the 
Government of the Congress Party or for 
that matter any other Governmeni or the rule 
of the rajas and the Maharajas or the British-
ers who ruled the country. Their attitudes 
towards those people had been .the same. 
All of them thought that if the Harijans and 
Adivasls came forward. who would prepare 
food and who will wash clothes for them? 
Thereafter democracy heralded in the coun-
try and the people who have been neglected 
tor centurels entertained new hops. During 
the period of the Congress Government, 
people thought that a new sun had ansen in 
tr,e eastern honzen I do not say that the 

Congress Party did not do anything. h helped 
the prosperous people to prosper further, 
but the people who were backward still 
continue to be backward. If you feel that I am 
not telling a fact, you may corred me. But it 
is a hard reality that situation, in stead of 
improving, has deteriomted further. h is 
absolutely right that we want to build the 
country. Everybody knows that working of 
schools and colleges and other private 
educational institutions in villages is not 
satisfactory as more than haN of the teachers 
do not attend to their duties. When people 
make complaints to the authorities of the 
Education Department, no action is taken on 
their complaints. The reasons is advanced 
that if action is taken against any teacher, no 
one would like to be posted in village schools 
on transfer from comfortable places. Even ~ 
in an isolated case some one is transferred 
to a village, he will get his transfer order 
stayed with the help of some political lead-
ers. Then people will go on complainning 
that teachers are not being posted to their 
schools and their complaint in this regard 
goes unheared. In case a teacher is trans-
ferred to a villages, he gets his transfer 
orders stayed with political approach with a 
Minister. This has become the order of the 
day these days. 

We talk a lot about granting equal rights 
to one and all. But we are not able to trans-
late this into action. This is the reason that 
our villages are lagging behind. The schemes 
which are being prepared here for the devel-
opment of the villages do not reach there. 
The middle men gobble upthe entire amount 
allocated under the scheme. 

Anganwadi and adult education pro-
grammes are being run by the Government. 
Tne'5e are very good programme. But the 
outcome of these programmes in our Adi-
vasi areas is not that good. False attendance 
is being shown in these areas. The Educa-
tion officers and the Supervisors are hand in 
glove with the field officers who indulge in 
malpractices. The salary of the teacher is 
only Rs. 150-200 and even that amount is 
being swindled away by officers. In this way, 
the p.ntlre money sanctIOned by the Govern-
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ment for this purpose goes waste. I would 
like to request you not to scra~ this scheme 
but to ensure its proper management. 

As far as the Adult EducatIOn Pro-
gramme is concerned, no particular time IS 
fixed for teaching men and women. Some-
timesi,they teach them during day time and 
sometimes at nights. I request you to fix a 
particular hour for this. Only then we can 
bring reforms in the society. The Govern-
ment officers know everything. but they 
remain blind to mismanagement. If we make 
complaints. they hardly pay any attention to 
that. You may start whatever schemes you 
like. but please ensure that the schemes are 
implemented in letter and spirrt. Then only 
the schemes launched by the Government 
could be successful 

Government IS openmg more and more 
colleges In the cities, but no new college IS 

being opened in the Ad,vas, areas. I belong 
to Kushalgarh. At the time of elections. the 
Congress Party said that It would open a 
college in the locahty. Even a foundatIOn 
stone was laidforthe same. But I am sorry to 
say that no college has yet been opened 
there. In reply to one of my questions. the 
han. Minister stated that the authorrtles might 
not have felt necessity of opening a college 
there in view of the inSUffiCient number of 
students which could not have Justified 
opening of it. In this context, I would like to 
ask when there was no college, from where 
do students come to take admiSSion? Should 
they have waited for 5 to 7 years to take 
admiSSIOn In the proposed college? Now 
most of the students of the area after com-
pleting higher secondary education go to 
some other places such as Banswara and 
other towns In GUJaiat and Madhya Pradesh 
for higher education. I. thereforp .. request to 
set up either a degree college or a technical 
college or an agriculture college, whichever 
is deemed fit. In thp area. There should be no 
laXity In the matter of prOViding financial help 
to a backward areas like ours. 

MR. CHAIRMAN: Prof. Menon to mter-
vene. He is Intervening now. Tomorrow we 
·up continuing the debate. Hon. Members 

can participate tomorrow also. 

16.37 hrs. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): Mr. 
Chairman, Sir. first of alii would like to most 
warmly thank all the hon. Members of this 
House who have participated in this debate 
on the Demands for Grants of the Ministry of 
Human Resource Development and made 
extremely valuable comments. I would like 
to start by saying that the comments that 
they have made have all been taken note of 
and will be given fullest attention in pursuing 
our efforts relating to the whole area of 
Human Resource Development. 

Sir, I would like to say that human re-
sources are the most important resources 
that a nation possesses. We must also rec-
ognise that education is a very important 
component of human resource development. 
But along with it go the very connected 
features. which many. hon. Members have 
referred to, of cuhure, programmes relating 
to women and child development. activities 
relatmg to sports, youth affairs and ~ I may 
say so an aspect of great importance the 
health of the human resource that we pos-
sess. We have. since Independence, ac-
complished a great deal and we must recog-
nise that. There has been a massive quanti-
tative expansIOn of our educational system. 
I shall come to the numbers in a little while. 
What we have seen is a growth across the 
whole spectrum of education covering Pri-
mary Education. Elementary Education. 
Secondary Education, Vocational Educa-
tion. Higher Education and the like. But In 

1990 as we debate this area here one senses 
a significant dissatisfaction about where we 
are and it is this aspect that I would like to 
spend a few moments on at the outset. The . 
greater sense of dissatisfaction one notices 
is in relation to the question of inequalities, 
the question of social justice. And here I 
would like to categorically assert that educa-
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tion should be an activity that contributes to 
social justice. It should promote the quality at 
a certain minimum level. It must create a 
spirit of self-confidence and of self-reliance 
at the level of an individual human being. But 
what one notices, as we survey the scene 
today. is that we have very many types of 
inequalities In society-inequalities between 
the urban and the rural areas. inequalities 
between the rich and the poor, inequalities 
between boys and girls. The rural areas are 
poorly off. the poor are poorly off, the girls are 
poorly off. And this is. in spite of all the efforts 
we have made over the last four decades 
and more. 

I am very grateful for the many remarks 
made by the han. MBmbers concerning the 
state of education and what we should be 
doing. And Shri Naraslmha Rao eloquently 
talked about the whole background relatmg 
to the formulation of the National Policy on 
Education. 1986 What I would like to Inform 
him and the other Members through you, Sir. 
is that what we really need to look at is not 
what is written in a document. What IS impor-
tant is what there IS on the ground In reality 
namely. if I go mtothe hinterland of India, Into 
the far-flung areas, Into the tural areas Into 
the tribal areas. what do I see? What 13 tne 
opportunity available for the children there. 
forthe girlchildren? What IS the nature of the 
school they are able to go to? What are the 
literacy levels? What are the vocallonal 
opportunrties which lead them to empioy-
ment, to that sense of self -confidence and 
self-reliance? We must admit that In spite of 
our CommisSions which we had In the past-
we had many, the Radhaknshnan Commis-
Sion, the Mudllar CommiSSion. the Kothall 
Commission. the New Policy 0'1 Education, 
1986-there IS a great deal which neecs ~o 
be done. And It IS for thiS lea50n th()t rnany 
of the Members have commented very 
strongly on the Question relating to educa-
tion policy and have suggested that there IS 
need to reView, to revise and even make 
radical changes In the Natlonal·Educatlon 
Policy, 1986. Alii can say IS that the Govern-
'Tleflt has deCided to undertake a review cf 

this Policy, the modalities are being worked 
out. But I would like to assure the House of 
one thing. When we talk of education, we 
really are talking of the future of our country, 
we are talking of the children of our country, 
we are talking of a very large number who 
had no access to education, who are illiter-
ate, who do not have the vocational skills, 
who do not have that spirit of self-reliance 
among them. We. therefore, are not talking 
as individual parties in a certain sense. It is 
the future of all these that is at stake. And we 
have to come together on a national basis for 
that purpose. And whatever is good in what 
we have done so far must be retained and 
must be developed, but lacuna that exists 
must be rectified. 

I am very grateful to all the members 
who have spoken uniformly about the need 
to provide much higher allocations for edu-
cation. Now the policy of the present Gov-
ernment is to raise the Investment to a level 
of SIX per cent of National Income. It is, of 
course. as stated originally in the Kathan 
Commisslon's Report, 1986. This is because 
this Government does attach the highest 
Importance to national investments on edu-
cation. Purely for information, the total proVI-
sion-Pian and non-plan expenditure--of 
the Education Departments of the Centre 
and States for 1988-89 was Rs. 11,322 
crores. For the year 1989-90 rt was Rs., 
13.620 crores. ThiS is inclusive of agricul-
tural and medic.ai education. 

Again In terms of tf-te national income 
reference has been nldoe by several 
Members. The projected national income for 
1989-90 comes 10 Rs. 322,163 cror&5 and 
aCL'Ordlng to thiS the percentage on eauca-
tlon comes ~o 4.2. So we still are below the 
figure. We need to increase that. All efforts 
Will be made towards that. 

If you look at the Central Budget provi-
Sions, Plan and non-Plan, you will find that 
thiS year 1990-91 the Plan plus non-Plan 
figures are the highest if you see the prog-
tess of expenditure or outlays since 1986-
87. But again I must state-and that is what 
allthe hon. Members havestated-thatthere 
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have been restrictions on funds· available, 
there have been resource constraints. There 
fore there are many programmes which we 
would have liked to have seen gone through 
which one was not able to push through. 

Almost without exception all the Mem-
bers stressed the need to have uniform 
syllabi in schools throughout the country to 
reduce the disparrties that exist In standards, 
in schools which come under different sys-
tems. As you are aware, the Education 
Commission 1966, the Kathan CommiSSion 
as it is referred to, recommended a com man 
school system of public education so as to 
bring different SOCial classes and groups 
together to promote the emergence of an 
egalrtarian integrated society. to provide 
access to good education of children Irre-
spective of caste, creed and econom Ie status. 

The national policy on education 1986 
had also recom mended a national system of 
education so that everyone has access to 
education of comparable quality and thiS 
should be based on national curriculum 
framework contalOing common code With 
other flexible components. 

I would like to Inform the House that the 
National Council of Educational Research 
and Training, ncert, has brought out a na-
tional cUrriculum framework for elementary 
and secondary education. While It IS the 
endeavour of the Government to reduce 
disparities in standards of education to the 
minimum, there has been scarcity of re-
sources for allocation to Government schools 
generally. Therefore this IS what they have 
been able to do In terms of raising their 
standards. But however. I can assure the 
House of the commitment of the Govern-
ment to reduce disparities and thiS Will cer-
tainly be taken note of In the review of the 
national EducatIon Policy. 

A very large number of Members have 
very strongly spoken about the question of 
education of girls. We all recognize-in the 
year of Girls Child which we are observlng-
the need to give the highest Importance to 
the education of girls. The literacy rate 

amongst women IS very low particularly in 
some of the States of India and it has an 
impact on the whole range of other aspects 
relating to the future, including the family 
wenare programmes. 

There are various schemes Including 
the question of evaluation of text-books to 
eliminate sex bias in it, recruitment of more 
women teachers for primary schools, distri-
bution of free text~books, free uniforms, at-
tendance scholarships and central assis-
tance to the tune of 90% for running informal 
educational centres in several States. Edu~ 
cation upto Class 8 is free to girls in all 
Government, local Body and Aided schools 
In the country and upto Class 10 in most of 
the States and UTs. Education for girls is 
also free upto Class 12 in several States. 

One of the hon. Members, Prof. Malinl 
Bhattacharya had made a statement about 
the money to compensate for free education 
of girls at 11 and 12 stage. ThiS was payable 
by the Government of India till the end of the 
Seventh Plan Period. That is why, from the 
Eighth Plan, of which the first year IS on now, 
thiS wiil be taken over by the State Govern-
ments. 

There has been a Significant Improve-
ment In the enrolment of girls and the Fifth All 
India Educational Survey shows a percent-
age Increase overthe last 10 year penod, on 
a significant basis. There has also been a 
major effort-since reference was made to 
the handlcapped-on education of children 
With disability in common ~:hools. The Budget 
provIsion for this has been increased and it 
shows a Significant Increase over the years. 

Hon. Members have devoted Signifi-
cant time to the questIon of vocationa!lsa-
tlon. The fact is that It IS a pnority sector, 
since It prepares students for employment 
and proVides an alternative to higher educa-
tion. There is a centrally sponsored scheme 
on vocatlonalisatlon of higher education. This 
IS Intended to provide a distinct stream to 
prepare students for identified occupation, 
with diversification of educational opportuni-
ties and to enhance Individual employability. 
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Shri Narasimha Rao asked about the num-
ber of vocational courses. I would just like to 
provide some information. The number of 
courses developed by ncert is 62 and in 
respect of these, what has been developed 
is the curriculum, text books. learning mate-
rials, details of equipment and aids reqUIred. 
The number of courses given In the report, 
which Shn Narasimha Rao]1 reterred to. IS 
the total number of courses. So there IS no 
question of being surprised, because they 
are courses which have been given. and not 
different types of courses. I would also like to 
point out that the fund for vocational educa-
tion referred to by Shrimati Malini Bhat-
tacharya, was Rs. 47 crores in 1989-90. It is 
now Rs. 84 crores-In 1990-91. There has 
been a significant effort to establish interac-
tive linkages between vocational courses 
and employment sector. The UGC has been 
restructuring the courses at the Under-Gradu-
ate level to meet the relevant local needs 
and to increase employment opportunities. I 
would like to go to another Important pOint 
which has been made by several Members 

MR. CHAIRMAN: How much time more 
do you require now? Will you finish It In 

another five minutes? 

PROF. M.G.K. MENON: I require a little 
more time, Sir. I would require half-an-hour. 
in total. We will stop it at 5 o' Clock. 

MR. CHAIRMAN: Would you like to 
continue tomorrow or do you want to finish It 
today itself? If you want to finish it today 

'. itself, then, rl the Members accept. you can 
continue. 

PROF. M.G.K. MENON: Sir, I will finish 
It in ten minutes. 

SHRI SONTOSH MOHAN DEV: It is 
better ~ be finishes today Itself. (interrup-
tions) 

MR. CHAIRMAN: The debate will con-
tinue tomorrow also. He IS only Intervening. 

It IS not the final reply. Prof. Menon, you can 
continue now. 

( Interruptions) 

[ Translation] 

SHRI CHHAVIRAM ARGAL (Morena): 
Mr. Chairman, Sir, Navodaya Vidyalayas, 
Doon School, Sainik Schools, Convent 
schools are very costly and that is why SC, 
ST and weaker section of the society cannot 
get education In these schools. Therefore. I 
would like to know from the han. Minister 
whether the Government would make ar-
rangement to provide free education to the 
weaker section of the society in these 
schools? 

( Interruotians) 

[English] 

MR. CHAIRMAN: Please take your seat. 
Prof. Menon may continue. 

PROF. M.G.K. MENON:Therehasbeen 
a mention by a large number of Members 
about the question of growing commerciali-
sation of education, It is a fact that there is no 
doubt. a dichotomy between the standards 
In public schools, catering to children from 
affluent homes and the Government schools, 
many of which lack basic amenities. The 
Education Commission of 1966 recognises 
the constructive role played by the private 
schools which maintain high standards. The 
National Policy of Education, 1986 gives 
pre-eminence to people's involvement. What 
is really needed is a major effort which I hope 
can come about to Increase the resources of 
all Members support me in ensuring better 
standards In the Government system of 
education. Another question which was 
raised by several han. Members is about 
primary teachers. I am glad to inform the 
House that the percentage of untrained 
teachers at the primary level has been de-
clining steadily. There is a centrally spon-
sored scheme on teachers' education and 
there was a m ass orientation of school teach-
ers to attend camps in which twelve and a 
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half lakhs primary teachers had been cov-
ered in the last four years. A very important 
point has been made by several Members, 
particularly Shri Gobardhan Bhagey and Shri 
Kapil Dev Shastri on the question of educa-
tion at the primary stage in the mother tongue . 
I would strongly endorse what they have 
said:, In all Government schools, including 
schools run by local bodies and private-
aided institutions, instructions at primary 
stage is given in the regional language. It is 
given in the mother tongue to linguistic mi-
norities, tribal groups and so on. But there is 
a certain minimum requirement of 40 stu-
dents in a school or ten students in a class. 
The problem is not of the basic policies but of 
implementing them in practice as there are 
problems in getting the right numberofteach-
ers, development of script and so on and so 
forth. One of the major problems, as you are 
aware Sir, relates to drop-outs.- We have 
enrolments but large number of students 
drop out. That is one of the main reasons as 
to why we have a high level of illiteracy. But 
I am glad that the drop-outs in the primary 
and elementary stage has been gradually 
decreasing and this is a positive sign. But the 
efforts in the direction of reducing drop-outs 
have been essentially in providing minimum 
essential facilities, black boards, adequate 
class rooms, two teachers where originally 
one was provided, etc. These are operations 
of 'Operation Black Board'. Efforts are made 
to strengthen and re-organise non-formal 
education programme which cater to those 
drop-outs, children of habitation without 
schools, girls who cannot attend the schools 
for whole day, working children and so on. 
Then comes the teacher education pro-
gramme through district institutes of educa-
tion and training and new textbooks in accor-
dance with the new policy. There is also an 
intensive programme for free supply of uni-
forms to girls, free mid-day meals, free text-
books and scholarships. Severa. Members 
referred to the fact that there relative priority 
is given to elementary education and total 
expenditure has been gradually declining 
overthe successive Five Year Plans. This is 
true. We intend to rectify this part. In the First 
Plan, it was 56 per cent and in the Seventh 
Plan. it came down to 29 per cent. The total 

expenditure on the non-Plan side was 48 per 
cent in 1950-51 and it declined to 40 per cent 
ten years ago. There are problems of growth 
of student population and increase in prices. 
Almost the expenditure is on the same basis, 
in real terms, as it was 30 to 40 years ago. 
Clearly, there is a need to step up the level of 
total resources and indeed, the percentage 
available for elementary education. 

( Translation] 

SHRIJANARDAN TIWARI: We call your 
adun education as fraud education. What 
have you to say about it? (Intem;ptions) 

[English] 

PROF. M.G.K. MENON: Sir, there has 
been a significant reference to Navodaya 
Vidyalaya scheme and just now, the hon. 
Members by some interventions, asked for 
comments on the same. , can say that the 
existing Navodaya Vidyalayas will continue 
to be supported; they will be consolidated 
and developed. However, no new Navodaya 
Vidyalaya is going to be opened until the 
scheme has been reviewed. This is the first 
point. Secondly, I must say that we have 
statistics available at the present moment 
which i.e., out of the 78 per cent of the 
students in schools belonging to rural areas, 
19 per cent are Scheduled Castes, 11 per 
cent are Scheduled Tribes and 27 per cent 
are girls. 

17.00 hrs. 

Forty per cent of the children come from 
the families with income below RS'. 6000 per 
annum and sixteen per cent are first genera-
tion learners. 

Seven Members referred to Navodaya 
Vidyalas. I would like to state that Rs. 250 
crores were provided for the scheme in the 
7th Plan. The main point is that we have to 
ask ourselves a very basic question, namely 
when we have a certain sum of money, 
where would we put that to? That is th~ basic 
question we have to ask because the condi-
tion in many of the other schools, Govern-
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ment schools in rural areas and tribal areas 
is very poor. And, therefore, t~ey must have 
the highest priority from the point of view of 
resources available to us. Therefore, as far 
as Navodaya Vidyalayas are concerned, 
they would be subject to the review that I 
have ratarred to. 

Several members have raised the ques-
tion relating to higher education and I would 
on4y make two or three points becaUS9 there 
is not enough time. First, one of our eHort is 
to ensure that the higher education becomes 
employment-oriented. That is the thrust that 
is being given by making undergraduate 
courses relevant to IocaJ needs, to increase 
the horizon of employment and to ensure 
new courses including vocationaJ ones in 
emerging areas of infprmation technoJogy, 
in electronics, in the new areas of biology 
etc. 

There was a reference by some hon. 
Members to the fact that UGC has not been 
providing academic leadership. May I just 
say that the UGC has done many thing for 
which one ought to congratulate it. They 
have dea~ with the main programme of utili-
zation of media and educational technology 
and I wish more of this to be put across on 
television from the point of view of benefit to 
student population. They have been con-
cerned with the creation of common facilrties 
for research In advanced areas. Several 
national1acilities have been set up over the 
last few years, there has been introduction of 
the college science improvement pro-
gramme, college humanities and social SCI-

ence improvement programme, college 
humanities and social sCIence improvement 
programme under the scheme called COSIS 
for the infrastructure required for science 
and technology areas. 

There is a feeling that there has been a 
bIas In favour of higher education In terms of 
allocation. In the 6th Plan, the allocation for 
higher education at the Centre was Rs. 735 
crores, of which As. 245 crores were for 
higher education, or one-third, that is 33.3 

per cent. In the 7th Plan, the total outlay on 
education attha Centre was Rs. 1739 crores 
and Rs. 420 crores were for higher educa-
tion; it went down from 33.3 per centto 24.15 
per cent. However, there has been a very 
significant expansion in the number of Uni-
versities and it has not just been possible to 
provide them with the support that they need. 

Very many Members have referred to 
the question of autonomous colleges. The 
objective of autonomous colleges is decen-
tralization of academic administration, pro-
motional creativity and higher standards. 
We want smaller Universities, not giant 
Universities with lakhs of students. The 
problem, however, has been that the way 
many of them have functioned may not have 
been entirely appropriate and this would 
also be reviewed along with the proposed 
review of the National Policy of Education, 
1986. 

DR. SHA1LENDRANATH SHRIVAS-
T AVA: H is a total failure; it should be scrapped 
immediately. tt amounts to privatization and 
commercialization. 

PROF .. M.G.K. MENON: Certainly, we 
would review it as I mentioned. Several 
Members, Shri Gobardhan Shagey, Shri 
Narasimha Rao and others have referred to 
the question of tribal areas, imparting educa-
tion in their tribal languages, as against 
regional languages and so on. Efforts have 
been made in this regard by the Central 
Institute of Indian Languages, Mysore, which 
has produced primars, grammar books, 
phonetic readers and so on. But the main 
problem is that these have been in regional 
language script and the approach is to pro-
vide a linkagetothe national language Hindi. 
About 75 such languages have been cov-
ered. I fully agree with the han. Member that 
much more effort in this direction is called for 
because without question, as I said right at 
the outset, primary education must be in the 
mother tongue because that is the only way 
In which the child and the brain of the child 
will understand. 

Successive policies of Government have 
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dectaredthat education must be in the mother 
tongue. I have already referred to it in a 
greater detail. 

I would also like to say that several 
Members have referred to the question of 
Sanskrit and support for Sanskrit. I will not go 
into the detail of varieties of schemes that 
exist for supporting it. Indeed there are 65 
universities in the country today which offer 
Sanskrit as a major subject and there are 
several other schemes relating to Sanskrit. 
But what I would like 10 assure the Members 
is that Government regards Sanskrit as being 
one of the very important elements of Indian 
culture and all the support needed for devel-
oping it, using it, teaching It, will certainly be 
made. 

I would like to make just a few points In 

a few minutes on the question of other areas. 

AN HON. MEMBER: You did not refer 
to a Supreme Court case about Sanskrit, 
which everybody mentioned. 

PROF. M. G. K. MENON: I wi" not deal 
with that in detail In view of the shortage of 
time I would only like to say that as far as 
other areas are concerned, I did not have 
enough time to go into the questions relating 
to culture, sports, youth affairs and women 
and child development. One of the major 
areas In women and child development re-
lates tothe question of the National Commis-
sion which has been referred to and that is 
something which IS planned to be set up on 
a statutory basis. 

With regard to the question about girl 
child, crutches, take care centres, these are 
extremely Important and as soon as 1unds 
are available, we certainly hope to have 
more of them. At the present moment alloca-
tion of these are in terms of non-plan funding 
but the suggestion of the han. Member Shri-
matl Bhattacharya are fully accepted in this 
regard. 
17.08 hrs 

[MR. DEPUTY SPEAKER In the Chai1 

All the Members have referred to 
the Integrated Child Development 
Scheme, ICDS, which is operational and 
which essentially takes care of chikiren in 
the age group of zero to six years. It is inte-
grated because on an Anganwadi basis 
where an Anganwadi worker is essentially 
from a local area, is a volunteer worker with 
a certain payment which is made. (IntlJrfTUp-
tions) 

MR. DEPUTY SPEAKER: Please don't 
interrupt like this. Let the hon. Minister 
complete his speech. It will be for your bene-
fit. 

PROF. M. G. K. MENON: The hon. 
Members referred to the ICOS. As I said, it is 
a scheme which relates to the children up to 
the age of 0 to 6. It provides an integrated 
approach relating to nutrition, immunization 
and education. There are of course, many-
many ICDS Centres which are working ex-
tremelywell. But several han. Members have 
referred to their own experiences and par-
ticularly from the view point of the food and 
nutrrtion. They referred to as corruption in 
handlmg all these things. This certainly can 
be looked into. But the basic scheme is to 
ensure that in a community of children up to 
the age of 6 are looked at on an integrated 
baSIS. That is why it is referred to as the 
Integrated Child Development Scheme. 

I was on the area of woman and child 
development and the setting up of a statu-
tory National Commission and that it should 
also be set up at the State level. A provision 
has been made for Rs. 2crores in the Annual 
Plan of the Department of Woman and Child 
Development for setting up of a National 
C.ommisslon. The proposal is under consid-
eration. Planning for women should not be a 
separate exercise but in the context of total 
planning experience of the Department was 
also one of the suggestions made here. The 
question of setting up a statutory National 
Commission for women, particularly to re-
view legislations, to look into, is under con-
Sideration and will be shortly dealt with. 

With regard to the area of culture, a 
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National Cultural Policy will be worked out 
and this will take some time. But the most 
important point that I would like to made with 
regard to Q,lIture is that, our education and 
our culture as referred to by several Mem-
bers, have to be appropriately linked. We 
must ensure thcd our education includes not 
only, the alltural element in the sense most 
people understands culture, which is dance, 
drama. music, performing arts and so on, but 
the intrinsic value system which make the 
complete humanbeing. That is what the 
Cultural Policy would aim at. rather than 
efforts to project it purely in terms 01 a large 
scale possible activity. I have not been able 
to ccver all the point~ at the time which is 
available and I hope there wil~ be an oppor-
tunity for me to oover it in the winding up 
tomorrow. The debate is concluding tomor-
row. 

17.13 hrs. 

[English] 

STATEMENT BY MINISTER 

Continuance of the Scheme for Supply 
of wheat and rice at Specially subsI-

dised rates in Integrated Tribal Devel-
opment Project (ITDP) Areas and the 

Tribal Majority states and its Extension 
to North Cachar and Karbi-Anglong 

Districts of Assam 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
Sir, honble Members are aware, that the 
scheme for supply of wheat and rice at 
specialty subsidised prices to the inhabitants 
of Integrated Tribal Development Project 
(ITOP) areas and the tribal majority States 
was announced in November, 1985 and its 
implementation began from December, 1985. 
At present, it covers the areas (excluding 
urban agglomerations) falling under I.T.D.Ps 
and the tribal majority StateslU. T s. of Arun-
achal Pradesh, Mizoram, Meghalaya, 

Accidsnt dus to tim in 383UP 
pass. Train on 16.4.90 

Nagaland, Lakshadweep and Dadra and 
Nagar Haveli. The supplies of foodgrains 
under the scheme are allocated by the State 
GovernmentsAJnion Territory Administra-
tions ooncerned from out of the monthly 
allotments of wheat and rice made by the 
Central Government under the Public Distri-
bution System. Under the scheme, wheat 
and rice are distrbuted to the beneficiaries. 
both tribals and non-t&als, at prices sub-
stantially cheaper than the open market 
prices. At present, the maximum and retail 
price fixed by the Central Government under 
the scheme is Rs. 1.79 per kg. for wheat and 
Rs. 2.19 per kg. for common rice. 

The scheme was first sanctioned upto 
March 31. 1986 anti has subsequehtly been 
extended on a year-to-year basis. Govt has 
decided to continue the scheme for one 
more year from the 1 st April, 1990 without 
any modification of the existing guidelines. 

The coverage of the scheme has now 
been extended to two hill districts of Assam 
viz. North Cachar and Karbi-Anglong. The 
Central Government has taken this decision 
in response to the Iong-pending request 01 
the Government of Assam for extension of 
the benefit of scheme to these districts as 
their population is predominantly tribal and 
these are covered under the Sixth Schedule 
of the constitution. A1f the areas falling in this 
Schedule except these two districts are al-
ready covered under the scheme. 

17.15 hrs. 

DISCUSSION UNDER RULE 193 

Accident Due to Fire in 383 Up 
Mokama-Danapur Passenger Train on 

16.4.1990 

[English] 

MR. DEPUTY SPEAKER: We now take 
up discussion under rule 193. Shri Harish 
Rawat may initiate the discussion. 
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SHRt HARISH RAWAT (Almara): Mr. 
Deputy Speaker, Sir, yesterday we had the 
misfortune of receiving a number of news. 
On the one hand, Mokama-Danapur Pas-
senger train cought fire in which dozens of 
people lost their lives and on the other hand 
more than 100 persons died after consum-
ing poisonous food at Basti. Both these 
incidents are really heart rendering news for 
any ordinary person. By realising the agony 
and pain of the people burning is a closed 
railway bogie I still feel horrified. The hon. 
Railway Minister yesterday deeply realised 
the agony of the people and rightly said that 
he was still terrified by imagining the agony 
and pain of the people in the burning bogie. 

Mr. Deputy Speaker, Sir, apparently 
this incident is an evidence of inefficiency of 
the Railway Administration but if we go deep 
Into the statement of the han. Minister and 
the press reports published thereafter and 
the information we are getting from the local 
people in Patna, we can definitely say that 
Railway Administration Danapur Division, 
Railway employees and the police person-
nel are as much responsible for this incident 
as any criminal responsible for any heinous 
crime. The statement made by the Railway 
Minister yesterday shows the seriousness of 
the incident but it does not show the serious-
ness of the crime of the persons responsible 
for the incident and that thing IS pertUrbing 
me. Shri Mahabir Prasad, the General Sec-
retary of our Party has met the injured per-
sons at Patna and made some information 
available to us which I would like to place 
before the House. I am not doing it with the 
Intention to criticise the Railway Minister or 
the Government but my intention is that we 
should consider this incident an eye opener 
In which more than 100 persons lost their 
lives and the Railway Minister the Govern-
ment the Railway Administration and all of us 
should endeavour that such incident may 
not secure in future and we may not get 
unfortunate occasion to discuss such inci-
dent in the House. From this incident four 
lapses are obvious before us. The hon. 
Railway Minister indicated in his statement 

yesterday that a leaking gas cylinder was 
kept in the railway bogie which oought fire. 
So I would Ike to know how the gas cylinder 
was kept in the bogie? Those who travel by 
trains know that a warning is written all the 
Railway compartments that 'carrying of in-
flammable materials is prohibited' and 
'Smoking is prohbited in the trains'. Inspite 
of this warning. how a passenger was al-
lowed to carry gas cylinder in the train? Gas 
cylinder is not a small article which can be 
carried in the pocket That cylinder must 
have been kept in the pleasance of the 
checking staff and the police. n shows the 
complicity of the Railway personnel on that 
section and the police administration. n shows 
that any body can carry anything in the train. 
People even say that fire work explosives on 
[YlWali festival are also carried in the trains. h 
has also .been reported in the press that 
diesel containers were also kept in that bogie. 
It is a serious matter. Therefore, I would say 
that you may not inform us about the guilty 
persons but at least the Railway Minister and 
the Railway Administration must have such 
information. It is not we alone who have 
raised this matter but the Health Minister of 
Bihar, belonging to your Party has also raised 
this matter and even said that he smelt 
conspiracy in it. So I would like to know 
whether it is a regular practice there and if it 
is so, it is more sessions matter that the 
conspiracy. Secondly it has been clearly 
slated in the newspapers that daily commut-
ers used to pull chains every now and then 
andto avoid chain pullings, the chain system 
which could be used in emergency had been 
removed and no body was aware of it. The 
railway Administration has taken this deci-
sion on their own to prevent the recurring 
Incidents of chain pullings which used to stop 
the train at many places and cause delay. 
Had there been a chain system in the train 
the tragedy could have been averted, and 
man)· lives could have been saved. The 
wailing and crying of the burning passengers 
must have reached the adjoining bogies and 
had there been chain even in one bogie, the 
people would have pulled the chain and 
many lives could have been saved. The 
chains of aU the bogies had been removed 
so there was no question of any attempt to 
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stop the train by the passengers of other 
bogies Therefore, I would like to know from 
the hon Railway MInister as to who took the 
decisIOn to remove the chain which could be 
used In case of emergency? Was thiS deCI-
sIOn taken by the Railway Board or the local 
Railway AdministratIOn? After all some one 
must be held responsible for thiS deCISIOn It 
should be made known as to who IS repon-
sible for thIS decIsIon? They wanted to hide 
their inefficiency and that IS why they took 
thiS dangerous decIsion to remove the cham 
to aVOid the recurring 01 the incidents of 
cham pullings 

The third lapse came to notice from the 
statement of the MinIster and the press re-
ports I would request the han Minister to 
either contradict It or confIrm It It IS reported 
that three doors out of four of the bogie 
which caught fire were jammed and their 
lock system was out of order That IS why the 
people rushed rowards one door only be 
cause there was no other way to come out 
Had all the four doors been In order the 
people would have jumped out of the train 
and saved their lives and there would have 
been hardly 2-4 casualties In the InCident It 
was unfortunate that they could not Jump out 
of the train The people travelling on the roof 
lop jumped from the train and received minor 
InJUTlel they but the people travelling inSide 
the bogie could not Jump out 

The fourth glaring example of negll 
gence IS that 100 or 150 persons were 
compelled to travel In a small compartment 
like goats and sheep The ASSOCiation of 
Dally Passenger there had been constantly 
draWing the attention of the Railway Admini-
stration to thiS act and making demand to run 
additional shuttle trainS In view of large 
number of dally passengers whIch Include 
vegetable vendors, mIlkmen etc on that 
sectIOn but little heed was paid to thIS de-
mand It was urged that In case It was not 
poSSible to Introduce more shuttle trains, 
additional bogies could be attached to some 
trains which run on thIS route but the demand 
has not been met so far It has become the 

destiny of Bihar to be neglected In every 
matter It IS the Irony of fate that regardless 
of the number of representatives Bihar sends 
here whether a MInister or someone else, 
whenever there IS a demand or extending 
certain faCilities to Bihar, there IS hesitatIOn 
and the demand IS not met That IS why In 
certain bogies more than 100 passengers 
travel together packed up like goats and 
sheep They would keep sacks filled wrth 
vegetables, milk cans etc 10 the doorway 
and there would be little space left ior the 
passengers to get off Today, It was reported 
In the press that the work which was sup-
posed to be done by the Railway authorities 
was done by the people themselves Even rt 
after repeated demands of the people trainS 
could not be started at least additIOnal bo· 
gles could be attached but that demand was 
also Ignored After all what IS the reason 
behmd It? 

The most Important point IS that you are 
better aware about that place and the people 
belonging to your party may have given you 
InformatIon In regard to the tact that the 
passengers Indulge In tlcketless travel by 
bribing the concerned off:=;als once a month 
The policeman Incharge of the local Thana IS 
bribed and the permanent officers and 
employees of the Railways are also bribed 
for thiS purpose (InterruptIOns) 

AN HON MEMBER All these things 
are happening Since your days 

HARISH RAWAT ThiS does not matter 
whether rt has been happening smce our 
time Even If thiS practise IS being carned out 
since our times, It IS unfortunate that you 
came to power and thiS stigma attached to 
you but even then you do not understand It 
I do not thmk that It IS connected With party 
politICS It IS an unfortunate Incldentforwhlch 
we all regret and I am only pomtmg out 
towards those shortcomings whICh have 
emerged so that the hon MinIster of Rail-
ways may be able to remove them 

You have stated that natIOnal pro-
gramme would be launched to educate the 
railway passengers whICh IS welcome As 
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regards railway safety whether It IS outside 
the traIn or InsIde, people should be gIven 
due Information through different medIa as 
well Workshops should also be set up In th,s 
regard All these po,nts whIch I have raIsed 
show that although there IS a need to edu-
cate the passengers tn regard to safety, yet 
It IS m(lre necessary to educate the raIlway 
employees and officers and to remind them 
of their responsibilities and how are they 
carrying them out how they are taking bnbes, 
colluding with the undeslTable elements or 
are they providing necessary facilities to the 
passengers so that the life 01 the common 
man could be safe 

In the newspapers several other pOints 
have been mentioned I would not like to go 
Into allegatIons and counter-allegations As 
soon as han Minister come to know about 
that tragic InCident he went there personally 
and whatever instructions could possibly be 
Issued a~ IllS level were Issued and action 
has also been taken on that baSIS The han 
Chief Minister of Bihar Visited the site of the 
tragic incident and took some Immediate 
steps as well I would like to appreciate the 
promptness with whICh action was taken but 
the acts which came to light are qurte painful 
The first matter of concern IS the state of 
affairS In Nalanda Medical College which 
not only lacked facilities but ihere was reg 
ligence to the extent that the Injured Victims 
reached there after the Chief MInister sam 
\- al and no senior doctor was present there to 
attend to them The Medical Superltenaent 
himself reached there after he came to know 
of Shn Lalu Prasad Yadav s arnval People 
stili say that the lives of may victims who 
were 1'1 a serious conditIon could have been 
saved but It cou Id not be done due to the non 
availability of senior and JUnior doctors One 
such unfortunate case IS thatof Shn Mlthlesh 
Kumar about whom It has been mentioned 
that he was admitted With 80 per cent burns 
and had antltetanus injection been admlnt 
stered In time and timely medical attend:mce 
been given he would have been saved He 
remained alive till he came to know of the 
fate of hiS Wife and daughter Both of them 
died of severe burns He regamed conscIous 

ness only once because timely medical aid 
was not gIven 

Another fact which we came to know IS 
that antrtetanus InJectIon, which IS an ordi-
nary injection and whICh should be avaIlable 
even In the smallest of hosprtals was not 
available In the two medical colleges and the 
Railway Administration and the hospital were 
both engaged In making allegations, and 
counter-allegations regardmg the responsI-
bility to arrange for the supply of such medi-
cines Both of them alleged that It was the 
responsibility of the other A worn-out van 
was sent In the name of an ambulance 
These are the things, which must be looked 
Into It was for some time after your arrtval 
that the administration remained alert and as 
soon as you left Patna the alertl'less also 
disappeared The condition was such that 
there was no one present even to prOVide 
necessary Information to the relatives of the 
Victims The information which I am giVing IS 
of the person who had made on the spot 
enquiries and spoken to the Victims and the 
relatives of those who could manage to 
reach there I am referring to han Mahablr 
Prasad who IS also an han Member of thiS 
House When such train aCCidents occur, 
the relatives ofthe VictIms are anxIous to see 
them because It IS a common human ten-
dency to fear that hiS krth and kin might not 
be one of the Victims The situation today has 
become such that when the relatives of the 
victims requested the Railway authOrities to 
I'lliike arrangements for special trains so that 
they could go and see them, It was rejected 
Apart from thiS those who were admitted In 
those hospitals were shIfted from there The 
relatives of the Victims .who were well-of 
wanted them to be shifted to nursing homes 
because baSIC faCilities were not available 
there Even dnnklng water supply was not 
there Drtnklng water was supplied only when 
necessary Instructions In thiS regard were 
Issued by the Chief MInister The tanker 
reached there only after that ThiS means 
that Without the instructions of the Chief 
Minister even dnnklng water could not be 
made available I would like to draw your 
attention to thiS case of serious negligence 
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In the context of all the aforementioned 
points, t would like to point out to the han. 
Minister that these matters are above party 
politics and when such incidents occur, it is 
very unfortunate for one and all. In act, the 
pain which we suffer on this account is not 
less than that suffered by you. Nobody with 
slightest humanity can remain indifferent. I 
think that the han. Minister is the worst 
sufferer because he heads the Railway 
Ministry. He has seen the accident victims 
and their charred bodies. He has also seen 
bodies, which have been mutilated beyond 
recogn~ion. I understand your feelings. I am 
not saying all these things to cause pain to 
you. You have taken all possible steps in this 
regard but you have also taken one wrong 
step. You propose to order an inquiry by the 
Railway Commission in this regard. I would 
urge that in view of the four aforementioned 
points of serious negligence, that is, the kind 
of treatment given to the injured victims 
adm~ed in the hospitals and so on, a judicial 
inquiry instead of an inquiry by the Railway 
Commission should have been ordered. It 
will be better if a High Court judge is asked to 
go into this matter so that it could become 
clear as to what caused this accident. It is 
regretful to say that such Reart rending inc;-
dentoccured in our country. Ourown people 
were burnt alive to death. 

[English] 

SHRt TARIT BARAN TOPDAR ( Bar-
rackpore): We are discussing a very unfortu-
nate accident of recent times in the Rail-
ways. Already the situation has been de-
scribed by hon. Member, Shri Rawat. He 
said that he did not want to go into party 
polrtics, but party politics was brought in here 
in this discussion by him. However, I do not 
want to go into those points. There will be 
other ~asions to deal wrth those points. 

As regards the accident that has taken 
place in Bihar, I want to make two points 
clear. One is that the Railways have to take 
a long-term programme and the other IS to 

take immediate steps. After Independence, 
the necessity for the railways increased but 
the development in the railways has not 
been commensurate with the increasing 
demand. That is the main reason why con-
gestion, overcrowding, overlapping, dislo-
cation of traffic, etc., etc. are happening. In 
his Budget Speech, the hon. Railway Minis-
ter had told this House that even the fast 
moving trains cannot move on time because 
of congestion on the railway track. We did 
not develop our railway trat;ks according to 
the necessity .. (/nterruptions). 

MR. DEPUTY SPEAKER: Well, you 
have to make your statement on the state-
ment made by the hon. Minister. You cannot 
widen the scope of discussion. 

SHRI TARIT BARAN TOPDAR: I will 
not widen the scope, Sir. So, Sir, that is one 
point that we shall have to think on a Iong-
term basis that if we want to avoid recurring 
of such accidents in future, Railways must 
development the infrastructural facilities and 
other things on a Iong;term basis. Just at 
present, the victims and their families must 
be attended to with adequate compensation. 
The compensation declared, I think, is not 
adequate. As stated by the Railway Minister, 
a campaigning programme should be taken 
up in order to educate the people about the 
aspect of safety and safety measures. 

As regards the accident, I do not under-
stand how the acetylene cylinder which was 
leaking, did not burn. h is a scientific fact that 
when an acid reacts and catches fire, it 
increases in vclume more than five times. 
Therefore, it is very much evident from the 
nature of the accident that the acetylene gas 
was leaking for a pretty long time and the 
entire bogey was charged with acetylene 
gas. Otherwise, if an acetylene cylinder 
catches fire just at a point of leakage, it must 
be an explosion. This is the chemical out-
come. h cannot be avoided. Therefore, I 
demand that an Inquiry must be held right-
earnest, going into the details as to how this 
accident happened and necessary immedi-
ate measures should be taken so that the 
congested passenger trains are sufficiently 
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subjected to safety measures and other 
supervisory activities. 

[ Trans/ation] 

SHRI RAM DHAN (Lalganj): Mr. Deputy 
Spea~r Sir, this rail accident was so heart 
rending that the entire country was shocked 
to hear of ~. The han. Minister is aware that 
the railway system in Bihar is totally misman-
aged. There is over crowding in trains, so 
much so these people sit on the roof of the 
coaches, in the front and rear portions of the 
engines, in the joints between coaches and 
in the bottom portion of the coaches where 
the battery is placed. People occupy any 
place they get when they travel by trains. 
The possibility of such accidents cannot be 
ruled out in such conditions. According to the 
Railway Act, inflammable material is not 
allowed to be carried in trains but there is no 
such restriction in Bihar. Hardly anyone even 
buys a ticket in Bmar {Interruptions) 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker Sir, I am on a point of order. 
These may be some people who travel tick-
etless but to say that hardly anyone in Bihar 
ever buys a ticket is indeed a very deroga-
tory commit on the entire State of Bihar. This 
should not go on record. 

SHRI JAG PAL SINGH (Hardwar): Sir, 
this IS an objectionable statement. These 
may be a few people who do not purchase 
tickets. But to make such a sweeping state-
ment about a state in the House is certainly 
objectionable. (Interruptions) 

MR. SPEAKER: There is no pomt of 
order. 

SHRI SHAILEND~ANATH SHRIVAS-
TAVA (Patna): You will know the actual 
position if you look at the way tickets are 
booked at Patna station. ( Interruptions) 

SHRI RAM DHAN: You people do not 
have information about this. The hon. Prime 
Minister himself will vouch for this. When we 
had gone to Janmui in Monghyr and kiul 
Acharya Ramamurthy and some others had 

come to the railway station to see us off. 
There was no accommodation either in 1 st 
class or any other class. We had to come 
standing upto Patna. How many trains have 
alarm-chains? (Interruptions) 

SHRIISHWAN CHAUDHARY: Sir, the 
queue for purchasing tickets is so long that 
people jump the queue buy to tickets. (Inter-
ruptions) 

MR. DEPUTY SPEAKER: Hon. Mem-
ber, you can express your views when your 
turn comes. Please SIt down. 

SHRI RAM DHAN: Sir, in this world 
people are afraid of the bitter truth. How 
many trains in Bihar have the alarm-chain? 
( interruptions) 

SHRI NITISH KUMAR: Sir, please give 
me an opportunity to speak. (Interruptions) 

SHRI RAM DHAN: Sir, my point is (Inter-
ruptions) 

SHRI NITISH KUMAR: Sir, I was pres-
ent at the scene of the accident. The hon. 
Railway Minister also knows this ... 

MR. DEPUTY SPEAKER: Hon. Mem-
ber, you cannot compel him to speak the way 
you want him to speak. You may say what-
ever you want to say when your turn comes. 

SHRI RAM DHAN: Sir, once a similar 
accident occured involving the Upper India 
Express. Atthattime, the late Shri Raj Narain 
was an M. P. He had raised the question of 
the non provision of the alarm chain in that 
train. At that time also many people lost their 
lives in the fire. 11 there had peen an alarm 
chain the train could have been stopped any 
many lives saved. The alarm-chain is re-
moved from trains and this does not benefit 
the railways in any way but causes have to 
the public. Onthe 15th, Iwastravelling by the 
Himalayan Queen from Chandigarh. On the 
wayan unauthorised person entered the 
coach and tried to attack the passengers 
who some how managed to escape by clos-
ing the door. During this fracas someone 
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pulled'the alarm chain but it did not work and 
the traitT kept moving. Eventually the train 
stopped at the next station. What I am trying 
to emphasize IS that there should be alarm 
chains in all trains and they should be in 
perfect working order. The attitude should 
not be one of killing the patient if the disease 
he IS suffenng from is not being cured. 

The alarm chain IS misused also. These 
is a mentality among villagers to stop the 
train at their doorstep. So they pull the al,um 
cham whenevpr they fancy. It IS due to thiS 
reason that alarm chains have been re-
moved from trains. But I fevl that If an alarm 
cham had been there thiS mlsshap Md been 
averted. 

I would another like to rdlse 2-::1 pOints 
A good number of passengers were there In 
the train when It caught fire Three doors 
were closed and (me was open. People tried 
their best to stop the train but to no aVril!. A 
guard at one ot tile railway crossings m 
formed the next station where the tram 
stopped. The Haln stopped. The train was 
moving at its own speed While the passen-
gers were bel'lg burnt a live. As han. Sim. 
Hansh Rawat said. a proper InqUiry should 
be conducted Into the acclde'lt. All the prob-
lems in the railway system like entry of 
unauthOrized persons In reserved coaches 
must be looked mto. Railway offlcl<-lls and 
others connected With safety on the railways 
can only attend to safety matte:s The late 
Pandit Vibhutl Naraln Mlshra userl to say In 
thiS House that the condition of railways In 

Bihar is so bad that ticket hoiders travel 
standing while the tlcketless travellers oc-
cupy the seats ThiS has been hapP8nmg tor 
years. The Railways did not conSider thiS an 
administrative problem and thiS led to the 
accidents. Deral!ment of trainS IS a frequent 
occurrence on the Delhl-Howrah route. All 
these things should be looked mto. AJudlclal 
enquiry into thiS accident should be con-
ducted so that facts may come to light. 

DR. SHAILENDRANATH SHRIVAS· 
TAVA ( Patna): Han. Mr. Deputy Speaker 

Sir, unfortunately this accident occured in 
my constituency. The 16th, on whim this 
accident occured, has, been called 'black 
Monday' by hon. 8hri Vtjay Kumar Malhotra. 
On this day, apart from the fire accident on 
the train in Patna. a hre broke out in a market 
in Deihl and destroyed many shops. So can 
we argue against the popular belief tlTat such 
accidents are the handiwork of antinational 
elements who are hatching rl conspiracy to 
destabilize the country. 1 don't want to add 
anything as the han. Railway Minister him· 
self VIS ned the spot and ordered an inquiry 
mto the accident. The only point I want to 
repeat IS what hon. Shri_ Ram Dhan and Shn 
Harish Rawat said that the inquiry should be 
conducted by a judicial committee. ThIS 
aCCident does not merely ret late the ineffi-
ciency on the part of the Railways but there 
are many other points also which anse and 
I would like to diSCUSS them. Therefore It IS 

essential that the inquiry be held by a judic131 
committee and the findings of the committee 
be analysed in depth. All factors which could 
have led to the accident, like overcrowding of 
the compartmenls. non-provision of the alarm 
chain or carrying an acetylene cylinder as 
part of the luggage should be considered. 
The train involved is 383 up which runs 
between Mokamch and Ara. On earlier oc-
casions too I had drawn the han. Railway 
Minister's attention to the lack of adequate 
railway facilities In Bihar, particularly in the 
region I have mentioned. For all proposals 
the han. Railway Minister has the same 
answer. that they cannot be Included in the 
current financial year. Bihar IS always ig-
nored In the matter of introduction of new 
trainS on provision of additional facilities for 
railway users. Two overcrowded bogies of 
the train caught fire and an estimated 300 
passengers lost their lives. It is most un-
Imaglnatlveon the part of the Government to 
claim that only 80 passengers lost their lives 
when two entire bogies were completely 
burnt. The reason why nearly 300 people 
were travelling in the two bogies was that 
they could not get any other means of trans· 
port. As far as alarm chains are concerned 
these have been provided in mail/express 
trains only and not on passenger trains. I 
request the han. Railway Minrster to proVide 
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th,s factllty on passenger trains also as these 
are used by ordinary people Just now an 
attempt was made to give a new twist to the 
diSCUSSIOn But nobody can say that any 
sucn arrangement was ever available In the 
local trains It was brought to your notICe that 
many people were burnt to death and yet 
many more recelvPd burn Inlunes In the 
accident but they could not be taken to 
railways hosprtal because It was located at 
Danapur whereas the accident took place at 
Patna In vIew of diffIcultIes expenencpd thiS 
time In thIS connectIon I would like to re 
quest the Hon MInister of Railways to set up 
a full fledged RaIlways hospItal at P atna 
Hon minIster IS awareof sorry state of affaIrs 
of hospitals at Palna A Pnmary Health Centre 
cannot be expected to cope Wit., the needs 
of even ordinary patients and on any On 
ordinary days The failure of th()~e hospitals 
whlrh are no better than a pnmary hp::}lth 
centre to prOVide medIcal rehef to the acci 
de"t Victims and io meet such a emergt~d 
situation could be well understood Common 
people like vegptable ana mill< veMers 
sturlents who wPre gOI,)£: to appeilr In ex 1ml 
n ~tlons and office gnp -., Wflre travfllhna In 

that ill fated train I would like to rpqLJoq you 
to pCly attention to It Thf fP IS nC' doubt that 
thp Governmflnt I InrlPtl"tng pa<..c;eng8r 
ampmtles In the trains but th()~e .:1menltlPs 
have been mostly provlaed fOI tre pac;<.,en 
ger" travelling In thp lonq dlstlnce tl din.., and 
In upper classes But no such amOnltles are 
vallable to common people traveliina In ordl 
nary class I would like to request you to pay 
attentIon to these pPOple also If somebody 
wants to take pol tical mileage Out of a tng 
pdy like thiS It 1<; c1 vely unfol1unate or hiS 
Pctrt to do so But I ,i'll sorry to pOint out that 
such an unfortunatfl situation was C'reated In 

thiS case when the qupstlon of taking the 
Inlured to nearby hospitals came up and the 
Government assistance avaIlablE' at the site 
proved Inadequate student.:; and SOCIal 
workers came forward and off Ned their 
services for these purposes But they were 
prevented from extending any help The 
actiVists of V,dyarthl Panshad were not 
allowed to do voluntary service When the 
R S S actIvIsts offered their serVICes for 
taking the dead bodies to the proper place or 

their last rites the dlstrtct adminIstratIOn asked 
them not to Involve themselves In that work 
It appears that politICS IS certainly being 
played somewhere or the other on such a 
senSitive occasion It was not deSirable ThiS 
matter does not concern the Railways only 
but rt IS a questIon of neglecting Bihar As I 
have already saId and It has also been said 
In some other context In the presence of the 
hon MInister of Railways that Railways are 
the life line of the nation It IS the hfe line of the 
country but today It has become death hne 
No medical facilities are available In the 
trainS Lives and properties of the passen 
gers are not safe In the trains and there IS 
nobody to take their care I had put a ques-
tion In thiS House In thiS regard and raised 
thiS Issue The Government has put the 
responSibility of proVIding securrty to pas 
sengers on the G R P Tht:m what role do the 
R P F play? Are they meant for provtdrng 
secunty to goods only and not the passen 
gers? It was also saId that law and order IS a 
state subject and the G R P Will have to 
work under the State Government Recently 
when the hon Minister of Railways pre 
sented states paper on Railways a seminar 
In that context was organtsed In Patna Senior 
Officers of the Eastern Railway were present 
tbere on thiS occasion I raised the pomt that 
If the railway authontles wanted the passen 
gers to undertake safe Journey they must 
make all arrangements to prOVide securtty to 
their lives and property In response to that 
the I G (G R P ) said that for the last 10 
years there has been no new recruitment In 

the G R P ElUCIdating the deplorable condl 
tlon of hiS department he satd that It IS 
beyond their capacrty There IS no medIcal 
faCIlity In the trains Though other amenities 
are being proVided tn superfast and deluxe 
trains faCIlitIes hke medlCI'1e and medIcal 
aids are not beIng prOVided In these tra'ns 
also I tned to draw the ~ttentlon of the han 
MlnlstE>r of Railways on several occaSIOns, 
but to no avail At the same time I would like 
to say that thiS fire InCident In bogies of the 
trains exposed the black deeds of several 
departments In Bihar In the recent pas", 
inCidents of fire took place In Deihl In whICh 
some shops were gutted In fire With refer-
ence to that the MUniCipal Corporation of 
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Delhi announced that they would rejuvenate 
their fire services by investing Rs. 6 crores 
with Central assistance. In Bihar fire serv-
ices exist on paper only. Fire tenders will 
never be available in Bihar at any extgen-
des. We talk here abOut ticket -less travell ing 
in trains, but the fire services do not require 
any ticket to reach a place of fire. 11 IS clear 
cut case of administrative failure. When we 
are holding a discussion on this subJect, 
through you, I would like to request the hon. 
MInister of Railways to put pressure on the 
Government of Bihar to strengthen its fire 
services. Had these services been in regular 
condition, so many people would not have 
lost their lives In this accident. The fire serv-
ices do not come under the railways. They 
come under the State Government. As such, 
han. Minister of Railways should make ef-
forts on hiS own so that these inCidents do 
not recur In future. The inCident that took 
place In Bihar IS most tragic. It IS. therefore 
necessary that concrete steps are taken to 
check recurrence of such aCCident In future. 
At least Rs. 2 lakhs should be paid as com-
pensatIOn to the next of the kin of the de-
ceased ofthis aCCident and the Injured should 
be paid at the rate of Rs. 50,000 each. 
BeSides, JObs In the railways or any other 
department where they could be absorbed 
should give to one member of each family of 
deceased passengers who were sale bread 
earner of the family and were killed not for 
their faults but for the fault of the administra-
tion. They should be prOVided lobs at the 
earliest. With these words, I express my 
thanks to you. 

{Eng/ish) 

SHRI A. CHARLES (Trivandrum): Our 
country has been passing through a period 
of agony during the last few years. Every 
morning, newspaper brings us very sad news 
of the killings of innocent people. Every day 
we' see at Jeast in some part of our country 
innocent lives being butchered. In the last 
three days, a number of accidents and disas-
ters have happened and they are tar too 

heavy a package of disasters have hap-
pened and they are far too heavy a package 
of disasters for the nation to bear. 

About the two accidents in the North 
Eastern Region of the railways, the RaHway 
Minister himself has in his statement admit-
ted that there is diabolical design to des-
tablise the entire region, because the same 
ntght the vital road bridge across the river 
Manas on the national highways was also 
blown up. 

SHRI SONTOSH MOHAN OEV: That 
was in the photo. This is at the other end. 
That IS the other one. 

SHRI·A. CHARLES: That is true. I am 
Just mentioning because I feel that there is a 
planned sabotage throughout the country. 
The Bihar train fire near Patna is the most 
gruesome tragedy in recent times. I wonder 
how a gas cylinder which is prohibited In the 
passenger trains was there and how that 
was leaking and how the doors of the bogie 
were locked and if all these are marely 
aCCidents, It is a strange coincidence of 
accidents. A Janata Oal leader Shri Jabir 
Hussain has alleged that it was a sabotage 
as a leaking oxygen gas cylinder has been 
placed in the compartment. I am not going to 
repeat whatever my friends have said ear-
her. I am now coming to one or two very 
Important points. 

The whole nation wantsto know the real 
cause of thiS gruesome tragedy and whether 
thiS IS an accident or this is a sabotage. That 
we have to know. 

The han. Minister has ordered an in-
qUiry. I do not cast any aspersion on any 
official of the railway competent to conduct 
inqUiry. But in this particular case I feel 
because there is a doubt whether it is an 
accident or sabotage, only a judicial inquiry 
could convince the people about the real 
cause of the trouble. Only a judicial inquiry 
can reveal the whole truth. 

Another factor which I want to bring to 
the kind notice of this House is about the 
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delay in giving proper treatmeQt. That has 
not been mentioned by any other Members. 
There has been inordinate delay in giving 
proper treatment. That has not been men-
tioned by any other Member. There has 
been inordinate delay in giving proper treat-
ment to these unfortunate then survivors 
who h~d been taken to the hospijals. There 
is a paper report which says that treatment of 
those injured in the disaster was delayed first 
because the doctors who were "on duty" had 
to be called from their residences aii'd later 
on when they arrived, a large number of 
them were busy escorting the VIPs instead 
of caring for the people who were struggling 
for their lives. One single instance has been 
givan here. One Shri Suresh Paswan who 
was brought to the NMC Hospital had to 
wait. .. 

MR. DEPUTY SPEAKER: The point 
that proper treatment was not given has 
already been made. 

SHRI A. CHARLES: Apart from the 
journey time, he had to wait till a number of 
VIPs had to leave. So, in the inqUiry I would 
like to know as to who are the doctors on duty 
on that day who were in their residences and 
not attending to their durties. How many 
VIPs were there? One report says that be-
cause of the crowding of the VIPs in the 
wards even breathing for the patients be-
came difficult. We have to avoid that, In such 
a situation, VIPs can enquire about the matter 
Instead of creating problem tor them 

Another allegation IS tnal there was lack 
of medicines In the hospital. All these as-
pects will have to be inqUired. The question 
whether smoking can be totally prohibited in 
the trains will also have to be consider~d. 

Sir, the han. Minister announced com-
pensation double the amount usually given. 
Money is not a substitute for life. But still that 
IS a big gesture. I would only request that 
whatever has been promised may kindly be 
given to the legal heirs. Regarding the Rail-
ways accident at Perumon mDre than 11111 a 
dozen time I have brought it to the notice of 
the House and to the han. Minister. ThiS a a 

very important matter. Even in this Session 
also there was a Starred Ouestion~ The han. 
Minister said that there are no pending cases. 
But last week also I sent him a representa-
tion. If my information is correct, there are 
about 17 cases which are still pending. I 
know of a particular case in my constituency 
Trivandrum. There is one Mr. K.O.Thomas. 
He lost his wife, mother-in-law and daughter. 
Compensation was given to the legal heirs of 
his mother-in-law and wife. For given him 
compensation in the case of this daughter'S 
death, the Department is bargaining for Rs. 
50,000 saying that he is not a dependent. I 
think the relevant provisions were amended 
but rt was not given retrospective effect. But 
the hon. Railway Minister assured that though 
it has not been given retrospective effect, 
compensation would be give. I plead that 
whether he is a dependent or not compansa-
tion may be given to the next of kin of the 
deceased. I would just finish my speech with 
one humble request to that the whole nation 
may know what exactly has happened. My 
request is that a judicial probe must be 
instituted. 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker. Sir, barring one or two 
cases, the rest of the victims in this accident 
belong to my constituency. This train origi-
nates from Mokamah, a township in my 
constituency and before reaching Patna, it 
runs 85 kilometres through my constrtuency. 
Most of the han. Members who are partici-
pating in this discussion might have come to 
know about the incident from newspaper 
reports, but I was present on the spot. On 
hearing the news, the han. Minister of Rail-
ways Immediately reached the site. Besides 
visiting the accident site alongwith the hon. 
Minister of Railways, I had also had the 
opportunity to visit the site separately. At the 
time of accident. I was sitting with the han. 
Chief Minister of Bihar and as soon as I got 
the information, I rushed to the site of the 
accident. The han. Chief Minister also rushed 
to the site of the accident immediately. Some 
of the han. Members said that the presence 
of a large number of V.l.Ps at the site of 
accident created problem. But this is not 
correct. I was myself presenton the spot. Mr. 
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Deputy Speaker. Sir, it did not create any 
problem, rather V.I.Ps present at the scene 
helped in stepptng up rescue operations and 
arrangement medicines immediately. Could 
the presence of V. LPs like the Chief Minister 
of l3ihar and the han. Minister of Railways 
creat any problem? But it is absolutely wrong 
to say that their presence posed any ob-
struction. Rather their presence accelerated 
the pace of rescue operation. Shri Ram 
Dhan said that people travel without tickets. 
In this connection I would like to clarify that it 
is a daily passenger train the most of the 
passengers travelling in this train are season 
ticket holders My place of residence falls on 
the route of thiS train and I must have trav-
elled at least 1000 times up and down on this 
route. But I say with a heavy heart that the 
management of this train is nct that good. I 
have brought these things to the notice of the 
han. Minister of Railways when he reached 
Patna and when he was returning from there. 
I told him that fire in the train took place due 
to gas cylinder, and there is no doubt about 
it whatever its enquiry report might say. If an 
Imoartial enquiry IS held, they will come to 
thiS conclusion only. This is the state of 
affairs in Bihar. You could hold an enquiry if 
you so wish. Welding gas cylinders are loaded 
In trains at Mughal Sara I In. on the Grand 
Ghord route and the cylinder are unloaded at 
various stations. In fact welding gas cylin-
ders being used In the trains should be 
carried in trollies separately. H a secret enquiry 
in this regard is held. the truth will come out 
thataccidenttookplaceduetocylinder burst. 
Later also, we enquired tram some persons 
and made enqUiries through different 
sources, but gas cylinder was the only cause 
of this fire. Some people said that there wa5 
a door. It was a larg~ compartment with SIJ( 

doors. The two doors at the centre were 
jammed becau:,e their handles had gone out 
of order. It has been a practice In the Rall-
ways that In case there is any trouble with the 
door It should be Jammed. It IS not a new 
phenomena. h has nothing to do with the 
term of office of Shri George Fer.nandes but 
this practice has been continuing tor a long 
time. The daily passengers made innumer-

able compla;nts but little heed was paid to 
that. The train was ooming westwalds fftJm 
Patna and jnside the train a weAding gas 
cylinder was kept near the two exists on the 
western side. The fire broke out from hare. 
As a result, nobody coutd escape from that 
door and people were escaping from the ed 
on the eastern side. More than 100" 125 
people managed to come out. was a large 
compartment. There was a misgiving that 2 
coaches had caught fire. Only one coach 
caught fire and 171 persons were IdDed and 
64 were injured. 25 people were discharged 
from hospital after first aid. Many people who 
could manage to jumps off the train were 
saved. About 300 persons were travefling in 
that compartment. They were compelled to 
travel in this manner. The luggage also 
congested the compartment. I would like to 
draw your attention to another point. As 
regards the incident which took place yester-
day, Shri George Fernandes visited the 
accident site and Members of the Railway 
Board were also present there. The General 
Manager of the Eastern Railways was also 
present and other people were also called. 
The D.M. of Danapur was on leave on ac-
count of some a personal tragedy took place 
in hiS family. He was unable to come. Two 
patients died yesterday in a certain hospital 
on account of short supply of oxygen. It 
means that two more people died after the 
death of 71 or 72 people in the train incident. 
When the Press people of Patna approached. 
The General Manager of Ea~tern Railway to 
InferM his that the han. Minister of Railways 
has assured fuil medicai aid to the injured 
and he had declared that air-conditioning 
facilities will be immediately provided for 
preserving the charred bodies and due pres-
sure would be exerted in this regard. The 
dodors and the Members of the Railway 
Board ass urad the people in my presence 
that they would bear the entire expenditure. 
h was not poSSIble to make arrangements for 
any gas in the hospital. The hospitals of 
Bihar are in a poor shape and their condition 
has been such for a very long time. The 
number of casualties exceeded the capacity 
of the hospital. Oxygen was in short supply. 
When the Press peopte approached the 
General Manager of Eastern Railway he 
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sad that he did not want his name to be 
pubfjshed in the newspaper and he would be 
going to Calcutta and he left for Calcutta. It 
was not only that arrangements were not 
made but they were met with dl·tmatment as 
we'l. When the Superintendent was ap· 
proached, his men treated them badly. It was 
like adding InsUlt to injury. On one had people 
have died of burns, on the other ill·treatment 
was meted to them. It is a hair·raising mci-
dent in a way. The fire broke out a httle ahead 
of Guizar Bagh. People kept shouting but the 
trains could not be stoped due to the ab-
senceof alarm chain the continued to run for 
another 3 kms. in flame. However. the pas-
sengers sitting on the roof-top cut the hose 
pipes. Shri Ram Dahna was making fun of 
Bihar and he scud that trains could be halted 
anywhere in Bihar. Hooligans are there not 
only In Bihar but they are present every -
where. Chains are not required to stop trains 
Alarm Chains are not required to stop a train 
In Bihar. It can be stopped by delinking the 
vaccum system also. ThiS IS a matter of 
serious thought. The people who were killed 
or inJured seriously In the inCident were known 
to me andsomeofthem weremyfnends also 
and some were members of my party as 
well. One of our party leaders Shrl Nawal 
Sharma also died in the inCident. He had met 
me only a day before the InCident when I was 
toun~ that part of my constituency where 
some huts and threshing places had caught 
fire, he was there with me for the whole day. 
Many of my friends were coming to meet me 
on that day~ My point is th at much neg IIge nce 
is there in regard to these local trains. You 
will be able to witness the condition at the 
passenger trains If you travel by them dUring 
a winter night. The trains running on this hne 
do not have shuners. water and electrrclty. It 
IS crlm ina I neglect. Nobody check s the trAinS 
which are runnmg on the'Mokama-Danapur 
railway line. There are no arrangements for 
water, electricity in these trains. There are no 
arrangements for water. electrlcrty In these 
trams. Even doorl> are missing. The door 
whICh stops working IS sealed. ThiS is the 
kmd of step-motherly treatment meted out to 
the trains of that area. 

The condition of Patna Suburban trams 

IS pitiable. I requested the hon. Minister of 
Railways repeatedly in this regard but it little 
heed was paid. This is the only train running 
In time In my area. Shr; Ram Dhan does not 
have proper information in this regard. Alarm 
chain IS not pulled in thiS train. Most of the 
people travelling by this train are white col-
lared workers on their way to duty. Apart 
from that, poor people also board this train. 
The green-grocers and milkmen also board 
this train. There IS no need to undertake 
checking because most of them are season 
ticket holders. There used to be 17 bogies in 
thiS tram earlier but it has been reduced to 
13. In th,s connection, I have requested the 
Minister of Railways to Increase the number 
of bogies but little heed was paid to that. 
Alongwith it, It was also requested that the 
suburban trains running between Mokamah 
and Buxar should be converted mto passen-
ger trains and stopped at each halt station. 
The hon. Minister IS requested to accept this 
demand. Efforts should also be made to 
reduce the over crowding in trains on that 
section. 

The hon Minister of Railways while 
presenting the Railway Budget had declared 
a compensatory amount of Rs. 21akhs to the 
dependents of the victims of railway acci-
dents. When the people yesterday went to 
meet the senior D.C.S. of Danapur Division 
who had been a favourite of Shri Madhav 
Rao Scmdla, he stated in the presence of the 
Press persons there that he had not received 
any Instructions regarding the doubling of 
the compensatory amount and only that much'" 
Will be paid as instructed by the Railway 
Board. It IS a matter of shame that the 
Members of the Railway Board and the han. 
Minister should make certain announcements 
on vIsitIng the spot but there IS no follow-up. 
It has been reported as a main news-item in 
all the daily news papers published from 
Patna. I came to know about it from the 
people who have Just arnved from Patna to 
Bihar Bhavan. My pOint IS that after such a 
major aCCident the General Manager of the 
Eastern Railways should play this kind of a 
role that when the Press representatives 
enquire about the arrangements regarding 
the oxygen cylinder, he would ingore the 
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matter and go away by saying that he does 
not want his name to be published in the 
newspaper and the attendants of patients 
are lathicharged and when the question of 
paying due compensation arrises he would 
say that the assurance of the Railway Minis-
ter has little value and he would do whatever 
the Railway Board has instructed. This is the 
whole situation. 

I would like to praise Shri George Fern-
andes for the fact that when I was with the 
Chief Minister of Bihar. Shri Lalu Prasad 
Yadav atthe accident site, I had said that the 
hon. Railway Minister would be reaching 
there within the next 3 to 4 hours and he 
arrived within 4 to 5 hours of the incident. On 
one hand. this is the kind of sympathy dis-
pJayed by the han. Minister and the behav-
iour of the officials of the Railway Depart-
ment offers a complete contrast. Therefore. 
I would liketodrawthe attention of the House 
towards this point. In regard to the dead 
victims I would like to make an appeal that 
since the Railway Tribunal may take qUite a 
long time to decide the quantum ... of claims. 
because many factors. such as how much 
he would have earned had he remained alive 
for a certain number of years and so on have 
to be taken Into account. a uniform amount of 
Rs. 21akhs should be paid to the Eiependents 
of each dead p~rson. Secondly. at least one 
person of such families should be provided 
with employment in th~ Railways depending 
on hiS qualification~. Adequate arrangements 
should be made to provide proper medical 
treatment to all the Injured and an amount of 
Rs. 50 thousand to Rs. 1 lakh should be paid 
to each InJur&d pel son In the shape of ex-
gratia payment so that they are able to lead 
their lives properly because there Will be 
many Injured. who Will not be capable to 
work any more and their limbs will have little 
strength. 

I would like to draw the attention to-
wards the causes of the aCCident. When the 
gas started leaking. many passengers \\'ere 
not able to escape dnd they becan'l8 uncon-
scious. It is to be Investigated a~ to how 

people became unconscious and failed to 
escape from the place. Many of them be-
came unconscious. Two people lost their 
sight and arrangements should be made for 
specialised treatment for them. Arrange-
ments should be madeforgrantingcompen-
sation and stringent action should be taken 
against the officials who have been shirking 
their duties. Necessary improvements should 
be brought about in the suburban train faciU-
ties. 

Along with it, I would like to express my 
deep concern on the incident any my sympa-
thies are with the deceased. I would like to 
express gratefulness towards the hon. Min-
ister of Railways that he reached the acci-
dent site within 4 to 5 hours of the acCident 
for an on the spot inspection and expressed 
his deep sympathies to the affected people. 

With these words, I would like to thank 
you for giving me time. Thank you. 

SHRJJANARDAN YADAV (Godda): Mr. 
Deputy Speaker Sir. I saw the incident on the 
16th with my own eyes. The Mokamah-Ara 
Shuttle tram caught fire at 9.45 A.M. and I 
was there at 10.30 A. M. 1t was an extremely 
painful sight. It is not that passengers in 
Bihar travel without tickets as han. Shri Ram 
Dhan said. The fact is that due to shortabe of 
train servlCe,jn Bihar,large number01 people 
are uSing the limited space available. About 
200 people occupy the space which in meant 
tor 50 people. Government offices open at 
10.30 a.m. there and the Mokamah-Ara 
Shuttle train suits the employees. The weld-
Ing gas cylinder was loaded onto the train at 
Patna City where railway officials failed to 
check It. The train reach~ Gulzarbagh where 
the cylinder started leaking. 't had not even 
reached Rajendra 'Halt when the bogies 
caught fire. There was a starn-pede inside 
the coaches as people were shouting and 
trying to get out but they were unable to 
come out as the doors were closed. 

I had the opportunity to witness another 
such incident in Bihar In 1982. 

MR. DEPUTY SPEAKER: There is not 
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much- time. There are other hon. Members 
also who want to speak. 

SHRI JANARDAN YADAV: I demand 
an immediate solution to the commuting 
difficulties being faced by people in the dif-
ferent regions of Bihar. There has been no 
improvement in the atthude of railway offi-
cials and employees working at Danapur. 
There has to be an improvement in the way 
passengers are being treated. The next-of-
kin of the' dead should be paid should be paid 
a compensation of Rs. 2 lakh. I also saw a 
woman and her child dying of burns. The 
child could not even be separated from its 
mother. People who become handicapped 
on partially burnt in the accident should get 
a minimum compensation of Rs. 1 lakh. 
Keeping all these things In mind, I urge the 
han. Railway Minister to provide metro-train 
facility In Patna. 

[English] 

SHRISONTOSH MOHAN DEV (Tnpura 
West): Mr. Deputy Speaker Sir, today we 
are discussing one of the saddest railway 
accidents that has happened In the recent 
times. In the past. when serious accidents of 
this nature used to happen. we have seen 
that Shrr Lal Bahadur Shastri resigned and 
Prof. Madhu Dandavate offered himself to 
resign. Many of the subsequent Ministers 
have not resigned. The frequency of railway 
accidents are so many. I would not like Mr. 
George Fernandes to resign but I would like 
to know one thing. In hiS statement. he has 
said that an inquiry has been ordered. Such 
InqUiries. by the Railway Commission. had 
been ordered In the past also. For our Infor-
mation, would you kindly let us know as to 
how many people had been pinned as guilty 
and how many people, amongst those offi-
cers. had been punished? There were two or 
three Commissions of InqUiry dUring the last 
one year. In thiS case. we have seen that an 
administrative inquiry has been ordered by 
the Chief Minister and a Commission of 
InqUiry by the Railway Accident Off 10:: I of 
the Railways. Is It that they are not co-
operatmg With each other or that they have 
not decided about the area to be covered by 

the State Government and the Commission 
of Inquiry? I would not like to repeat all those 
points already said by various Members. But 
the confusion has come in the mind of the 
traveller as to whether it is a fact that the 
Railways have discontinued the system of 
alarm. There was a time when Railway 
Ministers used to say that the alarm chains 
were misused to stop the trains, not to stop 
at the scheduled railway station but mid-
way, according to the pleasure and conven-
ience of the business people and commut-
ers. Has this view led the Railways to with-
draw the system of alarm chain? According 
to your statement, the incident has hap-
pened at 9.40 AM and according to come 
other people, it is 10.12 AM. The difference 
is one hour and twelve minutes. 70 to 80 
people have been killed. But the hon. Mem-
ber from that area has said that 300 people 
were travel!ing and about 100 people have 
been killed and 72 injured. When I was 
working in the Estimates Committee, we 
went round to examine the Railways. Every-
where we got complaints that there was 
shortage of trains for the daily commuters. 
Trains used to be crowded. Compartments 
w,lth a capacity of only 100 people used to 
carry 300 people, some people travelling on 
the roof tops. It happens in Bombay, Patna, 
Calcutta and everywhere. According to the 
Press. there was another train, Capital 
Express which was suspended as you your-
self in your Railway Budget have introduced 
some new trains. And hence, some local 
trams have been suspended. it is good to 
look after the Interest of the long-distance 
passengers. But at the same time, do not 
forget that in every region, there are village 
people and ordinary people who cannot af-
ford to stay in the city Cif ,d who live in the 
outskirts of the City, some 10 to 15 kms. a 
way from the city doing some small business 
like sellln9 milk and vegetables. They daily 
come to the town to sell their products and 
go back. I am not making any allegation, but 
I would request that a review should be 
undertaken by the Railway Board to assess 
the requirement of these daily passengers, 
who come to cities like Patna and to find out 
whether sufficient trains and facilities are 
there for them. If you do not do that, such 
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acctdents are bound to take place. As was 
mentioned, vegetables and milk cans were 
kept near the ,doors of the bogies, which 
blocked the passage. Now, you have started 
a 'Safety week and will continue with this 
practice. I wek:ome this step, but it must also 
be munG whether those entrusted with the 
T8SpOfl&ibiliW Df doing jobs in the railway are 
IRIIy dging 1heir job, and whether they are 
~the ~ra1ionmthe_passengers in 
'fhattmm the-satay,poirrt citview. Once when 
• was tralellmg:bslw&tm Sealdah. and Burd-
wan, I sa a rait.ay Dffioar, who wanted 10 
do the job entrust«f 10 him. but he was 
pr~andwas:baatenand,consequently, 

he coWd not do,JUStice with the job entrusted 
to him. Tms IS another aspect. WAile we 
know thai all types of people travel in the 
trains, but altha same time, we must ensare 
that the raiway staff get tne nght atmos-
phere to work. The passengers and the 
railway employees must have a situatIOn to 
work. properly. It is not there at present. It is 
no use blaming the railway employees orthe 
passengers of Bihar only. h is all over the 
country. Score of persons travel without tick-
ets. Only it may differ in degree In various 
parts of the country. 

When the Railways undertake any sur-
vey for train, they only take IOta aC<Xlunt the 
earnings that would accrue from such a tram. 
That will be brought before the Railway Board 
to decide whether a tram IS justified or not. 
The requirements of the people and persons 
travelling there mus,t also be ~aken Into 
consideratIOn. I have seen these things 
myself as <Xl-Chairman of the Estimates 
Committee. I do not think, Shn Ram Dhan 
wanted to say anything agaInst anybody, 
We should also, as Members of Parliament, 
take the responsibllrty to appnse the public 
that tICket less travelling must be stopped 
and unless that IS done, it will be very difficult 
to solve many of the problems. 

I would not repeat the points made by 
other hon. Members. I would only like to ask 
one clarification. In your statement, you have 
said that you have doubled the amount of 

compensation. Is it that you have made it 
now Rs. 21akhs instead of Rs. 1 lakh? What 
is it that you have doubled? I saw in the 
newspapers that the Chief Minister has 
announced the payment of Rs. 10000 and 
he has requested you to enhance the com-
pensation amount to Rs. 2 lakhs. Kindty 
clarify this. 

Another point is with regard to the pas-
sengers travelling with cylinders etc. I must 
say that something very drastic needs to be 
done. Once when I was travelling from 
Gauhati to Lumding, I saw that even cooking 
gas was there in the train. There is need for 
some drastic punishment for such people. 
Why should the rules in this regard not be 
~nforced strictly? Just advice would not do in 
thrs regard. 

lastly, according to the newspaper 
'A!!IJDf1S, the doctors at the hospitals were 
bisy auending to the VIPs instead of attend-
Wlg tne Ylctims of this accident. I dO not want 
to go tnto this, but J would make one sugges-
tion with aM seriousness that the Railways 
should go in10 aJt1am arrangements with the 
hospitals nearer to the various railway sta-
tions. Here, it seemsthat there was shortage 
of medicines. You had gone by air. If there 
was shortage of medicines, why did they not 
Inform the Railway Board here? They could 
have rushed the medicines. 

One of the Members referred to tow 
passengers who received major injuries and 
who died in the hospital yesterday. I request 
that some officer from the Centre should go 
there and see that proper treatment is given 
to those who were injured in the accident and 
If necessary forthe sake of propertreatment, 
shift them to some better hospital either in 
Calcutta or Delhi because I do not think that 
proper facilities are available either at Patna 
or Oanapur. So, before some more person 
die, if there is shortage of medicine, you 
supply them with adequate medicine and if 
there is a need to shift them to better hospi-
tal, you please see to it. 

Though I said earliEtf that the Railway 
Minister should resign, I don't want him to 
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resign but he should try to fIX some moral 
responstbtltty on someone who IS respon-
stble lor thIS aoctdant and not scapegoat. 
Somebody at some stage has to be held 
responslb6e for tt Stnce the Munster IS re-
s1Qnmg. does not mean that others should be 
scDt tree UwstefS are always prtvlleged 
people. they wdI not resign 

I TranslatIOn] 

SHRI BRW BHUSHAN TIWARI ( 00-
marlaganJ). Mr Deputy Speaker, Sft' the 
House has expzessed Its deet gnet over this 
tragIC railway accident I am extremely grate-
ful to the han Railway MInister and the Chief 
MIOIsterof Blharfor acting promptly 10 reach-
Ing the spot Immediately and giving direc-
tions to help the affected A number of POints 
were raised In the diSCUSSIOn of whICh the 
most Important was one related to local 
trams passengers trains which are used by 
the poor people These trains have been 
neglected by the Railways These trams lack 
proper lighting and seating faCIlity and the 
coaches are In a rundown condition We 
read In newspapers that fights often break 
out among passengers as the coaches are 
overcrowded Most of the space IS occupied 
by green grocess and renders which makes 
movement very restricted Inflammable ar 
tlcles are prohibited m rail coaches but In 

Bihar carrying OJ such articles IS a common 
practice So I request the han Railway 
Minister to provide a speCial police force for 
the Railways Men from the G R P are sent 
to the Railways on deputation but their duties 
are limited to encouragmg unauthorized 
renders 10 ply their trade and extortion of 
money With the result that security of pas-
sengers which IS theIr responsibIlity IS Ig-
nored Complaints have been received that 
they have links with criminals who loot trains 

SHRI RAM DHAN (LalganJ) They have 
linh.s WIth politiCians also 

SHRI BRIJ BHUSHAN TIWARI That of 
course IS always there H the local police had 
been vlQllant such people could have been 
pUnished Unauthoflsed passengers enter 
the 2-TIer and 3 Tier coaches and brtbes the 

TTE Rs 10 or As. 20 and occupy any 'Mul-
able space the poIace unnatnS a mere spec-
tator even theM 5 e¥8f}' possbildy of un-
authonzad ~ and luggage thatts 
In such sltuat1OnS. tna:kmts lJke these shari 
the callousness of Railway ok:aa1s. ~
fore, the Railway Mnsfer stuuId take thIS 
matter vety senousty. 8ureauc:raq- prevails 
In the Railway M"tntstry. No rules or bw.s are 
foJtowed 10 any matter. Rates are only e'l-
torced over poor people. The Raitways pr0-
vide faalitleS to their own employees Md 
others But there has been a I8ducIon 11 the 
numberof passengertralns andshutdetn.ls. 
I want the RaIlway Adnllmstratlon to ttunk 
senously on thts matter The number of 
people hvmg In the subur~s IS IOcreaslnQ 
because of housmg shortage m the CitIeS 
People lIVing In such places have to c0m-
mute to and fro the crty everyday. So the 
number of superfast trams should be re-
duced and the number of passenger and 
shuttle trains should be Increased Also such 
trainS should not be provided with rejeCted 
bogies Full Palace force should be deployed 
on these trains to prevent docolty and theft of 
diesel and kerosene all Such maladminIS-
tration on the part of the Raliways should be 
checked ThIS IS all I want to say 

SHRI SA TYNARAY AN JATIYA (UJJaln) 
Deputy Speaker SIr, the Mokamah-Patna 
railway accident shows certain defeets In 
our adminIstratIve machinery H there IS no 
timely rectIfication of these detects ."e re-
sults can be very senous 

WIthout an alarm chain It becomes Vir-

tually ImpoSSible for passengers to stop the 
tram It IS said that trains are stopped agam 
and again If the alarm cham IS present There 
are certain laws for th,s purpose H some one 
pulls the chain without valid reason then the 
person IS pUnished If the absence of alarm 
chams leads to aCCIdents rt creates a fear 
PSYChOSIS among people and dlscousages 
them from further travel Presence of the 
alarm cham can reduce the number of such 
aCCIdents 

It was cylinder leakage that caused the 
fIre But why was the cyltnder allowed to be 
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carried in the train and how were so many 
people allowed to. board the train? This 
means that there are loopholes in the sys-
tem. I want to compare this incident with 
another incident which accured recently. 23 
tankers of Naphthalene were burnt together 
which is a majOr accident. One tanker can 
carry 66.240 liters of chemical. The raging 
fire could be seen from a distance of 25-30 
kilometres. The nearby localities were also 
affected. Sir. you may say that I should 
speak on the accident In particular. I am 
emphasizing the need for safety. Be It a 
cylinder or a tanker if there had not been any 
leakage the accident would not have oc-
curred. This has endangered the lives of 
thousands of people livmg In the neighbour-
hood. You may have heard the name of 
Union Carbide. 

MR. DEPUTY -SPEAKER: Hon. Mem-
ber. there is no time tor such detail. Please 
come to the point. 

SHRt SA TV ANARA YAN JATIYA: May I 
remind you that all major accidents are 
caused by negligence. This aspect should 
be considered. The hon. Minister may be an 
extremely knowledgeable person when it 
comes to the Railways and he may even be 
sympathetic towards these problems but 
this is not enough. Such accidents will recur 
if there is no improvement 10 the rallway's 
administrative machinery. Things like prOVI-
sion of drinking water. well-fitted doors and 
windows, alarm-charn and settrng up stalls 
at railway stations may seen minor but they 
matter much. So these points should be 
looked into. 

Dependents of people who die In rail 
aCCidents or the wounded are given com-
pensation. More than 100 people were af-
fected In this ratl acciden) but no attention IS 

being paid to chem. 13 of those have been 
paid a compensation of Rs. 250 only. No-
body IS bothered about the more than 100 
people who have been admitted in hospitals. 
The administration and the people have lost 

more than Rs. 5 crores. Huts befongtng to 
labourers were burnt. The plats on which 
poles are fixed were broken and the tanker 
discs were crown 100 metres away from the 
site of the accident. Even this wax not no-
ticed by railway officials and it was the people 
who pointed this out. H small things are taken 
care of then we can protect the life and 
property of people. The people who have 
been affected in the Nagda accident should 
also be given compensation. 

[English] 

SHRI CHinA BASU (Barasat): Sir. I 
share the pain, anguish and grief of the han. 
Minister of Railways. which permeates the 
statement he has made yesterday. He has 
correctly explained that it is not only a trag-
edy. but that it is a macabre tragedy. This 
explains the feelings which he has got re-
garding this tragic incident. 

But I think it is not enough for him just to 
express pain, grief and sorrow. He has gotto 
do som ething today. It is not a question of his 
resigning. He has to do something more. 
When I say something more, it means that 
he should see that this kind of a macabre 
tragedy does not ever recur. There should 
be a proper guarantee for the safety and 
security of the passengers. 

I have got certain speeches made by 
him, wherein he has given the topmost prior-
ity. in the administration of Railways. for 
securrty and safety measures. I hope he will 
abide bythatcommitment madetothe House. 
This aCCident also reminds me of the tragic 
Situation which prevails in the suburban rail-
ways. I am also a regular commuter on the 
suburban railways. What has happened in 
this particular case may happen in any sub-
urban railway, either in Calcutta or in any 
other place. Therefore, I would suggest that 
In order to see that this kind of a macabre 
tragedy does not ever repeat itself, it is 
necessary to make improvements in the 
Railway Administration. But, unfortunately. 
the Railway Minister is on record to say that 
the suburban railways are not remunerative, 
and that they are highly subsidized. I think it 
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is not a question of giving subsidy. It is a 
question of the safety and security of a large 
number of our commuters. So, without 
making any more points, I would once again 
urge upon him to see that improvements on 
the suburban railways are made, to ensure 
tha~this kind of a macabre incident does not 
ever take place in any part of the country. 

I again come to the question of safety 
measures. I am told by some knowledgeable 
persons that the Research, Design and 
Standards Organization of the Indian Rail-
ways now at Lucknow, has devised certain 
very modern safety measures. Their com-
plaint is that instead of utilizing those de-
vices, Railways are very much interested in 
importing some safety devices from foreign 
countries. I would also mention some of 
them. They are: Auxiliary Warning System: 
CATP; Hot Box Detector: Last Vehicle Check 
and Level Crossing Warning Devices and 
551 devices. 

This is the result of our indigenous R&D. 
This has been achieved by RDSO. Why are 
not those deVICes being used in the railways 
for the safety of our railway system? I hope 
the Railway Minister will give proper atten-
tion to this aspect. 

So far as financial constraints are con-
cerned, it is a regular complaint. But there is 
some substance In it. I find that there IS a 
larger allocatio~ for signalling and safety in 
the Eighth Five Year Plan: it is Rs. 2125 
crore. But the amount spent on lhese safety 
measures during the Seventh Five Year 
Plan was only Rs. 454 erore. Therefore. the 
financial constraint Should not hold at bay 
the other safety measures which are very 
much necessary for the protection of the 
railway commuters. 

An enquiry has been ordered by the 
CRS. It is beyond question: it ·is beyond 
doubt. There is a report that the Commis-
sioner of Railway Safety has been brought 
into disrepute because of the aGtident whieh 
took place in Karala. He might be knowing 
that CRS has invented a theory of Toner 
which the Expert Commitlee has punctured 

wholly; it has suggested something .more. 
Therefore, it is not wise to rely on CRS. I think 
some other mechanism ought to be resorted 
to so that there may be a proper enquiry into 
the causes which have led to this tragedy in 
the words of the Railway Minister. 

It has been my experience also, that 
there is a long delay in the payment of 
compensation the Railway Compensation 
Tribunal. I think, in this particular case, 
Government should take all steps to see that 
the compensation is paid as early as pos-
sible: and it it is paid early, then it is a great 
achievement. 

There are two aspects of this tragedy. 
(1) There are pre-accident circumstances: 
(2) there are post-accident circumstances. I 
think there should be two enquiry commit-
tees. One should fix the responsibility about 
the accident inthe train; the second commit-
tee should see what particular steps have 
been taken whether there are shortcomings 
in attending to those who were been. killed 
and those injured. 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): This is one of the worst tragedies we 
have ever seen in the railways. In 1989, 
there were 556 railway mishaps, according 
to the present Railway Minister. There was a 
death toll of 142. This is the fourth month. I 
think we would be matching that figure very 
soon. It does not speak well of railway safety 
at all. This accident has taken a very heavy 
death toll. The initial statement made by the 
han. Minister in this House may be based on 
very little information received by him. 
wherein he had mentioned that 30 people 
had passed away. Then he amended it to 71. 
Now we understand that two or three more 
persons have passed away. If we go on 
cOunting like this, we may reach a century. 
The issue is not only how many have died: 
the issue is how they have died. The issue is 
very serious because they had been burnt in 
a closed chamber, almost roasted alive and 
finaJty charred beyond recognition. It is 
something which ts a terrible sight. 
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11..10 hrs.. 

I had the opportUnity in my own per-
sonal experience to see charred bodies, of 
course, of near and dear ones-but I am quite 
sure that the han. Minister after visiting the 
spot would have realised howterrible it must 
be for the relatives to go and identify the 
bodies and separate them. I understand that 
19 of these still not have been identified. It 
was that bad a situation. 

And what was it born off. It was born out 
of a smile fact that we were careless enough 
to allow inflammable material, explosives to 
be kept in a passenger train, in passenger 
compartment. H the cylinder did not burst. it 
contained either oxygen or acetylene. it is 
obvious that it had leaked. Anybody who 
knows a minimum of things would tell you. 
And I am sure that th~ han. Mini$1er knows 
very well that this is most probably what 
happened. The Minister has been kind 
enough to inform us that the Commissioner 
of Railway Safety will enquire into the matter 
and I understand that the Chief Minister has 
said that there would be an administrative 
inquiry. I wish to go on record to say that both 
of these will be insufficient. The Commis-
sionerof Railway Safety has a very unsavory 
record, to say the least. I do not mean 
specificaHy against any individual, but the 
tornado theory which they had projected got 
their credibility down to the minimum. By and 
large it is impossible to imagine that a huge 
train was picked up by a tornado, hit only the 
bridge near Trivandrum and picked up only 
the bridge! Even the rails were in form! 

AN HON. MEMBER: It hit only the train. 

SHRJ P.R KUMARAMANGALAM: But 
they had the courage to sell that theory! 
What reaDy matters is they had the courage 
to advance such a theory which was realty 
shocking for the. Anent it is the organisation, 
may not be the same indMduaI, through it is 
the same organisation, if it is going to be 
relted on to enquire. to find out whether this 
was a tire from a cylinder or not, who knows, 

he might talk of a meteorite having hit the 
coach! That might be his new theory. From 
tornado he would go to outer space. 

I wHI not take too much time. Deputy-
Speaker is already warning me with his 
eyes. 

But the issue that com~~ up Le. is the 
Railway Minister satisfied that the authority 
has the credibility to convince the nation as 
a whole that the real reason for the explosion 
has been X or Y cause. Even now, if he turns 
around to say that it is the cylinder. it is quite 
possible that people will say that they are 
saying about the cylinder to cover up an 
electrical short circuit or something else. 
Because, the railway experts who looked 
into the tornado question said that the tor-
nado reason was given only to cover up 
railway employees faults. I wish to empha-
sise this. Then han. Minister realises that 
people would like to know that for over nearly 
, 00 deaths what was the cause of the death? 

Secondly, it is shocking to know that out 
of four doors three did not open and they 
never could be opened earlier. That means 
our coaches are in that terrible condition. 
Who is going to be responsible for this? 

Shri Chitta Babu had me-de a critical 
mention about the ROSO's recommenda-
tions. One of the recommendations was 
about the hot box detection unit. Another 
recommendation was a iire alarm system 
especially in a passenger train. Why was the 
fire alarm system not there in a passenger 
train? Why did they not put it in the train? 
Why was the chain notthere or why was it not 
working? Why was it necessary that a man at 
the level crossing had to find out from out-
side that the coach is burning and inform the 
station in advance? H this is the situation, I do 
not know what is to be done. 

I do not want to ask for the resignation of 
the Railway Minister because after a long 
time we have today a trade union leader as 
the Railway Minister: unfortunately the tradi-
tion has been that Ministers would resign. 
Mr. Lal Bahadur Shastri resigned in his own 
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time. May be, we could find some of the 
reasons why he should not resign. But the 
normal tradition has been that. 

Firstly, more allocation of funds should 
be given to Railway Safely. Secondly, better 
amef\ities have to be provided specially in 
suburban trains, where people travel for 
short distances and large number of people 
travel in coaches. Thirdly, at least ensure 
that there are enough coaches in suburban 
trains. Do not reduce the number of coaches. 

I would only like to say, the whole House. 
irrespective of which party we belong to, 
joins the Minister, as he says the railway 
men are his family, in expressing our 9nef 
and conveying our condolence to the be-
reavedfamilies. Also we hope, over a period 
of time at least the hon. Railway Minister and 
his family, railway men, would ensure that 
the passengers do not suffer at the hands of 
fate in thiS manner. 

SHRI SAMAR EN ORA KUNOU 
(Balasore): Mr. Deputy Speaker. Sir. my 
desire is not to inflict a speech on you or the 
Railway Minister. I am just standing here to 
express my deep sense of gnef and jOin WIth 
the Members of the House to express how 
sad we are when such a horrible tragedy 
took place. 

I also JOin the MInister who said: 'I am 
still reeling under the magnitude of the trag-
edy and sufferings caused.' 

To me this is not a traditional or conven-
tional type of aCCident. There has oeen no 
bomb explosion. no derailment. no collu-
sion. But still something has happened. In 

which about seventy or eighty passengers 
have died. 

Sir, I would like to make one or two 
points. It i~ good that our Minister was there: 
the Chief Minister was there and the medical 
team and others had reached as qUICkly as 
possible. But it indicates the horrtble hfe of 
the passengers of the local trams. It exposes 
the bad conditions of the toeal traIns. They 
are over crowded. They do not actually look 

live railway compartments where commut-
ers can travel. Along with the passengers 
goats and oows are taken. They are badly 
over crOWded. Can you do something for it? 
I agree with Mr. Ram Dhan that a passenger 
should buy a ticket. Even if he buys the ticket, 
what can he do when there is no room for him 
to stay there, to stand on his own legs, is a 
problem, what to speak of a seat. This is one 
thing. I would request the Minister to look into 
the horrible conditions of the trains, particu-
larly local trains. 

An enquiry has been ordered. I would 
like to know, who had kept the cylinder and 
to whom the cylindera belonged to. " that is 
identified. it will reveal lot of information. 

I had written to the Minister that some of 
such troubles were caused at the Howrah 
station by some people, railway staff and the 
police. The police and some of the railway 
employees also cause the breach of the 
Railway Rules. So, it will be known as to who 
brought this cylinder and who had kept it and 
how It caught fire. 

Sir. already the compensation has been 
ordered. I feel that the poor guard who first 
notIced the fire and Informed the raIlway 
authOrities to stop the tram has not been 
taken care of. Perhaps he had not given the 
right warning at the right time, more people 
would have lost their lives. I would like the 
Guard also to be rewarded. It has been said 
that Minister'S ex-gratia payment will not be 
made. I do not agree with it. If it is a problem 
as It IS put here. then I will request the 
Minister to see that ex-gratia payments are 
made wlthm a week's time if they are not 
already made. It will discount aU suspicion 
that there will be delay in payment of the 
compensation money. 

[ Translation] 

MR. DEPUTY SPEAKER: Shri Ishwar 
Chrtudhary, I would like to inform you that we 
have senous constraint ot time and a num-
ber of Members are still waiting for their turn 
to speak. Please try to avoid repeation of 
pOint which have already been made in the 
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House and if you have any new points to 
make. you are allowed to speak. 

SHRI ISWHAR CHAUDHARY(Gaya): 
Mr. Deputy Speaker. Sir. this heart-rending 
accident has deeply grieved all of us. Rail-
way coaches rendered unservICeable On 
other sections of the Railways are used for 
maintaining train service on this section and 
the railway lines too are in bad shape. The 
Department of Railways knows' that such 
coaches do not have facilities of light. water 
and fan. etc. That is why these coaches are 
pressed into service on neglected railways 
lines. You might be aware that a discussion 
was held in this House about a train aCCident 
in which a passenger train packed to the 
capacity fell into an overflOWing river In Bihar 
and thousands of passengers lost their lives. 
Despite the matter having been discussed in 
the House. nobody was given any compen-
sation whatsoever. Was any action taken by 
the House in the matter? This Sort of Incident 
is not an unusual thing in Bihar where people 
with the connivance of police are often found 
carrying gas cylinders, kerosene, diesel or 
petrol canes in the compartments, endan-
gering the lives of the passengers. With the 
help of money-power. one can do anything 
there. The police is ever ready to lend a 
helping hand to persons dOing such illegal 
acts, provided their palms are adequately 
greased. Thefts of railways properties take 
place under the protection of armed pohce. 
The police system Is·ridden with.corruption 
and has been rendered ineffective. BeSides 
problems of light, fan and drinking water in 
the passenger trains, there IS yet another 
problem of travelling by passengers on the 
roofs of compartments by passengers due to 
non-availability of room for them In the train 
coaches. Why passengers are forced to 
travel on roofs? When a request is made to 
Railways to provide additional coaches, they 
express their inability by saying that they do 
not have resource to meet thiS demand. I 
myself have demanded for a double railway 
line from Gaya to Patna a number of times. 
Mr. Deputy Speaker, Sir, the condition is so 
bed there that in case of an accident, no 
alternative line IS available to maintain train 
service on that section. Therefore. I would 

like to request that arrangement should be 
made for doubling the said line. One more 
thing, what steps have been taken to ascer-
tain as to how many members from each 
fam ily have died in this accident? I would like 
to know from the han. Minister whether 
compensation will be given for all if six 
members of a single family have died? 
Compensation is given for the loss of life of 
not more than one or two members of a 
fam ily. It is very easy to identify the affluent 
persons dying in railway accidents as they 
often get their seats reserved. Will the han. 
Minister take personal interest in finding out 
the identity of the poor who died in this 
accident so that compensation could be given 
to the families of those helpless victims? 
After all it is your declared policy to provide 
relief to the poor. Ii the deceased happened 
to be the sale bread earner of his family, in 
that case what arrangement your Ministry is 
going to make to look after his family? Are 
you going to provide employment to one 
member of each such family or in case there 
are no vacancies in the Department of Rail-
way, are you considering to absorb them in 
other departments? These points require 
serious consideration. It is very regretful that 
we considerthematteronly af.ter occurrence 
of the tragedy. 

Mr. Deputy Speaker, Sir, I will not take 
much time. I would like to elucidate those 
things only which have been raised in the 
House. 

From my personal experience as an 
ordinary passenger in trains. I can say that 
majority of the passengers travel on tickets 
Without reservation because prior to my 
becoming a Member of Parliament, I atso 
used to travel like this. In the absence of 
reserv~d tickets, it will be very difficult for the 
railway administration to identify the victims 
of the accident and find out the exact number 
thereof. Under such circumstances the han. 
Minister is requested to take the number of 
tickets issued at various stations for travel-
ling in that train and that of season tickets 
into account for arriving at the approximate 
number of death toll in the accident. 
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MR. DEPUTY SPEAKER: These thing 
we have aweadydiscussed in the Aail Budget. 
Now you pJease wind up your speech. 

SHRI ISHWAR CHAUDHARY: I am 
taJ(lng about the post accident situation. 
With these words, I request the hon. Minister 
to provide maximum possible compensation 
to the victims. 1 would request you to convey 
my condolences to the bereaved families. 

SHRI TEJ NARA VAN SJNGH (Buxar): 
Mr. Deputy Speaker, Sir, this is one of the 
worst tragedies in th~ history of Indian Rail-
ways. Three different major accidents took 
place at three different places on 16th of the 
month, first, three hundred jhuggies were 
reduced to ashes In an incident of fire In 

Delhi, the capital of the country, second, one 
hundred persons died after consuming poi-
soned food in Basti District of Uttar Pradesh 
and third, a rail-accident occurred at 9.50 
hours on Mokamah-Danapur Division. This 
accident claimed a large number of human 
lives, stern action must be taken against the 
guilty employees whose negligence caused 
this accident. It is true that alarm chain was 
not there in ,the train. it is not only this 
particular train did not have the ·chain. but 
many other important passenger trains do 
not have alarm cham facility. It is not so that 
these facilities have been lacking forthe last 
five months only, ~t infect they have been 
lacking for the last so many years and it will 
take time to improve the situation because if 
one goes by the present trend of railway 
employees, they are only interested in mint-
ing money by way of selling railway goods. 
They least care for maintenance of railway 
lines or train coaches for which they are paid 
for. Such malpractices in Railways can be 
checked only ~ the han. Minister takes strict 
measures to root out corruption prevailing 
from top to bottom in the Railways Depart-
ment. 

A major chunk of revenues earned by 
the Railways is poCketed by the corrupt 
officials and that is why Railways have been 
running in losses. There will be no shortage 
of funds with the Railways to lay new rail-
ways lines if pifferages of railway properties 

are checked. 

I would like to demand that compensa-
tion of rupees two lakh tor each of the de-
ceased as also employment to at~ast one 
member of each family of victims be given. 
An amount of Rupees fifty thousand be paid 
to each injured person in addition to medical 
assistance which is required to be given 
urgently. Bihar is already lacking railway 
facil~ies. The number of passenger trains 
are not adequate therefore, number of pas-
senger trains should be increase in order to 
avoid overcrowding in trains and check the 
menace of travelling on the roof of trains. 
With these words. I conclude. 

SHRIMATI VIDYA CHENNUPATI 
(Vijaywada): Mr. Deputy Speaker, Sir, I do 
not want to make repetition of what has 
already been said but I would like to utilise 
the time given by you for making some 
suggestions, I would like to request the han. 
Minister of Railways through you that an 
enquiry should be ordered to know as to who 
had kept the cylinder in the compartment. H 
it is a normal feature in Bihar to carry gas 
cylinders in the passenger trains. a separate 
van can be attached to passenger trains for 
this purpose on the pattern of break van 
which is attached to trains for carryipg lug-
gage of the passengers. Today, it· seems 
that entire country is on fire. Every now and 
then incidents of fire are being reported from 
one or the other places. Close an the heels 
of these fire incidents, terrorist violence has 
become daily feature of our life. The Govern-
ment has very promptly announced a com-
pensation of Rupees two lakh to the family of 
each of the victims but no amount of money 
can possible compensate the loss of human 
life? Have you thought of what will be the tate 
of the widows of those victims? Rail acci-
dents have been taking place since the very 
beginning, but have we ever tried to find out 
the causes for it? Have we ever made efforts 
to know as to whether accidents cause due 
to out faulty technique or family railway sleep-
ers? I do not want to say any thing else since 
your are an experienced Minister but I would 
Ilke to request you to increase the amount of 
compensation to two lakh as is being de-
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mended by all the members of the House 
and jobs should be provided to the depen-
dants of those persons who have lost their 
lives in this accident. Being a woman, I feel 
that today no one feels secure once he or 
she steps out of the house as every mode of 
transport has become equally risky and 
dangerous. It may be possible to abandon 
travelling by air to some extent, but can we 
do without rails also? Today, the technolqgy 
has' advanced to such an extent that there is 
a solution ready for each and every problem. 
It is not the concern of only thiS House, but 
of the entire humanity and the nation also to 
think ways and means to prevent menace of 
railway ·accidents. I am thankful to you for 
giving me a chance to express my views. 

SHAI RAM NAIK (Bombay North): Mr. 
Deputy Speaker, Sir, I express my deep 
sense of grief and convey my condolence to 
all the deceased and injured persons in this 
accident and with that I would like to make 
three suggestions as well. 

My first suggestion is that a monthly 
dole of rupees one thousand should be given 
to the families of all those persons who have 
been killed or who have became handi-
cappedin this accident pending the award of 
compensation by the Railway Compensa-
tion Tribunal in order to save the families 
from hardships. It is a well known fact that the 
tribunals take a lot of time ranging from 6 
months to two years in disposing of the 
cases of compensation claims. 

Secondly, , wou\d \ike to say something 
about the accident that took place in Malad 
• Bombay. I had personally gone to meet 
those t~irty seven persons who received 
serious injuries in the accident. Out of them, 
two persons did not receive the ex-gratia 
payment 01 rupees -seven hundred fifty as 
they were inside the operation theatre when 
the officiafs had one to disburse the money 
to the injured persons. This is an instance 
which shoYls that ex-gratia payment is not 
made to atl the victims. It is, therefore, re-
quested to review all those cases in which 

ex -gratia payments have not seen made and 
responsibility should be fixed for non-pay-
ment of ex-gratia amount. 

Thirdly, although I personally don't agree 
with it, but in the light of prevailing circum-
stances in the country, possibility of planting 
the cylinder by the terrorists could not be 
ruled out completely. This can be revealed 
only after an inquiry is held. My suggestion is 
that we should tighten the security of rail-
ways tracks and the trains. This will help in 
reducing the number of accidents taking 
place due to lack of proper security. I would 
like to quote a small incidant. The other day 
when I went to New Delhi railway Station to 
board Rajdhani Express to go to Malad where 
an accident took place three days ago, '1 
found that there were no ticket collectors at 
the gates of the coaches of the train to Check 
tickets, etc. This was the state 01 affairs at 
New Delhi In. Therefore, I would like to say 
that we can fight terrorism only by stepping 
up alertness and vigilance. It it is considered 
necessary, the Government should make 
separate security arrangements for trains as 
Railway Protection Force may not be in a 
position to meet the security needs alone. 
And if necessary, Government should take 
the serv;ces of the Border Security Force or 
any other Forces forthis purpose. This is my 
suggestion to the hon. Minister. 

Lastly, I would like to repeat once again 
that the families of all the victims should be 
given monthly dole pending the award of the 
Tribunal. It will being great relief to the be-
reaved families. This is all' have to say in this 
regard. 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Deputy Speaker, Sir. I also join my col-
leagues in expressing deep concern over 
this tragic accident. However, 'would like to 
give few suggestion to ensure that this kind 
of a macabre incident does not take place in 
any part of the country in future. 

During the last one month I raised a 
number of questions in the House with re-
gerd to the miserable conditions prevaDing in 
Western Railway. I would like to inform you 
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that three accidents, two 01 goods train and 
the other one of a passenger train have 
taken place in Ratlam Division of Western 
RaHway during a period of last one month. 
Only six days ago. wagons, containing naptha 
of a goods trains derailed, due to which two 
kilometres railway track was uprouted and 
as many as seventy person received inju-
ri~. Railways have introduced some new 
non-stop passenger trains like Rajdhani 
Express and some goods trains which stop 
only at very limited number of stations. In my 
opinion, these trains will not be successful 
unless proper attention is paid to the mainte-
nance of track and bridges, etc. I would like 
to invite the han.. Minister's kind attention to 
Kota railways bridge which has outlived its 
life-span. I have taken up this issue with the 
railway authorities from time to time, yet no 
step has been taken ,to do the n~edful. My 
request to the han. Minister is that we should 
take necessary action well in time so as to 
prevent any major accident. 

Secondly, I would like to say that it is no . 
longer possible for the passengers to travel 
on the roof ofthetrains after electrification on 
Western Railway. As a resu~ the compart-
ments have become fore more overcrowded 
as the number of coaches remains the same. 
Therefore I would like to request the han. 
Minister increase the number of trains. Ef-
forts should be made to avoid the kind of 
accidents that took place which brought a 
bad name to the country. With these words, 
I conclude. 

SHRI RAMESHWAR PRASAD (Arrah): 
Mr. Deputy Speaker, Sir, I totally agree with 
Shri Neetish Kumar who explained about the 
miserable condition of local trains running on 
that' section. Corruption is so rampart that 
the corrupt railway officials and the police 
are allowing highly inflammable materials 
Hke gas cylinders in' passenger trains in 
violation of all rules and regulation of the 
Railways. 

Second thing I would like to pinpoint is 
that although the Fire Fighting Station and 
the N.M.C. H. Hospital were not very far from 
the place of accident, yet the superintendent 

of the hospital reached the hospital two and 
a half hours after the injured were brought to 
the hospnal. It shows his callous attitude 
toward the injured persons. No only this, 
even the fire Brigade took half an hour to 
reach the place of accident. it proves beyond 
doubt that they took the accident lightly very. 
The injured persons had to reach the hospi-
talon their own as there were no arrange-
ments of transportation from the authorities 
side. State officials and the Railway officials 
are passing the buck to each-other for cer-
tain lapses. Even after the assurance of the 
han. Minister, the railway authorities and 
N.M.C.H. officials are not taking due inter-
ests. As far as the seCtlrity of public is con-
cerned, much is left to be desired. 

In order to hold an impartial enquiry, 
jL!dical inquiry sho~1d be ordered into this 
matter. Moreover, I would like to suggest that 
one member of the family of each victim 
should be given employment no matter 
whether the deceased was a farmer or a 
government prevent. As far as distribution of 
compensation is -concerned, the Member 01 
Parliament or the legislator of that particular 
area should be authorised to certify as to 
who should be paid compensation. Pending 
award of compensation, an ad-hoc amount 
of rupees one thousand a month should be 
given to those bereaved fam ilies. With these 
words, I take my seat. 

SHRI M.S.PAL(Nainital): Mr. Deputy 
Speaker, Sir, it is a matter of regret that 
incident unseemly and reprehensible have 
taken place. I request the han. Minister of 
Railways to take n~cessary action against 
those who did not discharge their duty sin-
cerely. Sir. the condition of passenger trains 
;s poor. 

[English] 

MR. DEPUTY SPEAKER: Please do 
not repeat this point. 

[ Translation] 

SHRI M.S. PAL: I would not take much 
time. I will conclude within the time allotted to 
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me. There is no arrangement of even water 
and electricity and due to his peopk! do not 
like to purchase tickets. The condition is bad 
there. On the one hand, prestigious trains 
have been introduced with arrangements of 
food on board and on the other hand there 
are no proper arrangements to issue tickets. 

I request the han. Railways Minister to 
constitute a separate board with the objec-
tive of improving the conditions as well as to 
ensure that such incidents do not recur. 

SHRI DASAI CHOWDHARY( Rosera): 
Mr. Deputy Speaker, Sir, I would not take 
more than a minute to make my point. First 
of all, I would like to mention the' miserable 
plight of rail services in Bihar, of which the 
hon. Railways Minister is also well aware of, 
as he is associated with that State. 11 is true 
that everyday welding gas cylinders and 
cooking gas cylinders are transported by 
trains from one place to another and this is 
done with the connivance of the G.R.P. and 
the railways employees. Therefore, first of 
all. I would like to demand a ban on this. 

Secondly, J would like to say that defec-
tive bogies from other States are attached to 
the trains operating in Bihar, when they are 
no more in running condition. Therefore. 
please do not attach such bogIes to the 
trains operating in Bihar. 

Thirdly. I would like to say that as many 
people have died in this incident, theIr de-
pende'lts would get compensation and they 
might alsoget employment. butwhen people 
die in small train mishap, their dependents 
do not get compensation. Therefore, I would 
like to request the Gsvernment to initiate a 
Passenger Insurance Scheme so that some 
payment apart from the compensation is 
given to the bereaved families for their sus-
tenance. 

With these words. I would like to thank 
you for giving me time to speak and I hope 
that the han. Railway Minister would pay 
speciaf attention owners the deteriorating 

condition of railways in Bihar, so that theN is 
improvernerff in the functioning of railways. 

THE MINISTER OF RAILWAYS (SHRJ 
GEORGE FERNANDES): Mr. Deputy 
Speaker, Sir, in the statement that I gave 
yesterday on the accident, I had expressed 
my agony as well C!S that of the Railway 
department. I agree with the hon. Members 
that the condition of railways in Patna is bad. 
J saw it myself when we went there day 
before yesterday. But before making any 
point, J would like to clarify one or two things. 
Firstly. the hen. Member from Patna said 
with reference to this accident that two bo-
gies were burnt. In fact, only one bogie was 
burnt and no two. Secondly, many hon. 
Member tried to point out that an effort was 
made to hide the actual number of causali-
ties. The telephonic information that I re-
ceived in my office. while coming to the 
House was also included in the statement 
that I gave in the House regarding the two 
train accidents. I was told on the telephone 
that there were 30 casualties. When I was 
going out of the House, I was told that the 
number of casualties was not 30, but a little 
less. As thete is no definite information re-
garding the number of people admitted to 
different hospitals, the information is till.lin-
complete, When the incident took place at 
9.30, the people were taken out of the charred 
bogies and were admitted to various hospi-
tals. The injured were also taken to hospi-
tats. They were admitt'ed to three hospitals, 
n01 just one and it was but natural that it took 
some time for all the information to reach 
here. 

When J landed at the Patna airport, I 
was toid that hundreds of people have died. 
I went to the hospitals first. , rushed to the 
Nalanda Medical College Hospital and then 
to the mortuary of that hospital, which is 
located elsewhere. From there, I went to the 
Palna Hospital and thereafter, I went to the 
accident site. The District Magistrate and 
high officials of the Police. the State Govern-
ment and the City administration were pres-
ent there. I met and talked to the dodors in 
the hospitals: I asked the names of almost aU 
the injured parsons and tried to ascertain 
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other irdormation Ike their addresses etc. 
from them. After taking to an the people, the 
information that I was able to gather by day 
before yesterday was that in all 71 people 
had died in the accident. It has been reported 
in the newspapers that more than 100 people 
have died -and this .was repeated in the 
HqJse today. Who is going to hide the actuaJ 
number of casualties? Is the Bihar Govern-
ment going to do so and if it has done so, why 
has it done so? Will the Railway Ministry hide 
the number of casualties? Why would it do 
so.? According to the lates information avail-
able 7 to 8 people are in crnical condition in 
the hospitals. It is difficult for a person to 
survive if he received 60,70 or 80 percent 
burns. This is what the doctors say. Only the 
fortunate ones survive. Five-six days 3fter 
receiving the burn injuries, many types of 
complication~ develop. Therefore. I would 
like to tell my fnend, Shri Kumaramanglam, 
who is not present in the House and who had 
gone to attend a meeting after informing the 
Chair, that if we gIve the figure of 71 , it would 
not be raised to 100 later on. It would have 
been better had he not used such words to 
intervene for the sake of humour. because 
we are worried. It is not proper to interrupt 
like this. So far, 74 people have died. This 
information was received till 11.30 A.M today. 
So far 33 bodies have been indentrfied, 
which means that 4 f bodies had not been 
Indentified till 11.30 A.M. The number of 
people admitted in the various hospitals, at 
the moment is 47. 26 people are admitted in 
the Nalanda Medical College hospital, 19 
are in the Patna Medical College Hospital 
and two in Danapur Railways Hospital. Thus 
the total number of people admitted is 47. 

Mr. Deputy Speaker, Sir, I was told only 
yesterday that the Director of the Forensic 
Laboratory, Bihar, Dr. S.R. Hassanjs inves-
tigating as to how the accident took place 
and regarding the things that have been said 
here. The information sent by him is that it 
was an oxygen cylinder and not an acetylene 
cylinder. Shri R. Tarit Baran Topdar rightly 
said that had it been an acetylene cylinder 
there would have been an explosion. It has 
been found out after investigation that it was 
a gas cylinder. The pressure of that cylinder 

should have been 200 kilograms for some 
cubic centimeter, but it was only 24 kilo-
grams. The conclusion is that gas had leaked 
out of that cylinder and only some gas -:as 
there in Ii. Trns is what he has said and it has 
also been said that the report would be 
s~bmitted within one week. At the moment, 
he is saying that the fire erupted due 10 gas 
leakage. An obvious question that can be 
raised here is as to how the fire spread. 
When I met the people in the hospital, they 
told me that the cylinder was placed in a 
particular place and when someone lighted 
a beedi the fire broke out and caught the 
saree of a lady sitting nearby. The fire did not 
spread due to the saree and the beedi alone 
because the gas had already leaked and it 
took no time forthe fire to spread in the entire 
bogie. Who had kept that cylinder there? 
Many hon. Members have raised this ques-
tion and rightly so. The gas cylinder should 
not have been carried in that compartment. 
As Shri Dasai Chowdhary said, such things 
take place usually in Bihar. We also agree 
that such thing should not happen, but some 
passenger might be carrying it. Day before 
yesterday, I was told in Patna that it was the 
mischief of railway employees who were 
carryIng the cylinder for the purpose of rail-
ways Itself, and it was not known then whether 
it was an acetylene cylinder or not. Gener-
ally, it was believed that it was an acetylene 
cylinder. which the railway employees were 
carrying to do some work. Now it has be-
come clear that it was not an acetylene 
cylinder. Now the question is why was a 
railway employee carrying an oxygen cylin-
der and which was the destination? In the 
investigations conducted day before yester-
day, it has been said that there were three 
railway employees in the bogie. There was 
one switchman, who had nothing to do with -
gas and he is also among the dead. Then, 
there was alever man and an account clerk. 
None of them had to do ~ything with an 
oxygen cylinder, as far as their work is con-
cerned. Therefore, it is not true that they 
were carrying those cylinders, in connection 
with their work. As far as the statements of 
the members as to how the gas reached 
there and the probability of connivance are 
concerned, I admitthatthis type of adMty or 
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ma ___ actice is prevalent in the railways, 
especially in the area. which is being dis-
cussed and we have not been able in curbing 
such activities. I do not deny that we have not 
been able 10 curb such activities. This inabil-
ity is not a new thing, it is not something 
fimited to the past four and a half months, it 
has been there for a long time. Hon. Shri 
Ram Dhan has narrated his experience. Can 
anybody say why should the railway employ-
ees be strict? Mr. Deputy Speaker. Sir. a few 
days back, Railway week was celebrated 
and a Prize distribution function was also 
held to give away prizes to some railway 
employees, who despite an attack on them 
by some hooligans held their ground and 
discharged their duty sincerely. They faced 
them bravely, despite the fact that they were 
mercilessly beaten by ticketless traveller. A 
similar incident took place, Few days back. 
Some ticket less travellers tried to get down 
from the train, near Mathura Railway station, 
by puHing the chain. When some railway 
employees tried to prevent them from doing 
so, they came back armed the next day and 
mercilessly beat the railway employees. Now, 
where do they go for redressal? So, the 
responsibility of the security of the railway 
employees is on my shoulders. In such a 
situation. if somebody expects us to call the 
police and get these people lathi charged or 
get them injured. the question does not arise 
because these things would not happen and 
should not happen. Therefore, what I have to 
say is that wherever there is a fawt, it should 
be corrected and wherever there is an error. 
it should be rectified but Mr. Deputy Speaker, 
with due regard I would like to say that we 
would be committing great injustice to the 
railway employees, if we say that they are 
involved in a conspiracy. Now, all the han. 
Members spoke about chain pulling as to 
when. how and under which law , chain 
pulling was banned. Mr. Deputy Speaker, 
Sir, there are two laws in this regard, one is 
as old as 1890 and the other IS that of 1989, 
whICh would be aPPlicable from July on-
wards. Be10re the formulation of the law in 
1989, a joint committee was formed whtctt 
has many eminent members from this House 

and perhaps, I think that 20-30 members of 
the committee were from the Lok Sabha and 
15 were from the Rajya Sabha. Among the 
30 members from the lok Sabha were the 
then Railway Minister, Shri Madhavrao Scin-
dia, Shri Basudeb Achariya Shri P.R. 
Kumaramanglam etc. who dean at length on 
this issue and expressed their opinion on it. 
Besides Prof. P .J.Kurien was alsd a member 
and most of the members were those who 
are no more members of the House, but they 
all worked seriously in formulating this law. 
Members from the Rajya Sabha who strongly 
expressed their views included Shri Mirza 
Irshad Beg, Shri Atal Behari Vajpayee and 
Shri P.N.Sukul, was has been associated 
with the Trade Union movement. So, in all 45 
members held deliberations in the Joint 
Committee and helped in the formulation of 
thiS law. 

[Eng/ish] 

Section 59 says: 

"The Railway Administration shall 
provide and maintain in every train 
carrying passengers such efficient 
means of communication between the 
passengers and the railway servants 
in charge of the trains as may be ap-
proved by the Central Government.-

Chain is a means of communication to 
the driver and to the guard that something is 
wrong. 

In the proviso to Section 59. it says: 

"Provided that where the railway administra-
tion is satIsfied that the means of communi-
cation provided in the trains are being mis-
used, it may cause such meanstobediscon-
nected In that train for such period as it 
deems fit." 

{ Transldtion] 

That law was passed by this very House and 
those han. Members, who participated in 
this discussion today. they have also passed 
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this law. Now the question is whether there 
is something wroOO with the law? t would not 
say there is anything wrong with that law. I 
also do not mean to say that it should not 
have been passed. It was passed when it 
was felt that it was necessary to pass such a 
taw. It is also not that only now a need was 
felt to pass this law. In fad the law relating to 
the railways which was formulated in 1890 
and which has been in force since the British 
period, has not any written provisions in this 
regard. What should not happen is not 
mentioned therein, but 'provision was made, 
so that the railway system works properly 
and the East India Company could make 
communication arrangements, as perceived 
by the Government because at that time the 
railways were under the control of the com-
pany and the responsibil~y of making those 
laws applicable were vested in GOvernment. 
Under the law, the Government also had the 
right to repeat the provision, wherever it felt 
that the provision is not required. Now, the 
question is when did all this start? According 
to the information I have, at least 3D-year old 
documents have come to my knowledge. 
Earlier documents are not available with us, 
but they can be searched because if we want 
to discuss the matter threadbare, we will 
have to search and find out those docu-
ments, so that the discussion can go ahead. 
Therefore, Mr. Deputy Speaker, Sir, action 
on p:-eventing unlawful chain pulling on this 
train commenced in October, 1984. and the 
work of removing the chain communication 
system in this train. began In October, , 984. 
Till date this system has not been restored 
and after every six months the tIme limit is 
extended. This is because we can make 
such an arrangement tor a penod of six 
months only. This is done by the Railway 
Boar« internally. There \S no proviSIOn 10f 
any such thing under our laws, but the Rail-
way Board has formtJIated a rule· wherein It 
can blank off a train in so far as the chain is 
concerned but the time limit has to be ex-
tended after every SIX months: 

[English] 

-383 Uokama-Danapur Passenger 

train has been blanked off in so far as 
the chain is concerned since October, 
1984'-

[ Translation] 

The latest orders in this regard were issued 
on 26-27 March, 1990, because the six month 
period had ended by then. The Railway 
Board gave it a further extension of six 
months from 1st April to 30th September, 
1990. Now the question is that why a need 
was feltto do it. Had a need not been felt Ifeel 
a decision would not have been taken to 
extend it after every six months, since 1984. 
102 pairs of different trains were blanked Off 
in so far as chain was concerned throughout 
the country and this train was one of them. 
Out of those 102 pairs of trains, 60 pairs of 
trains belonged to the Eastern Raifway alone 
and five belonged to the North-Eastern Rail-
way. 

[Eng/ish] 

SHRI SANTOSH MOHAN DEV: Includ-
ing the Ion Istance trains also? 

RI GEORGE FERNANDES: Includ-
Ing the long distance trains passing through 
Bihar. 

[ Translation] 

At the moment, I do not want to go into the 
details of those trains but with reference to 
the point made by our young friend Shri 
Niti5h Kumar that this is the only train which 
runs on time, I would definitely say that the 
reason for it is that the chain system in this 
train has been removed. 

SHRI NITISH KUMAR (Barh): It is not 
that this train did not run on time belore 
March. 1984. I have travelled in this train, 
many a time. The main reason for its being 
punctual is that it carries commuters. We all 
wish that it should start at the right time and 
reach its destination at the right time. Han. 
Minister, Sir, please make a note of it. 
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20.00 hrs. 

SHRI GEORGE FERNANDES: Defi-
nitely, an enquiry should be conducted. We 
are fully prepared for it. but in this context. I 
would like to say one thing. As far as cases 
of chain pulling In the trains is concerned 
39.208 cases of Alarm Chain pulling were 
reported from 1986 to 1989. 

(Engish] 

39.208 cases of chain puHing are reported. 
These are the reported cases. Those cases 
which are not reported CX)uld also be there. 

I Translationl 

Besides, 15425 IncIdents of Hoseplpe dis-
connection also took place. Thus !3l1together 
54633 such cases have been reported. At-
tempts are made to stop the trains in Bihar 
without any reason by pulling the alarm 
chain or by disconnecting the hoseplpe. 

SHRIRAMNAIK(BombayNorth): Han. 
Minister, Sir, you must be having information 
about all the Sta1es in this regard. Would you 
kindly tell us about Maharashtra. 

SHRI GEORGE FERNANDES: Inci-
den~;ln other States are negligible as com-
ptr(ed to Bihar. In Bombay ar.d Maharashtra, 
no such thing IS happening and the same IS 

true of South also. I am not presenting these 
facts with the intention of finding fault. No 
one should think in that manner, rather. I am 
saytng that this is the problem there. There-
1or •. we should think about it and had chain 
system been in operation in that train. we 
couid have avoided an accident of this 
magnitude. I am presenting the figures in this 
regard. 

Mr. Deputy Speaker, Sir, nOw I turn to 
the question of old bogies most of which are 
in operation in Bihar. I agree with the hon. 
Members that some sort of step-motherty 
treatment has been meted out to Bihar by the 
railways. We do not deny it, but the bogie 
which caught fire was manufactured in 1988, 
at the Integral Coach ~ry, in Perambur, 

Madras. We stHI have 30 to 35 year old 
bogieS and in my view even more than 35 
years old bogies are in operation. 

This coach is just one and a half years 
old and has undergone the periodical over-
hauling in November, 1989. 

Mr. Deputy Speaker, Sir, the hon. 
members have alleged that the doors of the 
coach were jammed. I would like to clarHy 
with due respect to the members' senti-
ments that I went into the said coach after 
opening that very door itseH. 

SHRI NITISH KUMAR: You might not 
h~e opened the middle door. 

SHRI GEORGE FERNANDES: Mr. 
qeputy Speaker, Sir, actually I went inside 
the coach through the middle door. As re-
gards the repeatedly said point thatthe doors 
were closed. I would like to point out that the 
doors wee blocked because commodities 
like vegetables and milk had been dumped 
near the doors. The newspaper reports and 
the statements of the passengers injured 
and admitted to the hospitals also confirm 
this. According to the passengers lying in the 
hospital, the fire enveloped the whole com-
partment all of a sudden but they were not 
able to assign any reason for this. The way 
the vegetable and milk containers were 
dumped against the doors and in view of 
overcrowding of the compartment, it was not 
possible to open the doors. The newspaper 
reports have suggested that the doors were 
not functional and the Han. Members have 
echoed the same in the House. 

Mr. Deputy Speaker, Sir, I also know 
something about the working of the Rail-
ways. The coaches were manufactured in 
1988 and had undergone periodical over-
hauling in November. 1989 under railway 
rules. The coaches were only 1 112 year old 
and they could not have jammed in such a 
short period. It is not that the coaches were 
brought from somewhere else. The coaches 
in question were the regular running coaches. 
They were running on that line. Hence it is 
not correct to say that the doors 01 the 
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coaches were not functional. The fact is that 
the doors could not somehow be opened 
and an inference was drawn that the doors 
were jammed, whicti was wrong. 

Hon Members have also said that the 
passengers were not properly treated. lag ree 
thM there is problem at inadequate facilities 
in the hospitals particularly in the case of 
Nalanda Hospital where I mysetf observed 
that the dead bodies were lying on ice on the 
floor of the hospital. 11 was probably because 
the rules of the hospital provided for keeping 
the dead bodies that way for 72 hours for the 
purpose of identification. The problem was 
as to how and where to place the dead 
bodies there. I immediately ordered that air-
conditioners installed in Railway Offices 
should be removed from there and installed 
at Railway hospitals. The doctor of the Patna 
Medical College Hospital also complained of 
inadequate facilities for preserving the dead-
bodies when I visited the hospitals. 15 air-
cond~ioners from various raIlway offices were 
shifted and installed in the two hospitals that 
very night and the next day. These air-
conditioners are stIli there. Arrangements 
were ,also made to transport the costly 
medicines by train to the two hospitals be-
cause the doctors had complained of the 
dearth of the same. A question regarding the 
arrangements that could or could not be 
made in the hospitals. was also raised here. 
I feet constrained to mention here that the 
Chief Medical Officer of Oanapur Railway 
Hospital put forth the proposal of shifting the 
serious patients to Danapur Hospital, before 
the senior doctors of the two ho~pitals. But 
the doctors of both the hospitals responded 
agitatedly saying that the patients need not 
be shifted as it·would put them into a trauma. 
They confidently added that they can treat 
them property there and the only thing they 
wanted us to do was to arrange for the 
medicines. White arranging tor the medi-
cine, we also deputed the doctors of the 
raifways to perform the stand-by duty 
atongwith the medical staff of the two hospi-
tals. These doctors are ready to offer their 
SaMces whenever needed. . 

An hon. Member made the allegation 

that we politicised the whole issue by remov-
ing the party volunteers from these hospi-
tals. But, on the contrary, I welcomed the 
young volunteers of some political parties 
present there publicity because I saw that 
they were engaged in the servic8 of the 
patients. I personally saw them serving water, 
grapes etc. to the patients, I greeted them. 
There was nothing ofthat sort till at least I left 
that place round about 7.30 p.m. the day 
before. All political activists were engaged in 
the service of the patients there since this 
accident took place. 

SHRt SATYNARAYAN JATIYA: Mr. 
Deputy Speaker, Sir, I want to bring to your 
notice that the burn-cases are more prone to 
infections and this is why they arel?t placed 
beside the normal patients. I would. there-
fore~ like to ask you whether exclusive ar-
rangements WQuld be made for them to 
check the incidence of Infection? 

MR. DEPUTY SPEAKER: It is difficult 
to make instant arrangements in case of 
accidents. 

-----sHRI GEORGE FERNANDES: Re-
garding the Judicial enquiry, I would like to 
point out that the Commissioner of Railway 
Safety is not a part of the Railways as is 
generally made out. It is generally assumed 
that the Commissioner is one of the officers 
of the Railways and he might just hush upthe 
matter and his report might not be of any 
~nsequence. It is a wrong assumption. 

An han. Mem~r asked about the 
number of enquiries made by the Commis-
sioner of Railway Safety during the past 
years and the number of acCidents in which 
the Government employees were found 
responsibfe.lnthis regard, I would like to say 
that the Commissioner of Raitway Safety 
enquired into 11 such cases and in 1 o cases, 
he has subrTlitted his fined report and out of 
them, in seven cases raitway empfoyees 
were held responsible and action was taken 
against them. The Commissioner of Railway 
Safety is an Officer attached with the Minis-
try of Civil Aviation and not an Officer of the 
railways and he is only concerned wtrh the 
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safety of railways. Now if one says that the 
civil aviation too IS no exception to such 
mishaps and. as such, an officer thereof has 
no right to enquire mto these matters, then rt 
becomes a totally different thing. I want to 
remove such misconceptions from the minds 
of han. Members. The Commissioner of 
Railway Safety deputed to enqUire into thiS 
case does not come from the Southern Zone. 
To my mind, there are four 
Commissioners-vIz. Northern. Southern. 
Eastern and Western. The Northern Com-
miSSIOner of Railway Safety has been en-
trusted wrth the responsibility ot enqUiring 
Into thiS case and he IS gOing to start his work 
on It as a Government enqutry. On 22nd of 
the month, he Will commence hiS work by 
duly issutng a public notice In the press He 
will also record the statements of all the 
passengers IncludIng those Injured or other-
wise admrtted Into the hospitals Not only 
this, he Will also record the statements of 
such patients who were not adequately at-
tended to or who were not gIven proper 
treatment. I want to assure the hon Mem-
bers that the enqUiry would be conducted In 
a mannerthat will leave no room for any kInd 
of suspICIOn or doubt. 

A Mention was also made of Kerala 
accident said to have been caused by tor-
nado. A Committee to enquire Into rt was 
constituted under the Chairmanship of a 
retIred Air Vice-marshal which had the 
maximum number of experts as Its mem-
bers. They could not Identify the reasons 
thereof but said that it could n01 be caused by 
tornado. In thiS aCCident, the train had de-
railed and fallen Into water claiming the lives 
of more than 100 persons. The report of that 
Committee was presented by me on the very 
first day of the current sessIon in this House. 
This report was debated In the discussion 
held on the Budget as also during a speCial 
discussion but nobody endeavoured to cr~i
cally analyse the report. I would, therefore, 
like to dispel the doubts of the hon. Members 
in this regard J want to assure the House that 
a thorough enquiry would be conducted into 
it and we will see to it that the report is 

submitted at the earliest. Necessary steps 
would be taken wherever the need arises. 
The experts in the field will be assigned this 
job also. 

A question was raised regarding Nagda. 
I would very briefly like to summarise it. This 
mishap took place on 11th of April at 3.10 
P.M. 63 people were injured of which 24 
were admitted to the hospitals. 19 of them 
were adm itted in the Jana Sewa Hospital~ of 
Nagda.4 in Civil Hospital, Nagda and one in 
the Aailway Hospital, Ratlam. But In all, 63 
people were hospitalised. Except 24, all 
others were discharged a1terfirst-aid and as 
per the information available with me, upti" 
18th, that is. today morning, there are 9 
people In the Jana Sewa Hospital of Nagda, 
4 rn the Civil Hosprtal, Nagda and one person 
In the Railway Hosp~al, Ratlam. The loss 
Incurred by the Railways on account of this 
aCCident comes to Rs. 3 crores while the loss 
caused to the public in account of the dam-
age of houses, hutments and vehicles etc. 
comes to about As. one crores as per the 
report submitted by the Collector. I want to 
assure hon. Member Shri Jatiya that we are 
taking all the necessary steps In this regard. 

Now I would like to make 2 or 3 points 
more 

SHRI DAU DAYAL JOSHI (KOTA): 
HAVE THE PEOPLE BEEN COMPEN-
SATED FOR THE LOSS OF As. 1 crores 
caused to them? 

_I SHRI GEORGE FERNANDES: There 
are legal ways and means to deal with every 
thing 

SHRI DAU DAYAL JOSHI: Was the 
money paid? 

AHRIGEORGEFERNANDES: Rs.2S0 
hiv'e-been paid. 

SHRI DAU DAYAL JOSHI: Is there any 
value of Rs. 250 in present times? 

~RI GEORGE FERNANDES: I agree, 
but we had to abide by certain rules and 
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regulations. 

SHRI DAU DAYAL JOSHI: Change 
these rules. Such redundant rules should 
not continue during your regime. 

AHRI GEORGE FERNANDES: I agree 
c¥lth you. We shall reform things that need to 
be reformed. Regarding the issue of giving 
compensation, rt applies to Nagda as well 
now, though the case of Nagda is of a 
different nature and does not come under its 
purview. The amount of compensation was 
As. one lakh under rules. In our budget 
speech. we havedeclaredto rtllsethe ~m()unt 
of compensation to Rs. two lakhs now and 
this proposal will be Implemented as soon as 
the new legislation to this effect IS enforced. 
Till then it will remain as Rs. 1 lakh. But after 
receiving the comprehensive information or 
report of this mishap. we have announced In 
the House yesterday that the compensation 
of Rs. 11akh Will be disbursed tl1l1he prevIous 
rules remain in force and as per our an-
nouncement made while formulating the 
Budget that a provIsion 01 Rs. 2 lakh Will be 
made for the compensation amount With 
effect from the first of July: we shall Imple-
ment It prior to that on the 1 st of Apnl Instead. 
Nowthat we are faCing certain complications 
In executing the legislation. and that is, that 
the compensation amount of Rs. 1 lakh is 
admissible under wles and we are not In a 
position to implement thiS With retrospective 
effed. Rs. 1 lakh as the amount at compen-
sation is legally adm!ssible from the 1 st of 
July aSPQTthe legislatIOn enacted and passed 
in this House and the amount of Rs. 1 lakh 
more will be added to It In the shape of 
remuneration from the Railways making it a 
total of Rs. 2 lakh. Then, a compensation of 
Rs. 2 lakh will be given to the fam ily 01 each 
deceased. likeWise. 1he amount paid to the 
injured will also be doubled as per this deci-
sion. Therefore, I say that those who have 
suffered the most on this account and, as 
such, cannot feel relieved by whatever 
monetary help we offer to them because 
their households have been destroyed, shall 
be provided some relief through this me-
dium. Hence, if certatn newspapers of Bihar 
have published something wrong in this 

regard. ~ is because there was room for a 
misunderstanding or misapprehension. I had 
made clear in my yesterday's declaration 
that we will enquire into the matter of some 
absurd and objectionable remarks being 
made by the Managing Director or any other 
officer thereof saying that they cared least 
for this announcement as was complained 
by the hon. Members here and also indi-
cated in the press. I do not believe, that they 
can make such comments but we will look 
mto it. If the allegation is proved to be correct, 
no effort will be spared to set the things right. 

SHRI ISHWAR CHAUDHARY (Gaya): 
Are you going to fix some age limit for the 
grant of compensation? 

.$HAt GEORGE FERNANDES: There 
IS no provision of age limit und.er the new 
rules. We were in your const~uency the day 
before. As per the previous rules, the com-
pensation was Rs. 5,000/- each, but an ex-
gratia amount of Rs. 10,000 was given to the 
tam ily of the deceased apart from the com-
pensatIOn. Shri Ram Babu had asked whether 
we are contemplating to give them Rs. 1000 
each in the near future but as I said, they 
have already been paid Rs. 10,000 each. 
Rs. 2.000, in place of the earlier amount of 
Rs. 1,000, are now paid to those whose near 
relatives have been injured or killed in the 
accident. We will keep in mind your sugges-
tion and see to it that no undue delay is made 
in the grant compensation ana the recipients 
or the beneficiaries face !'lO problems. 

Lastly, I would like to make 2-3 points 
more. Firstly, an hon. lady Member said that 
while travelling in a train, one is not sure 
whether he will reach his destination or not. 
This apprehension is there. I agree. But I 
would like to point out that the Indian Rail-
ways carry one crere 12 lakh passengers 
daily, in sub-urban, long distance. fast and 
slow trains. This number of passengers in-
clude those who travel in the AC coaches 
and other coaches. If a coach has the capac-
ity of accommodating 300 passengers, 900 
people travel in ~ and where 80 pa5Seng8t:s 
can be seated, there are messed 250-300 
people. However. I will advise the hon. 
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Members not to be frightened so much. The 
railway employees always try to avert mis-
haps because the train driver IS the first 
casualty if a mishap takes place. So he will 
always try to avert the mishap. The other 
raitway employees will also like to avert 
railway accidents because it IS through rail-
ways that they earn their livelihood. Keeping 
all these facts in view, we must have been 
proud of our railways but on the contrary. 
most of us only criticIse it by tArming it 3S a 
hazardous and unsafe service ThiS IS all 
right so far as the style and diction of a 
language IS conr.erned but thiS IS not t!-le 
reality. 

Coming to the incidents of iire, many 
hon. Members h3ve said that fire inCidents 
are on the increase, I would like to pomt out 
that there has been improvement In the 
railways due to the efforts of the Railway 
staff and railway administration and not any 
political party. It does not matter who IS the 
Minister. Ministers will come and go. I want 
to furnish certain figures In thiS regard. In 
1963. 81 cases of fire took place in the 
Railways which ,decreased to a number of 
mere 13m 1986-87,12 In 1987-88, three in 
1988-89 and 8 incidents in 1989 90. There is 
a lot of difference between 81 incidents 01 
fire taking place some 25 years ago and 8, 3. 
12 and 13 such incidents taking place during 
the last four years. This improvement has 
been made possible due to the endeavours 
of the railway employees and administration 
and we are proud of both. Our sincere efforts 
would be in the direction of improving this 
service further. Nobody will try to cause 
damage to this sophisticated service. rail-
way employees and administration being no 
exceptfon. Just now, an hon. Member. Shn 
Kumarmangalam asked as to what was the 
ratio during the last four months in oompari-
son to the occurence of 456 accidents last 
year'? I woukJ like to make it clear to him that 
tt1e number of accidents taking place is not a 
tlStimonyto thegraytty of the mishaps. Itcan 
be verifiIId onty on the basis of the number of 
eccicI4Int$ occuOng per million train kIome-
tM. 

In the year 1980-81. per minion train 
kilometres there had been two accidents, 
which came down to 0.9% in 1988-89 and 
0.88% in 1989-90. Mr. Deputy Speaker, Sir, 
I do not count Pakistan among the countries 
haVing a big railway system although there 
the percentage is 12.4." So far as other 
railway systems are concerned. it is 1.10% in 
Canada, 1.88% in U.K. from where the rail-
ways first originated. People say that the 
railway system in Germany is extremely 
modernised and precise. Even there the 
percentage is 1',5.4. France, where the speed 
oftratns IS highest in Europe, the percentage 
is 0.88 and in India too, it was 0.88% last 
year. We should Indeed be proud of it. The 
raIlway employees have contributed in bring-
In9 about tremendous improvement in rail~ 

ways over the years, and the credit for this 
goes entirely to the employes and not to the 
Ministers. 

We said that there should be no acci-
dents, and when a new Minister comes to 
power, the ex-minister said that no aa:idents 
should take place in future but accidents 
cannot be stopped with the help of a magic 
wand as there is no politics involved in it but 
accidents can be prevented through hard 
work, devGtion to duty and people's resolu-
tion to work in the fight manner. H we and the 
House do not admire the functioning of In-
dian Railways who else would do so? 00 we 
expect the people of France to say that in 
India, the rate of railway accidents is lower 
than that of France. At least once in a white 
we should pat these employees and utter a 
word in commendation of their work. I am 
very much concerned about the conditions 
in which they are working and we must give 
a thought to it. In taday's newspapers. hon. 
members must have read atxM the news as 
to how a raitway gang man saved raitways 
from a major accident by spotting a bomb 
lying on the railway tracf<s at Mathura, a 
place not very far from Detro. In an afea like 
Punjab, where lot of turmoil exists and thent 
is every possibility of a grave danger 10 the 
trains any moment, the trains are moving. 
People gave a caB for Bandh. but the t8Iway 
empbyees kept the wheett moving. Every 
night, from duRtodawntheraiway emp1oy-
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ees or the gang men keep a close vigil of the 
railway track and that too on foot for a dura-
tion of 12 hours They are accompanied by 
one or two Securtty Personnel We should 
commend their work at times because they 
have played a vital role In preventing many 
mIshaps thereby saving human lives We do 
admit that In this field some changes some 
Improvements should be undertaken and we 
shall certainly carry out the said Improve 
ments We are takmg certain Immediate 
steps In this direction 

The first thing that we have done In th,s 
regard IS that from day before yesterday I e 
from the 16th of the month we have taken 
special steps to see that explOSive matenals 
are not carned In the trains We have Issued 
orders In thIs direction and the said orders 
are being Implemented In the entlrp cnu1try 
Spcondly, vigorous steps to prevent thf' rail 
way employees also from carrying eltplnSlve 
matenal dunng the course of their Journpy 
would be undertaken Thirdly our offlrers 
and supervisory staff while traveillng In trains 
even when they are not on duty should be 
vlQllant since their duties are nol confined to 
any restricted area only but they should also 
keep a close Vigil on any SUSPICIOLJ" ob,ect 
lYIng In the surroundings and <=11';;0 pay adp 
quate attention towards the safety and spcu 
rtty of the Railways and steps are bplng 
taken to Implement them Arrangements are 
bemg made to carry out specIal checks m 
tr alns through g r p and r p f As pOinted out 
by the Members we will look Into the com-
plaints of collUSion by the Forces But Ulti-
mately these are the only two forces through 
which we can prevent such happenings 
Through them special checks Will be earned 

out Further, a campaIgn would be launched 
In the country especially In Bihar on a large 
scale through TelevIsIOn and other publiCity 
medIa. cInema slides etc to prevent trans-
portatIOn of exploSive matenals In the trains 
Similarly, steps would be taken to stop the 
carnage Of goods by dumpmg It on the doors, 
thereby blocking the passage Passengers 
Will be adVised not to resort to chain pulhngs 
Han Members have complained against 
unauthonsed vendors Vendors carry fire 
With them, at times, when they enter the 
compartments In case any passenger IS 
carrying a gas cylinder, It may lead to disas-
trous results We have taken firm steps to 
redress such complaints and I am sure that 
It will Yield excellpnt resuhs 

In the end, I would hke to say that In view 
of the tragedy that has taken place In Bihar. 
, would hke to arrange a meeting with hon 
members from Bihar To tackle the com-
plamts regardlngs railway system In Bihar, 
the Government railway admlnrstratlOn and 
all elected hon members should JOintly make 
specIal efforts to find ways to solve thiS 
problem 

Mr Speaker, Sir, I am grateful to all hon 
members for haVing partiCipated In the diS-
cussion and for the valuable suggestIons 
that they have made To Implement thelf 
suggestIons IS my duty W,th thIS, I conclude 

20.31 hrs. 

The Lok Sabha then adjOurned til/ Eleven 
of the Clock on Thursday. Apnl 19, 1990/ 

Chattra 29, 1912 (Saka) 
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